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LOK SABHA DEBATES 

LOKSABHA 

Frlay, Augat 18, 2OO8I8ntwma 27,1128 (Seu) 

The Lok SIIbha met at Eleven of the Clock 

(MR. SPeAKER In the C"., 

(Translation] 

SHRI SANTOSH GANGWAR (Bareilly): Mr. Speaker 
Sir, a very serious Item was telecast on a channel today. 
... (Interruptions) 

MR. SPEAKER: Please raise this Issue at 12 o'clock. 

... (Interruptions) 

SHRI SUKHDEO SINGH DHINDSA (Sangrur): Mr. 
Speaker Sir, I have also given a notice . ... (Interruptions) 

MR. SPEAKER: Dhindsa Saheb, I have received your 
notice. Your point Is very good. You better raise this ISlue 
at 12 0' clock. At 12 Hrs. first of all I shall caU you to make 
your point. 

... (Interruptlons) 

11.01 hr.. 

ORAL ANSWERS TO QUESTIONS 

{English] 

MR. SPEAKER: Q. No. 321, Shri Sugrib Singh. 

Outstanding 
Advances 

GroaaNPAs 

Agriculture 

A 

1,40,895 

6,203 

SSI 

B 

82,210 

6,917 

Loan to PrIority and Non-Prtorlty Sector. 

+ 
*321. SHRI SUGRIB SINGH: 

SHRI JIVABHAI A. PATEL: 
Will the Minister of FINANCE be pleased to state: 

(a) whether due to the policy of extending more 
loan to non-priority Hctor, non-performing Uleta of public 
sector banks have gone up; 

(b) if 10, the detalls of loan dlsbut'Hd to priority 
and non-priority sacto ... during 2005-06, sector-wise; 

(c) the amount of loan converted into NPA in the 
priority and non-priority sectors during the above year; 

(d) the difficulties being faced by public sector 
banks in recovering their NPAs; and 

(e) the details of the recoveries of NPAs by these 
banks during the said period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (e) A 
Statement is laid on the Table of the House. 

Statement 

<a) No, Sir. Gross Non-Performing Assets (NPAs) 
of the public sector banks (PSBs) have reduced from Rs. 
47,696 crore as on 31st March, 2005 to As. 41,378 crore 
as on 31st March, 2008. Aeserve Bank of India has 
reported that as a percentage of Gross Advances. Gross 
NPAs of public sector banks have declined from 5.8% as 
on 31st March;2005 to 3.7% as on 31st March, 2008. 

(b) and (c) The outstanding advances of public sector 
banks to Priority and Non-priority sectors and the NPAs 
associated with such advances as at the end of March 
2008, are as under:-

(As. in crore) 

Other Total Non- Total 
(Priority Priority Priority 
Sector) Sector Sector , 

C o (A+B+C) E F (O+E) 
, 

1,73,948 3.97,051 6,75.833 10,72,884 ' 

9,253 22,374 19,004 41.378 
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(d) Lack of an effective and accurate land record 
system In the States, inadequate security available in NPA 
accounts, time taken In the proceedings in the Debt 
Recovery Tribunal (DRT) I Court Cases etc. are some of 
the reasons for slow recoveries in NPA accounts. However, 
public sector banks make concerted efforts to recover 
their NPAs through issue of notices under The Securltisation 
and Reconstruction of Financial Assets and Enforcement 
of Security Interest (SARFAESI) Act, 2002, One Time 
Settlements, recovery through Lok Adalats etc. 

(e) The public sector banks have, effected total 
cash recoveries of Rs.10,590 crores from NPA accounts 
during the year 2005-06. 

SHRI SUGRIB SINGH: I would like to know whether 
the problem of sickness Is prevalent in the non-priority 
sector, and due to globalisation and stIff competition, the 
percentage of borrowers during the year, to whom credit 
has been provided, is under stress. Please also give details 
of the steps taken by the Government to clean up their 
balance-sheet and also to provide relief or concession to 
non-priority sector. 

THE MINISTER OF FINANCE (SHRI P. CHIDAM-
BARAM): Sir, I am not sure whether I quite understood the 
thrust of the q'Jestion. The non-priority sector is not denied 
credit. The priority sector Is defined as agriculture, weaker 
sections, farmers and self-employed, and the rest is al\ 
non-priority sector. The non-priority sector is not being 
denied credit. In fact. non-food credit is growing in thIs 
coun1ry at over 30 per cent for the third year in succession. 
Therefore, unless the hon. Member specifies what he has 
in mind, which sector of the economy he, has In mind, 
which is being denied credit, or which sector of the 
economy faces problems, it will be difficult for me to 
respond to a general question of that nature. But I will be 
very happy to answer if he can specify what he has in his 
mind, which sector or which particular industry is denied 
credit. 

SHRI SUGRIB SINGH: I will write a letter regarding 
this matter. 

In case of non-recovery of NPAs, the banks sell their 
NPAs to other companies at less than 50 per cent of the 
principal dues. There is very limited scope for the banks to 
go for higher percentage because the RBI has permitted a 
few companies. I would like to know whether the 
Government will permit more such companies so that due 
to healthy competition in this field, the Interest of banks, 
while salling their NPAs to such companies, can get 
protect;on by getting higher rate for their NPAs. 

SHRI P. CHIDAMBARAM: I think, hon. Member has 
In mind AACIL, the first asset reconstruction company that 
has been licensed by the ABI. This is a new Initiative. It is 
a beginning. I think, perhaps one more company has 
been licensed, but I an1 not sure. In the course of time, 
there will be more companies which are In the asset 
reconstruction business. I agree that If there Is only one 
asset reconstruction company, then there il a near 
monopoly situation. But In cour.e of time, there witl be 
more companies and bankl will have a choice to sell theIr 
NPAs to these companies, but since this has just started 
recently, you should give time for this new kind of 
companies to come Into being. 

{Translation] 

SHRI JIVABHAt A. PATEL: Mr. Speaker Sir, loans 
disbursed to a host of private companies have not yet 
been recovered. I would like to alk the hon'ble Minister 
whether any enquiry has been conducted by the Gov!. to 
ascertain the role of the Bank officials into this state of 
affairs? If so, the outcome thereof and the reaction of the 
Government thereto? 

[English] 

SHAI P. CHIDAMBAAAM: Sir, borrowing and lending 
are businesses like any other business. Some loans will 
turn to be bad, and some borrowers will default. There are 
a number of reasons why borrowers default. Certainly, the 
criminal law is set In motion wherever there is mala fide or 
collusion or illegality. Otherwise. there are very .trlct 
regulations laid down by the RBI on how to treat an uset 
as a Non-Performing Asset (NPA); how to provide for a 
NPA; and how to recover even after it hu been classified 
as a NPA. Although assets are classified as NPAs, even 
then recoveries are Indeed made among assets classified 
as NPAs. 

For example, in the years 2002-2003, 2003-2004, 
2004-2005 and 2005-2006, for four years, the actual cash 
recoveries have been As. 6,245 erore, As. 6,927 crore, 
As. 8,560 cror. and AI. 10,590 crore re.pectlvely. 
Therefore, It II not correct to say that no recoveries are 
made. Th .. e proYillons are made according to the ABI 
regulations. Neverthel.ls, bank officers make recoveries. ' 

SHAI AMITAVA NANDY: Will the Minister of Finance 
be pleased to ltate whether some foreign Inlt1tutlonal 
Investors have expressed their dellre to purchase the 
NPAI? Has the regulatory authority like SEBI and ABI 
given approval to It? What is the name of those foreign 
Institutional Investors? What Is theIr credibility In the .,......, 
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SHRI P. CHIDAMBARAM: Sir, to the be.t of my 
Information, as at present advised, I think that ARCIL hal 
been granted a licence to setup an Asset Reconstruction 
Company. I will have to find out If any other potential 
Inv .. tor has been given permiSlion to setup an Asset 
Reconstruction Company. I ~II find out If there is anyone 
elle who has applied or hu been granted a licence, and I 
will let the hon. Member know about it as I do not have the 
information with me. 

MR. SPEAKER: Shrl A10k Kumar Mehta - not present. 

Shrimati K. Rani 

SHRIMATI K. RANI: Sir, the RBI had stated some 
time back that the banks had made substantial progress In 
cleaning up their NPAa from their balance sheets. The 
level of NPAs Is recognised as the critical indicator for 
assessing credit risk of the banks, asset quality and 
efficiency In allocation of resources to productive sectors. 

There is a perception that public sector banks are 
hard on recovery of small amounts from farmers and small-
scale industrial units, while they go easy on big borrowers. 
In any case, everyone is interested In bringing down the 
NPA very substantially. How is the Finance Ministry thinking 
of proposing to the banks, so that they take some concrete 
action to reduce their NPAs further? 

SHRI P. CHIDAMBARAM: Sir. the performance of 
public sector banks in the matter 'Of~ reducing Gross NPAs 
and Net NPAs has been exemplary in the last two years. I 
compliment all bank officers and· employees for bringing 
banks to this improved state of health. 

Now. the answer itself says,that Gross NPAs have 
come down from Rs. 47,696 crore as on 31 March 2005 to 
Rs. 41,378 crore as on 31 March: 2006. Even in abs~ute 
numbers, the Gross NPAs have come down. As a 
percentage of outstanding advances, the percentage has 
declined from 5.6 per cent to 3.7 per cent. This is the 
lowest in many many years, and the Net NPAa are now 
only about 1.3 per cent. I think that the banks - in the last 
two or three years - have taken very many steps to control 
NPAs. While more efforts should be taken, I want to take 
this opportunity to congratulate the bank management, 
officers and employees for joining in this effort to reduce 
the NPAs. 

SHAI RUPCHAND PAL: I would like to know this 
from the hon. Minister. Is there any provision In the banking 
system to examine and monitor the end use of the loans in 
view of the rampant misuse and abuse of the loans, and 
diversion ot the loans? 

SHRI P. CHIDAMBARAM: There Is a provi.lon in the 
banking Iystem. 

MR. SPEAKER: this i. what is known as brevity and 
relevance. 

Aailltance to .... Help Group' 

·322. SHRI AUPCHAND MURMU: WIll the Minl.ter 
of RURAL DEVELOPMENT be pleased to .tate: 

<a) the number of Self-Help Groups (SHGs) 
wooong at present under Swamjayanti Gram Swarojgar 
Yojana (SGSy), State-wise; 

(b) whether mo.t of these SHGs are waiting for 
the Government uliltance since formation of SGSY in 
1999; 

(c) If so, the details thereat and the reasons 
therefor; 

(d) the total funds required for assisting these 
SHGs in the current tinancial year; and 

(e) the time by which aSlistance is likely to be 
provided to the said groups? 

[Translation} 

THE MINISTER OF RURAl, DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) to <e) A Statement is 
laid on the Table of the House. 

St.tement 

(a) An annexure showing state-wise number of 
Self-Help Groups (SHGs) formed, eligible for economic 
assistance and economically assisted since inception of 
SGSY (l.e.1.4.99) upto 14th August 2006, is enclosed. 

(b) Aa of 14th August 2006, of the total number of 
6,24,104 SHGs which became eligible for economic 
assistance under SGSY. 3.27.488 SHGs have been 
provided economic assi.tance. The remaining 2.96,616 
SHGs are in the process of getting economic assistance. 
Out of theae 2,96,616 SHGs, a significant number 
(2,31,594) Is in the state of Andhra Pradesh. The Andhra 
Pradesh government Is covering th .. e SHGs through 
World Bank as.lsted projects viz., Andhra Pradesh Rur~1 ' 
Poverty ReductIon Project (APRPRP) and Andhra Pradesh 
District Poverty Initiatives Project (APDPIP). in addition to 
theSGSY. 

(c) One of the Important reasons behind the non-
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rendering of assistance under the SGSV is that the 
programme being a process-oriented one. It took time to 
organize and establish the SHGs, develop their skills. 
mobilize bank credit. etc. Additionally. It has also been 
seen that some states have not fully utilized the funds 
allocated to them. There was a reduction In the allocation 
to the programme during the eartler years due to low 
at.orptIon of funds by the State Governments. but in 
subsequent years the allocations have started impnwfng. 
So far, most of the states have received funds as per their 
requirement. However, now that the scheme has 
established. addItionallunds are required for meeting the 
requirement of the eligible SHGs. 

(d) and (e) The Mlnlatry of Rural Development ta 
estimating the requirement of lunda to .. alat an·the eligible 
SHGsthrough a procell of consuttatton with the state 
governments. For the currwnt financial year, the requ1rement 
of funds hal been worked out to be As. 4400 crore to 
cover the balance eligible SHGI. Planning Comrnllllon 
and 'theMtnlstry of FInance have been approached for 
adcIiIionaltuNt.. The MInIstry enviugel thatihe eligible 
Self Help Groups will be provided the requisite ..... tance 
as and when they become eUgibIe. 

Physical progress under the SGSY since inception (1.4.99) upto 2008-07 (As on 14.08.2006) 

S.No. States/U.T. No. 'of No. of No. of SHGa PUled No.ofSHGs 
SHGs SHGs Grade II and Economically 

Formed Passed Eligible for Anlsted 
Grade I Economic Assistance 

2 3 4 5 6 

Andhra Pradesh 461181 413591 277489 45895 

2 Arunachal Pradesh 361 155 82 212 

3 Assam 126019 69501 29975 21088 

4 Bihar . 97316 40270 17868 20963 

5 Chhattisgarh 50124 19701 5654 4687 

6 Goa 664 374 167 228 

7 Gujarat 89846 25437 7549 4922 

8 Haryana 10729 7081 4527 4191 

9 Himachal Pradesh 5476 4799 4029 3958 
." 

10 Jammu and Kashmir 7111 3775 1011 2902 

11 Jharkhand 31161 17198 5425 10507 

12 Karnataka 38804 23144 18082 17804 

13 Kerala 56963 40488 14601 7385 

14 Madhya Pradesh 247056 87243 30920 28545 

15 Maharashtra 126288 79054 37642 24477 

18 Manipur 705 139 36 17 
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1 2 3 

17 Meghalaya 4727 

18 Mizoram 1406 

19 Nagaland 2438 

20 Oriasa 153785 

21 Punjab 4158 

22 Rajasthan 26413 

23 Sikkim 1149 

24 Tamil Nadu 246907 

25 Tripura 17933 

26 Uttar Pradesh 331606 

27 Uttaranchal 19400 

28 West Bengal 153936 

29 Andaman and Nicobar 348 
Islands 

30 Dadra and Nagar Havell 16 

31 Daman and Diu 0 

32 Lakshadweep 4 

33 Pondlcherry 1230 

Total 2315238 

[Engl/sh/-

SHRI RUPCHAND MURMU: Sir, the Self-Help Groups 
are producing a variety of goods, but they are not getting 
the market to sell their produce as their packaging systems 
are not attractive, like other company products. The first 
part of my supplementary is whether the Union Government 
hu any plans to buy the produce from the Self-Help 
Groups and seH the same after packaging it attractively. 
The second part of my supplementary Is . ... (Interruptions) 

MR. SPEAKER: You can come to the second part 
later on. 

[Translation} 

OR. RAGHUVANSH PRASAD SINGH: Mr. Speaker 
Sir. the hon. Member hu rightly raised the islue that self-
help grouPs produce very attractive and varieties of goods. 

4 5 

2540 880 

1024 798 

945 978 

79735 29556 

2478 1427 

14208 4206 

694 248 

148002 37572 

7141 2018 

163362 64513 

12517 6725 

100152 19781 

218 104 

0 0 

0 0 

2 0 

1051 441 

1366019 624104 

6 

777 

1253 

2009 

18950 

1593 

3168 

275 

26086 

6145 

57541 

5494 

8118 

141 

o 
o 

356 

327488 

However, they don't have proper marketing arrangements 
in place. That is why, in the rirst place, we have accorded 
permission of opening 50 shops at Pragati Maidan in 
Delhi which will be inaugurated on ensuing 14th 
November. There shall be arrangement for the sale of 
goods manufactured/produced by the self-help groups over 
there. Alongwith that, an acre of land has also been 
acquired adjacent to Apollo Hospital In Delhi where 
arrangement of sale of goo~s manufactured by self help 
groups wID be made. This apart, in every state Saras fares 
are organised every year. This fair shall be Inaugurated at 
Pragatl MaJdan In Delhi on the birth anniversary of Late 
Panellt Jawahartal Nehru which will last for 15 days. In t 

addition, Saras fair will also be organised at Delhi Hat. I 
have written to the Chief Ministers of aU the statel to 
provide land for Saras fairs in all major cities or District 
Headquar1ert In the State. The expenditure Involved in 
building shopping complexes shall be borne by the Central 
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Government. It will invariably include uninterrupted and 
sustainable marketing arrangement. An amount of Rs. Five 
lac is disbursed to every district on this account with a 
view to putting in place an arrangement for the sale of 
goods manufactured by the self help groups. Therefore, 
marketing is a significant issue and It is a productive self 
employment programme for the eradication of poverty which 
is very much useful for the country. This Is a good scheme 
sanctioned by us. We have a good hold on this market. 
The Government have come forward to see that the poor 
withstand tough challenges posed by the Multi-National 
Companies under the severe impact of globalization. For 
this, we have also requested the State Governments to 
come forward. We are taking pains to make special 
arrangements for marketing of the rural products 
manufactured/produced by the poor and the self help 
groups. Not only that, it has also been reported by our 
embassies that arrangements are being made in the 
foreign markets also for the sale of the goods produced by 
the poor and the metallic products made by the tribals In 
Bastar district. 

[English) 

SHRI JOYTIRADITYA M. SCINDIA: Sir, Q. Nos. 322 
and 323 are alike and there is not much of a difference. 
They can be clubbed together. 

MR. SPEAKER: Let me see. 

SHRI RUPCHAND MURMU: Sir, the Self-Help Groups 
are ready to buy paddy from the farmers and they are also 
ready to produce rice. In order to encourage them, has the 
Government any plans to buy rice from the Self-Help 
Groups for Mid-Day Meal Projects? 

(Translation) 

DR. RAGHUVANSH PRASAD SINGH: Sir, In every 
State the Governments concerned are engaging self-help 
groups in multiplicity of work. So their services are utilised 
in the purchase of paddy. This apart, quite often their 
services could be sought for sulabh sauchalayas and In 
total sanitation campaign. Thus, we see that their support 
is very useful in a number of activiti.s. The State 
Governments may seek the services of thes. self-help 
groups by making district-wise allocation of work. We are 
ready to extend our whole-hearted support. 

SHRI RUPCHAND MURMU: The ISlue of mid-day 
meal hu not been answerect. 

MR. SPEAKER: He has given the reply. It Is not a 
discussion time. 

DR. ARVIND SHARMA: Mr. Speak.r Sir, the SHGs 
engaged under SGSY scheme provide assistance and 
employment to the poor families. I would like to ask the 
hon'ble Minister whether the Govemment shall further 
ameliorate the schemes by Increasing the quantum of 
loans and will further Increase the sublidy. Concomitantly, 
I would also like to know from the hon'ble Minister about 
the steps taken or proposed to be taken to make further 
amelioration in the scheme. As a matter of fact, even after 
the submission of all the relevant and requisite documents, 
the youth of the poor families are subjected to harassment 
and the disbursal of the loan is inordinately delayed. In 
view of this, I put forward my humble request to make any 
such arrangements that may facilitate the needy with the 
quick disbursement of loans so that they may be able to 
start their work. 

DR. RAGHUVANSH PRASAD SINGH: Hon'ble 
Member has rightly laid emphasis on the right point. He 
said that it is a verI good scheme aimed at the eradication 
of poverty and the removal of unemployment as It is 
employment-oriented scheme and the banks have a pivotal 
role to play on this. Their Coordination Committees work 
in tandem with banks at the national level, state-level, 
district level and even at the block level. It Is monitored on 
monthly basis to ensure quick resolution of the cases of 
the applicants belonging to the poor strata of SOCiety, If 
lying pending. Monitoring has led to an Improvement. 
There is no further scope regarding the complaint of the 
hon'ble Member made recently. Now banks are also 
extending cooperation. 

SHRI DHARMENDRA PRADHAN: Mr. Speaker Sir, 
the hon'ble Minister has not replied to the main question 
regarding the quantum of economic assistance. Out of the 
total SHG prepared since 1999, 12-15 percent of these 
havI been financially upgraded. When will this upgradatlon 
be completed? Even in case of grade-2, only 15 percent 
level has been reached. All these are useful projects. Will 
the hon'ble Minister throw some light on the financial 
aspects of these? Keeping In view the fact that since the 
problem Is not only related to the bank but also marketing, 
are you planning to bring about coordination by bringing 
in the cooperative sector? . 

DR. RAGHUVANSH PRASAD SINGH: Sir, perhaps 
the hon'ble Member has not taken the trouble of going 
through the reply. It has been stated in the reply that -the 

I 
total requirement of funds for the current financial year to 
cover the remaining eligible self help groups would be Rs. 
«00 erore: For this, we have sought supplementary 
budget. The Planning Commission has agreed to do the 
needful. Our target for the 11 th five year plan Is to make 
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.ach family living below the poverty line a member of at 
least one self help group. For this the budget for the 11 th 
five year plan has to be at least As. 35,000 crore. The 
planning commission has referred this to its select group 
for discussion and decision. This is the singie best method 
to remove poverty. Unemployment and poverty are the two 
blots in our country. Poverty will persist as long as there is 
unemployment. EmphaSis should be on productive self 
employment to remove poverty. Additional source of income 
in each family will lift it above the povElny line. All our 
attention Is on this. This aspect is int'lirent in it. All 
arrangements have been made to provide full assisl.l"lce 
to the members of the self-help groups. 

SHAI AAM KAIPAL YADAV: Mr. Speaker, Sir, the 
hon'ble Minister in his reply has mentioned that there are 
some States which were given certain funds and did not 
utilise the funds within the time frame. Hon. Minister has 
stated that efforts were being made to provide a market in 
Delhi and other States. Hon'ble Minister, Sir, your main 
aim to remove unemployment and poverty and keeping in 
view your aim, markets should be found for the products of 
the poor. Providing shops would not meet the requirement 
of markets. 

I would like to know from the hon. Minister the 
arrangements being made to bring their products at par 
with the best produced by the reputed and bigger 
companies? 

DA. AAGHUVANSH PRASAD SINGH: Sir, details 
regarding year-wise and state-wise expenditure would be 
provided to the hon. Member. 

The hon. Member has raised a valid point regarding 
marketing. The multinational companies In this era of 
globalization spend in huge amount In publicity. It is not 
possible for a poor man to ~tch this. Hence arrangements 
for marketing, designing, training packaging and creating 
a brand etc. will be made. Emphasis is on marketing since 
bacause in absence of publicity, the good quality products 
of the poor for which there is demand, do not find any 
market. The govemment and the people should extend 
help in aft aspects of marketing. This will help in creating 
a market for the product of the poor in this age of 
competition. This will help Increase his income. 

DA. P.P. KOYA: Sir, thank you very much for giving 
me an opportuntty. 

In our country, the system of Self-Help Group. has 

come to stay since 1999 . ... (Interruptions) The Minister is 
very proud of it. I am also proud of it. This is one of the 
programmes which caters to the needs of the poorest of 
the poor. The Minister has confessed that assistance has 
already been given to a little more than three lakh projects; 
and a little less than three lakh projects are still remaining 
to be extended assistance. Some of the projects which 
have already been started are closing down just because 
they do not have the market. Even if the produce is 
produced by the poor or rich, it should be palatable for me 
to eat. 

Under such circumstances, does the Government 
have a method or mechanism where it can maintain the 
quality of the produce? 

MR. SPEAKEA: How can you assure the quality? 

{Translation] 

OR. AAGHUVANSH PRASAD SINGH: Sir, there is a 
DADA in each district. It looks into the sale of the products 
and its improvement in products made by the self-
employed. Our endeavour is on improving the quality, 
publicity and various aspects of marketing may be there 
so that the products of the poor find a market enabling him 
to increase his income. 

[English] 

MR. SPEAKEA: I am little liberal becauH of the 
importance of the question. 

SHAIMATI JAYAPAADA: Thank you for giving me 
this opportunity. 

(Translation) 

Mr. Speaker, Sir, if the Minister could go into the 
practical aspect of this scheme, he will leam how difficult it 
is for such people to earn their, livelihood. This is the 
situation in all States, be It Andhra Pradesh, Uttar Pradesh 
or Madhya Pradesh, where a large number of peopl. are 
associated with this 8cheme. This Is specially true in my 
constituency, Aampur, where there are 800 groups. About 
40,000 persons are dependent on it. I would Uke to state 
that groups are formed, they are formed either 'A' grade or 
second grade. Only 'A' grade groups are eligible for loans. 
And, their loanl would not be sanctioned if they are in .~e 
second grade. This consumes one year, My request i, that' 
their loans should be aanctioned even before they reach 
'A' grade. This will save their an year's time. 

Sir, the Minister of Finance is ."..s.nt here. I would 
like to raise another query. 
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[English] 

MR. SPEAKER: All questions are important. 

... (Interruptions) 

MR. SPEAKER: He cannot reply. 

[Translation] 

SHRIMATI JAYAPRADA: Keeping in view their plight. 
I demand that the 800 groups . ... (Interruptions) 

[EngNshJ 

MR. SPEAKER: Mr. Finance Minister, kindly listen to 
her. but do not reply to her. 

[Translation} 

SHRIMATI JAYAPRADA: A package should be 
announced as assistance. This will help them, as also, the 
Centre ¥r.)uld be able to help the States. All the han. 
Members complained that there was no buy banking 
assurance. In my constituency. Rampur girl children make 
variOU8 products. 

MR. SPEAKER: Pay attention to quality. This will 
ensure a good price to them. 

SHRIMATI JAYAPRADA: They are not in a position to 
.. II their product.. They cannot market their products. 
Hence, the government should give an assurance. 
... (Interruptions) They should be extended financial 
assi8tance. 

MR. SPEAKER: Will you give an assurance? 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker, 
Sir, I would like to tell the hon. Member that groups are 
elevated to grade one within six months: After getting 
grade one statUI when revolving fund gets deposited, 
they come to grade 2 and become eligible for getting loan. 
Monitoring is tatked about time and again and there is 
much thrust in It. The Government are ready to extend 
every possible help so that the poor people could sell 
their products but we want cooperation from han. Members 
for this. Artlcle8 should be purchased from the self hetp 
groups and State Governments should allo make 
purchues from thes. groups. I seek cooperation speciaHy 
from the hon. Members for this . ... (Interruptions) It has 
tlken the form of a movement. There Is also a provision of 
marketing of the produced goods . ... (Interruptlons! . 

SHRlMAn JAYAPRADA:Mr.Speaker, Sir, I wanted to 
say that . ... (lnttHnlptions} 

[£ngI/511J 

MR. SPEAKER: No. Nothing more will be allowed. I 
am sorry • 

(Interruplionsr· .. 

MR. SPEAKER: I am sorry. No. 

... (Interruptions) 

[TranslationJ 

MR. SPEAKER: You go and discuss with the hon. 
Minister in this regard. He will offer you tea also. 

SHRI SUKHDEV SINGH DHINDSA: Mr. Speaker. Sir. 
I have already told the hon. Minister earlier also that MPs 
of a partioular party which is in power in a State are 
consulted on all the central schemes but the MPs 0' 
opposition are not consulted. So. such instructions should 
be issued that.. .. 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker. 
Sir, no discrimination is made among MPs in connection 
with the implementation of the schemes 0' Deptt. of Rural 
Development, whether they are from treasury benches or 
from opposition or from any other party. We have advised 
the State Government to respect all hon. members. No 
discrimination is made in District Vigilance Monitoring 
Committee either. In all the schemes, han. Members preside 
over as Chairman . ... {lnterruptions) 

[English] 

... (Interruptions) 

MR. SPEAKER: No. Nothing will be recorded. 

... (Interruptions) 

MR. SPEAKER: Only Shri Anant Gudhe', question 
will be recorded. 

(Interrupt/onsr .. · 

MR. SPEAKER: No. Nothing is being recorded. 

{lnterruplionsr .. · 

MR. SPEAKER: It is very un'ortunate. No. I would not 
allow this. You have to take your seat. Please, take your 
seats. 

. .. (Interruptions) 

• Not reaorded. 
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[Translation} 

MR. SPEAKER: I am on my lega, so you please lit 
down. 

... (Interruptions) 

MR. SPEAKER: I will find out from the Mlnleter, but 
this is not the way 10 do thiI. By creating eUch a situation 
here, you are nol furthering your cause, unless he is so 
vulnerable. 

... (Interruptlons) 

[Translation} 

MR. SPEAKER: All of you please give me an 
opportunity to help you. 

... (lnterruptions) 

[English} 

MR. SPEAKER: But you have never brought it to my 
notice. Nobody has brought II to my notice. You have done 
it now; I will look Into it. 

... (Interruptions) 

[Translation} 

MR. SPEAKER: I am an old man. I forget things. 

... (Interruptions) 

[English} 

MR. SPEAKER: I have called Shrl Anant Gudhe. 
Nolhing else will be recorded. 

(Interruptlonsr ... 

[Translation) 

SHRI ANANT GUDHE: Mr. Speaker, Sir, the House is 
having maximum discussion on the sale of articles 
produced by self help groups because the major problem 
before them Is to sell their products. The hon. Minister has 
stated that a fair Is about to be held in Delhi at Pragati 
Maldan. They organise exhibitions In every district by 
providing some money. I would like to know whether there 
is any scheme to allot shops to persons for sale of their 
goods who have been provided loans and who are working 
fully as self help groups at Zila Parlshad and Panchayat 
Samitl offices where Governmenl land is available? I 
demand that In all the States wherever such land is 

• Not recorded. 

available, orders should be I;;sued to allot land In lome 
proportions to the self help groups at all such locations 10 
that shops could be opened there. 

[English} 

MR. SPEAKER: You have sai.d thaL 

[Translation} 

SHRI ANANT GUDHE: Though, such shops have 
also been constructed at some places, some good self 
help groups have demanded for this but still they don't get 
the .hops for seiling their products. I would like to ask the 
hon. Minister whether he would gather complete information 
and make such arrangements so that these .elf help 
groups could get the shops there? 

[English} 

MR. SPEAKER: AJllhe Stale Governments have a 101 
of responslbiUty In this. 

[Translation} 

DR. RAGHUVANSH PRASAD SINGH: Sir, I have 
been keeping full knowledge of this. Twelve Stales have 
made arrangements for this In their capitals and district 
headquarters. I had gone to Amaravati to attend a 
conference on savings. There also I had demanded land 
for this purpose from the State Govemment so that shops 
could be constructed on that land. The hon. Member met 
me there also. A grand conference of Self Help Groups on 
savings had been held there. The hon. member do have 
interest in marketing but State Govemments should also 
evince equal interest in that and a good arrangement of 
marketing with mutual cooperation should be there. I agree 
to this and am ready to cooperate. 

[English] 

MR. SPEAKER: Dr. R. Senlhil- Not Present. 

... (Interruptions) 

SHRI KINJARAPU YERRANNAIDU: Mr. Speaker, Sir. 
... (Interruptions) 

MR. SPEAKER: I feel you are very persisting. I will 
not allow the question if it is not relevant. 

... (Interruptions) 

[Translation} 

MR. SPEAKER: What I can do If names are given. I 
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have already called eight mamber., how many more 
members can I call. 

... (Interruptions) 

(English] 

MR. SPEAKER: I would like to know how many 
supplementaries hon. Members want for each Question. 
There are 34 Parties represented in the House. Can 34 
supplementaries be allowed for each Question? 

... (Interruptions) 

SHRI KINJARAPU YERRANNAtOU: After Indepen-
dance, this is one of the best schemes to eradicate poverty 
and to provide employment. A lot of money is being 
provided for the big players. For industry we are providing 
crores of Rupees. To meet the demand of the self-help 
groups, we have asked the Union Finance Ministry to 
provide RI.4,4Q0 crore. If you lee the Non Performing 
Assets, you will find that the repayment from the self-help 
groups is 98 to 95 per cent but still the Government of 
India is not providing money . ... (Interruptions) 

MR. SPEAKER: Please put your question. 

... (Interruptions) 

SHRI KINJARAPU YERRANNAIDU: For big non-
performing companies, we are providing money . 
... (Interruptions) 

MR. SPEAKER: No, you will have to put the Question. 
I will not allow it. 

... (Interruptions) 

SHRI KINJARAPU YERRANNAIDU: This is a very 
important scheme. Repayment from the Self-Help Group 
is to the extent of 95 per cent. In this situation, will the 
Government provide Rs.4,400 crore to meet the demand 
of nearly 3 crore beneficiaries? What is the. problem of the 
Government in providing money to the self-help-groups? 

My second supplementary is, ... (Interruptions) 

MR. SPEAKER: I will not allow second supple-
mentary. By this time you should know that only one 
supplementary is allowed. 

[Translation} 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker, 
Sir, the hon. 'Member has rightly said that big persons in 

the country have created non-performing asset. to the 
tune of one and a half lakh crore rupees by way of loan. 
taken from the banks but the Self Help Groups run by the 
poor folks have shown 95 t" 98 percent recovery of loanl. 
The non-performing assets are not constituted by the poor, 
it is the well off people who Indulge more In frauds. So, I 
assert that banks should extend full help to the poor. No 
petition pertaining to Self Help Group. Ihould remain 
pending, their accounts should be opened quickly and 
there should be a fair treatment with them In respect of 
interest also. The hon. Member said that a demand ofRs. 
4400 crore has been made for this. I would like to tell him 
that the Planning Commission while giving its assent has 
said that provision for this will be made in the Supple-
mentary Budget. 

Pending Project. under SGSY 

8323. SHRI SRICHAND KRIPLANI: 
SHRI KRISHNA MURARI MOGHE: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) the number of special projects being run by 
the Government at present under Swaranjayantl Gram 
Swarozgar YoJana (SGSY), State-wise; 

(b) the details of the proposals/projects received 
by the Government from various State. under SGSY during 
the lut three years and the current year, State-wise; 

(c) whether the Government has accorded 
sanction to the said proposals/projects; 

(d) if so, the details thereof alongwith financial 
assistance provided/likely to be provided, State-wise; 

(e) if not, the reasons therefor; and 

(f) the time by which the remaining proposals 
are likely to be cleared? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) to (f) A Statement Is 
laid on the Table of the House. 

St.tement 

(a) to (f) Two hundred and twenty one Special projects 
under Swaranjavanti Gram Swarozgar Vojana (SGSY) have 
been sanctioned/approved by the Government s~ far since 
inception of the scheme in April 1999. A statement 
indicating the number of special projects sanctioned under 
SGSY, State-wise is given at Annexure-I. 
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The number of special project proposals under SGSY 
received from various States since Inception of the scheme 
up to 31.3.2006 and during the current year (2006-07) 
State-wise is given at Annexure-II. The Statewise number 
of special projects under SGSY sanctioned/approved during 
the laat three years (2003-04 2004-05 and 2005-06) and 
during the current year (2006·07) Is given in Annexure-III. 
The datails of Cantral ahare of funds relea .. d for special 
projects under SGSY during the same period ara given In 
Annexure-IV. Since Inception of the scheme, 665 proposals 
have been received by the Govemment, out of which, 221 
projects have been sanctioned/approved so far, 365 project 
proposals have been returned to the concerned State 
Governments or other sponsoring agencies for various 
reuonl such as non compliance with the guidelines of 
SGSY special projects non-viability of projects, Ia~ of 
focus on Below Poverty Line (BPL) beneficiaries etc. and 
79 project proposals are with the Govemment at various 
stages of procesling Including proposals referred to 
technical agencies for comments, proposals· cleared by 
Project Screening Committee (PSC) but yet to go to Pro;ect 
Approval Committee (PAC) etc. 

A iarge number of special project proposals under 
SGSY are received from the State Govemments for sanction. 
Since they are large rural Iivelihooda projects whose cost 
can go up to a maximum of Rs. 15 crore, such proposals 
are first scrutinized for their compliance with the guidelines 
of Special Projects under SGSY, mainly relating to focus 
on BPL benefiCiaries, viability and sustalnabllity of projects, 
commitment for 25% matching share of project cost by the 
State Governments, inclusion of credit component, etc. 
Projects that do not fulfill these requirements are returned 
to the concerned State Governments. The State Govern· 
ments keep on revising, restructuring and resubmitting 
such proposals. The proposals, wherever necessary, are 
also sent for obtaining technical comments of the 
concerned Central Government Departments/agencies. The 
project proposals which comply with the basic parameters 
of the guidelines are then appraised through two Inter· 
Ministerial Committees for screening and approval. The 
projects are first examined and screened by the Project 
Screening Committee (PSC) headed by Joint Secretary 
(SGSY) with members from the Internal Finance Division 
and the Planning Commission. The project cleared by 
PSC are f1naly considered and approved by the Project 
Approval Committee headed by Secretary, Ministry of Rural 
Development, with Additional Secretary and Financial 
Adviser, Ministry of Rural Development. Adviser (Rural 
Development), Planning Commission and Joint Secretary 
(SGSY) as members. Receipt of project proposal., their 

revision by the sponsoring State Governments and their 
appraisal and approval through the above two tier Intar 
Ministerial Committees is a continuous process. Since 
appraisal and approvaVclearance of these proposals is a 
continuous process and depend on various factors Iika 
their fulfilling the prescribed guldellnea, economic viability 
of the proposals, BPL focua of projects, etc., no time frame 
can be Indicated for final approval of theae project 
propoaall. 

Annexure-' 

State-w/se number of Special Project. sanctioned 
since inception I.e 1.4.99 

S.No State. 

1 2 

Andhra Pradesh 

2 Arunachal Pradesh 

3 Assam 

4 Bihar 

5 Chhattisgarh 

6 Goa 

7 ,Gujarat 

8 H....,.,.a 

9 Himachal Pradesh 

o Jammu and Kashmir 

11 Jt1arkhand 

12 Karnataka 

13 Kerala 

14 Madhya Prade.h 

15 Maharashtra 

16 Manipur 

17 Meghalaya 

18 Mlzoram 

19 Nagaland 

Total Number of 
Projects Sanctioned 

3 

23 

11 

7 

5 

10 

9 

4 

3 

6 

8 

22 

11 

5 

2 

5 

5 
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1 2 3 2 3 

20 Orissa 2 25 Uttar Pradesh 5 

21 Punjab 5 26 Uttaranchal 12 

22 Rajasthan 21 27 West Bengal 4 

23 Tamil Nadu 8 28 Multlstate Projects 17 

24 Tripura 5 Total 221 

Ann,xu"'" 

Details of SGSY Special Projects Received since inception, 1.'.·ApriI, 1999 

(As on 10.08.08) 

State Projects Projects Received Total 
Received Before In Current Year Projects 

31.03.06 2006-07 Reoeived Approved Pending- Retumed 

1 2 3 4 5 6 7 

Andhra Pradesh 51 3 54 24 3 27 

Arunachal Pradesh 13 14 4 3 7 

Assam 28 0 28 11 0 17 

Bihar 20 7 27 7 4 16 

Chhattiagarh 16 17 5 2 10 

Goa 0 1 1 0 0 

Gujarat 22 23 12 3 8 

Haryana 8 0 8 0 7 

Himachal Pradesh 15 16 9 3 4 

Jammu and Kashmir 12 0 12 4 0 8 

Jharkhand 8 1 9 3 0 8 

!<amataka 32 9 41 6 5 30 

Kerala 18 19 8 3 8 

Maharashtra 32 9 41 11 18 12 

Manipur 29 3 32 5 3 24 

Meghalaya 9 2 11 2 1 8 

Mlzoram 11 2 13 5 0 8 
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1 2 3 4 5 6 7 

Madhya Pradesh 52 3 55 22 11 22 

MPEDA 1 0 0 0 1 

Nagaland 22 3 25 5 19 

Oris .. 11 2 13 2 0 11 

Punjab 8 1 9 5 2 2 

Rajasthan 50 1 51 21 29 

Slkktm 1 1 2 0 1 1 

Tamil Nadu 30 2 32 8 2 22 

Tripura 18 0 16 5 10 

Uttar Pradesh 24 2 26 5 5 16 

Uttaranchal 22 6 28 12 4 12 

West Bengal 11 5 16 5 2 9 

Multistate 19 6 25 13 11 

Total 592 73 685 221 79 365 

"Includes au projects under dirt.... proceuIng Slagel. referred 10 other departments. deferred etc. 

Annuu,...,U 

State-wise number of Special Projects sanctioned During Last 3 18'" & Current Y .. r 

S.No. States Vear Total Number of 
2003-2004 2004-05 2005-06 2006-07 Protects Sanctioned 

2 7 8 9 10 11 

Andhra Pradesh 4 3 0 2 9 

2 Arunachal Pradesh 0 1 0 2 

3 Assam 1 0 0 2 

4 Bihar 2 3 0 0 5 

5 Chhattisgam 0 3 5 

6 Goa 0 0 0 

7 Gujaral 4 0 0 5 

8 Haryana 0 0 0 0 0 

9 Himachal Pradesh 0 0 0 
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2 7 8 9 10 11 

10 Jammu and Kashmir 2 0 0 0 2 

11 Jharkhand 0 0 0 1 1 

12 Kamataka 2 0 1 4 

13 Kerala 2 1 2 6 

14 Madhya Pradesh 3 0 2 2 7 

15 Maharashtra 2 3 0 3 8 

16 Mantpur 2 0 0 1 3 

17 Meghalaya 0 0 2 

18 Mlzoram 0 1 0 0 1 

19 Nagaland 1 1 2 0 4 

20 Orissa 0 0 0 0 0 

21 Punjab 0 0 0 0 0 

22 Rajasthan 4 2 1 0 7 

23 Tamil Nadu 3 0 2 0 5 

24 Tripura 0 0 0 

25 Uttar Pradesh 2 0 0 1 3 

26 Uttaranchal 1 2 1 0 4 

27 West Bengal 1 0 1 0 2 

28 Multlatate 0 5 2 6 13 

Total 39 26 13 25 103 

Annellure-iV 

Year·wise Funds Released to the States under SGSY Special Projects 

(RI. In Lakhs) 

S.No. States Vear 
2003-2004 2004-2005 2005-06 2006-07 

1 2 3 4 5 6 

Andhra Pradesh nO.35 623.86 362.41 0.00 

2 Arunachal Pradesh 0.00 126.00 126.00 0.00 

3 Assam 965.10 22.13 329.91 337.50 
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1 2 3 4 5 6 

4 Bihar 682.40 764.10 0.00 0.00 

5 Chhattiagarh 358.60 358.50 379.73 0.00 

6 Goa 294.70 0.00 0.00 0.00 

7 Gujarat 799.25 448.80 690.00 0.00 

8 Haryana 0.00 0.00 0.00 0.00 

9 Himachal Pradesh 0.00 292.60 655.37 345.42 

10 Jammu and Kashmir 73.05 60.00 0.00 0.00 

11 Jharkhand 0.00 90.00 270.90 0.00 

12 Kamataka 295.64 97.59 163.04 356.82 

13 Kerala 199.74 405.60 880.00 0.00 

14 Madhya Pradesh 1960.38 396.67 756.83 0.00 . 
15 Maharashtra 543.82 273.09 0.00 18.27 

16 Manipur 126.12 116.32 221.70 28.99 

17 Meghalaya 34.85 0.00 0.00 0.00 

18 Mizoram 0.00 170.62 347.54 144.87 

19 Nagaland 126.00 236.60 539.72 0.00 

20 Orissa 0.00 109.17 270.00 91.00 

21 Punjab 83.25 26.80 0.00 0.00 

22 Rajasthan 1838.72 568.88 1469.61 246.76 

23 Tamil Nadu 560.90 99.00 1319.11 0.00 

24 Tripura 51.03 102.53 0.00 0.00 

25 uuar Pradesh 604.40 0.00 60.00 516.24 

26 Uttaranchal 777.14 203.44 370.98 0.00 

27 West Bengal ·28.32 283.47 866.05 0.00 

28 Multlstate 0.00 1021.68 70.68 110.88 

Total 11173.66 6897.45 10149.56 2196.75 
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SHRI SRI CHAND KRIPLANI: Mr. Speaker Sir, the 
hon'ble Minister is talking big of Swam Jayanti Gram 
Swarojgar Yojana . ... (Interruptions) 

MR. SPEAKER: It is not proper to make such 
comments. 

... (Interruptlons) 

SHRI SRICHAND KRIPLANI: Mr. Speaker, Sir, t,e 
wants the State Governments and the MPs to come forward 
for his succour but I would like to assert and it merits 
considerable attention thai Swama Jayanti Gram Swarojgar 
Yojana was started in the year 1999 during the regime of 
Shri Atal Behari Vajpayee and a host of schemes had 
been prepared for the progress of the families living below 
poverty line (BPL) and to impart training to people. 
... (Interruptions) 

{English} 

MR. SPEAKER: Put your question. 

{Translation} 

SHRI SRICHAND KRIPLANI: As per data available, 
as many as 665 proposals were forwarded to the 
Government ever since the scheme was put in place, out 
of which 221 proposals were sanctioned, 79 proposals 
are pending and 365 proposals were returned. I would 
like to state that Rajasthan is the most backward state of 
the country and the large"t state geographically. This 
scheme of Rajasthan has been lying pending for a very 
long period. As many as 51 projects were sent by Rajasthan 
out of which 29 projects were returned. In your reply you 
have just stated thai one project of Rajasthan is to be 
considered while as per dala available with me. 
... (lnterruptions) 

[English} 

MR. SPEAKER: Please ask your question otherwise 
I will not allow you. What Is your question? 

[Translation} 

SHRI SRICHAND KRIPLANI: As per data available 
with me. as many a. seven schemes are yet to see the 
light of the day. They include Chiltorgarh based Dairy 
Project, Gramin Haat Pariyojana etc . ... (lnterruptlons) I 
would like to know the time by which these schemes are 
likely to be implemented? 

MR. SPEAKER: It was of only one minute's question 
and you have taken ten minutes. 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker, 
Sir, the hon'ble Member must have noticed that there is a 
table in respect of every state in it. A total of 21 out of 51 
projects have been sanctioned. Viewing at national level. 
24 projects of Andhra Pradesh have been noticed. 
Rajasthan ranks third. As many as 21 projects of Rahasthan 
have been sanctioned while one is lying pending with us 
which is under process. 29 projects have been returned. 
Some technical shortcomings have been detected. The 
fact remains thai the personnel of . all the departments are 
member of the screening committee and on the detection 
of short-comings, these are sent back to the State 
Governments concerned for submitting them again after 
rectifying the shortcomings. The screening committee may 
re-consider the projects and accord sanction. 

SHRI SRICHAND KRIPLANI: Sir, you have just stated 
that schemes sent back to Rajasthan are for lesser in 
number than that of other states. However, as per data 
available with me in terms of money allocated so far and 
after having a close look at the calculation. you will find 
that Rs. 1833 lakh were given in the year 20C3-2004, Rs. 
568 lakh in the year 2004-2005 and an amount of Rs. 
1469 lakh and Rs. 246 lakh were allocated to Rajasthan 
for the financial years 2005-06 and 2006-07 respectively. 
Assam Is a small state as compared to Rajasthan whereas 
As. 336 has been allocated to Assam and in case of 
Himachal Pradesh the amount is As. 345 lakh. It indicates 
gross Injustice done to Rajasthan. I have to make a humble 
submission that a huge amount earmarked for the 
completion of seven pending projects of Rajasthan remains 
to be disbursed. I would like to know the time by which the 
amount In question shall be disbursed and the time by 
which sanction shall be accorded to those 7 schemes. 

PROF. RASA SINGH RAWAT: Sir, a huge amount 
remains to be disbursed to Rajasthan • ... (Interruptlons) 

(English) 

MR. SPEAKER: Nothing will be recorded. 

(Interruptions) ... • 

[Translation) 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker, 
Sir, in the financial year 2006-07 commencing from the 
month of April to August an amount of Rs. 2.46 crore has 
been allocated in these five months and in the financial 
year 2005-06, Rs. 14 erore were disbursed. You are 
overlooking this fact. As soon as terms and conditions of 
any project are fulfilled, there is a provision to release the 

• Not recorded. 
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funds immediately. Even we keep on reminding the State 
Governments for fulfilling the conditions and get the funds 
allocated for them. In case of pendency, the amount of 
expenditure involved gets augmented and the quality of 
work also suffers. This is why we always monitor such 
cases. We are furnishing the details to the hon'ble Member 
and he should ensure that the errors are rectified by the 
State Governments concerned and get the funds released. 
... (Interruptions) 

(English) 

MR. SPEAKER: Nothing will be recorded. 

(Interruptions) ... • 

MR. SPEAKER: Do not record anything. If you are 
not satisfied, you give a notice for Half-an-Hour 
Discussion. Nothing will be recorded. 

(Interruptions) ... • 

SHRI ADHIR CHOWDHURY: Sir, after the re-
structuring of IRDP and other allied programmes, the SGSY 
was launched in the year 1999. It is basically a cr~dit 
based subsidy programme where credit Is consldered"as 
a critical component and sub~ldy is an enabling element. 

{Translation} 

The hon'ble Minister is making efforts to make this 
programme successful. As· far as West Bengal is 
concerned, we see that only four projects have been 
sanctioned since 1999. I would like to know from the 
hon'ble Minister the amount ailocated to the State of West 
Bengal from 1999 to this date, as no money has beeli 
sanctioned to West Bengal for the year 2006-07. As far as 
the utilization of funds is concerned, the method of 
utilization of funds for this programme in West Bengal is 
as follows:-

(English) 

Fifteen per cent of this fund has been earmarked for 
catapulting the Below Poverty line families into the Above 
Poverty Line. This aspect has to be assessed. My first 
question is .... (Interruptions) 

MR. SPEAKER: You are allowed only one question. 

SHRI ADHIR CHOWDHURY: How much fund has 
been allocated to the State Government of West· Bengal 
and how many projecta have been approved since the 
inception of this programme in 1999? 

• Not recorded. 

(Translation) 

DA. AAGHUVANSH PAASAD SINGH: Mr. Speaker, 
Sir, out of 16 projects received from Weat Bengal, five 
projects have been approved, two are pending and they 
are under process and remaining nine have been retumed 
for correction. The hon. Member has desired to know the 
amount allocated to the Slate. I would like to .ay thai As. 
28 lac were .IIocated in 2002-04, 2 crore 83 lac In 2004-
05 and 8 crore 66 lac allocated in 2005-06. During 2006-
07 no amount has been released so far but it will be 
released very soon . ... (Interruptions) 

(English) 

MR. SPEAKER: You cannot carry on until you are 
not satisfied. 

(Trans/atlon) 

SHRIMATI RANJEET RANJAN: Mr. Speaker, Sir, 
pending schemes of SGSY have been merged with Rozgar 
Guarantee Yojana by the Government. In my constituency 
1050 schemes of SGSY are lying pending and work worth 
As. 14 crore is pending in them. Government made a 
prOvision of Rs. 8 crore for these schemes In the Budget. 
Yesterday I talked to OM and he said that he had not 
received any Instruction that these pending schemes had 
been merged with the Rozgar Guarantee Schemes. 
Through you, I would like to know from the hon'ble Minister 
as to the time by which these pending schemes are likely 
to be completed? 

DR. RAGHUVANSH PAASAD SINGH: Mr. Speaker, 
Sir, the main question is related to SGSY but hon'ble 
Member desired to· know about SGRY, I would like to tell 
the hon'ble Member that SGSY and SGRY are two different 
schemes. SGSY is a self employment programme. 

MR. SPEAKER: Please, send a letter to the hon'ble 
Member. 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker, 
Sir, I would like to tell the hon'ble Member that SGRY is a 
self employment programme which provides for completion 
of any scheme or food for work scheme, instructions have 
been issued to complete the scheme so that no scheme 
remained Incomplete, if some schemes remain Incomplete, 

~.' r;~~~; 

they should be completed and they should be completed 
alongwith employment guarantee law w.e.f. February 2: I 

2006. In thOle districts where Employment Guarantee 
Scheme has beln implemented. SGRY and food for 
scheme have been included in it. Therefore, It has been 
instructed that schemes lying pending should be completed 
with the employment guarantee law. 
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SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, hon'bie 
Minister has given the reply of the question alongwith four 
annexure with year wise details of funds released. 
According to the reply of the question no funds were 
released for Bihar during the year 2005-06 and 2006-07. 
Besides, he has also given the statewsie details of the 
specific projects in the schemes sanctioned during last 
three years. No funds we.re allocated to Bihar during 2005-
06 and the year 2006-07. Thus from the beginning of the 
schemes in the year 1999 tin date all the details of SGSV 
schemes have been given. As per the details total 27 
schemes were received, out of them 16 were retumed and 
rest seven have been approved by the Govemment. 
... (Interruptions) 

MR. SPEAKER: He has given all the details. 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, 
recently the Minister visited Bihar and a statement made 
by him was published in the news paper. In this statement 
he has threatened the State Govemment that even a single 
paisa would not be released to the State Government from 
the Central funds and as per his statement he is taking 
back these projects and diSCriminating with Bihar. Through 
you, I would like to ask the hon'ble Minister that although 
the people of Bihar have changed the Govemment of his 
party but Bihar is his native State. So forgetting this 
discrimination does he propose to take any action for 
sanctioning these projects? 

DR. RAGHUVANSH PRASAD SINGH: lit. Speaker, • Sir, it is not correct to say that I threatened the State 
Government. It is absolutely wrong to say that any 
discrimination i8 being m~de. I put all the facts here. The 
Government of NDA was in the Centre. Bihar got only Rs. 
700 crore per year and deduction was Rs. 300 crore. 
When UPA Government cam~ in the Centre, we are giving 
Rs. 2100 crore yearly and we have given them more than 
sufficient funds. Now he is raising the issue of special 
projects I would like to say that hon'ble Member does not 
have the basic knowledge of the special projects. Special 
projects are prepared at the district level and sent to the 
Centre through the State Government. Neither any special 
project is prepared in Bihar nor It is sent to the Union 
Government. After repeated reminders. they prepared a 
special project and sent it to us but that was not appropriate, 
so we again requested the State Government to modify It. 
Hon'ble Member is talking about good Governance in 
Bihar but he knows about the bad Governance prevailing 
there . ... (lnterruptions} r 

." SHRI PRABHUNATH SINGH: He was In power when 
all these Irregularities took place there . ... (Interruptlons) 

{Engl~sh} 

MR. SPEAKER: Only the reply of the hon'ble Minister 
will go on record. 

(Interruptions) ... • 

[Translation) 

DR. RAGHUVANSH PRASAD SINGH: Hon'ble 
Member should persuade the State Government that the 
amount being released by the Union Government should 
be utilized for removing all type of disparities prevailing In 
the State. Presently, there are 16 thousand erore rupees 
in Backward region fund. The 12th Ananee Commission 
has recommended an allocation of Rs. 7973 crore for the 
State Government. He presented !he budget of Rs. 5500 
crore to the Union Government but Planning Commisaion 
sanctioned Rs. 8500 crore. News papers published that 
he got much more than his expectation. Therefore, the 
Union Government Is committed to the poor people of 
Bihar and full assistance Is being provided to the State 
Govemment. Hon'bla Member need not make any incorrect 
statement and needs to do work In his native lanet. 
... (lm.rruptionJ) 

SHRI PRABHUNATH SINGH: I am not uklng 
question. Through you, I would like to know whether honble 
Minister is reptylng or-... 

. DR. RAGHUVANSH PRASAD SINGH: What he is 
doing? ... (Interruptions) 

{English] 
" 

MR. SPEAKER: That will not be recorded. 

(Interruptions} .•. • 

DR. K.S. MANOJ: Sir, I would like to compliment the 
hon. Minister for regularly writing lettars to the Members of 
Parliament seeking suggestions and recommendations for 
the various programmes under his MiniStry. 

One of the drawback. of the products manufactured 
by the Self-Help Groups Is that. ... (Interruptions) 

MR. SPEAKER: This is regarding SGSV. 

DR. K.S. MANOJ: Sir, there Is lack of dlwrsffication 
and value addition. DlYerlification and value addition 
requlr .. large Inveltments. The Self-Help Groups find It 

• Not reconIed. 
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difficult to raise that amount of money. I would like to know 
from the hon. Minister if soma funds could be allocated for 
technology upgradatlon of the SSI units under the SGSY 
scheme. 

MR. SPEAKER: Mr. Minister, are you providing 
anything for technology upgradatlon? 

(Translation) 

DR. RAGHUVANSH PRASAD SINGH: This al80 
Includes the Item of skill development. Percentage of 
expenditure to be made on skill development has already 
been Included In It. There Is also a provision for quality 
training as per demand so that they can get employment. 
Hon'bla Member may kindly see It. 

SHRI SHAILENDRA KUMAR: Mr. Speaker, Sir, 
through you, I would like to tell the hon'ble Minister that he 
has constituted District Monitoring Committees for all the 
schemes in gram panchayat, be that S.G.S.Y. or National 
Rural Employment Guarantee Scheme, run by the Ministry 
of Rural Development. Recently, he has Issued orders for 
constitution of Panchayat Mitra on the pattem of Shlksha 
mltra and alongwlth that he has also issued orders for the 
appointment of technicians. 

Mr. Speaker, Sir, through you I would like to ask the 
hon'ble Minister whether the selection procedure for the 
appointment of technicians of Panchayat Mitra will be 
completed under the supervision of hon'ble Members of 
Parliament who are holding the post of chairman of the 
District Vigilance Committee, I.e. the monitoring committee 
as he has proposed honorarium of Rs. 2000 to 2500 for 
technicians and Panchayat Mitra. Will he complete the 
selection procedure under the supervision of other 
members and hon'ble Members of Partlament who are the 
Chairmen of District Monitoring Committees? 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker, 
Sir, the power to supervise the appropriateness of .. Iection 
has already been vested with hon'ble Members as 
Chairmen of the Committee. The power to scrutinize the 
implementation of specified procedure and to check 
irregularities has been vested with the District Vigilance 
Monitoring Committee .... (Interruptions) 

(English) 

MR. SPEAKER: No this habit of interrupting has to 
go. 

(Translation) 

SHRI CHANDRAKANT KHAIRE: Mr. Speaker, Sir, 
through you, I want to tell the hon'ble Minister that from 

our State of Maharashtra a total 41 proposals I.e. 32 
proposals upto 31 March 2006 and nine proposals during 
the year 2006-07 have been sent to his Ministry. Whenever 
we prepare any special project, it Is prepared through 
D.R.D.O. and after that it is cleared by a committee 
comprising C.O. and Collector. Thereafter it Is cleared in 
D.P.D.C. and then sent to State Govemment and then to 
the director. After passing through these channels it is 
cleared. Then it is sent to the screening committee and 
then to the Joint Secretary and then Screening Committee 
finalises it. After that the final committee is formed at 
secretary level. Like this, the garment proposal of our 
district Is likely to create employment opportunities for four 
thousand women. Now this project is at final stage but I 
have come to know that It Is about to be rejected. When It 
was finalized by the screening committee and the secretary 
of the State Government also assured that they are about 
to rele818 the fundi, It Is happening. Then how could we 
believe? ... (Interruptlons) 

(English) 

MR. SPEAKER: These are about individual projects. 
This Is not the way to put a supplementary. Question Hour 
is not for that purpose. 

(Translation] 

SHRI CHANDRAKANT KHAIRE: You are a very 
dynamic Minister . ... (Interruptlons) You have taken a good 
decision in the field of rural development. ... (Interruptions) 

(English] 

MR. SPEAKER: You are right. 

... (Interruptions) 

(Translation) 

SHRI CHANDRAKANT KHAIRE: Mr. Speaker, Sir, I 
would like to know from the hon'ble Minister whether he 
will accept the proposal for our Aurangabad district? 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker, 
Sir, how the reply to the specific question asked by hon'ble 
Khaire Ji may be given without information but hon'ble 
Member explained the entire procedure and talked about 
existence of ICteening committee. ...(Interruptions) After 
scrutiny whatever decision will be appropriate will be taken. I 

I have got no specific information about It and we do not 
get specific Information since It Is done by the committee. 
... (Interruptions) 
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{English} 

MR. SPEAKER: Since these two Questions are based 
on rural development, I have allowed a number of 
supplementaries so that different parties can put their 
questions. Please cooperate. As these are important issues, 
I want them to be discussed. Now, last supplementary will 
be put by Shri BraJesh Pathak. 

[Translation} 

SHRI BRAJESH PATHAK: Mr. Speaker, Sir, today a 
very important question on rural development was ra/sed 
In the House and whenever this question is raised all 
hon'ble Members unanimously said that the Union Minister 
of Rural Development has a good intention, he is devoted 
towards this. But the State Governments do not pay any 
attention to whatever is said by the Members of Parliament 
and they do not accept their suggestions. Monitoring 
Committees have been formed but their sittings have not 
been held and if held, then neither the Chairman nor the 
Minister is able to implement the decisions taken in the 
sittings of these committees. 

Mr. Speaker, Sir, through you, I would like to ask a 
question to the Minister that he announced in the House, 
the very importance of the Ministry of Rural Development 
and he is committed to eradicate poverty. Is he able to 
issue any directions to the State Governments in this 
regard? 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker, 
Sir, the question raised by the hon'ble Member does not 
relate to S.G.S.Y. Since many Members have raised a 
question on it, I would like to say that there are about 600 
districts and out of these, in 374 districts, sittings of the 
monitoring Committees have been held on several 
occasions. 

Mr. Speaker, Sir, different States have the govern-
ments of different parties. The Members of Parliament 
belonging to the ruling party in a particular state also 
make the same complaints.· We see that meetings are 
held in States where the Members of Parliament are 
interested and pursue the matter. You cannot find even 
one State, ruled by any party, where there Is no 
arrangement of holding meeting In spite of interest shown 
by the Members of Parliament. No disregard is shown to 
'any M.P. 

Many hon'ble Members have given good reports and 
favourable information. Therefore. if any state government 
ignores this and does not call a meeting, we will again 
appeal to them to empower fully the Monitoring Committees 
and get cooperation from the Members of Parliament so 
that rural development schemes may run and function 
properly and strict monitoring could be done. 

Mr. Speaker, Sir, strict vigUance, monitoring, people's 
participation, transparency and accountablUty are the parts 
of our National Common Minimum Programme. It Is the 
target of the programme that rural development schemes 
should be Implemented on the bull of these four formula 
but it Is not possible without the cooperation of hon'ble 
Members. Therefore, cooperation from hon'ble Members 
is solicited so that monitoring could be done, work done 
properly and sittings held. I would Uke to urge Shri BraJesh 
Pathak, alIO, to take interest and participate in It. 

MR. SPEAKER: After such a detailed reply now no 
queltlon from any hon'bIa Member should be ralsed further. 

{English} 

Rally Gandhi Gram .. n Vlclyutlkaran Yolana 

·324. SHRI K. FRANCIS GEORGE: 
DR. RAM LAKHAN SINGH: 

Will the Minister of POWER be pleased to state: 

(a) whether the Rural Bectrlfication Corporation 
has suggested implementation of the Rajiv Gandhi 
Grameen Vidyutlkaran Yojana on a turnkey basis; 

(b) If so, the details thereof and the action taken 
thereon; 

(c) whether there Is slow progress In undertaking 
the work of the scheme in some States; 

(d) if so, the reasons ther.for; and 

(e) the steps taken by the Government in this 
regard? 

THE MINISTER OF POWER (SHRI SUSHIL KUMAR 
SHINDE): (a) to (e) A Statement is laid on the Table of the 
House. 

(a) and (b) As per the sanction orders, one of the 
conditions stipulated for implementing projects under Rajiv 
Gandhi Gramsen Vidyutlkaran Yojana is that ·the project 
shall be executed on turnkey basis in accordance with 
REC's guidelines for procurement of goods and services·. 
Accordingly, States along with the State utiRties have 
entered into a Tripartite or a Quadripartite Agreement with 
Rural Electrification Corporation Limited (REC). 27 States 
have entered Into such Agreements. 

(c) and (d) No. Sir. The target set for village 
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electrification for 2005-06 was 10,000 against which 9819 
villages have been electrified. In 2006-07, uptill 
14.08.2006, 5590 villages have been electrified. 

(e) Following steps have been taken to speed up 
the work under Rajiv Gandhi Grameen Vidyutikaran 
Vojana:-

To augment the implementation capacities of State 
Electricity BoardS/Power Utilities, the services of 
Central Public Sector Undertakings (CPSUs) have 
been offered to the States. 

AEC has issued guidelines for fonnulation of projects, 
procurement guidelines and bidding procedure for 
procurement of goods and services for projects to be 
executed on turnkey basis and for selection of 
franchisees. It has also updated the existing REC's 
technical specifications for equipment/material and 
construction standards for adoption in project 
implementation/execution. 

States advised to constitute District Committees to 
monitor the progress of rural electrifications works. 

Constant periodical review meetings conducted by 
Secretary (Power) and REC with State Governments 
and State Utilities. 

(English) 

SHRI K. FRANCIS GEORGE: Sir, the Rajiv Gandhi 
Grameen V1dyutikaran Vojana is one of the very ambitious 
projects that has been included in the National Common 
Minimum Programme. This has been a very good 
Programme. I recall with gratitude the efforts that have 
been put up by our fonner esteemed colleague, the late 
Shrl P.M. Sayeed in initiating this Programme. I congratulate 
the present Minister also for achieving the target last year 
in the case of rural electrification . ... (Interruptions) 

MR. SPEAKER: Please put the question. Not much 
time left. 

... (Interruptions) 

SHRI K. FRANCIS GEORGE: Sir. I would like to point 
out two matters. They are regarding the practical problems 
being faced by States like Kerala In implementing the 
Scheme. 

One is regarding the turnkey based tendering of the 
Scheme. Second is regarding the franchisee system of 
distribution. In the case of Kerala, when it was tendered 
the tender excess came to 69 10 76 per cent. ... (Interrup-
tions} 

MR. SPEAKER: Vou cannot have all these details. 
This is not the procedure. 

...(Interruptions) 

SHRI K. FRANCIS GEORGE: Sir, I just want the 
Minister to understand the difficulties. 

That means, ninety per cent of the grant that is being 
given by the Implementing agency, the Rural Electrification 
Corporation, which comes to Rs. 152 crore, simply goes to 
the contractors instead of benefiting the State or the rural 
population. 

I would like to know from the hon. Minister whether 
the Ministry will consider allowing normal tender process 
and whether it will do away with the franchisee system of 
distribution. 

SHRI SUSHIL KUMAR SHINDE: Mr. Speaker, Sir, the 
hon. Member had asked me the same question earlier 
also. I had replied that I would look Into the problem. Not 
only that. I have received a letter from the Minister, the 
State Government of Kerala. I have invited them, the 
Member of Parliament and the Minister, for a meeting on 
21st. 

But I must tell you here that the turnkey based 
tendering has been finalised because there is a total 
transparency in the turnkey process. I would like to bring 
to your notice that the Kerala Government, particularly 
their Utility, has said that re-tendering was done and the 
cost has come to about Rs. 60 lakh. Whereas in the case 
of Karnataka, Tamil Nadu and Andhra Pradesh, the cost 
comes to Rs. 1.77 lakh, Rs. 3.42 lakh and As. 3 lakh 
respectively. As compared to cost of these other Southern 
States, Rs. 60 lakh is far more. If the State Utility is unable 
to do it, our PSUs, the NT PC and the Power Grid will be 
able to do it as they are doing it In States like Uttar 
Pradesh, Bihar, etc. If the Government desires, our PSUs, 
the NT PC and the Power Grid will be able to take up the 
job and save money on this. 

SHRI K. FRANCIS GEORGE: Considering the 
practical difficulties faced in implementing the Centrally-
Sponsored Schemes, like this one - as has been 
requested by Shri Dhindsa - I would also request the 
Minister and would like to know from the Minister whether 
he will initiate steps for constituting a Vigilance and 
Monitoring Committee, as is done by the Ministry of Aural t 

Development, giving representation to the local MPs In 
every district to supervise the power projects. 

MR. SPEAKER: Now, there is no time left. 

... (Interruptions} 
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SHRI SUSHIL KUMAR SHINDE: The District St.tement-I 
Committees are already existing and the State has done 
excellent work in that. I appreciate the work done by the SI.No. Name of StateS/UTs. No. of FTCs functional 
State. as on 31.3.05 

1 Andhra Pradesh 86 

WRITTEN ANSWERS TO QUESTIONS 2 Arunachal Pradesh 3 

[Transl.tlon] 3 Assam 20 

Fa.t Track Court. 4 Bihar 150 

*325. SHRI BALASASHEB VIKHE PATIL: Will the 5 Chhattlsgarh 31 

Minister of LAW AND JUSTICE be pleased to state: 6 Goa 5 

(a) the number of Fast Track Courts (FTCs) 7 Gujarat 166 
established and the number of them are functional; 

8 Haryana 16 
(b) the number of cases admitted and disposed 

of in these Courts during 2004-05, 2005-06 and the current 9 Himachal Pradesh 9 
year; 

10 Jammu and Kashmir 0 
(c) whether some FTCs are non-functional; 

11 Jharkhand 89 
(d) If so, the details thereof alongwlth the reasons 

12 Karnataka 93 therefor; and 

(e) the steps the Government proposes to take to 13 Kerala 31 

make them functional? 14 Madhya Pradesh 68 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 15 Maharashtra 187 
BHARDWAJ): (a) The Eleventh Finance Commission had 
recommended setting up of 1734 Fast Track Courts (FTCs). 16 Manlpur 2 
Out of the 1711 FTCs notified by the State Governments 
upto 31.3.2005, 1562 FTCs were functional on that date. 17 Meghalaya 3 
The State-wise break up of 1562 FTCs is given in the 18 Mizoram 3 
enclosed Statement-I. 

(b) As per the Information available in the 
19 Nagaland 2 

Department, out of a total number of 17,88,048 cases 20 Orissa 41 
entrusted to the FTCs in all the States, since their inception, 
10,19,038 cases were disposed of by them and 7,69.010 21 Punjab 18 
cases are pending. State-wise details are given In the 

22 Rajasthan 83 enclosed Statement-II. The number of cases admitted and 
disposed of by the FTCs. State-wise and year-wise, during 23 Sikkim 0 
2004-05, 2005-06 and the current year is being collected. 

24 Tamil Nadu 49 
(c) to (e) Out of 1562 FTCs functional as on 31.3.2005. 

some FTCs in different States are not functional as on 25 Trlpura 3 
date. The Hon'ble Supreme Court is monitoring the 
functioning of the FTCs in Transfer Case NO.22I2001 (Brij 26 Uttar Pradesh 242 

Mohan Lal Vs 001) and in Its Order dated 21.11.2005 has 
27 Uttaranchal 45 

directed all High Courts and State Governments to furnish 
affidavits to know as to how many FTCs are required to be 28 West Bengal 119 
continued having regard to the pendency. The matter is, 
therefora, sub judlca. Total 1562 
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Ststement-ll 2 3 4 5 

SI. Name of No. of No. of No. of 26 Uttar Pradesh 323019 163313 159706 
No. StateslUTs. cases trans· cases cases 

ferred to pending 27 Uttaranchal 53370 36793 16577 

2 3 4 5 28 West Bengal 26304 15583 10721 

1 Andhra Pradesh 127784 89904 37880 Total 1788048 1019038 769010 

2 Arunachal Pradesh 2069 5114 1475 {English] 

3 Assam 20887 14050 683:1 Foreign Inve.tment In R .. I Estate 

4 Bihar 78495 29178 49317 °326. SHRI K.S. RAO: Will the Minister of HOUSING 
AND URBAN POVERTY ALLEVIATION be pleased to state: 

5 ChhaHisgarh 41939 32762 9177 
(a) the number of foreign investors and the funds 

6 Goa 4371 2181 2190 invested by each of them in real estate sector since it has 
been opened to foreign investment; 

7 Gujarat 280048 47823 232225 
(b) the criferia/guidelines for foreign investment 

8 Haryana 17169 11409 5780 in real estate sector; 

9 Himachal Pradesh 5263 2546 2717 (c) the opportunities available for small foreign 
players to Invest in real estate business; 

10 Jammu and Kashmir 0 
(d) whether the Govemment proposes to· set up 

11 Jharkhand 53373 34981 18392 Real Estate Investment Trust or Reai Estate Mutual funds 
to regulate foreign investment alongwith the big players 

12 Karnataka 29377 19629 9748 and to check speculative rise in prices of real estate in the 
country; and 

13 Kerala 52386 37522 14864 
(e) if so. the details thereof? 

14 Madhya Pradesh 58962 40242 18720 
THE MINISTER OF STATE OF THE MINISTRY OF 

15 Maharashtra 261903 160415 101488 HOUSING AND URBAN POVERTY ALLEVIATION (KUMARI 
SELJA): (a) to (e) The Foreign Direct Investment (FDI) 

18 Manipur 1351 985 366 received from January. 2004 to April. 2006 in Housing. 

17 Meghalaya 573 
Real Estate and urban intrastructure is Rs.594.33 crore. 

287 286 The list of the countries from where it has been received Is 

18 Mizoram 1261 723 538 given In the enclosed Statement. 

19 Nagaland 650 287 363 
In order to catalyse investment in Real Estate as an 

investment to generate economic activity. create new 

20 Oris .. 31864 23303 8561 employment opportunities and add to the available housing 
stock and built up infrastructure the Government has vide 

21 Punjab 24089 14184 9905 Press Note 2 (2005 series). allowed FDI upto 100% under 
automatic route for townships. housing. built-up infra-

22 Rajasthan 55821 34448 21173 structure and construction-development projects. which 

23 Sikkim 0 
would include, but not be restricted to housing, commercial. 
premises. hotels. resorts. hospitals. educational institutions, I· 

24 Tamil Nadu 232820 203038 29782 recreational facilities and regional level infrastructure rather 
than limiting it to only development of integrated townships. 

25 Tripura 3100 2858 242 There is no such proposal at present. 
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Statement 

Name of the country from where Foreign Direct Invest-
ment received during the yesr 2004, 2005 and 2006 

SI. No. Country 

1. Austria 

2. Canada 

3. Cayman Island 

4. China 

5. Cyprus 

6. Denmark 

7. Germany 

8. Hongkong 

9. Italy 

10. liechtenstein 

11. Kuwait 

12. Malaysia 

13. Mauritius 

14. Norway 

15. Russia 

16. Singapore 

17. South Africa 

18. Spain 

19. Switzerland 

20. Thailand 

21. United Kingdom 

22. United States of America 

23. Venezuela 

24. British Virginia 

25. Muscat 

26. Vietnam 

Loan Out,tandlng against State, 

*327. SHRI M. RAJA MOHAN REDDY: 
SHRI SUKHDEV SINGH DHINDSA: 

Will the Minister of FINANCE be pleased to state: 
(a) the Central loan including interest outstanding 

against each State during the last three years, year-wise; 

(b) the loans/advances provided to each of the 
State Government during the above period; 

(c) the details of loan written-off by the Union 
Government, State-wise; and 

(d) the steps proposed to be taken by Government 
to Improve management of finance in this regard? 

THE MINISTER OF FINANCE (SHRI P. CHIDAM-
BARAM): (a) State-wise details of outstanding central loans 
(Ministry of Finance) including interest for the last three 
years Is given In the enclosed Statement-I. 

(b) Amounts of loans/advances provided to each 
of the State Governments during the last three years are 
given In the enclosed Statement-II. 

(c) Detail of State-wise loans written off by the 
Union Government under Eleventh Finance Commission's 
(EFC) General Debt Relief Scheme and Twelfth Finance 
Commission's (TFC) Debt waiver Scheme is given In the 
enclosed Statement-III. 

(d) Consequent upon the acceptance of the 
recommendations of the Twelfth Finance Commission, 
Government of India has formulated and circulated a 
scheme called wThe States' Debt Consolidation and Relief 
Facility (2005-06 to 2009-10'-. Under the scheme, the 
past Central loans (Ministry of Finance) contracted till 
31.3.2004 and outstanding as on 31.3.2005 are to be 
consolidated and rescheduled for repayment in 20 equal 
annual installments at a reduced interest rate of 7.5%, 
subject to states enacting Fiscal Responsibility and Budget 
Management Acts with suggested core provisions. In 
addition, the debt write-off recommended by TFC is linked 
to reduction of revenue deficit of states for repayment, 
due from 2005-06 to 2009-10 on the consolidated central 
loan, subject to laid down conditions. 

State Governments are also required, inter-alia, to 
formulate their own Fiscal Correction Path OUlIlning varlou, 
reforms to augment their revenue, and compress thel~ 

expenditure to eliminate their revenue deficits by the year 
2008-09 and control their fiscal deficits. 
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Bmt.",.nt" 

Central loans (Ministry of Finance) Including int.,.,t outstanding against each 
State during the last three years 

(In Crore of Rupeel) 

S.No. Name of States 3131/2004 3131/2005 313112006 

2 3 4 5 

Andhra Pradesh 18384.19 15889.69 15647.80 

2 Arunachal Pradesh 428.53 488.80 449.43 

3 Assam 3000.99 2336.46 2273.25 

4 Bihar 10180.53 8984.82 8572.37 

5 Chhattllgarh 2743.01 2298.48 2217.73 

6 Goa 787.23 750.27 723.70 

7 Gujarat 14074.56 11269.93 11385.88 

8 Haryana 3622.85 2206.80 2127.28 

9 Himachal Pradesh 1777.01 1034.62 1010.19 

10 Jammu and Kashmir 2696.83 2215.29 2091.14 

11 Jharkhand 3057.40 2893.51 2741.91 

12 Karnataka 10555.16 8697.94 8960.12 

13 Kerala 5517.09 5298.11 5302.80 

14 Madhya Pradesh 8974.30 8877.76 8761.39 

15 Maharashtra 16165.80 8253.54 8346.76 

16 Manipur 787.81 1437.67 1398.48 

17 Meghalaya 356.65 359.29 343.83 

18 Mizoram 292.99 330.22 320.98 

19 Nagaland 359.25 373.53 355.61 

20 Orissa 8954.64 9047.76 8614.73 

21 Punjab 9127.21 7182.20 7042.45 

22 Rajasthan 9602.06 7627.98 7648.86 

23 Slkklm 210.08 205.99 196.27 

24 Tamil Nadu 9170.64 6290.23 6439.30 

25 Trlpura 555.88 524.64 500.74 

26 Unar Pradesh 27484.13 24094.69 23262.17 

l 
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1 2 3 4 5 

27 UttaranchaJ 246.27 404.39 386.76 

28 We.t Bengal 19044.42 15807.60 15183.01 

Total 188157.52 155162.21 152304.74 

I ........ outslWIdIng during the tIbcwe ~ ... have been recovered In the MIN rtn.ncHI y., 

.,.",."t-l, 

Loans/advances (including Ways & Mea", Advances) provided to each of the 
State Government during the la., three years. 

(In Cro,. of Rupees) 

S.No. Name of Stat •• Release 2003-04 R.le... 2004-05 Release 2005-06 

1 2 3 4 5 

Andhra Pradesh 3107.7930 1628.0760 506.8902 

2 Arunachal Pradesh 98.1921 65.7103 200.7038 

3 Assam 338.5794 428.2821 47.9103 

4 Bihar 1158.7088 1290.8892 0.0000 

5 Chhattiagarh 434.9295 433.2576 23.3389 

6 Goa 60.9525 82.4236 0.0000 

7 Gujaral 2160.5124 1778.6858 686.1910 

8 Haryana 327.6535 273.2937 24.1799 

9 Himachal Pradesh 283.8440 228.8282 24.0792 

10 Jammu and Kashmir 414.7486 314.6008 3.7487 

11 Jhart<hand 469.1453 508.3230 1.4389 

12 Kamataka 1942.9027 1531.4497 658.7924 

13 Kerala 962.8872 1472.3829 590.4171 

14 Madhya Pradesh 1714.1184 1866.5621 287.1044 

15 Maharashtra 1068.7392 1454.1325 469.5360 

16 Manipur 420.6038 1017.8625 0.2917 

17 Meghalaya 75.2719 110.4246 1.4a14 

18 Mizoram 70.9992 58.7045 5.1984 

19 Nagaland 59.4646 156.1406 100.5756 
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1 2 3 

20 Orissa 1537.0114 

21 Punjab 539.7559 

22 Aajasthan 1623.6827 

23 Sikklm 37.6839 

24 Tamil Nadu 1008.2337 

25 Tripura 79.3909 

26 Uttar Pradesh 3058.6991 

27 Uttaranchal 233.7210 

28 West Bengal 1358.0468 

Total 24646.2715 

Statement"" 

Amount of Debt Relief to the States under Eleventh 
Finance Commission (EFC) and Twelfth Finance 

Commission (TFC) 

(As. In cror.) 

S. No States General Debt Debt Waiver 
Aelief under under TFC 

EFC (DCAF) • 
as on 31.7.2006 

1 2 3 4 

Andhra Pradesh n.52 

2 Arunachal Pradesh 1.72 

3 Bihar 65.28 

4 Chhattlsgarh 93.26 

5 GuJarat 315.89 

6 Haryana 74.48 96.67 

7 Karnataka 4.83 358.33 

8 Madhya Pradesh 37.28 363.06 

9 Manlpur 2.47 

10 Orissa 381.90 

4 5 

1409.7858 -15.8840 

542.4435 22.1919 

1453.9224 365.9349 

38.8094 0.7144 

1024.6613 437.9709 

79.6815 0.3406 

2820.5159 297.8830 

138.7906 3.4819 

1631.9458 678.9615 

24040.5659 5323.4730 

2 3 4 

11 Punjab 132.12 

12 Aajasthan 29.8 308.70 

13 Tamil Nadu 137.14 263.28 

14 Uttar Pradesh 1063.71 

Total 562.64 3244.80 

• Debt Consolidation and Relief F .cllfty 

[Translation) 

Allocation of Loan for Development 
of Rural Area 

*328. SHAI AAKESH SINGH: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Government is aware that the 
total loan amount allocated to the rural areas of the country 
is comparatively lower than that allocated to the 
metropolitan cities; 

(b) If so, the details thereof; . 

(c) whether the Government propose. to earmark 
a fixed amount out of the total loan amount for the 
development of rural areas where country's 75% population 
reside; and 
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(d) If so, the details thereof and if not the reasons 
therefor? 

THE MINISTER OF FINANCE (SHRI P. CHIDAM-
BARAM): (a) to (d) The total agriculture credit disbursed in 
2005-06 by Scheduled Commercial Banks, Regional Rural 
Banks and Cooperative Banks was Rs. 1,67,775 crore 
(Provisional), which represent a growth of 34% over the 
disbursement of Rs. 1,25,309 crore in 2004-05. 

As per the instructions issued by the Reserve Bank 
of India (RBI) on Priority Sector Lending, all Scheduled 
Commercial Banks (SCBs), excluding Foreign Banks have 
to ensure a minimum of 18% of their Net Bank Credit 
(NBC) to Agriculture Sector. The total outstanding 
agricultural advances of Public Sector Banks as on the 
last reporting Friday of March, 2004, 2005 and 2006 
(provisional) are Rs. 86,186.77, Rs. 1,12,474.95 and 
Rs.1 ,54,900.12 crores respectively, which is 15.41 %, 
15.65% and 15.22% of Net Bank Credit. 

auit~ often, the operations of the entitles are In rural 
are.. and their corporate officeslhead offices are located 
in urban areas. Hence, it is not possible to clearly 
demarcate credit flowing into rural or urban/metropolitan 
are ... 

, 

Loweo,t HoUl.' 

*329. SHRI HARISHCHANDRA CHAVAN: 
SHRI VIKRAMBHAI AAJANBHAI MADAM: 

WiN the Minister of HOUSING AND URBAN POVERTY 
ALLEVIATION be pleased to state: 

(a) whether the Government proposes to assist 
the States on low cost housing schemes by providing 
additional Central assistance to the States for this purpose; 

(b) if so, whether the Government would disburse 
and monitor the Housing for all schemes targeted for the 
economically weaker sections and the lower income group; 
and 

(c) if so, the steps Government proposes to take 
in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION (KUMARI 
SEWA): (a) to (c) For integrated development of Slums 
through projects for providing shelter, basic services and 
other related civic amenities to the urban poor in selected 
63 cities, a Sub-Mission on Basic Services to the Urban 
Poor has been launched as part of the Jawaharlal Nehru 
National Urban Renewal Mission on 3.12.2005. In the 

remaining cities/towns an Integrated Housing & Slum 
Development Programme has also been launched along 
with Jawaharlal Nehru National Urban Renewal Mission. 
Integrated Housing & Slum Development Programme has 
subsumed Valmiki Ambedkar Awas Yojana and the National 
Slum Development Programme. For implementation of 
Basic Services to the Urban Poor and Integrated Housing 
& Slum Development Programme, Central share is 
released in the form of Additional Central Assiltance. 
Houses at affordable costs for slum dwellers/urban poorl 
economically weaker sections/low income group categories 
is an admissible component under Basic Services to the 
Urban Poor and Integrated Houling & Slum Development 
Programme. Both Basic Services to the Urban Poor and 
Integrated Housing & Slum Development Programme are 
demand driven schemes for which Urban Local Bodies 
are required to submit detailed project reports and sign a 
Memorandum of Agreement committing to implement 
specified urban reforms. 

[Eng/ish} 

Swsma Jayantl Shaharl Rozgar YoJana 

*330. SHRI RAGHUNATH JHA: 
~HRI M. ANJAN KUMAR YADAV: 

Will the Minister of HOUSING AND URBAN POVERTY 
ALLEVIATION be pleased to state: 

(a) whether the Government has achieved the 
desired objectives of Swarna Jayanti Shahari Rozgar 
Yojana (SJSRY); 

(b) If so, the details regarding the number of 
persons assistedltrained in the varioul sector against target 
fixed during the years 2004-05 and 2005-08, State-wise; 

(c) the details of fundI releaaed under SJSRY 
during the above period, State-win; 

(d) the details of the funds utilised during the 
said period, State-wise; 

(e) the reasons for non-utilization of funds if any; 
and 

(f) the fundi allocated for the Financial Year 
2006-07 under SJSRY, State-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION 
(KUMARI SEWA): (a) to (f) The main objective of the 
employment oriented urban poverty alleviation programme 
of Swarna Jayanti Shahari Rozgar Yojana (SJSRY) il to 
provide gainful self-employment to the urban unemployed 
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or underemployed poor living below the poverty line 
through setting up of micro enterprises and also through 
provision of Wage employment by utilizing their labour for 
construction of socially and economically useful public 
assets. During the Tenth Plan period the cumulative 
physical targets of assisting 4 lakhs urban poor for setting 
up of individuallgroup micro-enterprlses annually and also 
imparting skill training to 5 lakhs urban poor has been 
fixed at National level. Annually this comes to assisting 
80,000 urban poors In setting up of indivlduaVgroup micro 
enterprises and Imparting skill training to 1,00,000 urban 
poor. These targets are further distributed to the States! 
Union Territories In proportion to the population of urban 
poor living below the poverty line In the States/Union 

Territories, as estl-mated by the Planning Commission. 
During the last two years, the State-wise achievements 
against these targets, as reported by the States/Union 
Territories are given the enclosed Statement-I. 

The Details of Central funds released, funds utilised 
by the StateS/Union Territories during last two years are 
given In the enclosed Statement-II. 

The Tentative allocation made to the StateslUnlon 
Territories under Swama Jayantl Shaharl Rozgar Yolana 
(SJSRY), in proportion to the population of urban poor 
living below the poverty line in the StateS/Union Territories, 
as estimated by the Planning CommiSSion are given In the 
enclosed Statement-III. 

S,.tement-I 

State-wise Physical Targets and Achievements under SJSRY 

SI.No. State/UTs 2004-2005 2005-2006 

No. of Urban poor No. of Urban poor No. of Urban poor No. of Urban poor 
assisted to set up provided training assisted to set up provided training 
indlviduaVgroup indlvlduaUgroup 

micro enterprises micro enterprises 

Target Achleve- Target Achleve- Target Achieve- Target Achieve-
ment ment ment ment 

2 3 4 5 6 7 8 9 10 

Andhra Pradesh 7270 1770 ... 9088 5631 7270 2020 9088 3957 

2 Arunachal Pradesh 21 40 27 0 21 0 27 0 

3 Assam 275 1150 343 4638 275 2825 343 2230 

4 Bihar 4401 0 5501 0 4401 34087 5501 4233 

5 Chhattlsgarh 2619 1903 3274 4559 2619 558 3274 2027 

6 Goa 70 53 88 345 70 22 88 0 

7 Gujarat 3354 4307 4193 5958 3354 2028 4193 1585 

8 Haryana 644 2362 805 4171 644 2553 805 3078 

9 Himachal Pradesh 35 302 43 839 35 89 43 450 

10 Jammu and Kashmir 59 1265 73 1748 59 822 73 987 
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1 2 3 4 5 6 7 8 9 10 

11 Jharkhand 1466 o 1833 o 1466 o 1833 0 

12 Karnataka 5313 4572 6641 2709 5313 3451 8641 3451 

13 Kerala 2397 3007 .2996 4736 2397 1982 2988 2541 ,. 
14 Madhya Pradesh 7080 8704 8850 7524 7080 817 8850 5078 

15 Maharashtr .. 12285 19114 15356 14518 12285 9579 15356 18382 

16 Manlpur 79 o 99 2508 79 o 99 0 

17 Meghalaya 41 o 51 o 41 o 51 0 

18 Mizoram 54 1175 67 379 54 156 67 2126 

19 Nagaland 33 265 42 250 33 131 42 154 

20 Oris .. 3033 3967 3792 2273 3033 1179 3792 1063 

21 Punjab 512 527 640 1440 512 17 640 1238 

22 Rajasthan 3198 4660 3998 1957 3198 3260 3998 5555 

23 SIkkIm 5 76 6 176 5 104 8 170 

24 T-tadU 5967 2356 7459 5016 5987 1412 7459 4758 

25 Trtpura 59 544 73 4783 59 878 73 3081 

26 Uttaranchal 705 153 881 1212 705 o 881 0 

27 Uttar Pradeah 13373 6919 16718 29031 13373 6345 18718 5253 

28 West Bengal 3986 4033 4983 2361 3986 4030 4983 20222 

29 Andaman and Nicobar 29 4 36 o 29 16 36 0 
Islands 

30 Chandigarh 54 72 67 961 54 35 67 0 

31 Dadra and Nagar Haveli 4 10 4 98 4 o 4 0 

32 Daman and Diu 6 o 7 o 6 o 7 0 

33 Delhi 1364 214 1705 220 1364 170 1705· 300 

34 Pondicherry 211 1108 264 1792 211 1122 284 2152 

Total 80002 90566 100001 111831 80002 79688 100001 94067 
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SU,.",.",-I/ 

Central funth releulKJ and utilised unde, SJSRY during last 2 y8IUS I.e. 2004·05 and 2005-06. 

(Rs. In crore) 

2004-05 2005-06 

Sf.No. Statal/UTs Central fund Central fund Central fund Central fund 
released to the expenditure reported by released to the expenditure reported 

StatasIUTs the StateslUTs during States/UTs by the States/UTs 
this year* during this year" 

1 2 3 4 5 6 

1 Andhra Pradesh 11.16 3.20 15.26 2.90 

2 Arunachal Pradesh 0.08 0.26 0.00 1.25 

3 Assam 2.45 4.06 0.00 5.39 

4 Bihar 4.68 4.68 6.82 0.00 

5 Chhattlsgarh 1.19 1.15 4.06 1.47 

6 Goa 0.00 0.00 0.00 0.00 

7 Gujarat 1.64 2.83 0.00 5.72 

8 Harvana 6.68 4.33 6.81 6.74 

9 Himachal Pradesh 0.02 0.39 0.45 0.34 

10 Jammu and Kashmir 1.28 0.72 0.09 0.48 

11 Jharkhand 0.00 0.00 0.00 0.00 

12 Kamataka 11.65 7.97 8.23 7.56 

13 Kerala 5.55 1.29 6.81 0.00 

14 Madhya Pradesh 9.31 8.86 15.97 11.97 

15 Maharashlra 15.09 18.36 25.53 2.70 

16 Manipur 0.00 0.00 1.11 0.34 

17 Meghalaya 0.00 0.00 0.00 0.00 

18 Mlzoram 4.91 0.94 3.52 0.00 

19 Nagaland 0.34 0.34 1.95 0.00 

20 Orissa 0.49 1.62 4.70 2.12 

21 Punjab 0.00 1.07 0.40 0.37 

22 Rajasthan 2.56 2.18 4.95 2.02 
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2 4 5 6 7 

23 Slkklm 0.00 0.92 0.00 0.34 

24 TamU Nadu 5.12 3.77 9.24 2.03 

25 Tripura 3.52 4.35 0.00 1.10 

26 Uttaranchal 1.60 0.11 3.09 0.16 

27 Uttar Pradesh 26.23 28.11 30.71 31.55 

28 West Bengal 4.24 7.68 6.17 7;55 

29 Andaman and Nlcobar Illandl 0.00 0.58 0.00 0.40 

30 Chandigarh 0.29 0.50 0.00 0.36 

31 Dadra and Nagar Haveli 0.00 0.07 0.00 0.00 

32 Daman and Diu 0.00 0.00 0.00 0.00 

33 Delhi 0.00 0.25 0.00 0.21 

34 Pondlcherry 1.91 2.35 0.00 1.19 

Total 122.01 112.96 155.88 96.26 

• ThIa Include the upencItur. from • .tier fundi also u the Scheme il an ongoing Scheme and the LIIapent hniI .... Clll'ried forward to the 
nexty". 

Statement.,,, 2 3 

State-wise rentative Central Fund Allocation under 13 KeraJa 6.39 
SJSRY for 2006-2007 14 Madhya Pradesh 18.88 

SI. No. StatelUT Total SJSRY Allocation 15 Maharalhtra 32.76 
(Rs. In Cror.) 

16 Manlpur 3.42 
2 3 

17 Meghalaya 1.76 
Andhra Pradesh 19.39 

18 Mlzoram 2.33 
2 Arunachal Pradesh 0.93 19 Nagaland 1.45 
3 Assam 12.34 20 Oril .. 8.09 
4 Bihar 11.74 21 Punjab 1.37 
5 Chhattilgarh 6.98 22 Rajasthan 8.53 
6 Goa 0.19 23 Sikkim 0.21 
7 Gujarat 8.95 24 Tamil Nadu 15.92 
8 Haryan. 1.72 25 Tripura 2.64 
9 Himachal Pradesh 0.09 26 Utlaranchal 1.88 , 
10 Jammu and Kuhmlr 0.16 27 Uttar Pradelh 35.66 
11 Jharkhand 3.91 28 Weat Bengal 10.63 
12 Karnataka 14.17 29 Andaman and Nicobar Illands 0.58 
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2 

30 Chandlgarh 

31 Dadra and Nagar Havell 

3.2 Daman and Diu 

33 Oathl 

34 Pondicherry 

Total 

3 

1.05 

0.07 

0.12 

1.65 

0.26 

236.11 

[Translatlr;mJ 

Impact of NREGA on ongoing 
developmental .eheme. 

·331. SHRI TEK LAL MAHTO: Will the Minister of 
RURAL DEVELOPMENT be pleased to state: 

(a) the future status of the ongoing developmental 
schemes pertaining to rural development sector in the 
wake of the introduction of the National Rural Employment 
Guarantee Act (NREGA); 

(b) whether the Government hu made any review 
of such schemes on which crores of rupees have already 
been spent with a view to completing them; and 

(c) if so, the details of progress made in regard to 
each scheme till July 20067 

THE MINISTER OF RURAL DEVELOPMENT CDR. 
RAGHUVANSH PRASAD SINGH): Ca) The Ministry of Rural 
Development has implemented the National Rural 
Employment Guarantee Act w.e.f. 2nd February 2006, in 
200 most backward districts of the country, identified by 
the Planning Commission, including 150 districts of 
National Food for Work Programme (NFFWP). The National 
Rural Employment Guarantee Act (NREGA) would be 
extended to all the districts of the country within a period 
of five years. The National Food for Work Programme 

(NFFWP) and Sampoorna Grameen Rozgar Yojana 
(SGRY) have been subsumed in the NREGA In the 
Identified districts. Sampooma Grams.n Rozgar Yojana 
(SGRY) will be gradually subsumed in the NAEGA as and 
when remalning districts are covered under NREGA. All 
those projeclllworki umwtaken under NFFWP end SGRY 
and are pending for completion may be completed as per 
the provisions of NAEGA. The other exiatlng schemes 
namely, Swamlayanti Gram Swarojgar YoJana (SGSy), 
Indira Awaas Yojana (lAY), Pradhan Mantri Gram Sadak 
Yojana (PMGSY), Drought Prone Areas Programme 
(DPAP), Desert Development Programme (DDP), Inte-
grated Wasteland. Development Programme (IWDP), 
Accelerated Rural Water Supply Programme (ARWSP) 
and Total Sanitation Campalgn (TSC) are to be continued 
for implementation through State Governments/Union 
Territories Administration during the current year. 

(b) Review of each scheme of the Ministry of 
Rural Development is a continuous process. For this 
purpose, the Ministry has developed a comprehensive 
system of monitoring, review and impact assessment of 
the programmes including utilization of funds through 
Periodical Progre.. Aeports, Performance of Review 
Committee, Area Officer's Scheme, Vigilance and 
Monitoring Committe. at the State/District Level with 
greater involvement of Members of Pariiament, National 
Level Monitors Wld District Level Monitoring to monitor 
quality of work, adherence to Implementation of schemes 
as per programme guidelines. Besides, the States have 
been advised to adopt a five-pronged strategy consisting 
of (i) creation of awareness about the schemes, (ii) 
transparency, (iii) people's participation, (iv) accountability 
- social audit through Gram Sabha and (v) strict monitoring 
and vigilance. 

(e) The dataUs of Central allocation made for 
2006-07 and the rel •• sel made till July, 2006 and physical 
achievement in regard to major schemes are given in the 
encloNCI Statement. 

Statement 

Financial and Physical achievement of the Major Rural Development programmes of 
the Ministry during the year 2006-2007 

SI.No. Programme Name Central Utilisation Physical Unit 
Allocation Rele ••• Achievement 

2 3 4 5 8 1 

1 SGAY 290634.31 132624.20 17043.61 230.56 Lakh Mandays 

2 NREGA 1130000.00 438642.07 131534.39 14.58 Lakh Mandays 

(As. In iakhs) 

t' 
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1 2 3 4 5 6 7 

3 SGSY 110000.00 49000.46 12150.38 98401 Total Swarozgaris Assisted 

4 lAY 290753.00 141303.79 22358.83 103093 No. of house Constructed 

5 PMGSY 522562.00 267676.00 1513976.00$ 32191$ No. of work completed 
93898.36$ Length of road in Kms. 

6 OPAP 36000.00 4848.00 NlR NIR No. of Projects completed 

7 OOP 27000.00 9816.00 NlR NlR No. of Projects completed 

8 IWOP 56500.00 24881.00 NIR NlR No. of Projects completed 

9 ARWSP 520000.00 165705.81 26108.88 15855 No. of Habitations covered 
10288 No.of rural schools 

10 TSC 80000.00 4189.00 14242.00 24.47 Lakh No.of toilets constructed 
435 Women SanJtation Co~l.x.s. 

• Utilsation includes out 01 100ai available fundi (center + ltal. r ...... + opening t.Iance and misc. rec:eIpta) 
$ Commulallve ligures from Inception 01 the scheme. 
NR-Not reported 

IncentfvM to SEB. 

*332. SHRI BRAJESH PATHAK: 
SHRI ARJUN SETHI: 

Will the Minister of POWER be pleated to state: 

(a) whether the Government prowtes Incentives 
to States under the Acceferated Power o.v.Iopment & 
Reforms Programme (APORP): 

(b) if so, the details thereof along with 1M criteria 
fixed for incentives: 

(c) the financial losses being incurred by SEBs 
as on date and the total amount releuecl under the APORP 
during the last three years, State-wise; 

(d) whether the Government has received repre-
sentation from any State requesting for release of incentives 
for reduction of losses of its Electricity Board; and 

(e) if so. the details thereof along with the decision 
taken by the Government thereon? 

THE MINISTER OF POWER (SHRI SUSHIL KUMAR 
SHINOE): (a) and (b) Yes, Sir. Under the incentive 
component of APORP, the state utilities are incentlvised 
up to 50% of the actual cash loss reduction by them .. 
grant. The year 2000- 01 has been fixed as the bue year 
for calculating the reduction of loss during subsequent 
years. Losses are calculated net of any sublidy & tariff 

compensation given by the .tate Government both in the 
t.H y.- uwell _during .. .1iIbMquent )'ftI'a. All 
typH of IUbIIdIn .,. Mlted off and the audltor'a 
quaHflCldionl affecting the profit or Ioas for the period 
under lCNtiny are aIao factored out. Incentive in the 
sublequent years Is given on the incremental lOll 
reduction elected by the utiItty. The calculation of io .. la 
dane at the Utility 1a¥eI. For the sta1ea, where SEBa have 
been unbundled, profit.4ou for transmission and d6strlb.:..tIon 
utiIttiea la accounted togMher for ...... Ing reduction In 
cash lou. Privale Ulllitin .. not eligible for APDRP 
Incentive. 

(c) AI per the Information compiled by PoW8r 
Finance Corporation (PFC) up to the year 2004-05, the 
overall financiaVcommercial los... (without subsidy) of 
the State Power UtHltJu were Rs.29,331 Crore during 
2001-02. which have bean reduced to Ra.22,129 Crore 
during 2004-05. Details are given In the enclo •• d 
statement-I. A .tatement-II Ihowing the funds ,..leased till 
date under Inveatment component of APORP to various 
States Is enclosed. 

(d) and (.) So far, Ministry has received incentive 
claims from 21 statea. On scrutiny, 8 stat .. were found to 
be eliglbee and an amount of R •. 1536.82 crore has been 
releBed to 1hese atates. A statement-III containing detaH. 
of cIaknI received for grant of incentive from 21 State. is 
enclosed. 
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S"''''''.nl-I 

State wi •• Commercial Profit, (Loss), (wlo subsidy) 
of Power Utilities 

51. State 
No. 

1 2 

1 Bihar 

2001-
02 

3 

(896) 

2 Jharkhand (255) 

3 

4 

5 

6 

Orissa 

Slkkim 

West 
Bengal 

Arunachal 
Prade.h 

(261) 

(10) 

(1,706) 

(93) 

7 Auam (696) 

8 Manipur (129) 

Meghalaya (34) 

10 Mlzoram 

11 Nagaland 

12 Tripura 

13 D.lhi 

14 Himachal 
Pradesh 

(30) 

(52) 

(102) 

(1,092) 

(107) 

(Rs. inCrore) 

2002- 2003- 2004· 
03 04 05 

4 5 6 

(966) (987) (1,122) 

(462) (730) (1,183) 

(944) 

(30) 

193 

42 

(914) (296) 

(84) (126) 

303 

58 

(275) 

(87) 

(776) (656) (1,081) 

(128) (128) (127) 

(52) 64 (g) 

(44) (62) 

(61) (167) 

(93) (7) 

(803) (1,781) 

(52) (48) 

(48) 

(96) 

(27) 

(812) 

(37) 

15 Haryana (948)',' (803) (785) (1,449) 

16 Jammu (703) (1,089) (989) (1,080) 
and Kashmir 

17 Punjab (1,868) (1,388) (683) (1,520) 

18 Rajasthan (1,324) (1,739) (1,777) (2,037) 

19 Uttar (2,518) (2,374) (2,118) (3,624) 
Pradesh 

20 Utt&ranchal (26) 23 (40) (179) 

2 3 5 6 

21 Andhra (2,948) (1,232) (1,579) (1,194) 
Pradesh 

22 Kamataka (1,870) (1,599) (1,315) (1,107) 

23 Kerala (1.254) (935) (916) (239) 

24 Pondlcherry (43) 33 38 52 

25 Tamil Nadu (5,174) (2,100) (1,360) (2,030) J 

• .. ,. 
26 Chhattisgarh 204 643 561 370 

27 Goa (7) 131 153 148 

28 Gujarat (3,146) (2.267) (3,031) (2,125) 

29 Madhya (1,703) 
Pradesh 

30 Maharashtra (540) 

(835) (667) 

(255) (549) 

(764) 

(804) 

Total (29,331) (~1,193) (19,722) (22,129) 

Source: PFC 

.,.,.",.nt-ll 

Cost of ~ . .ailMt«J and I&Jnfa ,,"aNd to the 
sra,.. UI'IIlM JMwtment component of APORP 

(Rs. in crore) 

SI. Name of Number Cost of APDRP FundI 
No. State of projects the Component rele-

sanctioned projects aled 

1 2 

Andhra 
Prade.h 

2 Arunachal 
Pradesh 

3 AI.am 

4 Bihar 

3 

101 

4 

15 

15 

5 Chhatttsgarh 7 

8 Deihl 8 

7 Goa 7 

sanctioned 

4 5 6 

1458.49 648.00 568.76 

82.89 78.09 36.68 

850.73 601.54 349.26 

854.05370.10 313.18 

407.70 181.53 159.21 

922.61 283.41 105.51 

294.01 130.20 113.40 
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2 3 4 5 6 2 3 4 5 6 

8 Gujarat 13 1083.22 470.94 400.26 18 Megha'aya 9 227.44 210.53 58;38 

9 Haryana 18 431.95 192.48 168.99 19 Mizoram 7 108.74 100.76 78.01 

10 Himachal 12 322.77 306.89 242.33 20 Nagaland 3 122.27 114.33 68.58 

Pradesh 21 Orissa 7 592.22 185.07 74.02 

11 Jammu 6 1100.13 1021.61 408.50 22 Punjab 26 715.57 268.26 178.74 
and Kashmir 

23 Rajasthan 29 1193.25 491.23 385.82 
12 Jharkhand 8 423.65 182.85 153.87 24 Slkklm 4 164.19 163.24 154.73 

13 Karnataka 35 1186.31 514.30 447.97 25 Tamil Nadu 41 948.12 457.94 441.82 

l' Kerala 52 863.63 331.18 230.55 26 Tripura 7 146.74 135.83 54.31 

15 Madhya 48 663.20 230.74 129.87 27 Uttar Pradesh 36 1091.30 340.09 236.63 
Pradesh 28 Uttaranchal 6 310.08 303.15 279.76 

16 Maharashtra 35 2231.58 692.01 374.13 29 West Bengal 21 442.20 130.64 92.92 

17 Manipur 5 141.62 127.73 2.67 Total 583 19180.46 9264.67 6306.86 

Statement-iU 

Status of Incentive Claims under APDRP 

(Figures in Rs. Crore) 

State Claim Claim Cash Loss Eligibility Incentive Released 
Year Amount Reduction 

1 2 3 4 5 6 

'02-03 481.82 530.22 265.11 265.11 

Andhra Pradesh '03-04 147.23 No cash loss reduction found on scrutiny 

'04-05 174.63 Under Scrutiny 

Gujarat '01-02 235.16 472.76 236.38 236.38 

'02-03 149.31 296.16 148.06 148.06 

'03-04 14. 11 No cash loss reduction found on scrutiny 

'04-05 434.19 Under ScrutIny 

Haryana '01-02 105.49 210.98 105.49 105.49 

Kerala '01-02 165.00 No cash 10.1 reduction found on scrutiny 
, 

'02-03 159.41 129.86 84.94 64.94 

'03-04 461.82 No cash loss reduction found on scrutiny 

'04-05 477.74 160.32 80.18 Under Scrutiny 
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Maharashtra 

Punjab 

Rajasthan 

West Bengal 

Bihar 

Assam 

Goa 

Himachal 

Pradesh 

Kamataka 

Orissa 

Tamil Nadu' 

Uttar Pradesh 

Utlaranchal 

Meghalaya 

Madhya Pradesh 

Trlpura 

Delhi 

2 

'01-02 

'01-02 

'02-03 

'03-04 

'01-02 

'01-02 

'02-03 

'03-04 

'04-05 

'01-02 

'01-02 

'02-03 

'01-02 

'02-03 

'02-03 

'03-04 

'02-03 

'03-04 

'03-04 

01-02 

'02-03 

'02-03 

'02-03 

'03-04 

'01-02 

'02-03 

'03·04 

'01-02 

'02-03 

Total Incentive Released 

SRAVANA 27, 1928 (SAKA) to Questions 74 

3 

137.89 

240.74 

639.10 

243.10 

137.71 

406.76 

911.03 

953.39 

103.38 

422.12 

12.06 

118.62 

280.00 

64.02 

109.40 

258.45 

256.81 

362.51 

264.94 

265.23 

440.75 

281.06 

6.21 

26.38 

724.14 

330.72 

33.80 

265.04 

4 5 

275.78 137.89 

No cash loss reduction found on scrutiny 

No cash loss reduction found on scrutiny 

503.88 

275.42 

251.94 

137.71 

No cash loss reduction found on scrutiny 

6 

137.89 

65.28 

137.71 

73.00 

302.76 

146.00 

605.52 

11.75 

73.00 

302.76 

5.88 Under Scrutiny 

Claim based on Provisional Accounts. Not eligible 

No cash loss reduction found on scrutiny 

No cash loss reduction found on scrutiny 

No cash loss reduction found on scrutiny 

17.91 8.95 Not released due to 
non corporatlzatlon of 
Electricity Department 

No cash loss reduction found on scrutiny 

No cash loss reduction found on scrutiny 

No cash loss reduction found on scrutiny 

No cash loss reduction found on scrutiny 

Private utilities are not eligible for incentive 

No cash loss reduction found on scrutiny 

No cash IOS8 reduction found on scrutiny 

No cash loss reduction found on scrutiny 

No cash loss reduction found on scrutiny 

No cash loss reduction found on scrutiny 

Under Sautiny 

Under Scrutiny 

Claim based on unaudited accounts of DeIhl Vldyut Board' I 

- not eligible 

Accounts of BSES only submitted without proper claim -
private utilities are not eligible for Incentive. 

1536.62 Crores 
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{English} 

Fraudulent Tran.r of Money 

·333. SHRI NIKHIL KUMAR: 
SHRI ADHIR CHOWDHURV: 

WIll the Minister of FINANCE be pleasect to state: 

(a) whether the CBI has recently conducted 
searches at several places in various parts of the country 
in connection with the alleged accounts of exporters all 
reported in the Statesman dated July 22, 2006; 

Cb) if so, the facts of the matter reported therein; 

Cc) whether the nexus of customs officials with 
exporters have put the Government in losses worth crores 
of rupees; 

(d) if so, the details thereof; and 

(e) the steps taken by the Government to check 
such frauds and to punish the involved officials? 

THE MINISTER OF FINANCE (SHRI P. CHIDAM-
BARAM): (a) V." Str. 

Cb) Intelligence was received in the Exports 
Commissionerate, Delhi, that certain exporters have 
received Drawback claims fraudulently by way of electronic 
tranlfer of ,mounts against supplementary claims of 
Drawback ~en though no such claims went filed with 
CustomL Fraudulent use of passwords to benefit particular 
exporters was suspected. The case was handed over to 
the CBt on 31.05.2006 atter preliminary verification. Atter 
due consultation with the CBI, a formal complaint IFIR was 
also lodged on 19.07.2006. The CBI has registered one 
cue, vide No. RC-4I2006, EOU-IX against an Assistant 
Commissioner of Customs, a Superintendent of Customs, 
one private person and other unknown persons. The CSI 
conducted searches on 21.07.2006 at various locations of 
20 exporters, their agents and a casua' worker. The extent 
of unlawful lo.s Is estimated to be abouf Rs.8 crores. 

(c) and (d) The matter Including nexus of Customs 
officials with exporters is being investigated by the CBI. 
The preliminary investigation by Customs Air Cargo 
Commissionerate, New Delhi has estimated the 1011 to be 
RI. 8 ero,.. approximately. 

Ce) The Central Board of Excise" Customs has 
directed the Director General of Systems to take me~u,.s 
to en.ure the Integrity and .. curity of the Syatems 
including l~vemen1 of EDI software to avoid such 
fraudulent transfer of money In future. All Chief Commitai-

onerslOirector Generals have been apprised of the modus 
operandi and the measures to be taken to guard against 
such frauds. The officers, whose passwords were used to 
make Illegal transfers, have been ordered to be transferred 
to non-sensitive charges pending investigations. 

Implementation of Rural 
Development Scheme. 

*334. SHRI HITEN BARMAN: Will the Minister of 
RURAL DEVELOPMENT be pleased to state: 

(a) whether the progre .. In the implementation of 
rural projects by States Is .Iow despite adequate allocation 
of funds by the Union Government; 

(b) If so, whether after a review focusing on 
certain States, the Ministry found that despite a positive 
response from several Stat •• to the Union Government's 
plea for more transparency, the situation at the village 
level continues to be unsatisfactory; 

(c) If 10, the States where there has been slow 
progress in rural projects alongwlth the reasons for the 
.ame; and 

(d) the suggestions made and the action taken 
by the Union Government for Implementation of the rural 
development schem.s vigorously by the States? 

THE MINISTER OF RURAL DEVELOPMENT CDR. 
RAGHUVANSH PRASAD SINGH): Ca) to Cd) The Ministry 
of Rural Development implements a number of schemes 
through the State Governments/Union Territory Adminis-
trations and Panchayali Raj Institutions. The progre.. In 
terms of financial and physical achievement Is furnished 
by the respective State Governments and Union Territory 
Administrations on regular basil u per the guidelines, 
According to the progress reports received from the State 
Governments, during the year 2005-06, it's ob.erved that 
the overall progress of the rural development programmes 
was found to be satisfactory in moat of the States. However, 
in some State. the progrell was lower than the national 
average. 

The Ministry of Rural Development has been regularly 
reviewing and monitoring all the schemes with the State 
Governments. at varlou. levels. The Ministry also 
emphallze the need for effective Implementation of 
schemel at grass root level and to adopt ftve pronged 
strategy (i) creation of awarenell about the schemes, (II) 
transparency (III) people's participation (Iv) accountability-
social audit through Gram Sabha and (v) strict monitoring 
& vigilance. 
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According to the provisional progress reports 
received from the State Governments, the total release to 
total allocation is 100.50% and the overall percentage 
utilization of funds with respect to the a"ailable funds was 
60.35% during 2005-06. Percentage of utilization is lower 
in the States of Bihar, Himachal Pradesh, Jharkhand, 
Maharashtra, Meghalaya, Manipur, Mizoram, Nagaland, 
Orissa, Punjab, Sikkim, Tamil Nadu and West Bengal. A 
statement showing financial progress is enclosed. 

There are multiple reasons like recurrence of natit'nal 
calamities, drought, flood and election etc. for slow progress 
In Implementation of rural development programmes In 
these States. In the North Eastern States the implemen-
tation capacity of the government agencies is low and in 
some cases the institutional set up are lacking. The 

progress is also slow in these States where elections took 
place to various constitutional bodies. 

With a view to improve the pace of implementation of 
rural development programmes by the State Governments, 
the Ministry of Rural Development has put in place a 
comprehensive system of monitoring, review and Impact 
assessment of the programm8llnctuding utilization of fund. 
through Periodical Progress Reports, Performance of 
Review Committee, Area Officer's Scheme, Vigilance and 
Monitoring Committee at the State/District Level with 
greater involvement of Members of Parliament, National 
Level Monitors and District Level Monitoring to monitor 
quality 0' work, transparency and adherence to implemen-
tation of schemes as per programme guidelines. 

State and Union Te"itory-wise fund. allocated, released, available and utilised 
under various rural development programmes ·during 2005-06 

Stat. Nam. Central 
AIIocaIion 

2 

132781.23 

19813.08 

143936.37 

250922.87 

ChhIIII6Igath 89132.27 

Goa 1811.98 

Gujarll 85260.14 

Haryana 19971.45 

H1machll Pradllh 32750.15 

Jammu and Kaahmlr 38049.28 

Jharkhand 128104.25 

79396.21 

K .... 28182.27 

16373113 

Stat. 
AllocatIon 

3 

Total 
AIIocaIIon 

Central 
Rei .... 

5 8 

Total 
Re ..... 

7 

To.- To.-
.".... ExpendIIure 

Funds 

8 9 

1i602.74 152383.97 147195.31 19037.88 188232.97 179180.52 112118.18 

1044.27 20857.33 20724.32 250.12 20974.44 22548.82 14088.89 

22822.84 188758.01 138255.84 435.48 138881.30 183764.93 102338.23 

47317.48 298240.33 226985.55 45838.71 272825.26 384316.12 212853.74 

7628.24 96760.51 88070.27 7308.12 95378.39 102954.92 63882.33 

224.31 2038.27 1110.07 132.88 1243.08 1275.88 784.17 

9083.43 74343.57 66668.72 9273.77 75940.49 82570.20 54827.OQ 

3333.07 23304.52 21278.28 3479.43 24757.71 26124.42 16859.37 

1411.34 34181.49 38149.18 1141.60 39290.78 41570.99 18371.22 

2066.85 38116.13 41062.28 2450.04 43512.32 47642.06 28586.20 

18614.93 144719.18 123838.95 180n.n 139914.12 17Q098.90 101438.32 

11784.85 91191.06 88384.18 11801.12 98185.30 111074.70 73811.49 

5675.10 33857.37 30088.56 5386.34 35455~SK) 41412.83 32048.83 

18383.80 180085.53 162882.04 14822.87 1n884.91 182721.70 131885.43 

" 
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2 3 4 5 6 7 8 9 10 

Maharalhtra 153455.20 21835.23 175290.43 145176.05 22847.74 168023.79 174674.79 102310.11 

Manlpur 11954.87 1397.44 13352.31 8926.55 1505.31 10431.86 11714.75 6340.44 

Meghalaya 15104.07 1712.71 16816.78 10493.58 1158.93 11652.51 13075.96 7465.10 

Mizoram 8688.20 439.91 9128.11 12777.43 296.33 13073.76 13259.01 3636.89 

Nagaland 14265.33 1220.62 15485.95 16351.65 299.57 16651.22 17054.22 4776.57· 

Orlsla 148872.57 17747.23 166619.80 156144.19 20398.71 176542.90 189838.42 107981.41 

Punjab 19565.89 3498.47 23064.36 19957.67 2435.21 22392.88 22821.46 11720.19 

Rajasthan 130713.81 8729.62 139443.43 152512.37 8359.41 160871.78 175911.26 1025n.58 

Slkklm 5687.12 370.78 6057.90 7874.77 310.00 8184.77 8355.44 3333.55 

Tamil Nadu 76131.30 13430.71 89562.01 76751.36 13758.14 90509.50 95450.66 81069.30 

Trlpura 18385.29 2544.61 20929.90 18312.81 2934.45 21247.26 22875.57 16351.43 

Uttar Pradeah 287087.86 49141.57 336229.43 292504.71 49096.33 341601.04 391515.76 237122.29 

Uttaranc:hal 31641.94 3114.79 34756.73 23937.43 4973.50 28910.93 32149.96 22219.86 

W .. t8engal 127016.33 20816.89 147833.22 142095.77 21677.91 163773.68 190659.14 91946.36 

AncIamana and 715.96 0.00 715.96 1839.34 0.00 1839.34 4456.77 228.00 
Nicobat Island 

Dadra and Nagar 364.96 0.00 364.96 75.78 0.00 75.78 86.45 9.01 
Hav.li 

Daman and Diu 173.74 0.00 173.74 11.66 0.00 11.66 106.55 2.73 

DelhI 4.69 0.00 4.89 0.00 0.00 0.00 0.00 0.00 

Lakshadw.ep 218.60 0.00 218.60 159.39 0.00 159.39 217.21 84.80 

Pondlcherry 627.70 0.00 627.70 197.34 0.00 197.34 719.57 347.32 

Total 2242518.65 310983.81 2553502.26 2278750.38 287488.54 2566238.92 2941177.69 ln5285.51 

Total available Iundl Includes. opening balance u on 1.4.2005 and miacellaneoua rew\pta 
• Swamjayantl Gram Swarojgar Yojana (SGSY). Sampoorna Gramln Aozgar Yojana (SGAV). National Food lor Work Programme (NFFWP). 
Indira Awau Yojana (lAY). Pradhan Mantrl Gram Sadak Yojana (PMGSY). Accelerated Aural Water Supply Programme (AAWSP), Total 
Sanitation Campaign (TSC). Drought Prone Areas Programme (DPAP). Dasert Development Programme (DDP), Integrated Wasteland 
Development Programme (IWDP). DRDA Administration. Strengthening of Revenue Adminiltratlon and Updated Land Recordl. and 
Computerization 01 Land Recordl. 

Accelerated Urban Water Urban Water Supply Programme" (AUWSP) as on March 
Supply Programme 31.2006; 

-335. SHRI B. VINOe KUMAR: Will the Minister .of (b) the total amount of Central Aaalatance 

URBAN DEVELOPMENT be pleaaed to state: provided to States under the Scheme as on March 31, 
2006; 

(a) the number of water supply schemes sanctio· (c) the targets fixecl under the acheme, S .... · 
ned and completed, State·wlse uncler the "Acceleratecl wise during the financial year 2006-07; 
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(d) whether any performance appralsaUstudy had 2 3 4 5 
been conducted on the functioning of the scheme; and -------------------

(e) if so, the outcome thereof? 

THe MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) As on 
31.3.2006, water supply schemes for 1244 towns have 
been sanctioned under Accelerated Urban Water Supply 
Programme (AUWSP) since its inception from 1993-94. 
633 schemes have been completed I commissioned. State-
wise details of schemes approved and completed and the 
Central share released are giv~n in the enclosed 
Statement-I. 

(b) An amount of Rs.804.32 crore has been 
released as central share to various State Governments 
upto 31.3.2006. 

(c) Since the Centrally sponsored AUWSP has 
been subsumed in Urban Infrastructure Development 
Scheme for Small & Medium Towns (UIDSSMT), no new 
projects were sanctioned during the financial year 2006-
07. Hence, the question of fixing of the targets did not 
arise. 

(d) and (e) Yes, Sir. Performance appraisal of the 
scheme of AUWSP was undertaken through a region-wise 
study conducted by 4 Institutes, namely, Indian Institute of 
Public Administration, New Delhi, National Institute of 
Urban Affairs, New Deihl, Centre for Environment Studies, 
Ch.nnal and National Environmental & Engineering 
Research Institute, Nagpur. Salient findings and recommen-
dations of various Institutes on Evaluation Studies of 
AUWSP are placed In the enclosed Statement-II. 

Statement·, 

Status - 11.8.2006 

Accelerated Urban Water Supply Programme (AUWSP) 

51. Name 
No. of State 

2 

Totaf no. Totaf no. Total 
of schemes of schemes central 
approved completed! share 

3 

commissioned released 
(Rs. in lakh) 

4 5 

1 Andhra Pradesh 42 2 3237.30 

540.96 2 Arunachal 3 
Pradesh 

3 Alsam 21 5 2320.33 

4 Bihar 33 

5 Chhattisgarh 42 

6 Goa 4 

7 GuJarat 70 

8 Harvana 38 

9 Himachal Pradesh 16 

10 Jammu and 
Kashmir 

11 Jharkhand 

15 

16 

12 Kamataka 45 

13 Kerala 13 

14 Madhya Pradesh 147 

15 Maharashtra 37 

16 Manlpur 26 

17 Meghalaya 2 

18 Mizoram 8 

19 Nagaland 2 

20 Orissa 35 

21 Punjab 16 

22 Rajasthan 72 

23 Slkklm 2 

24 Tamil Nadu 93 

25 Trlpura 12 

26 Uttar Pradesh 390 

27 Uttaranchal 22 

28 West Bengal 22 

Total 1244 

8 2020.03 

26 1790.12 

2 176.18 

43 4116.43 

29 3570.82 

12 1604.20 

3 2875.95 

8 1181.34 

33 6635.60 

1379.73 

47 7275.28 

16 4827.05 

11 1603.34 

290.87 

7 567.36 

2 451.40 

20 2995.97 

9 501.81 

39 5305.58 

2 225.78 

76 5073.12 

5 1488.53 

204 14990.18 

16 2147.77 

7 1441.85 

833 80432.76 
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SIIJ'emen,-I' 

Salient Flndi~ and Recommendations of various 
Institutes on Evaluation Studies of AUWSP 

F1nc11np: 

• 

• 

• 

• 

• 

Raw water source in most of the schemes based on 
surface water and spring water source are reliable. 
However, In case of tube well based schemes, 
sustainability upto design period may not be possible 
due to recurring droughts. 

There has been delay In completion of the scheme., 
mainly due to non-release of funds in time by the 
State Govemments to the implementing agencies, 
transfer of concemed officials in the States, delay in 
getting electricity connections etc. 

Population coverage with distribution system varies 
between 64% to 100%. 

Per capita supply In most of the towns has improved 
to 70 Ipcd and above. 

Present hours of supply vary from 1 hour to 10 hours. 

Domestic water tariff has increased in most of the 
towns. 

Most of the towns have not been able to recover full 
cost of providing water supply. Cost recovery ranges 
from 11 % to 84%. Deficit Is met by the State Agencies! 
ULBs as the case may be. 

Water quality in the sampled towns was fit for 
drinking. There was no outbreak of water bome 
diseases in any of the towns. 

Lack of coordination among departmental agencies. 

There has been lack of community participation while 
implementing the schemes. 

Recommendations: 

• While handing over the completed schemes to the 
local bodies, adequate technical staff should be 
provided to ULBs to maintain the schem ... 

Floating population up-to 25% of the base year 
permanent population may be permItted to be 
considered for designing of the scheme. 

Raw water source rellabHlty may not be always 

• 

• 

possible due to local/regional condltionl. Therefore, 
flexibility ahould be allowed in the de8ign period, 10 
that schemes could be augmented. 

The State Govt. should ensure timely release of funds 
to the Implementing agencies to avoid delay in 
completion of the schemes, hence cost overruna. 

The tariff should be increased periodically and the 
efticlency of collection lhould also be increued. 

Adequacy of staff should be ensured In ULes order 
to manage the system properly. 

Training programmes related to AUWSP for field 
Engineers should be imparted periodically. 

AU the concemed departments in the State, should 
be sensitized about the programme, so that the,. Is 
interdepartmentally coordination for timely completion 
of the schemes. 

Loan by Private Banks under Poverty 
Alleviation Program ..... 

-336. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Reserve Bank of India (RBI) has 
directed the private banks to provide loan under poverty 
alleviation programmes of the Government; .. 

(b) if so, the details thereof; 

(c) the reaction of the private banks in this regard; 
and 

(d) the details of loans provided by the private 
sector banks under various poverty alleviation programmes 
of the Union Govemment during the last two years, State-
wise? 

THE MINISTER OF FINANCE (SHRI P. CHIDAM-
BARAM): (a) to (d) Yes, Sir. R.serve Bank of India (RBI) 
has requested aJllndlan Private Sector Banks to participate 
in Government Sponsored Schemes and co-operate with 
the Lead Banks In the districts and take appropriate steps 
to Improve the flow of credit to Priority SoctorlWeaker 
Sections. 

The State-wise details of loan provided by Private 
Sector Banks under the poverty a"evlation programmes 
are not available. However, bank-wise det8i1s of loans 
provided by private banks under Swamajayanti Gram 
Swarozgar Yo)ana (SGSY), Swam a Jayantl Shaharl 
Rozgar Yo)ana (SJSRY), and Prime Minister's Rozgar 
YoJana (PMRy) are given in the enclosed Statement. 
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Sr.tement 

Private Sector Bank Wise Disbursement for SGSY, PMRYand SJSRY 
for the year 2004-2C05 and 2005-2006 

(Ra.ln laea) 

S. No. Name of the Bank SGSY SJSRY PMRY 

2004-05 2005-06 2004-05 2005-06 2004-05 2005-06 

2 3 4 5 6 7 8 

1. ICICI Bank Ltd. 0.03 0 1.02 0.20 119.39 182.54 

2. Bank of Rajasthan Ltd. 93.21 139.11 13.52 53.88 232.23 303.76 

3. Bharat Overseas Bank Ltd. 32.05 9.55 7.39 2.03 84.57 82.49 

4. Banaras State Bank Ltd." 0 0 0.00 0.47 0 0 

5. Cathelle Syrian Bank Ltd. 119.58 114.5 15.90 1.34 416.53 847.85 

6. Dhanlakahmi Bank Ltd. 160.03 232.87 28.95 48.64 359.42 264.05 

7. Federal Bank Ltd. 728.16 594.44 25.04 31.66 996.94 759.86 

8. J & K Bank Ltd. 853.47 774.99 204.74 239.75 1032.8 830.42 

9. Kamataka Bank Ltd. 92.92 109.6 84.71 77.05 677.12 719.09 

10. Karur Vysya Bank Ltd. 25.39 19.94 17.99 22.13 314.5 378.2 

11. Lakshml Vilas Bank Ltd. 29.04 65.91 27.48 5.90 256.87 263.36 

12. UTI Bank Ltd. 0 0 0.00 0.00 0 49.2 

13. Ratnaker Bank Ltd. 6.75 3.54 3.98 3.34 139.35 80.3 

14. Sangll Bank Ltd. 65.36 32.03 13.57 1.29 29.35 34.61 

15. South Indian Bank Ltd. 364.61 115.33 20.84 15.38 562.02 576.25 

16. Tamllnadu Mer. Bank Ltd. 66.21 109.4 3.56 2.61 302.75 358.38 

17. United Westem Bank Ltd. 139.38 200.59 46.74 43.80 332.04 422.73 

18. Vysys Bank Ltd. 219.29 408.38 53.83 32.76 647.27 462.08 

19. Nalnita! Bank Ltd. 30.89 59 15.45 16.52 265.67 0 

20. City Union Bank Ltd. 41.99 19.38 2.13 9.85 195.07 212.93 . 
21. Lord Krishna Bank Ltd. 15.08 7.92 0.90 0.80 80.75 114.43 

Total 3083.44 3016.48 587.74 809.40 7044.84 6942.53 

,. Banks hallie merged 
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Task Force for Development 
of Wasteland 

*337. SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI RAVI PRAKASH VERMA: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Government had set up a Task 
Force In 2002 for linkage with credit institutions for 
wasteland and watershed development; 

(b) If so, whether all the recommendations made 
by the said Task Force were taken up for implementation: 

(c) if so, the details of recommendations which 
were put for implementation; and 

(d) the extent to which the credit institutions have 
implemented the said recommendations and made 
available funds for wasteland and watershed development 
in each State? 

THE MINISTER OF FINANCE (SHRI P. CHIDAM-
BARAM): (a) A Nine member Task Force was constituted 
in March 2002 by Department of Land Resources under 
the Chairmanship of Secretary. Ministry of Rural 
Development. for linkage with Credit Institutions for 
Wastelands/Watershed Development. 

(b) to (d) The Task Force submitted its report in 
December 2004. The report was circulated to the 
Secretaries of the Ministries of Agriculture. Environment 
and Forests and Water Resources, all State Secretaries of 
Rural Development Department, Planning Commission. 
CEO, Indian Banks' Association, Reserve Bank of India 
and NABARD in January 2006 for information and 
necessary action. The major recommendations of the Task 
Force are concerning: 

- Role of NABARD in flow of credit for livelihood 
activities; Bankers' involvement; Corporate involvement; 
Credit to user groups/Self Help Groups/Gram Panchayats; 
Legal provisions; Technical Guidance for selection of 
Watershed Development models; Zila Parishads/District 
Rural Development Agencies to help in documentation; 
WatershedlWasteland Development programme by one 
department. 

The recommendations of the Task Force on which 
NABARD and banks are to take action are as under:~ 

NABARD should step up its scope of funding from 
bilateral agencies for development of watersheds/ 
degraded lands. 

It should develop viable models of projects for 
development of wastelands/degraded lands. 

NABARD should co-ordinate with Non-Government 
Organisations (NGOs). People's Organisations. Local 
Bodies to facilitate their involvement. 

NABARD should also be involved in pr6viding policy 
inputs at the National Level. 

The lead Bank in the District should be involved in 
formulation of watershed projects. 

Training programmes be held for bankers to create 
awareness on watershed development programme 
and natu~1 resource management and with District 
Administration and Implementing Agencies for 
exploring definite avenues of investment In this 
sector. 

Banks have initiated preparation of Credit Plans. 

IREP 

*338. SHRI JYOTIRADITYA M. SCINDIA: Will the 
Minister of NON-CONVENTIONAL ENERGY SOURCES 
be pleased to state: 

(a) the number of districts covered under the 
Integrated Rural Energy Prl)gramme (IREP) so far, State-
wise: 

(b) the nature of the projects undertaken under 
the programme; and 

(c) the Central assistance given for the progra-
mme to each State during the last three years and that 
provided for the current year? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI VILAS 
MUTTEMWAR): (a) to (c) The Ministry of Non-Conventional 
Energy Sources has been implementing the Integrated 
Rural Energy Programme (I REP) since 1994-95. The lREP 
was reviewed and modified during 2003-04. The IREP is 
a centrally sponsored scheme with 50:50 central and atate 
shares and is presently being Implemented in 312 districts 
in 21 States! UTs. The State-wi.e number of districts 
covered under the modified IREP Is given in the enclosed 
Statement-I. 

The projects undertaken under the programme 
provide for meeting energy needs in selected village 
clusters in the IREP Districts, through the optimum mix of 
available energy sources, with focus on renewable energy. 
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The programme alma at development of planning and .,.,.",.,,1-11 
Inetitutional capabllltlee of the Statee to prepare and 
Implement micro and macro-level rural energy plane. Det.l~ 01 .srate-... ReI .. ,e of Centf81 Financial 

,u.~tMce under Integrated Rural Ett8lfly Programme 
The atate-wile details of ten .... financial .. slstance dun,., tM Iut thIN jINfI and current YMr 

releued for Implementation of IREP during the laat thr •• 
yeara and the current year are given In the enclos.d (RI. In Lakhl) 
Statement-II. 

S.No. State/UTI 2003- 2004- 2005- 2008-S,.,.",.",., 04 05 08 07(-) 

St.t.-wl •• number of Di.tricts Covered under IREP 1. Andhra Prad.sh 61.50 34.07 

(u on 17.08.2008) 2. Arunachal 31.11 12.74 
Praduh 

S.No. Stata/UTe Dlltrictl covered (Nol.) 
3. Chhanlsgarh 82.50 

1. Andhra Prad.sh 13 

2. Arunachal Pradesh 5 
4. Gularat 32;00 

3. Chhattlagarh 16 5. Haryana 97.50 88.00 12.20 

4. Gularat 2 6. Himachal 82.5 
Prad.ah 

5. Haryana 19 
7. Jammu and Kuhmlr 72.50 

8. Himachal Pradesh 12 

7.' Jammu and Kashmir 14 8. Jharkhand 27.88 

8. J harkh and 7 9. Kamataka 101.85 13.00 20.00 

9. Kamataka 27 10. Kerala 142.50 

10. Kerala 14 11. Madhya Prad.ah 52.52 203.25 

11. Madhya Pradesh 48 12. Manlpur 34.64 

12. Manlpur 9 
13. Meghalaya 20.00 25.50 4.20 

13. Meghalaya 7 
14. Mlzoram 32.50 4.38 16.25 

14. Mizoram 8 
15. Nagaland 32.50 

15. Nagaland 6 

18. Pondlcherry 1 
18. Pondlcherry 3.68 

17. Punlab 17 17. Punlab 87.50 67.75 - 87.01 

18. Tamil Nadu 14 18. Tamil Nadu 72.50 

19. Trlpura 2 19. Trlpura 12.50 

20. Uttaranchal 13 20. Uttaranchal 67.50 50.75 - 12.31 

21. Uttar Pradesh 80 21. Uttar Pradeah 264.52 284.50 191.32 

Total 312 (.) M on 17.08.2008 
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[Translat/on] 

Subsidy on Foodgl'llin. 

• 339. SHRI SlTARAM SINGH: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the World Bank has advised the 
Government to curIaIl the subsidy being provided on 
foodgralnl; 

(b) If 10, details thereof; 

(c) the reaction of the Government thereto; and 

(d) the Iteps taken by the Government to reduce 
the subsidy being provided on foodgrains? 

THE MINISTER OF FINANCE (SHRI P. CHIDAM-
BARAM): (a) and (b) There is no advice from World Bank 
regarding curtailing the subsidy being provided to 
foodgralns. 

(c) arid (d) The Government incurs food subsidies In 
fulfilling its obligations towards distributive 'Justice through 
minimum nutritional support to the poor. The Government 
Is committed to the National Common Minimum Progra-
mme which mandates targeting all subsidies at the poor 
and truly needy. Extensive discussions have been held 
with stake-holders on food subsidy. The Government seeks 
to evolve a consensus on the issue of subsidies. 

The expenditure on food subsidies in the last four 
years are as follows: 

Year Food Subsidy (Rs. crore) 

2003-04 25181 

2004-05 23280 

2005-06· 23078 

2006-07(BE) 24200 

• Provisional and unaudited. 

{English] 

National Waatelande Updatlon MI •• lon 

*340. SHRI ANANDRAO VITHOBA ADSUL: Will the 
Minister of RURAL DEVELOPMENT be pleased to state: 

(a) whether National Wastelands Updation 
Mission (NWUM) was initiated in 2003 to mOnitor changes 
in wastelands; 

(b) if so, the objectives of the laid mislion; 

(e) whether the Government has issued guide-
lines to the States for the implementation of wastelandsl 
watershed programmes; 

(d) ., so, the details thereof; 

(e) whether the Government has constituted a 
Task Force for the better utilization of wasteland/watershed 
programmes; 

(f) If so, the suggestions made by the said Task 
Force; and 

(g) the action taken by the Government thereon? 

THE MINISTER OF RURAL DEVELOPMENT (OR. 
RAGHUVANSH PRASAD SINGH): (a) and (b) No Sir. The 
National Wastelands Updation Mission (NWUM) was 
neither proposed nor set up in 2003. In March 2000, the 
Department of Land Resources (DoLR), Ministry of Rural 
Development, in collaboration with the National Remote 
Sensing Agency (NRSA), Department of Space, Hyderabad 
had brought out the Wastelands Atlas of India with the 
objective of creating a reliable data base of the extent of 
wastelands in the country. Subsequently, the DoLR had 
again commissioned the NRSA to undertake a project for 
updating the Wastelands Atlas of India (2000) in order to 
monitor the temporal changes in the extent of wastelands 
in the country. On the basis of sateliite data pertaining to 
Rabi season 2003, the revised and updated version of the 
Wastelands Atlas of India was brought out In November 
2005. 

(c) and (d) The Department of Land Resources issued 
guidelines to the States for implementation of wasteland 
development programmes on participatory basis based 
on watershed approach with effect from 1-4-1995 on the 
recommendations of the Hanumantha Rao Committee 
Report of 1994. These guidelines were subsequently 
revised in 2003 to assign the pivotal role to the Panchayatl 
Raj Institutions (PRls) in accordance with the 73rd and 
74th Constitutional Amendments. These guidelines were 
Issued as "Hariyali guidelines·. The salient features of the 
guidelines are given in the enclosed Statement-I. 

(e) to (g) No Task Force has been constituted for 
wastelands/watershed development in the Department of 
Land Resources, Ministry of Rural Development. However, 
a Task Force headed by Secretary (Rural Development) 
was constituted in March 2002 to suggest measures for 
promoting involvement of crediVfinancial institutions in 
mobilising additional funds for wastelands/watershed 
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development projects. The Task Force submitted its report 
In December 2004. The report was circulated to the 
secretaries· of the Ministries of Agrioulture, Environment 
and Forests and Water Resources, all State Secretaries of 
Rural Development Department, Planning Commission, 
CEO, Indian Banks Association, Reserve Bank of India 
and NABARD in January 2006 for necessary action. The 
recommendations· of the Task Force are given in the 
enololBd Statement-II. 

Stlltement-' 

Hariyall GuliJ"lines 

The Department of Land Resources has brought out 
the Guideline. for Hariyali with an objective of empowering 
PRI's both financially and administratively in implemen-
tation of Watershed Development Programmes in the 
country. 

2. Under these Guidelines, the Gram Panchayats shall 
Implement the projects undlr the overall supervision 
and guidance of Project Implementation Agencies 
(PiAl). An int.ermediate Panchayet may be the PIA 
for all the projects sanctioned to a particular Block! 
Taluka. In case, these Panchayats are not adequately 

. empowered. then the Zilla Panchayat can either act 
as PIA itself or may appoint a suitable Line 
Department like Agriculture. Forestry/Social Forestry, 
Soil Conservation etc. or an Agency of the State 
Government! University/Institute as PIA. Failing these 
options, the ZP/DRDA may consider appointing a 
reputed Non-Government Organization (NGO) in the 
district with adequate experience and expertise in 
the implementation of watershed projects or related 
area development works as the PIA after thoroughly 
examining their credentials. 

3. As envisaged in the earlier Guidelines, under Harlyali 
Guidelines also. the Project Implementation Agency 
(PIA) will provide necessary technical guidance to 
the Gram Panchayat for preparation of development 
plans for the watershed through Participatory Rural 
Appraisal (PRA) exercise, undertake community 
organization and training for the village communities, 
supervise watershed development activities, Inspect 
and authenticate project accounts, encourage 
adoption of low cost technologies and build upon 
Indigenous technical knowledge, monitor and review 
the overall project implementation and set up 
institutional arrangements for post-project operation 
and maintenance and further development of the 
assets created during the project period. However, 

under this initiative, total funds will be released in 5 
instalment. (@15%, 30%, 30%, 15% and 1OO!'). The 
work component has been enhanced from 80 to 
85% of total project funds. 10% is kept for adminis-
trative expense. and remalning 5% for training and 
community participation. 

4. New projects under the ongoing area development 
programme. namely IWDP, DPAP and DDP shall be 
implemented In accordance with the Guidelines for 
Hariyall with effect from 1.4.2003. Projects sanctioned 
prior to thi. date shall continue to be Implemented 
as per the earlier Guidelines. 

5. Detailed Guidelines 0' Hartyall have been circulated 
to all States and Union Territories for operationa-
IIzation. 

6. The details of Haryali and earlier guideline. are 
available at Department of Land Resources web site 
http://www.dolr.nic .. in. 

Sr.tement.." 

Recommendations of the Task Force for Linkage 
with Credit Institutions for Wastelands! 

Watershed Development 

India has now entered a post-Green Revolution stage 
that requires new strategies to enhance land productivity 
and reeluce rural poverty. A move to an intensive diversified 
farming system with strong forward and backward linkages 
is the next evolutionary step in the country's future 
development. Economic liberalization and adjustments to 
the market economy are placing new demands on the 
land use system and farming business. However, the speed 
and extent of such a change and Ita impact on rural 
development through multiplier eHectl would depend on 
the availability of adequate credit facilities and adoption of 
Improved technologies. 

At present, projects for watershed development and 
wastelands development are being financed by different 
Ministries/Departments at the Central as well as State 
levels. NABARD has been assigned the speCific task for 
development of wastelands under which States are being 
provided credit under the Rural Infrastructure Development 
Fund (RIDF). NABARD has already developed infra-
structure for It and it is expected to playa greater role, not 
only for providing credit to watershed projects but also' I 

provide refinance to Banks for providing creelit to Self-
Help Groups, specially during the post-project period. 
to ensure sustainabillty of the projects and public 
participation. 
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NABARD should developlldentlfy viable models of 
watershed development proj.cts for different categories of 
wast.lands and QeO-graphlc locations. They should 
develop necessary ~sal machln.ry for succnsful 
Implementation of the projects. 

NABARD ahould also be involved by the concemed 
Ministries at the Centre as well as In the States while 
formulating policy I .. ues for watershed/waateland 
development programme. to ensure their meaningful 
Interaction at every atage. 

In order to Involve banking/credit Institutions In 
wat .... h.d projecta, It will be deslrabl. that Orientation 
Programm .... well .. Exposure Visits of Bank officials 
are arranged specially to auccessful watershed projects 
so that they can realize for themselves the economic 
viability of th .. e projects. 

The lead Bank In the District should also be Involved, 
In formulation of watershed projects. Members from such 
Banke as well at AGM, NABARD of each District may be 
nominated to the Dlltrlct Watershed Advisory Committee. 
When the watershed project is sanctioned, the nominee 
(preferably Branch Manager) from the concemed Bank, 
which Is required to provide necessary credit especially 
for livelihood activitl .. , Ihould be invited to the meetlngl 
of the Watershed Ancelatlons. 

For appreciation of watershed development progra-
mme by bankers and the district administration on credit 
modalities and problems faced by the banker., It Is 
recommended that training programmes be held for 
bankers to create awareness on watershed development 
programme and natural resource management and with 
District Administration and Implementing Agencies for 
exploring definite avenues of investment In this sector. 

On the part of NABARD/Banklng/Credlt Institutions, 
necessary MoUs could be drawn up to have their 
commitment for making credit available for physical 
Infrastructure works and for farm and non-farm livelihood 
activities before they are associated at the National level 
or District level as recommended earlier. 

Wasteland development projectslactlvltles should not 
be undertaken only with the subsidylflnance provided by 
the States or Banks but should also have an element of 
commitment from the Individuals benefited. In the case of 
Individual private land, there may not be any difficulty tor 
such a contribution but In the case of community land, the 
PIAslGram Panchayats could take the lead to ensure 
contribution from the beneficiaries. 

Once the watershed project Is sanctioned, the 
Wat.rshed Committee should prepare a detailed 
Comprehensive Action Plan which may involve not only 
taking up the activities, as provided In the Common 
Guidelines for Watershed Development but may allO 
involve certain plus activities relating to IIveUhoodI for the 
weaker sections or self-h.lp groups during the project 
p.rlod as well as the post project period. Th. Action Plan 
should Include funds provided from the Banking Sector, 
Government, as well as beneficiaries (cash, kind or labour) 
for successful Implementation of the proj.cts. The Plan 
shall also address the recovery of put defaults, to facilitate 
further fund flow from Credit Institutions. 

The Integrated watershed plan prepared on the 
above basis Involving funds of the Govemment, Banks 
and community shall be discussed In the DWAC and shall 
form part of the annual credit plan of the district. 

In order to ensure smooth recovery of the loans 
provided by the banks, the District Rural Development 
AgencieslZllla ParlshadalWatershecl Association. should 
come forward to stand as guarantor for the repayment of 
the loans advanced by the BankalNABARD. In such a 
cue, the Banks should not shy away from extending 
credit for activities relating to development of wastelanda! 
degraded lands. 

Th. Banks are providing credit for Infrastructure 
development such as land development, pond etc. and for 
promoting production activities involving agriculture, 
horticultur., animal husbandry in rural areas, etc. It is 
recommended that such Schemes of the Bank should 
systematicaNy be dovetailed with the schemes of watershed 
dev.lopment and dev.lopment of degraded/wastelandl. 
For this purpose, Banks, esp.clally NABARD, should 
prepare area specific models for watershed development 
so that the credit worthiness of such projects does not 
require scrutiny on a project-to-project basis. 

The Infrastructure, so developed with the credit 
provid.d by the Banks, Is to be safeguarded and 
mortgaged with the Banks till full recovery of the fundi 
provided by them. if there are any Impediments In this 
regard under some Stat. laws, the State should make 
amendm.nts to the local laws or Issue necelsary 
Instructionalclarlflcations 10 that luch physical Infrastructure 
could be mortgaged with the Financial Institutions. 

In order to make the project luccessful, there Is need 
to provide technical guidance and expenditure support for 
selection of suitable species for specific loll and agro-
climatic conditions. In addition to the activities relating to 
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in situ and water conservation, techniques could also be 
evolved for soil treatment including nutrient management, 
organic management, vermiculture, farm biomass gene-
ration, etc. Medicinal plants could also be encouraged on 
wutelandsldegraded lands to generate profits. Studies 
may also be made on the economics of reclamation and 
returns to establish viability and sustain ability. 

DRDAslPIAs should assist groups of farmers In 
documentation for obtaining necessary loans from Credit 
Institutions. NABARD/Financing Institutes should prepare 
necessary guidelines in this regard for preparing 
documentation for obtaining loans from the Banking Sector. 

The Guidelines for Watershed Programmes should 
be modified to provide for Watershed Functionaries and 
for proper orientation on preparation of credit plans in the 
watershed. The Watershed Secretary and PIA should 
prepare the actual credit requirement for the forthcoming 
financial year in advance in consultation with the Service 
Area Branch Manager and submit to Zilla Parishad/DRDA 
by December of the preceding financial year. Zila 
Panchayat/DRDA will consolidate for the whole District 
and give it to the District Lead Bank Manager by January 
for being incorporated in the Annual District Credit Plan of 
the next financial year. The approved credit plans will be 
communicated to the watershed functionaries for intera-
ction with the financial Institutions. The item of credit linkage 
should be included for periodic review of District Credit 
Plan. 

There Is need to make a provision in the Panehayati 
Raj Act so that the Gram Panchayat can stand as 
guarantors. 

Many projects aimed for development of rainfedl 
degraded land are being implemented on watershed 
approach by different Departments viz. (i) Department of 
Agriculture & Cooperation, (ii) Department of Land 
Resources, (iii) Ministry of Environment & Forests, (iv) 
Ministry of Water Resources, and (v) Planning Commission. 
Further, it Is felt that having the watershed programmes 
under various Departments results In wastage of funds 
and overlapping of work. it is. therefore, suggested that for 
effective coordination among all the Schemes and projects, 
all watershed programmes should be handled by one 
single Ministry/Department in Govt. of India/State 
Governments. The funds should be provided to one nodal 
Ministry and be implemented and monitored by that Ministry 
so as to ensure proper utilisation of funds for achieving 
set targets. 

CE Law. (Amendment a ValIdm!on) 
OrdInance. 2005 

2516. SHRf RANEN BARMAN: Will the Minister of 
FINANCE be pleased to stat.: 

(a) the purpose of promUlgation of the Central 
Excise Laws (Amendment & Validation) Ordinance 2005; 

(b) whether validity of the Ordinance has since 
been allowed to expire, If so, the reasonl therefore: 

(c) the volume of claim on account of unpaid 
excise duty made on Ws ITC Limited; 

(d) the status of the excise duty claim following 
expiry of the terms 01 the Ordinance; 

(e) whether any Ordinance were promulgated, 
seeking amendment(s) to Central Excise Rules with 
retrospective effect; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S. S. PALANIMANICKAM): (a) By an order 
dated 29.12.1995 the Commissioner of Central Excise, 
New Delhi confirmed an amount of Ra. 683.5 crores on 
Mis. ITC Ltd. in a matter arl51ng out of a show cause notice 
demanding duty of As. 803 eror .. ia.ued to Mis. ITC Ltd. 
and its outside contract manufacturers during the year 
1987. During the pendency of an appeal against the said 
order before the Tribunal, Mis. iTC Ltd. paid Rs. 350 
crore. aa pre-deposit. The said demand was set aside by 
the Tribunal on 4.9.1998 and thereafter by the Hon 'ble 
Supreme Court on 10.9.2004. The Court subsequently 
also dismissed the review petition flied by the Govemment. 
The Central Excise Laws (Amendment & Validation) 
Ordinance, 2005, came in to force on the 25th January 
2005 to cure the infirmities pointed out by the Supreme 
Court in the relevant notifications and to validate the actions 
taken thereunder. 

(b) During the currency of the Ordinance, MIs. 
ITC Ltd. expressed their willingness to forego their claim 
for refund of the deposit of Rs. 350 crores and requested 
the Government to waive the demand for the balance 
under the Ordinance or otherwise. After carefully. 
considering the maner, and having regard to suggestions 
that the tax diapute should be settled on a reasonable 
baaia. the Government accepted ITC Ltd's offer. The 
adjudicating authority by an order dated 5th April, 2005 
accepted the settlement and adjudged the payment of Rs. 
350 crores as central excise duty. 
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(c) By an order dated 29.12.1995 the Commi-
ssioner of Central Excise, New Delhi confirmed an amount 
of Rs. 683.5 crores on Mis. ITe Ltd. In a matter arising out 
of a show cause notice demanding duty of Rs. 803 erores 
issued to MIs. ITC Ltd. and its outside contract manu-
facturers during the year 1987. 

(d) The Excise duty claim does not survive 
following the expiry of the terms of the Ordinance and 
acceptance of the settlement by an order dated the 5th 
April 2005. 

(e) and (f) Reply to these parts has to be constructed 
with effect from the date the Central Excise Rules came 
into force. The same is being collected and will be laid on 
the table of the House. 

aal.nce of Payments 

2517. SHRI MILIND DEORA: Will the Minister of 
FINANCE be pleased to state: 

(a) whether India's balance of payments posted a 
surplus in January-March 2006 against a deficit in October-
December, 2005; 

(b) if so, the details of factors that contributed to 
such positive performance in the economy; 

(c) the broad policy followed by India in this 
regard; and 

(d) the steps taken to consistently Improve the 
balance of payment pOSition of the economy? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) As per the 
data released by the RBI, there was a surplus of US $ 
13.2 billion in the overall balance in the Balance of 
Payments in January-March 2006 as against a deficit of 
US $ 4.7 billion in October-December 2005. 

(b) There was a current account surplus during 
January-March 2006 at a level of US $ 1.8 billion as 
compared to a deficit of US $ 3.8 billion' in October-
December 2005. The capital account (net) during January-
March 2006 improved to a surplus of US $ 11.4 billion 
from a deficit of US $ 0.8 billion during October-December 
2005. 

(c) and (d) Extemal sector policies are aimed at 
maximizing the benefits of increased globallsation by 
facilitating the smooth flow of goods, services, capital and 
technology, and maintaining the Current Account Deficit at 

a sustainable level consistent with' the needs of 
development. The stepi taken by the Government in this 
regard include: establishment of a liberal and globally 
competitive trade regime through progressive reduction in 
peak customs duties on non-agricultural products and 
removal of trade barriers; maintaining an appropriate 
exchange rate regime; management of foreign exchange 
reserves that is calibrated to the external as well as overall 
macroeconomic situation; liberal policies for Foreign Direct 
Investment, Foreign Institutional Investment and External 
Commercial Borrowing. These measures have led to 
significant improvement in country's Balance of Payments, 
as reflected in the country's foreign exchange reserves .. 

Coat Audh of T.a Companle. 

2518. SHRIMATl MANORAMA MADHAVARAJ: Will 
the Minister of COMPANY AFFAIRS be pleased to state: 

(a) whether the Government has ordered 36 tea 
companies, owning plantations to get their production cost 
records audited by independent auditors and submit 
reports; 

(b) if so, the details thereof; 

(c) whether such a move is prompted by the need 
to establish the manner by which subsidies and incentives 
to the Industry I, utilized; 

(d) if so, the details thereof; 

(e) whether such independent audit rules the lines 
of Cost Accounting Records (Plantation Products) Rules 
framed in 2002, have been framed for other sectors; and 

(f) if so, whether independent audit has been 
ordered in any of these sectors where subsidies and 
Incentives are involved? 

THE MINISTER OF COMPANY AFFAIRS (SHRI PREM 
CHAND GUPTA): (a) and (b) Government has Illued COlt 
audit orders In regard to 38 tea companies as per details 
indicated in the enctosed statement. . 

(c) and (d) The Government, where It considers 
necessary, in exercise of its powers under section 233 B 
of the Companies Act, 1958, may direct the audit of cost 
accounts of a company that is required to maintain cost 
records under section 209 (1 )(d) of the Act. Companle. 
Act. 1956 does not restrict coat audit to only those 
companies which are rec,iving sub.leties or incentives 
from the government. 
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(e) Cost Accounting Records Rules have been 2 
framed for 43 other sectors. -------------------

(f) Yes, independent audit orders have been 
issued to certain companies belonging to the sectors 
availing subsidieslincentives. 

$U.n.nt 

S.No. Names of Tea Companies 

2 

1 Amgoorie India ltd. 

2 A .. am Company Limited 

3 B&AUmited 

4 Barak Valley Tea Company 

5 Bazaloni Group Ltd. 

6 Bhagatpur Tea Co. Ltd. 

7 Dhunseri Tea & Industries Ltd. 

8 Duncan Industries Ltd. 

9 Eveready Industries India Limited 

10 GillandersArbuthnot & Co. Ltd. 

11 Goodricke Group Ltd. 

12 Grob Tea Co. Ltd. 

13 Harrlsons Malayalam Limited 

14 Hasimara Industries Ltd. 

15 Highland Tea Produce Co. Ltd. 

16 Jay Shree Tea & Industries Limited 

17 Kothari Plantations & Industries Ltd. 

18 Maran Co. Ltd. 

19 Neelamalai Agro Industries Ltd. 

20 NeW Tea Co. Ltd. 

21 Octavlu. Tea & Industries Ltd. 

22 Parry Agro Industrlel Ltd. 

23 RNT Plantation Ltd. 

24 Rossel Tea Ltd. 

25 Sankar rea co Umited 

26 Scotish Assam (I) Ltd. 

27 Stanes Amalgamated Estates Ltd. 

28 Tamllnadu Tea Plantation Corporation Ltd. 

29 Tata Tea Limited 

30 Teesta Vailey Tea Co. Ltd. 

31 Tezpore Tea Co. Ltd. 

32 Tiru Tea Ltd. 

33 Warren Tea Limited 

34 Assam Frontier Limited 

35 Empire Plantations (India) Ltd. 

36 Singlo (India) Tea Co. Ltd. 

37 Bobey Burmah Trading Corpn. Limted 

38 Peria Karamalai Tea & Produce Co. Ltd. 

GIot.I Flux Network 

2519. SHRtMATI ARCHANA NAYAK: 

SHRI M.P. VEERENDRA KUMAR: 

Will the Minister of SCIENCE AND TECHIIlItl'oov 
be ple .. ed to atate: 

(a) whether India ia hopeful of Joining the global 
flux nelwofk; 

(b) if so, the detail. thereof; 

(c) whether it would enable to collect data 
pertaining to environmental changes Induclt4 pollution; 

(d) whether a Central repository for .... II to be 
established; and 

(e) if 10, the detail. thereof? 

THE MINISTER OF SCIENCE AND TECHNOLOGY, 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL t 

SIBAl): (al to (e) The poslibility and feasibility of setting 
up • Indian Flux Network through a set of jnatrurnented 
tOW8t'l for measuring galeous fluxes and l1Iiteorological 
parametel'l in varioul representative ecological environ-
ments of the country i. being studied. 
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Snngthenlng of Southern RegIon 
Transmission Sy .. em 

2520. SHRI G. KARUNAKARA REDDV: Will the 
Minister of POWER be pleased to state: 

(a) whether the Government has sanctioned a 
meager amount for .etting up south region power 
transmission system; 

(b) if so, whether Kamataka has asked for more 
financial investment in power sector in order to Increase 
supply in south region; and 

(c) If so, the detaiis thereof along with Govern-
ment's reaction thereto? 

THE MINISTER OF POWER (SHRI SUSHIL KUMAR 
SHINDE): (a) For the Southern region transmission system 
23 transmission schemes have been taken up during the 
10th Five Vear Plan and the 11 th Five Vear Plan at an 
estimated cost of RS.13977 crores. Of then, schemes for 
Rs.7934 crores have been completed, schemes for 
RS.4143 crores are under construction, schemes for Rs.900 
erares are under investment approval ltage and Ichemes 
for RS.1 000 crores are under tie-up stage. 

(b) and (c) Gov~rnment of Karnataka made a 
reference for taking up transmilsion schemel for 
evacuation of power from the proposed generation IChemes 
of 4000 MW ultra mega project at Tadri, 1015 MW between 
Udupi and Mangalore and 2000 MW at Mangalore. The 
transmission system for evacuation of power from these 
projects would be firmed up based on the allocation of 
power from the project to the beneficiary States after a 
final view on the generation project is taken up. If the 
beneficiaries happen to be two or more States then the 
inter-State transmission system would be finalized and 
firmed up for execution by the Central Transmission Utility. 
If, on the other hand, the beneficiary happens to be a 
single State the transmission system would be finalized 
and firmed up for execution by the State tranlmi"lon 
utility concerned. 

Revision of Wage. of Public Sector 
Insurance Companle, 

2521. SHRI S.K. KHARVENTHAN: Win the Minister 
of FINANCE be pleased to state: 

(a) whether the Government is aware that there 
II a long pending demand for revision of wagel of 
employees in the four public sector General Insurance 
Companiel; 

(b) If so, the action taken by the Government 
thereon and the time by which the wage revision would be 
implemented; and 

(c) if not, the reuonl therefor? 

THE MINISTER OF STATE IN THE MINISTRV OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): Ca) to (c) The 
wage revision in respect of an employees belonging to 
Class-I, '" and IV in the four public sector general insurance 
companies has been notified on 21 st December. 2005. 
The same could not be done for Class-II employees 
because the concerned unions/associations of these 
employees did not agree to sign the ag ... ment that was 
reached with other categories of employees. The General 
Insurers' (Public Sector) Association (GIPSA) has already 
held six rounds of meetings with the representatives of 
Class-II employees' unions/associations. The wage revision 
for Class II employees would be finalized as soon as the 
concerned unions/alsociations reach an agreement with 
GIPSA. 

Indo-Mpnmer Co-operatJon 
InEIWIrSector 

2522. SHRI M.K. SUBBA: Will the Minister of POWER 
be pleased to state: 

(a> whether ... Government propo ... 10 extend 
all cooperation to Myannw in the Energy Sector: Mel 

(b) if so, the detalll thereof? 

THE MINISTER OF POWER (SHRI SUSHIL KUMAR 
SHINDE): (a) Ves Sir, 

(b) (I) National HydroelectriC Power Corporation 
(NHPC) has done pre-feasJblllty atudy for the 
Tamanthl Hydroelectric Project (1200 MW). 

(II) In January, 2005 a Memorandum of Under-
standing was Signed between India & 
Myanmar for cooperation In petroleum 
HCtor. Cooperation in this sector env!aage' 
following: 

Participation of Indian companies in the petroleum 
exploration programme of Myanmar. 

Export of Myanmar natural gas to IndlL 

Construction of Myanmar-India Gas Pipeline. 

P~of Indian CD~niea In the down,trwam 
and meritellng HCtor. 
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(iii) A demonstration project for small and 
medium scale Industries using Biomass 
Gasifier System was set up in April, 2003. 

(iv) The Energy and Resources Institute (TERI) 
has undertaken a project for strengthening 
education infrastructure in Myanmar through 
use of Renewable Energy Technologies. 

India has also agreed to cooperation in E'nergy Sector 
with neighbouring countries in Bay of Bengal Initiative for 
Multi-Sectoral Technical and Economic Cooperation 
(BIMSTEC). Myanmar is one of the member countries in 
this initiative. A Plan of Action for cooperation in Energy 
Sector in BIMSTEC was adopted by the Energy Ministers' 
Conference held In October, 2005. A copy of the P!an of 
Action Is enclosed as statement. 

St.tement 

First BIMSTEC Energy Ministers' Conference 
October 4, 2005 New Delhi, India 

Plan of Action for Energy Cooperation in BIMSTEC 

(A) BIMSTEC Tnlna Power Exchange and Development 
ProJect 

i) Task Force being led by Thailand, with represen-
tatives of member countries, will give a report 
within one year on draft MOU for grid inter-
connections. The Task Force would consider 
issues which inter alia Include flow of electricity 
on a non-discriminatory basis taking cognizance 
of capacity availability in respective national grids, 
also to consider steps to harmonise technical, 
planning and "perational standards of the nationai 
grids for removing barriers to grid interconnec-
tions. 

ii) A Workshop on Harmonization of Grid Standards 
would be hosted by India some times in 
December 05. 

(B) rr.nl BIMSTEC Ga. PlpeUneCI) 

iii) A Task Force is to be constituted with represen-
tatives of all member countries for deciding Terms 
of Reference for the study on Trans BIMSTEC 
Gas Plpellne(s) and suggesting further course 
of action after taking into account the work done 
so far. Thailand would host the first Meeting of 
this Task Force early next year. 

Thailand alto offered to host a Workshop on 
Petroleum Reserves in BIMSTEC Region. It was 

agreed that this Workshop would be organized 
to coincide with the first meeting of the Task 
Force. 

iv) India will host a Conference to consider Energy 
Charter Treaty and other such arrangements 
which have emerged for regional energy trade, 
in February-March 2006. 

(C) Hydro potential of the BIMSTEC region 

(D) 

CE) 

v) India would host a workshop on sharing of 
experiences in developing hydro projects. 

Non -Conventional Source. of energy 

vi) Myanmar will coordinate setting up a web site 
with the help of ail member countries. India 
would prepare a concept paper on broad 
structure. content and operational mechanism 
of the agreed website. In this regard, a meeting 
will be held in Bangkok in the later half of 
November 2005 for discussing the concept paper 
and steps required to take the activity further. 

vii) Nepal will host a workshop on Small Hydro 
Projects. Nepal to confirm the venue and date 
latest by January 2006. 

viii) Thailand will host a Workshop and site visits for 
member countries, in the area of rice husk 
cogeneration In second half of year 2006. 

Ix) India will prepare a status paper on renewable 
sources 01 energy in member countries to be 
presented in next SEnOM. 

x) Solar Energy C60tre in India will coordinate 
cooperation activity In association Bangladesh 
and Sri Lanka in soiar energy systems/devices, 
standards and testing. 

xi) The BIMSTEC Task Force on Renewable Energy 
would carry out harmonization of standards for 
various non-conventional energy sources. 

Energy Efficiency 

xii) Sri Lanka would host a two day workshop on 
experience sharing in certification of energy • 
managers and energy auditors In the second 
quarter of the year 2006. 

xiii) An expert group wlil be constituted with 
participation of all the member countries on 
standards and labeling to be led by India. This 
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would include testing systems, procedures and 
hardwares. The Expert Group will meet in second 
quarter of the year 2006. All member countries 
to forward names of their nominees to India. 
India would confirm the dates and venue for the 
meeting latest by January 2006. 

(F) Energy Security 

xiv) A two day conference on sharing of experience 
regarding efficient development of coal resour-
ces will be hosted by Bangladesh in September 
2006. Venue and dates to be confirmed by 
Bangladesh by April 2006. 

xv) A workshop for discussing concept note on 
BIMSTEC Energy Centre would be hosted by 
India on January 25-27, 2006. 

xvi) A workshop on sharing of experiences on Rural 
Electricity Cooperatives (to be confirmed by 
Bangladesh). 

xvii) Bhutan will organize a workshop on sharing of 
experiences in rural electrification with emphasis 
on remote area electrification some time in Mayl 
June 2006. Bhutan to confirm the venue and 
date by January 2006. 

Circulation of Counterfeit BondI 

2523. SHRI JOACHIM BAXLA: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Government is suffering substan-
tial financial losses due to circulation of forged/counterfeit 
Cash Certificates and Bonds; 

(b) if so, the quantum of losses suffered annually; 

(c) whether the Government are contemplating to 
incorporate foolproof device in order to eliminate possibility 
of circulation of counterfeit Bonds; 

(d) if 60, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (e) 
There have been some instances of circulation of non-
genuine Goverliment debt instruments that have come to 
the notice of government It Is difficult to quantify the amount 
of los58a on this account. 

In respect of Government securities, the progress 
towards dematerialisation, which Is proposed to be 
completed after enactment of Government Securities Bill; 
is expected to curb the possibillty of counterfeiting. 

In respect of instruments in physical forms, various 
administrative atepa have been taken. These include 

instructions regarding surprise checks of concerned 
agencies, greater awareness about the security features, 
publicity requesting the public to conduct transactions 
through Post Officesl Authorized agents, and more stringent 
procedure for verification by staff before encashmant. 

Setting up of Hydro-Electric Power 
Projects In Tamil Nadu 

2524. SHRI K.C. PALLANI SHAMY: Will the Minister 
of POWER be pleased to state: 

(a) whether any agreement on hydro-electric 
power projects has been Signed between the Union 
Government and the Government of Tamil Nadu; 

(b) if so, whether the Government of Tamil Nadu 
being given its share in accordance with the agreement; 

(c) if not, the reasons therefor; and 

(d) the steps taken by the Union Government in 
this regard? 

THE MINISTER' OF POWER (SHRI SUSHIL KUMAR 
SHINDE): (a) No. Sir. 

(b) Do not arise. 

(d) On the request of the Governments of Tamil 
Nadu and Karnataka, during January 2001 National 
Hydroelectric Power Corporation Limited (NHPC) had been 
entrusted with the work of preparation of the Detailed 
Project Reports (DPRs) of 4 Hydroelectric Projects (HEP) 
in the Cauvery Basin, viz. the Hogenekkal HEP (120 MW) 
and Rasimanal HEP (360 MW) in Tamil Nadu and 
Shivasamuclram HEP (270 MW) and Mekadatu HEP (400 
MW) in Karnataka. 

Preparation of the DPRs for the above projects will 
be taken up by NHPC after the differences between the 
Governments of Tamil Nadu and Karnataka on the draft of 
the Tripartite Agreement to be signed between the two 
State Governments and NHPC are resolved and the 
Tripartite Agreement is signed by all the parties. 

Forecaltlng of Earthquake 

*2525. SHRI E.G. SUGAVANAM: Will the Minister of 
EARTH SCIENCES be pleased to state: 

(8) whether many of the areas in Deihl Is falling 
in highest risk category of earthquake hazards; 

(b) If so the details of high. moderate and low 
hazard areas; 

(c) whether any techniques are available to make 
structural changes in the existing building and the' step' 
taken by the govemment to educate the public; 

"The name 01 the .... mber wu IUbMquendy ~ from Shrl Y. 
Hanumantha Reo to 8M E.G. Sugavanam IhnMIIh a CorracIIng StatamenI 
made In the Houle on 25.08.2008. which wu aIIO p-.ct In Lbwy under 
L.T. No.490312OO8. 
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(d) if so, the details thereof; 

(e) whether the Government hAS constituted any 
research team to forecast earthquakes in this country; and 

(f) if so, details thereof? 

THE MINISTER OF SCIENCE AND TECHNOLOGY, 
AND MINISTER OF. EARTH SCIENCES (SHRI KAPIL 
SIBAL): (a) and (b) As per seismic zoning map (enclosure-
I), Delhi lies in seismic zone-IV, which is not the highest 
risk category. 

Recently Earthquake RiBk Evaluation Centre, IndlJ. 
Meteorological Department has conducted a study at 
1 :50,000 scale to further microzone National Capital 
Territory (NCT) Delhi. As per thla study, territory of NCT 
Delhi has been found to have nine different ground 
characteristics, which respond to earthquakes differently, 
all fall within zone-IV, and generate three levels of hazard 
viz. low, moderate and high. 

According to this study 

(i) Areas of East and Northeast Delhi (Such as 
Patparganj, Shahadra, Burari and Narela) areas of 
Chhatarpur in the south (Ghltomi, Dera mandi, Asola, 
Arajungarh etc.) and West of Deihl ridge (Mahipalpur, 

Cantt, Karol Bagh, Narayana etc.) fall under high 
hazard category. 

(ii) Ridge, Delhi University area, Anand Parvat, Vasant 
KunJ, Tuglakabad, Greater Kailash etc. fall under low 
hazard category. 

(Iii) Rest of Delhi falls under moderate hazard category. 

A detailed map showing these nine units along with 
levels of hazard Is enclosed (Enclosure-2). 

(c) Yes Sir. 

(d) Bureau of Indian Standards (BIS) has 
published the criterion for design and construction of 
earthquake resistant structures. For poorly built structures 
also, BIS has prepared guidelines for retrofitting. In addition 
to this, guideline. have also been proposed by HUDCO. 

(e) and (f) No specific research team has been 
constituted for the purpose, since no techniques for 
prediction are available anywhere In the world so far. 
However, In order to understand the earthquake process 
in India, various research groups are studying different 
precursors and multiparameatric geophysical observations 
such as Helium & Radon gas anomaly, water-level 
changes, Ultra Low frequency/Very Low frequency 
emissions, Strain built-up including micro-seismicity etc. 

(Encloaure-1 ) 

" 
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(Enclolu,...2) 
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Blink Strike 

2526. SHRI JASHUBHAI DHANABHAI BARAD: Will 
the Minister of FINANCE be pleased to state: 

(a) whether the bank employees' association and 
other bank unions have observed one day's strike on July 
28,2006: 

(b) if so, main demands for the strike; 

(c) the total number of strikes, the banks have 
observed during the last one year; 

(d) the extent to which their demands have been 
met during the period; 

(e) whether due to frequent strikes of banks, the 
Union Government is considering to diemantle the unioni! 
anociatlons which are causing Inconvenience to the 
general public; and 

(f) If 10, the time by which the final decision Is 
likely to be taken in this regard? 

N 
+ 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
Yes, Sir. Three unions of employees in Public Sector Banks, 
viz. All India Bank Employees' Association, All India Bank 
Officers' Association and Bank Employees Federation of 
India had given a call for one day aJllndia Bank strike on 
28th July 2006 in support of their following demands:-

(i) Withdrawal of RBI circular on outstanding of banking 
services; 

(ii) Withdrawal of decision of RBI on outstanding of 
clearing operations; 

(iii) Withdrawal of amendment to Section 12 (2) \of the 
Banking Regulation Act, 1949 on removal of ceiling 
on voting rights In banks; 

(iv) Filling up of the nearly one lakh vacancies In banks 
through recruitment; and 

(v) Expeditious extension of one more option for pension. 



113 Written An ... ,. SRAVANA 27, 1928 (SAKA) 114 

(c) and (d) During the pertoc:t from 1.1.2005 to till 
date three nationwide strikes were observed by bank 
employees for which the Chief Labour Commillioner 
(Central) had been holding concillatlo:,\ proceedings with 
the unions to resolve the Issues from time to time but, the 
parties could not arrive at any acceptable position. 

<e) There I, no such proposal under consideration 
of the Govemment to dismantle the unions/associations of 
bank employees. 

(f) Does not arise. 

Blo-Technology Cent ... 

2527. SHRI BADIGA RAMAKRISHNA: Will the 
Minister of SCIENCE AND TECHNOLOGV be pleased to 
state: 

(a) whether the Government has set up a 
biotechnology centre, under the auspices of UNESCO; 

(b If so, the details thereof: 

(c) the steps taken by the Govemment to protect 
the patents In biotechnology, help In having a strong 
database on sharing genetic resources as well as 
traditional knowledge; 

(d) whether the Institute Is going to offer PG 
courses In biotechnology; and 

(e) If so, the details thereof? 

THE MINISTER OF SCIENCE AND TECHNOLOGV 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAL): <a) Ves Sir, The Department of Biotechnology Is 
setting up a Regional Centre for Education and Training 
In Biotechnology under the auspices of UNESCO In India. 
The Cabinet and the General Conference, UNESCO both 
have approved the proposal. A Memorandum of Agreement 
has been signed between the Department of Biotech-
nologyand UNESCO for estabUshment of the Centre. 

(b) The Regional Centre shall be an autonomous 
institution under the Department of Biotechnology with 
participation from member states of UNESCO. The role of 
UNESCO centre will be: 

to promote capacity-building through education, 
training and research and development <R&D) in 
biotechnology for sustainable, development objectives 
through regional and Intematlonal cooperation; 

to facilitate transfer of knowledge and technology 
relating to biotechnology area at the regional level; 

to create a hub of biotechnology expertise In the 
South Asian AlSociation for Regional Cooperation 
(SAARC) region, and more generally In the Allan 
region, for addrelling human resource needs In the 
region; 

to create a nelwork of satellite centres In the region; 

to promote and atrengthen South-South cooperation; 

The functions of the RegJonal Centre Ihall be: 

• 

to execute educational and training activities and 
tranafer knowledge in biotechnology; 

to undertake research, development and scientific 
investlgationa in collaboration with relevant relearch 
centres in the region: 

to hold scientific symposia and conferences (regional 
and intemaLional) and to conduct short-term and long-
term training courses and workshops in the areas of 
biotechnology; 

to collect universally available information with a 
view to set up a data bank; 

to collect and dl .. eminate the relevant local 
knowledge, through networking; 

to dilleminate the outcomes of rellarch activities In 
different countries through the publication of books, 
articles, etc.: 

to promote collaborative research and development 
network programmes In specific areas of biotech-
nology, exchange and facilities mobility of Iclentlsts 
at the regional level with due consideration for ISlues 
pertaining to Intellectual property rights of the 
collaborating Institutions. 

The Itructural and financial organisation will be 
overleen by a Board of Govemors which will be IIrvlcec:l 
by the Executive Committee and the Programme Advisory 
Committee. 

(c) Patents and IPR emerging out of the res.arch 
to be carried out In the Regional Centra and Its satellitel 
will be equitably shared between the collaborating partners. 
Provision for sharing of genetic relouroes would be worked 
out subsequently following the stipulated respective 
government norms and pollelea. • 

(d) and (e) Ves, Sir, the Institute Is going to offer PG 
course. In biotechnology and the details of the cou,..s 
are being worked out. 
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National Building Construction CorporaUon 

2528. SHRI NARAYAN CHANDRA BORKATAKY: Will 
the Minister of URBAN DEVELOPMENT be pleased to 
state: 

(a) the number of projects under implementation 
by National Building Construction Corporation in Assam, 
100000ion-wise; and 

(b) the amount earmarked for these projects In 
the current financial year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) Details 
are given In the ltatement enclosed. 

(b) Amounts are released by the departments of 
Govemment of India to the NBCC on the basis of utilization 
certificate and the progress of the project. 

51. Name of Project 
No. 

Smtement 

Ministry of Urban Development: 

Sanctioned Cost 
(Rs. In lakhs) 

1. Improvement of Lanes & By-lanes of 
Guwahatl Phase-II (Part-I) 

2416.45 

Ministry of Housing and Urban Poverty Alleviation: 

2. Construction of 4 Storeyed RCC 2071.5 
building for EWS category at 
Boraolol, (Plot land 6945 sqm) 
Guwahati. 

3. Construction of 4 Storeyed RCC 2123.04 
building for EWS Category at Borsojol, 
(Plot land 12435 sqm) Guwahati 

4. Construction of Market Complex for 1641.42 
rehabilitation of vendors at Deragaon, 
Assam 

Ministry of Development of North Eastem Region: 

5. 100 bedded Hospital at Kajalgaon, 
Kokrajhar In the Bodoland Territorial 
Council (BTC) area of Guwahati. 

4190.75 

Income Tax Department Guwahatl: 

6. Income Tax Building In Guwahatl 
(Incl. Elec. Sub-station and Wft) 

1231.70 
(Revised estimate 
of Rs. 1658 lakhs 
submitted for 
approval) 

Fund. 'or Ort ... for 12th Fln.nce Comml •• lon 

2529. SHRI GIRIDHAR GAMANG: Will the Minister 
of FINANCE be pleased to state: 

(a) the funds provided to Govemment of Orllsa 
on the basis of recommendation of 12th Finance 
CommiSSion so far, year-wise and programme-wise, thereof; 

(b) whether the State Govemment had anoealed 
the funds to the executive departments and· utilized the 
fund In time; 

(c) if so, the details thereof; 

(d) whether the Govemment of Orilla sanctioned 
the funds for repairing Irrigation project in Rayagada 
District; and 

(e) if so, whether the scheme and funding go as 
per the guidelines of 12th Finance Commission? 

THE MINISTER OF STATE IN THE MtNISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) Funds 
released to Government of Orissa on the basis of 
recommendalion of 12th Finance Commission during 2005-
06 and 2008-07 (so far) is as under: 

Sector/Grant 

Share in Central Taxes 
& Duties 

2 Non-Plan Revenue 
Deficit Grant 

3 Forest Sector 

4 Health Sector 

5 Education Sector 

6 Local Bodies Grant 
(PRI and ULB) 

7 Calamity Relief Fund 

8 Maintenance of Roads 
& BrIdges 

9 Maintenance of 
Public Buildings 

1 0 Heritage Conservation 

Total 

2005-06 

4876.75 

488.04 

15.00 

31.22 

53.46 

181.40 

226.16 

5872.03 

('As. In crore) 

2006-07 
(so far) 

2093.55 

7.50 

17.40 

29.29 

116.34 

184.39 

48.64 

6.25 

2503.36 
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(b) and (0) According to State Government the funds 
have been allocated in favour of executive Departments 
and are being utilized as per norms prescribed by the 

Grants recommended by 12th Finance Commission 

2 

3 

4 

5 

6 

7 

8 

Grants for Education Sector 

Grants for Health Sector 

Grants for Maintenance of Forest 

Grants for Maintenance of Roads & Bridges 

Grants for Maintenance of Public Buildings 

Grants for Panchayati Raj Institutions (PRI) 

Grants for Urban Local Bodies (ULB) 

Centre's share towards CRF 

(d) and (e) Out of the grant recommended by the 
12th Finance Commission, no funds have been sanctioned 
for repairing of irrigation projects in Rayagada District. 

[Translation] 

Energy Through Rice Husk 

2530. SHRI HANS RAJ G. AHIR: 
SHRI K.C. PALLANI SHAMY: 

Will the Minister of NON-CONVENTIONAL ENERGY 
SOURCES be pleased to state: 

(a) whether the Government Is providing any 
incentive to use the technology for power generation from 
rice husk and coconut-shells; 

(b) if so, the details of the incentive and scheme; 

(c) whether the Government has formulated any 
action plan for generating power from rice husk in the rice 
producing regions of the country; and 

(d) if so, the details thereof alongwith the number 
of units set-up for the purpose in these regions so far? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI VILAS 
MUTTEMWAR): (a) Yes, Sir. The Government Is encoura-
ging setting up of power generation projects from biomass 
including rice husk and coconut shells through various 
technological routes such as combustion, gasification and 
cogeneration. 

12th Finance Commission and the guidelines issued by 
Government of India. The funds are being utilized for the 
following purposes: 

Purpose for which grant is being utilized 

Towards State's share of Sarba Shlksha Abhiyan 

For purchase of Bedding, Clothing. Medicine. & 
Equipments and for operation of Mobile Health Units in 
Keonjhar and Mayurbnaj Districts. 

For scientific management of forests 

Maintenance of Roads & Bridges 

Maintenance of Public Buildings (Non-Res.) 

For Operation & Maintenance of Rural Water Supply, 
Sanitation and Maintenance of Accounts 

For Solid Waste Management and Creation of Data base 
and Management of Accounts. 

For relief, rescue, repair & restoration works due to 
Natural Calamities. 

(b) The Government provide incentives such as 
capital subsidy and interest subsidy for .etting up such 
projects and financial assistance for preparation of Detailed 
Project Reports, awareness creation and training. Fiscal 
incentives Including accelerated depreciation and relief 
from taxes and duties, are also being provided. Term 
loans are available from Indian Renewable Energy 
Development Agency (IREDA) and other Financial 
Institutions for such projects. 

(c) and (d) A target for setting up of biomass based 
power generation projects for 700 MW has been fixed for 
the Tenth Plan period in the country including in rice 
producing regions. A cumulative capacity of 1050 MW has 
already been installed so far, for generation of power from 
biomass in the country including rice producing regions. 

[English] 

ADS Loans to NTPC 

2531. SHRI BACHI SINGH RAWAT "BACHDA": Will 
the Minister of POWER be pleased to state: 

(a) whether the Asian Development Bank (ADB) 
has approved a loan of $300 million to NTPC limited; 

(b) if 80, the details thereof; 

(c) the purpose for which this loan was taken; 
and 
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(d) the extent to which the power sector propose 
to generate power by utilizing this loan? 

THE MINISTER OF POWER (SHRI SUSHIL KUMAR 
SHINDE): (a) and (b) Ves, Sir. A.lan Development Bank 
(ADB) hal approved a loan of US$ 300 mlHlon to National 
Thermal Power Corporation (NTPC) Umited. Thl. loan 
ha. been extended without Government guarantee. The 
loan hu been approved by ADB under Complimentary 
Finance Scheme of their private .ector window. 

(e) and (d) The loan Is proposed to be utilized for 
part financing the capital expenditure of Kahalgaon Stage-
II (phal8-' & II) of 1500 MW capacity, Sipat Stage-I of 1980 
MW capacity and Sipat Stage-II 'of 1000 MW capacity. 

Stamp Duty In 8M 

2532. MS. INGRID MCLEOD: Will the Minister of 
FINANCE be pleased to refer to the reply given to usa 
No. 4335 dated May 19, 2006 and Itate: 

(a) whether the Government have received a copy 
of notification ISlued by the Government of Maharalhtra In 
regard to not to levy stamp duty on stock brokers in other 
States: 

(b) If so, whether the Government propos .. to lay 
a copy of the notification, Issued by the Government of 
Maharashtra In this regard on the Table of the HOUle; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRV OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Ves, Sir. 
The Central Government have received a copy of Order 
No. Mudrank 2006/C.R.290/M-1, dated 23 May 2008, 
issued by the Government of Maharashtra. Revenue and 
Forests Department, published on Page 737 01 Maha-
rashtra Government Gazette extraordinary, Part Four-B. 
Since the reply to the usa No.4335 dated 19 May 2006 
had been treated as an Assurance, a copy of the aforesaid 
Order of the Government of Maharashtra was sent to the 
Ministry of Parliamentary Affairs, as per procedure, vide 
O.M. F.No.30/27/2006-ST, dated 19 July 2006 of Ministry 
of Finance, Department of Revenue, while submitting the 
Implementation Report to fulfil the Assurance. 

(b) to (d) The Order has been Issued by the 
Government of Maharalhtra In exercl .. of powers under 
the Bombay Stamp Act, 1958, which Is a State Legislation 
of Maharuhtra and this Order Is not required to be 'aid on 
the Table of the House. 

Implementlltlon of Waterahed Progl'llmmel 

2533. PROF. M. RAMADASS: Will the Mlnleter of 
RURAL DEVELOPMENT be pleaMd to state: 

~ whether the Union Government h.. ..ked 
the State Governments to prepare Five Vear Perspective 
Plan for each district under their domain clearly Indicating 
the watershed development under various programmes; 

(b) if so, the detaUs thereof; and 

(c) the name of States which have prepared and 
submitted their perspective plan to the Union Government? 

THE MINISTER OF STATE IN THE MINISTRV OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARV AFFAIRS (SHRIMATI 
SURVAKANTA PATIL): (a) to (c) The Department of Land 
Resources is Implementing three demand driven area 
development programmes, namely, Integrated Wuteland 
Development Programme (IWDP), Drought Prone Are .. 
Programme (DPAP) and ·eesert Development Programme 
(DDP) on watershed basis. The State Governments have 
been asked to prepare a district-wise perspective plans 
for five years showing the physical and financial 
requirement for each district keeping In view the availability 
of funds under IWOP, o PAP, DDP and other such 
programmes being Implemented through International 
Cooperation projects and other agencies. The States have 
also been advised to use code numbers developed for 
micro-watersheds In the Wastelands Atlas of India 2005 
prepared by NRSA, Hyderabad. The perspective plans 
should indicate already treated watershed areas, ongoing 
project areas and new project area. to be taken up during 
the next five years. Tamil Nadu has submitted the 
perspective plans In respect of three districts and Kerala 
has submitted the Perspective Plan In respect of one 
district. 

Bankl In Ru,.1 and Urban Arul 

2534. SHRI HEMLAL MURMU: Will the Minis'" of 
FINANCE be pleased to state: 

(a) the number of public Mctor banks In rural and 
urban are.s In the country, State-wise: and 

(b) the total amount of loan sanctioned by each 
bank during the last three years, In rural and u,man are .. 
In the country, bank-wise and State·wI .. ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
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Information I. being collected and will be laid on the Table 
ofthe Hou ... 

ExpanaIon of NTPC Po .... Proj8cta 

2535. SHRI JUAL CRAM: WIll the Mlni,ter of POWER 
be pIeaaed to state: 

(a) whether. the National Thermal Power Corpo-
ration (NTPC) hal any plan for the expansion of Its plants; 

(b) If so, the details thereof, project-wi .. and State-
wi .. ; 

(c) the .taps taken In this regard; and 

(d) the time by which the expanllon work II likely 
to commence? 

THE MINISTER OF POWER (SHRI SUSHIL KUMAR 
SHfNDE): (a) to (d) Yes, Sir. Apart from on going pre.ent 
expansion projects with 5200 MW capacity under 
construction, NTPC has plans for expansion of Its plants 
for a capacity of 3940 MW. The commencement of these 
projects Is contingent upon tying up of various Inputs, 
clearances and finalization of fuel supply agreements. 

The details of the.. projects are given In the enctoaed 
Statement. 

The Ministry of Power has initiated the foHowing 
steps: 

(i) Quarterty review of capacity addition programme by 
Secretary (Power). 

(1/) CEA entrusted with responsibility for monthly 
monitoring of power projects including those of 
NTPC's. 

(ill) Quarterty Performance Review (OPR) of NTPC by 
Secretary (Power). 

(Iv) Regular Coordination Meetings with Mlnl.try of 
Environment and Forests. Ministry of Coal and 
Ministry of Pe~eum, at Secretary level. 

(v) Frequent review by Ministry with power equipment 
manufacturers. 

These projects are likely to commence in the Xlth 
Plan. 

StetemfHJt 

Details of NTPC's expansion projects for which Feasibility 
Reports have been prepared 

SI. No. Project 

1. NCTPP-II, Dadrl Unit-II 

2. Farakka-III 

3. Rajiv Gandhi Combined Cycle Power 
Project (CCPP) Stage-II at Kayamkulam 

4. Kawas CCPP-II 

5. Jhanor Gandhar CCPP-II 

IREDA 

2538. SHRI BALAS HOWRY VALLABHANENI: 
SHRI RAYAPATI SAMBASIVA RAO: 

Will the Mlnlater of NON-CONVENTIONAL ENERGY 
SOURCES be pleased to state: 

(a) the details of the loans distributed by IREDA 
during the last three years; 

(b) the detail, of debts and non-payment of loan 
amount during the period; 

Location Fuel Capacity (MW) 

Uttar Pradesh Coal 490 

West Bengal Coal 500 

Kerala Gas 1950 

Gujarat Coal 500 

Gularat Coal 500 

3940 

(c) whether IREDA imposed any penalty on 
defaulters; and 

(d) If so, the recovery percentage during the last 
three years? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI VILAS 
MUTIEMWAR): (a) The details of loans disbursed by the 
Indian Renewable Energy Development Agency (IREDA) 
during the last three years are given below: 
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V.ar 

2003-04 

2004-05 

2005-06 

Disbursed Amount 
(As. in crore) 

343.28 

289.98 

302.51 

, (b) During the last three yea",. I. •.• 20()3..04 to 
2005-06 the non-payment of loan was AI.217.12 cror. 
against a total d.bt of As.715.53 crore. 

(c) V •• Sir, default.rs are ch~rged penal interest. 

(d) Tho cumulative loan recovory perc.ntage 
during the lalt three y.ara, i.e., 2003-04 to 2005-06 II 
60.87,54.32 and 52.72 r.spectlvely. 

Nor.-Payment of Tu •• by Companl •• 

2537. SHRI PRABHUNATH SINGH: Will the MIn"ter 
of FINANCE be pleued to stat.: 

(a) wh.ther some companies In Maharalhtra. 
Tamil Nadu and West Bengal did not pay any tax even 
though these had declared dividends amounting to 
RI.2,498 cro,.; 

(b) wheth.r at least 125 of these companlel w.r. 
required to pay direct tax amounting to Rs.241.12 eror. 
under the special provisions but did not pay; 

(c) if so, the details of the companies who have 
evaded taxes; and 

(d) the steps taken to recover the dues from these 
companies? ' 

THE MINISTEA OF STATE IN THE MINISTRV OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) The 
C&AG of India In Aeport No; 13 of 2004 (for the year 
ended March 2003), at Para 1.4.4 of the Systems Review 
on ·Operatlon of the Scheme of Taxation of Companies 
under Special PrOYlllons of· the Income Tax Act (Section 
11SJAlJB)" have observed that In the Stat.s of Meha-
rashtra, Tamil Nadu and W.st B.ngal, 6185 campanlal 
did not pay any tax under the Special Proviaions d.splt. 
declaring dividends amounting to AS.2498 erore. Further, 
as per the Report, tax amounting to Ra.241.12 crore in 
respect of 125 companlel have not been levied. . 

(c) and (d) The Audit's observation pertains to 6185 
cases, assesled In the above three States. The det.II. of 
these companies have " .... ":en given In the Audit Report. 

In respect of Audit. obServation on cue. Included 
In Systems R.view, wherever the facti ltated by the Audit 
are found to be COlT8Ct. appropriate remedial .ctlon II 
undertaken for rectificatlonlreaaMtSm.ntlfrelh ...... -
ment Depending upon appe.II.t varioul ltag .. , different 
cues achieve flnaHty at different points of time. After the 
outcome of appeal., the tax .. due from thale companlel 
woutcl be recovered. Only aft.r the ...... menta of all the 
8185 companlel achieve finality, it may b. ascertained as 
to whether taxes were evaded by the" companies. It may 
be mentioned that the relevant details are not maintained 
centrally in the Ministry. 

(Translation) 

Drinking Wat.r Supply In Tlunaml 
Affected State. 

2538. SHRI AAMDAS ATHAWALE: Will the Minister 
of RURAL DEVELOPMENT be pleased to ltate: 

(a) wh8ther the Union Govemment has taken any 
l&epa to ImjJlOve the drinking w.ter supply I., the States 
affected by Tsunami; 

(b) If so, the detalll th.reof; and 

(c) the amount of funds allocated for the said 
purpose as on date? 

THE MINISTEA OF STATE IN THE MINISTAY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRV OF PARLIAMENTARV AFFAIRS (SHRlMATI 
SURVAKANTA PATIL): (a) to (c) Rural Drinking Water Is a 
State subject. The central Government. however, 
supplements the efforts of the States In prOviding drinking 
water facilities In the rural areas by rendering financial 
assistance and technical support through • C.ntrally 
Sponsored Scheme namely Accel.rated Rural water 
Supply Programme (ARWSP). The'State Governments are 
competent to plan, sanction, implement and execute rural 
water supply projects from the funds provided under 
ARWSP. Every year upto 5% of ARWSP funds are kept 
aside for rendering financial assistance to Statel/UTa for 
reltoratlon of water supply affected due to Natural Calamity 
(including Tsunami). After the outbreak of Tsunami In 
December 2004, fundi released to Tlunaml .ff.ct.d 
StatellUTI during 2004-05 from calamity reli.f quota of 
ARWSP are u under:-

Andhra RI. ~.OO Kerata RI. 1.75 Crores 
Pradesh Crorel 

Tamil RI.8.50 A&N RI. 15.37 Crorel. 
Nadu Crorel Islands 

Pondlcherry Rs. 1.00 Crore 
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In addition Central Ground Water Board procured 
machinery and equipment for restoration of rural drinking 
water supply schemes In A&N Islands. An expenditure of 
Rs. 3.27 crores waa Incurred on thli account from the 
budget head of ARWSP agant authorization. 

[English} 

Additional Allocations under S..,.,dhara 

2539. SHRI P. KARUNAKARAN: Will the Minister of 
RURAL DEVELOPMENT be pleased to .tate: 

(a) whether any reque.t hu been received from 
the Govemment of Kerela for additional allocation of funds 
for the Implementation of 226 more schemes under 
'Swajaldhara' Scheme and other schemes; 

(b) If so, the details thereof; 

(c) whether In view of sUCC8lSful implementation 
of such projects in Kerel., the Union Govemment is 
considering the lanctlonlng of more funds; and 

(d) If so, the decision taken by the Union 
Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND. MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI 
SURVAKANTA PATIL): (a) to (d) Ves, Sir. During 2005-08, 
the State Government had requested for additional 
allocation of Rs.1568.46 lakh for 228 schem .. in 7 districts 
of the State. It was proposed to take up 106 schemel In 
Kozhikode, Malappuram, Palakkad, Thrlsur, Idukki and 
Kottayam at an estimated cost of Rs. 751.98 lakhs and 
120 schemes In Kasargod (SwaJaldhara II mode) at an 
.. timated cost of Rs.818.48 lakhs. As per availability of 
funds, additional allocation to Kerala during 2005-08 was 
Rs. 261.54 lakh out of which, 1st Installment amounting to 
RI. 196.15 lakh was released. 

Further, on the basis of additional demand railed by 
the State Government in the last financial year, an amount 
of RI.6SS.S0 lakh has been released towards the 11t 
Installment against the Central allocation of Rs.914.00 
lakhs to Kerala for the year 2006-07 for Implementation of 
SwaJaldhara projects. 

Phllrm.ceullcal R .... rch 

2540. SHRI SURESH PRABHAKAR PRABHU: Will 
the Minister of SCIENCE AND TECHNOLOGY be pleaaed 
to ltate: 

(a) whether Investment In pharmaceutical rese-
arch has picked up In r.cent years; and 

(b) If so, the annual Inveltm.nt made by the 
Government In this area during .ach 0' the talt three 
years? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAL): (a) and. (b) Y .. , Sir. The Inv .. tment In pharma-
ceutical ,.aearch hu picked up In recent years In the 
country becauae of several steps and measur .. taken by 
the Government to promote ph.rmaceutlcal reHarch. The 
annual Inveltlnent made by the Government In thll are. 
during each of the lalt three years wu RI.29.71 crena In 
2003-04, Rs.53.40 erorel In 2004-05 and RI.148.29 crorel 
In 2005-08. 

ZH-Clne Award SponaONd by UC 

2541. SHRI BASU DEB ACHARIA: Will the Minister 
of FINANCE be pIe.sed to .tate: 

(a) whether the LlC of India lponaored the Z.-
Cine award function held in MauritluI; 

(b) If so, the procedure adopted for holding the 
LlC Zee-Clne award In M.urltluI: 

(c) the total amount spent by LIC for sponsoring 
Zee-Cine award; and 

(d) the reason 'or lponsorlng LIC Zee-Clne Award 
at MauritluI? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (.) to (d) The 
information Is being collected and will be laid on the Table 
of the HOUle. 

Bio-Fuel Policy 

2542. SHRI CHENGARA SURENDRAN: Will the 
Minister of NON· CONVENTIONAL ENERGV SOURCES 
be plealed to state: 

(a) whether the Govemment has formulated blo-
fuel policy; 

(b) If so, the details thereof; 

(c) if not, whether the policy I, under the 
consideration of the Govemment; and 

(d) if 10, the detail. thereof? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI VILAS 
MUTTEMWAR): (a) to (d) A Draft National Policy on Bio 
fuels was prepared by the MInistry of Non-Conventlonal 
Energy Sources, which was sent in April, 2006 to the 
Ministries/Departments concerned and some States for 
their comments. The comments of the Ministries/Depart-
ments and States were discussed In a meeting taken by 
MNES In July, 2006 and the Draft National Policy on 
Biofueis has been revised based on the comments and 
inputs. 

The Draft National Policy on Biofuels oullines the 
approach, strategy, targets, nscal and financial Incentives 
on various aspects of blo-fuel development, purchase 
policy, research, design and development (RD&D), 
legislation for enabling use of bio-fuels, capacity building, 
etc. to achieve energy security in the country. 

ActIon PI." for Houalng Requirement. 

2543. SHRI UDAY SINGH: 
SHRI ADHIR CHOWDHURY: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether to meet the capital's future haUling 
requirements, the Union Govemment has since taken any 
action plan; 

(b) if so, the details thereof; 

(c) whether the Government has allowed DDA to 
allot land to Group Housing Societies; 

(d) if so, whether the DDA itself propolel to 
construct and lell flats at the land to avoid giving land to 
Group Housing Societies; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and 
(b) The Development Authority (DDA) has reported that 
the Draft Muter Plan for Deihl (MPD)-2021, has estimated 
additional requirement of housing stock as 24 lakh dwelling 
units for the projected population up to the year 2021. 
This includes 4 lakh dwelling units considered as the 
backlog. as per the census of 2001, comprising one lakh 
not housing shortage and the remaining for replacement 
of the dilapidated and kucha structures. To meet the tptal 
requirement of haUling stock, the draft MPD-2021 
envisages upgradation/denlification of the existing haUling 
stock. creation of additibnal housing in the NCT of Delhi 
and generation of additional housing stock In NCR Region. 

(c) to (e) DDA has been making available housing 
stock In Deihl both by allotment of land as waH u by 
allotment of built up flats. Allotment of land by DDA to 
Cooperative Group Housing SocIeties Is provided for In 
Rule 6 of the Delhi Development Authority (DllPOaaI of 
Developed Nazul Land) Rules, 1981. This aUotment ia 
governed by the seniority determined on the baals of 
registration of the Societies with the office of Registrar 
Cooperative Socletlea, GoV!. of NCT of Deihl and 
verification of membership by that office. On the other 
hand allotment of built up flatl constructed by DDA Is 
governed under the Delhi Development Authority 
(Management and Disposal of Housing E',tat.s) Regu-
lations, 1968. 

[Translation] 

Project. Completed under SWIIJaidNIra 

2544. SHRI HARISINH CHAVDA: 
SHRI V.K. THUMMAR: 

Will the Minister of RURAL DEVELOPtvlENT be 
pleased to state the number of projects completed under 
·Swa;aldhara· Yojana alongwith the number of people 
benefited through these projects so far, State-WiN? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI 
SURYAKANTA PATIL): As per the repor1S received from the 
State Govemmentlao far, the number of projects completed 
under Swa;aldhara is 6956. The State-wise details are as 
under:-

Andhra Pradesh (2000), Arunachal Pradesh (22), 
Assam (386), Chhattisgarh (53), Gujarat (294), Himachal 
Pradesh (204), Jammu & Kashmir (76), Jharkhand (3), 
Karnataka (258), Kerala (104), Madhya Pradesh (328), 
Mahar.shtra (126), Orissa (185), Punjab (2), Rajasthan 
(602), Tamil Nadu (1200), Tripura (605), Uttar Pradesh 
(488), Uttaranchal (17) and West Bengal (5). 

Information regarding the number of people benefited 
through the projectl under Swajaldhara il not maintained 
at Central level. 

Shortage of Public Proeecutor. 

2545. SHRI EKNATH MAHADEO GAIKWAq: 
SHRIMATI NIVEDITA MANE: 

Will the Minister of LAW AND JUSTICE be pleased 
to state: 

(a) whether there is acute shortage of public 
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prosecutOf'l In Supreme Court and various High Courts in 
the country; 

(b) If 80, the details thereof, court-wise; 

(0) whether the Government hu taken any steps 
to appoint more public prosecuto,. to remove the &aid 
shortage; 

(d) If 10, the details thereof; and 

(e) If. not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI K. VENKATAPATHY): (a) No, 
Sir. 

Cb) to Ce) Does not arise. 

Power Shortage In Deihl 

2546. SHRI REWATI RAMAN SINGH: 
SHRI AVTAR SINGH BHADANA: 
SHRI PANKAJ CHOWDHARY: 

Will the Minister of POWER be pleased to state: 

Energy (MU) 

Requirement Availability Surplus/Deficit( -) 

(MU) CMU) (MU) 

8,562 8,313 -249 

(c) and (d) No request has been received from 
Government of Deihl In recent past to addre.. the 
prevailing shortage of power in Delhi. 

Ce) According to Government of NCT of Delhi, 
privatization of distribution sector in Delhi has shown very 
encouraging results. Distribution companies are committed 
to reduce Aggregate Technical and Commercial CAT &C) 
losses by about 17% in the first five years, against which 
AT&C los ... In the first four years have already reduced 
by about 12%. Further, there has been significant reduction 
In the assistance provided Government of NCT of Delhi to 
Deihl Transco Limited from about Rs.1,200 crore/year at 
the time of privatization to about RI.138 crore in 2005-06 
and only a nominal amount of about As.S1 crore hal been 
lpent for subsidizing the powe, tariff for domestic and 
agricultural consumers during 2005-06. 

(f) Ministry of Power has facilitated Singing of 
Memorandum of Understanding/Power Purchase Agree-
ment by Deihl Transco Ltd. (DTL) with Tehrl Hydro 

('Yo) 

-2.9 

<a) whether &here II HY8f'8 shortage of power in 
Delhi; 

(b) If so, the actual demand and supply of power 
in Deihl at present; 

(c) whether the Government of Oath! has sought 
the assistance of the Union Government to tide over the 
crIals; 

Cd) If so, the details thereof; 

(e) whether the privatization of power in Delhi 
has not improved the power position in Delhi: and 

(f) if 50, the remedial measures taken/proposed 
to be taken to meet the shortage of power In Deihl? 

THE MINISTER OF POWER (SHRI SUSHIL KUMAR 
SHINDE): (a) and (b) There has been overall shortage of 
power in the country Including Delhi. Detail, of demand 
and supply of power in respect of Deihl during tht current 
year (April - July, 2006) are given below: 

Peak(MW) 

Demand Met Surplus/Deficit (-) 

CMW) (MW) CMW) (%) 

4,000 3,736 -264 -6.6 

Development Corporation and NTPC Ltd. for a total of 
about 1574 MW of power. Delhi is expected to have 
additional power availability from Tehrl HEP (4x250 MW) 
as well as thermal stations of the Eastern Region in lieu of 
Tala power (6x170 MW) allocated to Eastern Region 
constituents. 

In addition, all possible assistance is provided from 
time to time to meet immediate requirements, by way of 
utilization of capacity of gas-based stations on liquid fuel 
and additional allocation from unallocated quota of Central 
Generating Stations. 

Financial assistance has also been provided to Deihl 
under A.s:celerated Power Development & Reforms 
Programme (APDRP) for Improvement of SUb-transmission 
and distribution system as a major step towards reduction • 
of Aggregate Technical and Commercial lossel. 

u.. of F1uontacent Lamp· 

2547. SHRI VWOY KRISHNA: Will the Minister of 
POWER be pleased to Itate: 
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(a) whether the percentage of power consumption 
in domestic lighting of the country is very high as compared 
to developed countries; 

(b) if so, the details thereat; 

(c) the steps taken by the Government to 
minimize the power conaumption in the above HCIOr; 

(d) whether the Government propoaea to inslat 
for using power saving compact fluorescent lamp (CFL) in 
the country; 

(e) if so, the details thereof; and 

(f) " not, the reasona therefor? 

THE MINISTER OF POWER (SHRI SUSHIL KUMAR 
SHINDE): (a) and (b) The percentage of power conaum-
ption in lighting including domestic lighting In India Is 
about 18%, while the percentage of power con.umptlon in 
lighting including domestic lighting in devetoped countriel 
is about 10%. However, no information on percentage a. 
power consumption in domestic lighting within the country 
and in the developed country il available. 

(c) to (e) The Government o' India has enacted the 
Energy Conservation Act, 2001 and established Bureau of 
Energy Efficiency (BEE) under it, to promote energy 
efficiency/conservation in the country in every Hetor 
including domestic lighting. Miniltry of Power il 
continuously interacting with the State Governrnentl for 
undertaking energy efficiency/conservation measures. In 
order to promote the use of Compact Fluorescent Lamps 
(CFLs) in houses to reduce power conaumption in lighting, 
the Government of India has reduced exciae duty on CFLs 
from 16% to 80/0 from current financial year. Use of CFLs in 
the country including in domestic lighting is being promoted 
through awareness programmes like organization of 
workshop with all stake holders and advertisement In print 
and electronic media. Government of India has also 
launched labeling scheme for Fluorescent Tube Lights 
(FTLs) in order to promote manufacture of efficient FTLs. 
All the CFLs produced in the country have to meet the 
mandatory performance requirements including that of 
energy efficiency, from 22nd February, 2007. 

(f) Does not arise. 

(Translation) 

Solar Energy Vlllag •• 

2548. SHRI BHUVANESHWAR PRASAD MEHTA: 
Will the MirfPster of NON-CONVENTIONAL ENERGY 
SOURCES be pleased to state: 

(a) whether the Government proposes to announce 
some villages as solar energy villages in the country; 

(b) if so, the details thereof State-wise: 

(c) the number of viIIIgeIln diff8rent Statea whItre 
Solar plates have been InItded to make them compIet. 
solar energy vUlagel; 

(d) whether Ihe quaHty of solar platel in!.taJIed 
on houses Is up the mark; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAl ENERGY SOURCES (SHRI VILAS 
MUTTEMWAR): (a' to (c) No, Sir. There Is no proposal to 
announce some villages as Solar Energy Wages In the 
country. However, under the Remote Village Electrification 
Programme of the Mini.try, financial support is provided 
for electrification of remota, unelectrlfied village. and 
ham/ets with different non-conventional energy source. 
such a. solar energy. State-wise details of villages and 
hamlets wherein support ha. been sanctioned for 
electrification through solar energy are given in the 
encfosed Statement. 

(d) and (e) No post installation survey to ...... 
quality of solar systems inatalled under the Programme 
hu so far been organized. However. under the Programme 
provisions, the state ImpIemenIing agencies are raqunted 
to use systems supplied by those manufacturers who have 
a valid test report from a centre authorized by the Ministry. 
This is to ensure Installation of quality systems under the 
Programme. 

Statement 

No. of Villages & Hamlets taken up for Electrification 
through SoIat Energy Systems 

S.No. State No. of Village. 

2 3 

Arunachal Pradesh 189 

2 Assam 72 

3 Chhattiagarh 325 

4 Ouj.rat 38 

5 Haryana 45 

Jammu and t<uhmtr 140 
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1 2 

7 Jharkhand 

8 Karnataka 

9 Kerala 

10 MIIdhya Pradesh 

11 Maharashtra 

12 Manipur 

13 Meghalaya 

14 Mlzoram 

15 OrIsaa 

16 Rajasthan 

17 Tripura 

18 Tamil Nadu 

19 Uttar Pradesh 

20 UttaranChal 

21 West Bengal 

Road 
Jogeshwari-Vlrkhroli Link Road (JVLR) 
Santacruz-Chembur Link Road (SClR) 
ROB. at Jogeshwari & Virkhroll 

Purchase of about 500 BEST Buses. 

Pedestrian Subways & FOBs (30) 
Area Traffic Control 
Station area Traffic Improvement 
Scheme (SATIS) for 6 Stations 

• j:',; 
. "':0., 
.: ' 

Other Traffic Management & Safety Scheme. 
Environment-Air Ouanty Monitoring 
Purchase of Equipments (IT related & others) 
Technical Assistance, Pre-Investment Studiel. 

3 

361 

20 

558 

90 

177 

114 

25 

20 

18 

230 

535 

152 

91 

383 

1156 

(c) Yel, Sir. The COlt il being Ihared by 
Government of India (Mlo RaiIwaYI). State Gowrnment, 
Wortd Bank etc. 

(d) The amount due II released In ph .. es. 

(e) Does not arise. 

{English} 

lIumbai Urben T..-naport Protect 

2549. SHRI MOHAN RAWALE: Will the Minister of 
URBAN DEVELOPMENT be pteued to I"": 

(a) whether the Union Government and the 
Government of Maharuhtra have taken up the Mumbai 
Urban Transport Project (MUTP) with the help of World 
Bank to improve the traffic and transportation condition, In 
Mumbai; 

(b) if so, the detaOs thereof: 

(c) whether the COlt of the Mumbal Urban 
Infrastructure Project (MUIP) is to be shared between the 
Union and State Governments; 

(d) If so, whether the Union Government has 
released the amount earmarked for the scheme now: and 

(e) if not, the reason. therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) Yes, 
Sir. 

(b) The project consists 01 construction 01 the 
following Road n Rail Sectors:-

Rail 
5th Line on Western Railway between Mahim & Borival!. 
5th & 6th lines between Kurla & Thane 
Borivali- Virar additional pair Lines (including Virar Car 
Shed & Vlrar-Dahanu Road Track Centre Work) 
Optimisation on Weltern Railway, Central Railway & 
Harbow Line. 
DC to At:, conversion 
EMUI (Rak.s) 
EMUI Maintenance & Stabling 
lines & Track Matching 
Technical Assistance & Studies 

Rleing Demand of HoueIng 

2150 SHRI BANSAGOPAl CHOUDHURY: Will the' , 
Minister of HOUSING AND URBAN POVERTY ALLEVI-
ATION be pIeued to ltate: ' 

(a) whether the Government is aware of the rising 
demand of housing in the country; 
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(b) if so, the estimated requirements by 2021; 

(c) the steps being takenJIikely to be taken by the 
Government in this regard; and 

(d) the employment opportunities likely to be 
available to the people as a result thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALlEVIATION (KUMARI 
SEWA): (a) to (d) The housing requirement by 2020 is not 
estimated. However, the Working Group on Urban Housing 
for the 10th Plan 2002-2007 had estimated that 22.44 
million dwelling units would be required to be augmented 
during the Tenth Plan Period. 

In order to facilitate construction of adequate housing, 
particularly for Economically weaker Sections (EWS) and 
Low Income Group (ltG), the Government launched the 
Two Million Housing Programme in 1998-1999. Valmiki 
Ambedkar Awas Yojna (VAMBAY) is also being imple-
mented since 2001 to provide houses for the Below Poverty 
Line Population as well as Economically Weaker Sections. 
With the launching of Jawaharlal Nehru National Urban 
Renewal MiSSion, Valmiki Ambedkar Awas Yojna (VAMBAY) 
has been combined with National Slum Development 
Programme (NSDP) into the schemes of Basic Services to 
the urban poor for mission cities & Integrated Housing & 
Slum Development Programme for non-mission cities for 
an integrated approach in ameliorating the condition of 
the urban slum dwellers who do not possess adequate 
shelter and reside in dilapidated conditions. Construction 
Industry including housing gives vast employment 
opportunities to the people. 

Population In Urban Area. 

2551. SHRIMATI NIVEDITA MANE: 
SHRI EKNATH MAHADEO GAIKWAD: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Government has estimated that 
urban development will have to take on the challenge as 
about 75 per cent of the population is expected to live in 
urban areas by 2021; 

(b) if so, the details thereof; 

(c) the areas of urban development to be can1ed 
out to meet this challenge and its funding; 

(d) whether the Government proposes for private 
participation in funding this scheme; and 

<e) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): <a) No, 
Sir. As per projection made by Census 2001,urbanlzatlon 
In the country by 2026 would be 38.2%, and by 2051 
48%. As per National Institute of Urban Affairs (NIUA) 
estimate, 34.40% will constitute urban population in 2021. 

(b) Detail of urban population from 1951 to 2001 
and projected population by 2011 and 2021 is given In the 
enclosed Statement. 

(c) Realizing the problems of growing urbani-
zation and deficiency in the provision of urban Infrastructure 
and giving encouragement to the Urban Local Bodies 
(ULBs) to carry out urban reforms, Government of India 
has launched &cheme of Jawaharlal Nehru National Urban 
Renewal Mission (JNNURM) In December, 2005. 

The Mission aims at creating economically produc-
tive, efficient, equitable and responsive cities in an 
integrated framework with focus on economic and social 
infrastructure, basic services to urban poor, urban sector 
reforms and strengthening of Municipal Governments and 
their functioning. 

The Mission comprises two sub-mlssions, viz. Sub-
Mission-I for Urban Infrastructure and Governance and 
Sub-Mission-II for basic Services for the urban poor. The 
Mission provides focused attention to 63 select cities in 
different States. 

For cities/towns not covered under the Mission, the 
Government of India has launched another scheme known 
as Urban Infrastructure Development Scheme for Small 
and Medium Towns (UIDSSMT). Government of India, 
Ministry of Urban Housing & Poverty Alleviation has also 
launched a scheme known as Integrated Housing and 
Slum Development Programme (IHSDP). 

(d) and (e) As per JNNURM guidelines, private sector 
participation in developments, management and financing 
of urban infrastructure would be clearly delineated projects 
with private sector participation will be given priority over 
projects to be executed by ULBslParastatais themselves, 
as this will help leverage private capital and bring In 
efficiencies. 
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St.'ement 

Table: Trends of Urbanisation in India, 1951-2001 

Census Total Urban Percentage of 
Year population population Urban 

(in million) (million) Population to 
total populati()n 

1951 361.08 62.44 17.29 

1961 439.23 78.93 17.97 

1971 548.15 109.11 19.91 

1981 683.32 159.46 23.34 

1991 846.30 217.61 25.71 

2001 1028.78 288.11 27.8 

2011* 1298.15 405.28 31.22 

2021* 1607.77 553.04 34.40 

"Project lIgur .. 
Source: NIUA Urban Statistlca Handbook 2000, National Institute of 
Urban A"alra. New DeIhl. January 2000. 

[Translation} 

Metro Rell for Farldabad 

2552. SHRI AVTAR SINGH BHADANA: Will the 
Minister of URBAN DEVELOPMENT be pleased to state: 

(a) whether the Government proposes to connect 
Deihl with the Industrial city of Farldabad through Metro 
Rail; and 

(b) If 80. by when the said scheme II likely to be 
Implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) No 
such proposal has been received in the Ministry of Urban 
Development from Government of Haryana. 

(b) Does not arise. 

{Engli,h} 

Mlcro-Mlnl Hydel Power Project. 

2553. SHRI CHHEWANG THUPSTAN: Will the 
Minister of NON-CONVENTIONAL ENERGY SOURCES 
be pleased to state: 

(a) the number of proposals received from the 
State of Jammu and Kashmir for funding by the Ministry 
under Mini and Micro Hydel power projects; 

(b) the total number of schemes with detail 
received from Ladakh region of J & K; 

(c) the present status regarding sanction! appro-
val of all these schemes; 

(d) whether the Ministry has approved schemes 
proposed by LAHOC, Leh and Kargll; and 

(e) If not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI VILAS 
MUTTEMWAR): (a) The Ministry of Non-conventional 
Energy Sources received 16 proposals for small hydro 
projects from Jammu and Kashmir under its varioul 
schemes for providing Central Financial Assistance (CFA) 
for projects that are new or languishing or require 
renovation & modemization. 

(b) 11 out of 18 proposall received are for the 
Ladakh ragion, details of which are given In the encloled 
Statement. 

(c) Central Financial Assistance for 9 propolaJl 
hal already been sanctioned. In-principle, approval for 
another 5 proposals has been conveyed, and additional 
information has been sought in the remaining 2 proposals. 

(d) No proposal has been received from LAHOC, 
Leh and KaroU. 

(e) Does not arise. 

Details of Proposals Received from Jammu & Kashmir for seeking CenlTai RnanclaJ AoIstllncs 

S.No. Project Project Type Region Capacity Statui 

1 2 3 4 5 6 

1. Sanjak Languishing Ladakh 1280 KW Sanctioned 
CFA - RI.2.35 Crora 
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2 3 4 5 6 

2. Haftal Languishing Ladakh 1,000 t<W Sanctioned 
CFA - Rs.2.25 Crore 

3. Marpaehoo Languishing Ladakh 750KW Sanctioned 
CFA - Rs.1.70 Crore 

4. Igo-MarceHong Languishing Ladakh 3,000 KW Sanctioned 
CFA - Rs.3.00 Crore 

5. Bhaderwal Languishing Jammu 1,500 KW Sanctioned 
CFA - Rs.2.43 Crore 

6. Pahalgam Languishing Kashmir 3,000 KW Sanctioned 
CFA - Rs.2.25 Crore 

7. Ganderbal Renovation & Kashmir 15,000 KW Sanctioned 
Modernisation CFA - Rs.10.00 Crore 

8. Hunder Renovation & Ladakh 400KW In-principle approval • 
Modernisation 

9. 8ugo Renovation & Ladakh 300KW In-princlple approval 
Modernisation 

10. Sunoor Renovation & Ladakh 100KW In-principle approval 
Modernisation 

11. Chenani Renovation & Jammu 23,300 KW In-principle approval 
Modemilation 

12. Sumbal Renovation & Jammu 22,600 KW In-principle approval 
Modernisation 

13. Tangste New Ladakh 450KW Sactioned 
CFA - Rs. 2.33 crore 

14. Hanu New Ladakh 3,000 KW Sanctioned 
CFA - Rs. 6.00 crore 

15. Thusgam New Ladakh 500KW Additional Information 
sought 

16. Chellong New Ladakh 400KW Additional Information 
sought 

"In-princlple approval Ia given In cue wt.e " IIjlpHI'a 1hat prtma-IKie • proponl for RAM I. t«:hnIcaIly fHllble but whoM economic viability 
remaina to be Ht.tlll.hed with linn cost Htimat ... obtained after the bidding proceu. 

Flnancla' Ma ...... nt of StatM (b) If so, detail. thereof and action taken by the 
Union Government thereon; 

2554. SHRI P.C. THOMAS: Will the Minister of 
FINANCE be pleased to state: (c) whether the Government hal given guidelines 

(a) whether Statel are facing. debts due to fiscal 
to .States for be"r financial Management; 

miamanagement; (d) If so, the detail. thereof; 
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(e) the details of the dqbts incurred by States and 
action taken to help them; 

(f) the details of the debts the ~overnment of 
Kerata has reported by the end of the last financial year; 
and 

(g) the details of the Central share provided to . 
KeraJa for better fiscal· management? 

THE MINISTER OF STATE IN THE WINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a> and (b) 
Utilization of borrowtng to meet the current account deflci~f 
and growing dependence on debt financing for higher 
plan size are, Inter-aIla, attributed to debt build up of the 
States to curb the further debt bu1Id up of the State 
Governments, Government of India has imposed annual 
borrowing ceiling of the States under Article 293(3) of the 
Constitution. 

(cl and (d) Twelfth Finance Commission (TFC) 
recommended a multi dimensional restructuring of State 
finances containing, inter-alia, various reforms measures. 
Consequent to acceptance of the recommendation of TFC, 
a scheme of "The Debt Consolidation and Relief Facility 
(DCRF,- has been evolved and circulated to States. Under 
the Scheme, State Governments are required to enact 
Fiscal Responsibility Management Act (FRBMA) to 
eliminate revenue deficit and reduce fiscal deficit to 3% of 
GSDP by 2008-09 to draw their own Fiscal Corntction 
Path.(FCP). 

{e> The estimated outstanding debt and liabilities 
of State Governments for the year 2005-06 (RE) is given 
in the Statement enclosed. 

Under Debt Relief, recommended by TFC, the past 
Central loans contracted till 31.3.2004 and outstanding as 
on 31.3.2005 are to be consolidated and rescheduled for 
repayment in 20 equal annual installments at a reduced 
Interest rate of 7.5%, subject to states enacting Fiscal 
Responsibility and Budget Management Acts with 
suggested core provisions. As a result, the state, together 
would have to pay lesser amount of Rs. 11,929 erore 
under principal repayment and RS.21,276 crore under 
lower interest repayment. In addition, the debt write-off 
recommended by TFC is linked to reduction of revenue 
deficit of states for repayments due from 2005-08 to 2009-
lOon the consolidated central loan, lubject to laid down 
condttlons. The above recommendations have been 
acc.pted by Gowrnment of India and detaMed guidelines 
called "The States' Debt Consolidation and Relief Facility 
(DeAF> 2005-06 to 2009-10· haa been fOrmulated and 
circulated to all State Governments. 

(f) The outatanding debt and liabilities of 
Government of Kerlla stood as Rs.49,438 era,.. .. on 
31.3.2006. 

(g) Under DCRF the central loans (Ministry of 
Finance> to Government of Kerala contracted till 31.3.2004 
and balance u 31.3.2005 amounting to R •• 4176.69 erare 
haa been consolidated for a fresh term of 20 years with a 
reduced interest rate of 7.5% p.a. TFC hal estimated 
lower repayment of Rs.379.14 erore and leaser interelt 
payment of Rs. 715.03 crore during its award period for 
Government of Kerala due to consolidation of Central 
loan.. Besides, Government of· Kerala ia entitled for 
RS.1063 erore of debt relief during the award period of 
TFC, if the State eliminates its revenue deficit by 2008-09 
and contains the fiseal deficit at the level of 2004-05 along 
with other stipulated conditions. 

Sta"'trNnt 

(Ra. In Crore) 

S.No State 2005-06 
(Revised Estimate) 

2 3 

Andhra Pradesh 82715 

2 Arunachal Pradesh 2314 

3 Aslam 19362 

4 Bihar 45633 

5 Chhatlisgarh 13347 

6 Goa 5045 

7 Gujarat 78298 

8 Haryana 26825 

9 Himachal Pradesh 17505 

10 Jammu and Kashmir 13644 

11 Jharkand 15434 

12 Karnataka 50512 

13 Kerala 49438 

14 Madhya Pradesh 48852 

15 Maharaahtra 140072 



143 Wrlften Answers AUGUST 18, 2006 to Questions 144 

1 2 3 

16 Manlpur 3573 

17 Meghalaya 2475 

18 Mizoram 3019 
19 Nagaland 3051 

20 Orissa 37548 

21 Punjab 52727 

22 Rajasthan 65782 

23 Slkklm 1235 

24 Tamil Nadu 60975 

25 Trlpura 4506 

26 Uttar Pradesh 145354 

27 Uttaranchal 12300 

28 West Bengal 112613 

Total 1114151 

Mundra Coal Sued Power ProJect 

2555. DR. VALLABHBHAI KATHIRIA: 
SHRI BHUPENDRASINH SOLANKI: 
SHRI MAHESH KANODIA : 
SHRIMATI JAYABEN B. THAKKAR: 
SHRIJASHUBHAIDHANABHAIBARAD: 

Will the Minister of POWER be pleased to state: 

(a) whether the Government has announced a 
coal based ultra mega power project for Gujarat at Mundra; 

(b) if so, the details thereof; and 

(c) the present status of the project? 

THE MINISTER OF POWER (SHRI SUSHIL KUMAR 
SHINDE)~ (a) to (c) Yea, Sir, Mundra in Gujarat is one of 
the sites identified for development of an ultra mega power 
project Preliminary development work for the project has 

. been Initiated through a shell company. Expression of 
Interest (EOI) stage Is over. Pre-quallfled bidder. have 
been Identified through Request for Quallfleatlon (RFO) 
stage. Bids are scheduled to be received by end November, 
2006 and successful bidder to be identified by December, 
2006 to take over the shell company and develop the 
project. 

Import Duty on Soda A8h 

2556. SHRIMATI JAYABEN B. THAKKAR: Win the 
MInister of FINANCE be pleased to state: 

(a) the present status of import duty on Soda 
Ash; 

(b) whether the Government of Gujarat has 
requested against further reduction of import duty rates to 
protect Soda Ash industry; and 

(c) if so, the stand of the Govemment on the 
request? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Soda ash 
attracts 12.50/0 basic customs duty, 16% countervailing 
duty (in lieu of excise duty), education cess @ 2% of the 
aggregate of duties of customs and 4% additional duty of 
customs. 

(b) Before this year's budget, Govemment of 
Gujarat had recommended against any further reduction 
in import duty on Soda ash to protect the domestic industry. 

(c) In this year's budget, peak rate of customs 
duty on non-agricultural Items was reduced from 15% to 
12.5%. Duty on Soda ash has been kept at peak rate of 
12.5%. 

[Translation} 

Home Loan to Rural Are •• 

2557. SHRI SUNIL KUMAR MAHATO: 
SHRIMATI SANGEETA KUMARI SINGH DEO: 

Will the Minister of FINANCE be pleased to state: 

<a) whether the public sector banks are providing 
home loans in cities. only and not In rural areas; 

(b) if so, the reasons therefor; 

(c) the amount of home loan provided to cities 
and rural areas, percentage-wise by the public HCtor 
banks during the last two years; and 

(d) the steps taken by the Govemment to provide 
home loan In rural area? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): <a> to (e)' ,.. 
reported by Reserve Bank of India (RBI). the amounts of 
outstanding housing loans provided by pubUe .. ctor banka 
in rural, semi urban, urban and metropolitan are.s and 
percentage theNof as on 31at March. 2004 and 31st March, 
2005 are .s under: 
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2004 2005 

Amount Percentage Amount Percentage 
Q'S CIS 
(Rs. (Rs. 

erore.) erore.} 

Rural 6123 11.05 9433 11.55 

Semi-urban 11265 20.33 16350 20.01 

Urban 18532 33.45 26336 32.24 

Metropolitan 19484 35.17 29580 36.21 

Total 55405 100.00 81700 100.00 

(d) Step. taken by RBI/Government to provide 
home loan in rural areas Inter alia include: 

(I) Housing sector advances given by banks in rural 
and semi-urban, urban and metropolitan areas 
(for housing purpose) are being treated as priority 
sector. 

(ii) Golden Jubilee Rural Housing Finance Scheme 
was introduced in 1997. The Public Sector Banks 
have provided an amount of Rs.5773.79 crore to 
229713 dwelling units during the year 2005-06. 

(iii) Loans up to Rs. 5 lakhs to individuals for acquiring 
or constructing new dwelling units and up to 
Rs.50,OOO!- for up-gradatlon or major repairs to 
the existing units In rural areas under Special 
Rural Housing Scheme of National Housing Bank. 

(iv) Banks have been advised that while fixing the 
repayment schedule In case of rural housing 
advances granted to agriculturists under Indira 

(English) 

Awu Yojana and Golden Jubilee Rural Housing 
Finance Scheme, banks may ensure that the 
interestllnstallment payable on such advance. 
are Hl'Iked to crop eyae •. 

Mlcro-6IIerp ...... under SOSY 

2558. SHRI LAKSHMAN SINGH: Will the MlMt., of 
RURAL DEVELOPMENT be pleased to state the number 
of mlcro-enterprlses started In rural areas of each district 
under Swamjayanti Gram Swarozgar Yojana (SGSY) In 
the country since inception of the Yojana; State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI 
SURYAKANTA PATIL): The Ministry of Rural Development 
Is implementing a self-employment programme viz. 
Swamjayanti Gram Swarozgar Yojana (SGSY) that adoptl 
the Self-Help Group (SHG) approach to genera .. economic 
activity in rural areas and provide .u.talnable .elf-
employment. SGSY focuses on organization of the poor at 
grass-root level through the process of social mobilization. 
The approach of the programme stems from the conviction 
that there is a tremendous potential within the poor to help 
themselves and that this potential can be harnessed by 
organizing them. Social mobilization enables the poor to 
build their own organization (SHG) in which they participate 
fully and directly and take a decision on all Issues 
concerning poverty eradication. 

A statement showing state-wise No. of District Rural 
Development Agencies (ORDAs), no. of SHGs formed. 
SHGs that have taken up economic activities and total 
swarozgaris assisted (SHG + Individual) sinee inception 
upto 2006-07 of the Yojana is annexed. 

Stlltement 

No. of DRADs, No. of SHGs formed, raken up Economic Activities and Totsl SwsroZf1lll/. 
Assisted under SGSY since Inception (01.04.99) upto 2006-07 (upto June'06) 

S.No. StateslUTs No. of No. of SHGs SHGs taken up Total 
ORDAs Formed Economic Swarozgaris 

Activities Assisted 
(Individual+SHGI) 

2 3 4 5 6 

Andhra Pradesh 22 461181 45895 707784 

2 Arunachal Pradesh 13 361 212 12060 

3 Assam 23 126019 21088 274355 
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2 3 4 5 6 

4 Bihar 37 97316 20963 877225 

5 Chhattl8garh 16 50124 4887 162232 

6 Goa 2 664 228 3728 

7 Gujarat 25 89846 4922 173063 

8 Haryena 20 10729 4191 111818 

9 Himachal Prad .. h 12 5476 3958 61403 

10 Jammu and Kaahmir 14 7111 2902 63278 

11 Jharkhand 22 31181 10507 390703. 

12 Karnataka 27 38804 17604 272232 

13 Kerala 14 58963 7385 178872 

14 Madhya Pradeth 48 247058 26546 452179 

15 Maharashtra 33 126288 24477 511356 

18 Manipur 9 705 17 2324 

17 Meghalaya 7 4727 777 20440 

18 Mlzoram 8 1408 1263 10580 

19 Nagaland 11 2438 2009 19429 

20 OrIlla 30 153766 18960 459685 

21 Punjab 17 4158 1593 48696 

22 Rajasthan 32 26413 3168 241917 

23 Slkklm 1 1149 275 11826 

24 Tamil Nadu 29 246907 26088 439170 

25 Trlpura 4 17933 6145 72570 

26 Uttar Pradesh 70 331606 57541 1080445 

27 Uttaranchal 13 19400 5494 87486 

28 We.t Bengal 19 153936 8118 230339 

29 Andaman and Nloobar lalanda 2 348 141 2828 

31 Daman and Diu 0 0 113 

30 Dadra and Nagar Havell 16 0 250 

32 Lakshadweep 1 4 1 75 

33 Pondicherry 1 1230 356 4706 

Total 584 2316238 327488 6980727 
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Exel .. Duty ExempUon to Bmnboo Producta 

2559. SHR. C.K. CHANDRAPPAN: WIN the Minister 
of FINANCE be pleased to state: 

Ca) whether the Union Government has received a 
request from the Minister of Industries of Kerata and from 
the Kerala State Bamboo Corporation Ltd. that the 
Government should re.ume excise exemption on Its 
products; 

Cb) If so, the details thereof; 

Cc) the action takenlbelng taken thereon; and 

Cd) the details of fiscal steps taken by the 
Government to promote the cause of the bamboo ply 
manufacturers In the country? 

THE MINISTER, OF STATE IN THE MINISTRY OF 
FINANCE' (SHRI S.S. PALANIMANICKAM): (a) and (b) Yes 
Sir. Government has received a request from Sh. Elamaram 
KarHm, Minister for Industries, Government of Kerala, for 
restoration of excise duty exemption to 'bambooply', a 
product manufactured by Kerala State Bamboo Corporation 
ltd. (KSBCl). 

(c) The iSlue Is under examination In this Mlnlltry. 

Cd) Government had earlier provided full exemption 
from excise duty on 'resin bonded bomboo mats'. However, 
this exemption was withdrawn in this year's budget as part 
of the general policy of broadening the tax base. For 1m all 
units, full exemption from excise duty upto annual clearance 
value of Rs. 1 crore, within the turnover eligibility limit of 
RI.4 crore, continues to be available. 

[Tran,/atlon} 

PromoUon of Solar Energy 

2560. SHRI TUKARAM GANPATRAO RENGE PATIL: • 
SHRI KASHIRAM RANA: 

Wltl the Minister of NON-CONVENTIONAL ENERGY 
SOURCES be pleased to atate: 

(a) whether the Government has launched any 
awarenell campaign regarding solar energy and Its use; 

(b) If so, the details thereof; and 

(c) the achievements made by the Government so 
far In this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI VILAS 

MUTTEMWAR): (a) and (b) Ministry of Non-convent~nal 
Energy Sources (MNES) has been creating awar..,. .. 
through newspapers, booklets, leaftets, brochure., news 
letters, exhibitions, fairs on various renewable e .. rgy 
technologies Including Solar Energy In Hindi, English 
and regional languages allover the country. 

An awarene .. campaign to popularize the UM of 
solar water heating syaleml and Aklhay Urja Shopa has 
been launched. AdvertIsements in national and regional 
newspapers highlighting the avallablHty of 10ft loans from 
various banks and linancial institutions for Installation of 
solar water heating systeml In domestic, institutional, 
Indultrlal and commercial sectors are publilhed. 

MNES II also organizing Rajlv Gandhi Akahay Urja 
Diwu in all districts, metros and state capltall of the 
country on 20th August for wide publicity and awarenels 
on renewable energy Including lolar energy Iince 2004. 
District Advisory Committ .. s on renewabfe energy have 
allo been constituted in 550 diltrlcts for coordination and 
awarene.. creation of renewable energy Iysteml' 
programmes at district level. Renewable Energy Clubs 
have been established In Engln .. rlng Colleg.1 for railing 
awarene.s among engineering students. 

(c) The campaigns generated considerable 
interest for the Installation of IOlar water heating Iystems 
and setting up of Akshay Urja Shops. AI • result, around 
4 lakh aquare metres of solar collector area for water 
heating was installed during 2005-06 taking the 
cumulative installations in the country to 1.5 million square 
metres. Baled on the propolals received for lenlng up of 
Akshay Urja Shop., 118 Ihopshave been sanctioned. 

Import of ForeIgn Care 

2561. SHRI CHANDRA MANI TRIPATHI: 
DR. LAXMINARAYAN PANDEY: 

Will the Minister of FINANCE be pleased to ltate: 

(a) whether several case. of Importing foreign 
cars for sale in India by violating Custom Act, 1962 have 
come to the notice of the Government; 

(b) , if so, the details thereof; 

,(c) the State-wise comprehensive detail I of the 
cars brought to India under export promotion of conlumer' , 
goods scheme during the lut three years; 

(d) the details in regard to foreign cars Impoun-
ded by the Government so far in import of which revenue 
1011 has been caused to the Government: 
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(e) the total r,venue loss caused to the Govern-
ment such import; and 

(f) the detaUs of the action taken by the 
Government againat such people? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRt S.S. PALANIMANICKAM): (a) to (f) The 
information is being collected from the field formations 
and will be laid on the Table of the House once complete 
Information has been received and compiled. 

2562. SHRI J.M. AARON RASHID: Wtil the Minister 
of FINANCE be pleased to state: 

(a) 'whether age limit for providing relaxation to 
aeniar citizens under income-tax and TDS II 65 years 
whereas In railways and air flights It Is 80 yeara for seeking 
relaxation In reservation; 

(b) If so, whether the Govemment is contemplating 
to bring parity by reviewing different norms being adopted 
by the ministries thereunder in order to enable .. nlor 
citizens to avail the facilities being given In respect of TDS 
and post offices; and 

(c) the action taken or proposed to be taken in 
this regard including progress made in regard thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.S. PALANIMANICKAM): (a) An individual 
resident in India and having attained the age of sixty five 
years and above during the financial year is treated as 
'senior citizen' for the purposes of tax benefit under the 
Income-tax Act. 

Indian Airfines provides concession in airfare to 
citizens who have completed sixty five years in case of 
male passengers and sixty three years of age in the case 
of female passengers on the date of commencement of 
journey, subject to certain conditions. 

Ministry of Railways extends concessions to 
individuals of the age of sixty years and above. 

(b) No, Sir. The variation in the age limit for senior 
citizens for grant of concessions by different Ministl:lea is 
due to the difference in the purpose for grant of such 
concessions. 

(c) Does not arise. 

[English} 

Changee In criteria of PMGSY 

2563. SHRI KIREN RIJIJU: WHI the Mlnl.ter of 
RURAL DEVELOPMENT be pleased to atate: 

(a) whether the Government ia contemplating to 
remove or change the population criteria for the hilly and 
difficult States under Pradhan Mantri Gram Sadek Yqana 
(PMGSY); 

(b) if so, the details thereof; and 

(c) the steps the Government Is taking to provide 
apecial beneflta to thoae In remote and forward areaa 
which are not connected by roads? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MJNISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI 
SURYAKANTA PATIL): (a) to (c) The primary objective of 
Pradhan Mantri Gram Sadak Yojana (PMGSY) Is to provide 
connectivity by way of all-weather road to aU unconnected 
habitations with a population of 500 persona and IIboYe 
(250 persons and above In case of Hili Statea and Desert 
areas). No change In the population criteria for hili Statea 
under PMGSY Is being contemplated. Under Bharat 
Nirman, goal has been set to provide connectivity to all 
habitations with a population of 1000 (500 In case of hlny 
or tribal areas) with all-weather road by 2009. 

Credit to SSI 

2564. SHAI G.M. SIDDESWARA: 
5HRI CHHATTAR SINGH DARBAR: 

Will the Minister of FINANCE be pleased to state: 
(a) the credit flow to SSI sector from public; aector 

banks during the last three years, bank-wise and State· 
wise; and 

(b) the efforts made by Government to improve 
upon the flow of credit to S51 sector? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) The data 
on credit flow to Small Scale Indultri .. (SSII) sector from 
Public Sector Banks during the last three years bank-wise 
and State-wise, as reported by the Reserve BlI;"k of India, 
is given in the atatement·1 and II. 

(b) Besides the Government's ·Pollcy Package 
on Stepping up credit to Small and MedIum Enterprises 
(SMEs) .ector" envisaging 20% year on year growth In 
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credit to SMEI, Reserve Bank of India (RBI) has formulated 2 3 4 
a scheme to encourage banks to establish mechanisms 
for better co-ordination between their branches and Corporation Bank 1000 1263 1796 
branches of Small Industries Development Bank of India 

Dena Bank 1318 1257 1322 (SIDBI) which are located In clusters identified by the 
Ministry of Small Scale Industries for co-financing of SMEs 
sector (including tiny and services sector) on mutually 

Indian Bank 978 1144 1516 

agreeable operational modalities. Modification In Credit Indian Overseas Bank 2209 2635 3187 
Linked Capital Subsity Scheme for upgradatlon of SSI 
sector, introduction of Credit Rating Scheme by National Oriental Bank of Commerce 1760 2422 2914 
Small Industries Corporation and setting up SME Rating 
Agency by SIDBI are some other measures taken by the Punjab & Sind Bank 828 789 940 
Government and RBI to increall the credit flow to SME 

Punjab National Bank sector. 5675 6850 8612 

SIIIt.",.nt-l Syndicate Bank 1229 1591 2007 

(Rupees In Crore) UCO Bank 1677 1953 2121 

Name of the Bank Amount outstanding Union Bank of India 3130 3658 4585 
, ... as at the end of March United Bank of India 525 818 1192 .., 

2004 2005 2008- Vijaya Bank 686 837 1075 J! 
2 3 4 IDBI** 00 00 217 

State Bank of India 13033, 14885 18485 • Data ProvilionaJ 

State Bank of Blkaner & Jalpur 1207 1418 1880 
•• Included In the lilt from 2005..()6 

State Bank of Hyderabad 1091 1245 1446 Statement." 

State Bank of Indore 800 959 1231 (Rupees In Crore.) 

State Bank of Mysore 547 645 808 State. Amount Outstanding 

State Bank of Patiala 1092 1121 1323 2003 2004 2005 

State Bank of Saurashtra 782 925 1239 
1 2 3 4 

State Bank of Travancore 723 822 927 
Harvana 2076 2307 2778 

Himachal Pradesh 226 291 306 
Allahabad Bank 1253 1613 1886 

Jammu and Ka.hmlr 153 189 220 
Andhra Bank 1026 1250 1217 

Punjab 4005 4551 4897 
Bank of Baroda 3316 3630 4596 

Rajasthan 1840 2086 2252 
Bank of India 3888 4472 5648 

Chandlgarh 357 389 448 
Bank of Maharashtra 1044 1022 1065 " 

Deihl 4443 4392 5770 
Canara Bank 4971 5779 6591 

Assam 256 326 388 
Central Bank of India 2489 2751 3057 

Manlpur 22 23 27 
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Meghalaya 

Nagaland 

Tripura 

Arunachal Pradnh 

Mlzoram 

Sikkim 

. Bihar 

Jharkhand 

Orilsa 

West Bengal 

Andaman and Nicobar 

Madhya Pradesh 

Chhattisgarh 

Uttar Pradesh 

Uttaranchal 

Gujarat 

Maharashtra 

Daman and Diu 

Goa 

t. 

Dadra and Nagar Haveli 

Andhra Pradesh 

Karnataka 

Kerala 

Tamil Nadu 

Pondicherry 

Lakshadweep 

(Data Provisional) 

2 3 4 

28 34 145 

20 23 37 

30 30 42 

6 7 12 

8 10 40 

2 5 24 

600 593 646 

504 836 730 

710 858 1021 

3544 3847 3872 

7 23 33 

1421 1715 1993 

471 524 871 

4203 4652 5287 

320 263 517 

2982 3488 4086 

10071 10769 12408 

8 23 32 

187 146 474 

12 14 7 

3659 3734 4345 

2877 3469 3770 

1606 1716 1907 

5933 7117 8692 

41 61 140 

0.1 0.2 0.3 

In ..... t on Loan to Textile Worke,. 

2565. SHRI D. VITTAL RAO: Will the Minister of 
FINANCE be pleased to atate: 

(a) whether the Government has any proposal to 
give loan at the rate of 7 per cent or even lower to thIa to 
textile workers In the country on the lines of loans providing 
to agricultural sector; and 

(b) If 50, the details worked out so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) It 
has been decided that Ministry of Finance In consultation 
with Ministry of Textiles and other stake holders will disCuss 
the problems relating to credit to the handloom weavers. 
No decision has been taken as of now • 

Anl.tance to Kern.taka for RUDSET In.tltute 

2566. SHRI M. SHIVANNA: Will the Minister of 
RURAL DEVELOPMENT be pleased to state: 

(a) whether Karnataka has sought financial 
asalstance for the special projects! proposals for developing 
own Infrastructure of 7 RUDSET Institute centres; 

. (b) if so, the details thereof; and 

(c) the time by which the futlds are likely to be 
released for the purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI 
SURYAKANTA PATIL): (a) to (e) Yes Sir The Rural 
Development and Self Employment Training 'nstltutes 
(RUDSETI), Kamataka submitted a proposal to the Ministry 
of Rural Development during the year 2005-08 seeking 
financial aaslatance for setting up of five centres at Agra 
(Uttar Pradesh), Anantpur (Andhra Pradesh), Bhopa' 
(Madhya Pradesh), Bhubaneshwar (Oria .. ) and Jaipur 
(Rajasthan). The Ministry of Rural Development sanctioned 
the project with central share of Rs.3SS.S3 lakhs amounting 
to 7S% of the project cost. Rest of the project cost is to be 
borne by RUDSETI. The Ministry of Rural Development 
has already released a total amount of Rs.109.65 lakha @ 
Rs.21.93 lakhs per Institute to the RUDSETI aa first 
installment for setting up its five centres. 

Non-Banklng Flnancla' Compenlea 

2567. SHRIMATI JAYAPRADA: Will the Minister of 
FINANCE be pleased to stale: 

(a) whether the Government propose. to allow 
non-banking financial companies to raise External 
Commercial Borrowings (ECB); 
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(b) if 80, the details thereof; and 

(c) the time by which It is likely to be allowed? 

THE MINISTER OF STATE IN THE MfNISTRY OF 
FINANCE (SHAI PAWAN KUMAR BANSAL): (a) to (c) 
Reserve Bank of India (RBI) has reported that presently, 
Non-Banking FInancial Companies (NBFCs) can ral88 
External Commercial Borrowings (ECB) with minimum 
average maturity of 5 years from multilateral financial 
Institutions, reputable regional financial institutions, official 
export credit agencl.s and international banks to finance 
Import of infrastructure equipment for leasing to 
Infrutruc:ture projects, under Approval Route. 

[Trans/ation] 

NOC for Crop LoIIn 

2568. SHRI MOHD. TAHIR: 
SHRI KAILASH NATH SINGH YADAV: 
SHRI SHISHUPAL PATLE: 
PROF. MAHADEORAO SHIWANKAR: 
SHRI ASHOK KUMAR RAWAT: 

Will the Minister of FINANCE be pleased to state: 

(a> whether the farmers have to obtain "No 
Objection Certificates" from all the banks of their area to 
sNk crop loans from the Government; 

(b) If so, the details thereof; 

(c) whether this scheme has been introduced in 
aU the States and by all the banks; 

(d) if so, whether banks are charging uniform fee 
for issuing NOe; 

(e) whether the Government are contemplating to 
direct the banks to Issue NOCs free of cost In the interest 
of the farmers; and 

(I) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (f) 
Reserve Bank of India had dispensed with production of 
'No dues Certificate' by borrowers as a compulsory 
r.qulrement in 1 998 to avoid delay In sanction and 
disbursement of loans. However, banks at their discretion 
may take steps considered necessary to avoid multiple 
financing. 

RBI's mid-term review of the annual policy statement 
for the year 2004-05 had dispensed with the restrictive 

provisions of the Service Ar.a Approach (8M). Accordingly, 
scheduled commercial banks including RRBs, were 
advised In December 2004, to dispense with requirement 
of obtaining 'no dues certificate' from the service area 
branch for landing by non-service area branch also. 

Similarly, NABARD had ISlued Instructions to 
Registrar of Cooperative Societies to dispense with 
production of no dues certificate 'rom banklllnstitutiona by 
borrowers as a compulsory requirement. 

RBI and NABARD have not Issued any Instruction to 
banks In respect of charge. for the purpose of issue of no 
dues certificate. 

[English] 

Pla.tlc Cunwncy NoW. 

2569. DR. RAJESH MISHRA: Will the Minister 0' 
FINANCE be pleased to state: 

(a) whether some countries have iasued the 
plastiC currency for circulation in their country; 

(b) If so, the details thereof; 

(c) whether Reaerve Bank 0' India propose to 
print plastic currency notes of higher denomination to check 
fake currency notes in circulation In the country; 

(d) if so, the details thereof; and 

(e) If not, the steps Government have taken or 
propose to take to check fake currency notes in circulation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHAI PAWAN KUMAR BANSAL): (a) and (b) 
Yes, Sir. As per the information furnished by Reserve Bank 
of India, the following countries have Issued the polymer 
substrate based banknotes for circulation in all denomi-
nation/some denomination: 1. Brasil 2. Mexico 3. 
Bangladesh 4. Indonesia 5. Malaysia 6. New Guinea 7. 
Zambia 8. Romania 9. Brunei 10. Nigeria 11. Singapore 
12. Nepal 13. Australia 14. New Zealand and 15. Vietnam. 

(c) and (d) There is no move to print plastic currency 
notes of higher denominations to check fake currency 
notes in circulation. However, Reserve Bank of India is 
looking at various options including polymer substrate • 
based currency from point of view acceptability and cost 
effectiveness. 

(e) The steps taken by the Government to curb 
circulation of Fake Indian Currency Notes in the country 
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include .tepping up of vigilance by the Border Security 
Force and Custom authorities to prevent smuggling of 
fake notel; di.aemJnation of information on security 
features through print and electronic media and formation 
of Forged Note Vigilance Cells in all tha Head Officas of 
the banks. Further, based on tha recommendations of an 
Expert Committee, additional lacurity features have been 
incorporated In the Indian Bank notes which will make 
counterfeiting very difficult In addition, Government of India 
have nominated the .central Bureau of Invastigation as the 
Nodal agency to monitor Investigation of fake currency 
note cases. 

World 88nk Scheme. 

2570. OR. M. JAGANNATH: Will tha Minister of 
FINANCE be pleased to ltate: 

(a) the number of World Bank assisted schemes 
which are in operation In the country; 

(b) whether the repayment of World Bank loans 
by the State. which have utilized the loans are regular; 

(c) if not, the details of the World Bank loan 
dtfaultlng States; and 

(d) the States that have drawn the maximum 
allialance from tha World Bank alongwlth the amount 
thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) As on 
30.06.2006, 54 projects are in operation in the Country 
with tha assistance of World Bank. 

(b) The repayment of World Bank loana Is done 
by the Government of India and it is being repaid regularly. 

(c) Does not arise in view of (b) above. 

(d) Of the current World Bank portfolio, the 
following three States have drawn the maximum allislance 
from the World Bank as on 14.08.2006:-

S.No. State Amount 
(Rs. in crores) 

Andhra Pradesh 3,514.68 

2 Uttar Pradesh 2.641.51 

3 GuJarat 2,409.37 

In.urance Coverage In Rural Area. 

2571. SHRI SUBRATA BOSE: Will the Mini.ter of 
FINANCE be pleased to state: 

(a) whether ratio of life Insurance coverage-to-
population as well as that of Insurance premlum-to-GOP 
in India is one of the lowest In the world; 

(b) If so, the comparative details with other 
countries; 

(c) the findings of any survey/study conducted to 
ascertain potentials of life insurance coverages in India 
during the current decade; 

(d) whether rural areas has been yielding larger 
premium deposits to lIC than the urban areas; 

(e) If 10, the details thereof alongwlth schemes of 
lIC exclusively for the benefit of rural are .. ; and 

(f) the step. taken/contemplated bt lIC to 
strangthen its network in rural areas? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
The ratio of life Insurance coverage to population 
(insurance density;. and ratio In percentage of life Insurance 
premium to GOP (penetration), of India ii quite low in 
comparison to countries like US. Japan, Australia. UK etc. 
as per details given In the statement enclosed. The 
performance is lower than some of the Asian countries 
also as per details given in the statement enclosed. 
However, the opening up of the Insurance Sector in the 
year 2000 and with the entry of new player. in the private 
sector, the life insurance density of India during the last 
five years has witnessed a steady increase. The lif. 
insurance coverage to population has increased from 7.60 
USO for the year 2000 to 18.30 USO for the year 2005. 
Similarly. the life insurance penetration in India i.a. ratio In 
percentage of life insurance premium to GOP has 
increased from 1.77 for the year 2000 to 2.53 for the year 
2005. 

(c) The lurveys of the private Insurance compa-
nies applying for license to commence Insurance buslnell 
indicate significant potential for inturance. After the opening 
of the sector in the year 2000, there are 15 11ft Insure,. 
operating now, out of them 14 are in private sector and 
one In public .ector i.e. liC. The new busln .. 1 premium 
for the life Insurance Industry In 2005-06 was Rs. 35897.96 
ero,. as against Rs. 9707.40 crore In 2000-01. 
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(d) to (f) L1C has reported that the rural areas are not 
yielding larger premium deposits a,.compared to·the urban 
areas. However, LlC has In vogue the Bima Gram Concept 
and the Bima School Concept in order to cater to the 
larger insurable population in the rural areas. It also has a 

rural area specific product namely -New Jana Raksha" 
policy. LIC is opening Its Satellite Offices in rural areas 
and appointing Apprentice Development Officers to 
strengthen its network in rural areas. 

Statement 

Country 

Malaysia 

Thailand 

PR China 

Philippines 

Indonesia 

Sri lanka 

Vietnam 

Pakistan 

Bangladesh 

India 

Country 

US 

UK 

Japan 

Australia 

tHe Insurance Density - Premium par capita In USI 
And 

Ufe Insurance Penetration - Gross Premium as percentage of gross domestic product (GDP) 
(Emerging Nations) 

2002 2003 2004 2005 

Density Penetration Density Penetration Density Penetration Density Penetration 

118.70 2.94 

42.10 2.0B 

lB.SO 2.03 

8.70 0.87 

5.20 0.66 

4.50 0.55 

3.80 0.87 

1.00 0.24 

1.00 0.29 

11.70 2.59 

(Developed Nations) 

Insurance 
penetration: Premium 

as%ofGDP 

4.14 

8.90 

8.32 

139.80 3.29 

52.00 2.25 

25.10 2.30 

8.60 0.87 

6.40 0.66 

5.30 0.55 

4.10 0.87 

1.10 0.24 

1.40 0.37 

12.90 2.60 

Year 2005-2006 

Insurance density 
in US$ 

1753.20 

3287.10 

2956.30 

3.51 1366.70 

Amendment In Advocate Act 

167.30 3.52 188.00 3.60 

50.80 1.B4 54.60 1.99 

27.30 2.21 30.50 1.78 

9.40 0.91 10.60 0.91 

7.50 0.63 10.50 0.82 

6.20 0.60 6.90 0.62 

7.30 1.35 6.10 0.97 

1.50 0.28 1.90 0.27 

1.50 0.37 1.70 0.42 

15.70 2.53 18.30 2.53 

(b) If 10, the detaRI thereof; 

(c) whether the Government has decided to 
amend the Advocate Act; and 

(d) If 10, the details thereof? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): (a) and (b) Demand has been made to 
enlarge the period under Section 36B of the Advocates Act 
from one year to two years for completion of disciplinary 
prooeedIngs by the State Bar Councils against their 
members and to delete the proviso to Section 24A of the 
Advocatel Act. 

(c) The Govemment has decided not to amend 
the Advocate. Act for the purpo.e. 

(d) Ooet not arise. 
2572. SHRI CHANDRA BHUSHAN SINGH: Will the 

Minister of LAW AND JUSTICE be pleased to ltate: CoIIIIboration between CSiR and Industry 

(a, whether variOUI Bar Associatlonl have been 
demanding the ~vemment to amend the Advocates Act; 

2573. SHRI M. SREENIVASULU REDDY: Will tho 
Minister of SCIENCE AND TeCHNOLOGY be pleased to 
ltate: 

I· 
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Ca> whether scientistl in collaboration with 
industry would be able to explore totally uncharted areas; 
and 

Cb) the steps taken by the Government to facilitate 
greater Interaction between the CSIR and industry? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAL>: Ca> and (b) Yes, Sir. CSIR hu put in place a 
mechanism to undertake collaborative R&D with industry. 
To further strengthen the effort, CSIR is operationalizing 
some newer initiatives, like letting up of knowledge 
aHiances between CSIR and industry to build up higher 
level of competencies in an identified R&D area; setUng 
up of incubation centres by CSIR where industry can 
incubate its ideas with the assistance of CSIR; effecting 
mobility of scientists from CSIR to industry and vice versa, 
etc. This further facilitates jOint R&D in specific areas with 
industry. 

Custom. Duty on Rubber 

2574. SHRI S. AJAYA KUMAR: Will the Minister of 
FINANCE be pleased to state: 

Ca) whether the Government Is considering the 
removal of anomalies in customs duty structure on raw-
rubber and rubber products; 

(b) if so, the details of customs duty on raw rubber 
and rubber products; and 

(c) if not, the reasons therefor?" 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (5HRI 5.S. PALANIMANICKAM>: Ca> and (b) 
There is 20% basic customs duty and 40/0 additional 
customs duty on import of natural (raw) rubber whereas 
most rubber products attract 12.5% basic customs duty 
and 4% additional duty of customs. In addition, 2% 
education cess Is also attracted on all luch imports. 

(c) While examining the customs duty structure of 
any agricultural commodity like raw rubber, Government 
takes into consideration various factors including concerns 
of the domestic producers. and domestic and international 
prices of the commodity. At the cUlTent level of prices for 
raw rubber. no reduction in import duty is considered 
necessary for the present. 

ADB Loan 

2575. SHRI PRALHAD JOSHI: Will the Minister of 
FINANCE be pleased to state: 

(a) the detail. of the ADBlWorid Bank loans 
receiYecl during the lut three years for taking up various 
basic infrastructure works; 

(b) details of the infrastructure works Initiated by 
the Government In various States during Itte lut three 
years with the help of such ADBlWorid Bank loan, State-
wile; 

(c) whether the projects lubmitted by State 
Governments particularly of Karnataka under ADB loan 
schemes are pending for approval; 

(d) if so, the details thereof; and 

(e) the steps taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) Details of 
the ADBlWorid Bank Joans authorized during the lalt three 
years for taking up various ba.ic infrastructure works are 
as under: 

(in Rs. Cror .. ) 

Year ADB World Bank 

2003-04 2618.88 5341.84 

2004-05 7742.98 6213.70 

2005-06 2416.19 8765.42 

Cb) State wi .. details of the infrastructure works 
initiated by the Government in varioul State. during the 
last three years with the help of such ADBlWortd Bank 
loan may be seen at Statement. 

(c) to (e) the detalll of the projects u submitted by 
various State Governmenta including from Kamataka which 
are under pipeline for ADB loans for 2006 are u follows: 

1. North Karn.taka Urban development Programme 
(US$ 264miIHon) 

2. Uttaranchal State Roads Development project (USS 
550 million) 

3. Rajuthan Urban Infrutruc1ure development Project 
(US$ 2SO million) 

4. Uttaranchal Power Sector Project (USS 300 million) 

Detaila of the above projects will be known after 
appraisal, negotiations and ADB Board approval. 
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St.tement 

(Amount in Rs. Crore) 

Year Donor State Name of the Project Amount Authorized 

1 2 3 4 5 

2003-04 ADB Assam Assam Power Sector Development Programme 689.18 

2003-04 Assam Assam Power Sector Development Project 459.45 

2004-05 Chhattisgarh Chhattisgarh State Roada Dev. Sector Project 808.15 

2005-06 Chhattlsgarh Chhattitgarh Irrigation Dev. Proj. 204.00 

2004-05 Jammu & Infrastructure Rehabilitation Project 1122.43 
Kashmir 

2004-05 Madhya Urban Water Supply & Environment Imp. 812.64 
Pradesh 

2004-05 Multlstate Rural Roads Sector-I 171i15.89 

2005-06 Multlstate Tsunami Emergency Assistance Sec. Prof. 442.44 

2003-04 IBRD Andhra Pradesh Second Andhra Pradesh Eco. Reform Prog. 505.40 

2004-05 Kamataka Kamataka Municipal Reforms Proj. 2.24 

2004-05 Kamataka Karnataka Urban Water Seetor Improv. Proj. 177.34 

2004-05 Madhya Pradesh Madhya Pradesh Water Sector Restructuring Proj. 1769.04 

2004-05 Orissa Orissa Socio-Economic Development Programme 381.63 

2004-05 Punjab Advance Preparation of Pro Punjab Stat. Roads Projects 8.98 

2003-04 TamiiNadu Tamil Nadu Road Sector Proj. 1598.89 

2005-06 Gujarat Gujarat Urban Development Proj. 4.42 

2005-06 Himachal Preparation of the HP State Road Project 6.86 
Pradesh 

2005-06 Maharashtra Maharuhtra Water Sector Improv. Proj. 1437.92 

2005-08 Multistate India Hydrology Project-Ph " 464.47 

2005-06 OrIlla Preparation of Oris .. State Roads Projects 13.27 

2005-06 Tamil Nadu Third Tamil Nadu Urban Development ProJect 1327.31 

2004-05 IDA Jharkhand Jharkhand Participatory FOI'ftt Mgt. Prof. (Advance) 2.31 

2003-04 Andhra PrIIdeIh AndIva Pradesh Rural Poverty Reduction Proj. 748.84 

2004-05 Asum Allam Agricuttural CompetltJveness Project 702.84 
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2 3 4 5 

2003-04 Chhattisgarh Chhattiagarh District Rural Poverty Pro;. 539.96 

2003-04 Maharashtra Maharash1ra Rural Water Sys. & Sanitation Jal Proj. 846.06 

2004-05 Orissa Orissa Socia-Economic Development Prog. 183.41 

2004-05 Rajasthan Rajasthan Health System Development Prof. 408.32 

2004-05 Tamil Nadu Tamil Nadu Heahh System Project 494.67 

2004-05 Uttaranchal Unaranchal Decentrallsed Watershed Develop. Proj. 317.28 

2005-06 Himachal HP Mid Himalayan Watershed Dev. Proj. 267.00 
Pradesh 

2005-0G Pondicherry Emergency Tsunami Reconstruction Project 159.12 

2005-06 Tamil Nadu TN Emergency Tsunami Reconstruction Project 1829.86 

2005-06 Tamil Nadu TN Empowerment and Pov. Reduction ·Puthu Vazh\fu· Pro 512.08 

Mini Hydel project. 

2576. SHRI C.H. VIJAYASHANKAR: Will the Minister 
of POWER be pleased to state: 

(a) whether there is severe power crisis all along 
the country which is hampering the agricultural productivity; 

(b) if so, the measures takenlproposed to be taken 
by the Government to overcome this situation; 

(c) whether the Government is contemplating any 
supportive measure such as subsidy, Interest free loan 
etc., to set up mini hydel projects or wind power projects; 
and 

(d) the number of proposals pending in MNES/ 
IREDA for setting up of such projects? 

THE MINISTER OF POWER (SHRI SUSHIL KUMAR 
SHINDE): (a) There has been overall shortage of power in 
the country. Thfl shortages vary from state to state, season-
to-season, month-to-month, day-to-day and hour-to-hour 
basis depending on the demand and availability of power. 
The average energy and peak shortages in the country 
during the period April to July, 2006 was 8.7% and 12_8% 
respectively. The supply and distribution of electricity to 
the consumers in various sectors (including agriculture) in 
a State is the responsibility of the concerned State 
Government/State Electricity Board/State Power Utility, 
which decided priority of power supply to various calega-
ries of consumers. 

(b) Following r:"8asures have been taken by the 
Government to bridge the gap between demand and supply 
of power: 

Quantum jump in generation capacity addition. 

Enhancement in central plan outlay. 

Advance planning of generation capacity addition 
during 11 th plan. 

Strengthening/augmentation of sub-transmission & 
distribution system in State under Accelerated Power 
Development & Reforms Programme (APDRP) as a 
major step towards reduction of Aggregate Technical 
& Commercial (AT&C) Losses. 

Expediting rural electrification programme In the 
country under Rajiv Gandhi Gramin Vidyutikaran 
Yojana (RGGVy). 

·Partnership in Excellence" Programme for adoption 
of better operation and maintenance (O&M) praclion 
to enable enhancement of Plant Load Factor (PLF) 
of existing thermal power stations upto national 
average. 

Renovation, modemization and life extension of old 
and inefficient generating units with Interest subsidy 
on loans by the Power Finance Corporation under 
Accelerated. Generation and Supply Programme 
(AG&SP). 
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• Enhancement of inter-st..!te and inter-regional transfer 
of power by strengthening of inter-state and Inter-
regional transmission links eventually leading to 
formation of National Grid. 

Exploitation of hydro potential at a faster pace. 

Promoting demand side management, energy 
efficiency and energy conservation measures. 

(c) and (d) As per Ministry of N01-Conventional 
Energy Sources (MNES), various incentives are being 
given to encourage development of small hydro pov.or 
(SHP) projects in the country. These include support for 
Detailed Project Report preparation, subsidy to set up 
SHP projects, support for renovation & modernization of 
existing SHP projects and languishing projects. Support is 
also extended for development of water mills. No subsidy 
is given for wind power projects. 

The project proposals for the grant of central financial 
assistance under various schemes/programmes of MNES 
are received on a regular basis. The complete proposals 
which are in line with the provisions of the schemes! 
programmes are considered and approved subject to 
budget provision. 

Chl.f Commlilionera of Income Tax In 
Andhra Pradesh 

2577. SHRI G. NIZAMUDDIN: Will the Minister of 
FINANCE be pleased to state: 

(a) the number of location of post of Chief 
Commissioners of Income Tax (CCIT) working in Andhra 
Pradesh; 

(b) the manner in which the CCITs work are 
coordinated; 

(c) whether there are plans to increase the 
number of CCITs in the State; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): <a) There are 
five posts of CCsIT (including one post of Director General) 
(Investigation) in Andhra Pradesh. Out of which 4 are 
located at Hyderabad and one at Vizkhapatnam. 

(b) The work of CCslT is coordinated by the 
respective zonal Members and Chairman, CBDT. 

(e) No, Sir. 

(d) Doe. not arise. 

Allocation for the North ealt 

2578. SHRI MANI CHARENAMEI: Will the Minister 
of FINANCE be pleased to state: 

(a) allocation of funds to the States of the North 
East by Eleventh and Twelfth Finance Commissions, Stat. 
wise; 

(b) details of proposals placadlo the Twelfth 
Finance Commission vis-a-vis the allocation made to each 
of such States; 

(c) whether the Government makes efforts to 
ensure proper utilisation of the funds; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) Allocation 
of funds to the States of the North East by the Eleventh 
and Twelfth Finance Commission are given below: 

(Rs. Cro,.) 

State Eleventh Rnanee Twelfth Finance 
Commission Commission 
(2000-05) (2005-10) 

Arunachal Pradesh 2319.77 3525.56 

Assam 13423.71 24329.40 

Manipur 32ZS.38 6870.20 

Meghalaya 2971.29 4367.77 

Mizoram 2538.53 4660.91 

Nagaland 4454.79 7453.41 

Sikklm 1635.98 1829.14 

Trlpura 4376.20 8417.00 

(b) State Governments are required to project their 
requirements to the Finance Commls.lon for Its award 
period a. per Its Terms of Reference. Copy of the Report 
of the Twelfth Finance Commission Indicating its Terms of 
Reference was laid on the Table of the Hou.e on 26th • 
February, 2005. 

Finance Commission after considering the views of 
State Governments and Central Government, as contained 
in their Memoranda to the Finance Commillion, make, Ita 
own as .... ment of the requirement of the Stat .. under 
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various sectors. In making Its recommendations the Finance 
ConvnI.1ion take. into account the resource. of the States 
and Its expenditure liabilities for its award period. States 
in their memoranda to Twelfth Finance Commission 
reque.ted for grantl for tackling certain state specific 
issue •. Twelfth Finance Commission made an as .... ment 
of the more pressing need. of the states and details of 
grants-in-aid allocated by it for specific needs are given in 
the ltatement enclosed. 

(c) and (d) For moriitoring proper utilisation of fundi, 
Central Review Committe .. have been con.tlMed by the 
Govemment of India. High level Committee headed by 
Chief Secretary have been constituted In every State. These 
Committees will be responsible for monitoring both flnanciaf 
and physical targets and for ensuring adherence of the 
specific conditionaflties in respect of each grant, wherever 
applicable as per the recommendatl~n. of the Finance 
Commis.ion and the guidelines issued by Ministry· of 

State 

Finance. 

StaMment 

Proposals of the States to Twelhh Finance Commission vIs-a-vi. the allocation made 
ro each of .uch States lor ,pecHic ".ads 

Proposal. of State 

(R •• crore) 

Grant.-In-a/d 
recommended by TFC 

Arunacha' Pradesh 12 T,.. .. ury Buikfings and 5 sub-
treasury buildings ( Rs.10 crores) 

RI.10 era,... 
Alsam 

Manipur 

Meghalaya 

Mlzoram 

Nagaland 

Sikkim 

Tripura 

[TraMlaflon] 

(i) Development of Urban Areas 
(Rs.924 crores) 

(ii) Health Infra.tructure (R •. 9.00 cror •• ) 

(I) Secretarlate Complex (Rs.3.50 crorel) 
(II) Sports Complex (Rs.16.07 crore.) 
(iii) Loktak (Rs.32.88 crores) 

(I) Zoological park (RI.lO crore.) 
(ii) Botonical Garden (R"S,OO creres) 

(i) Bamboo Flowering (Rs.S66.00 crore.) 
(Ii) Sports Complex (Rs.50.00 crorea) 

(i) Health Facilities (Rs.17.92 crores) 
(ii) Assembly Secretariat (Rs.34.60 crores) 

Construction of Airport (R •. 174 crores) 

(I) Construction of Capltaf Complex (Rs.28.91 crores) 
(ii) Establishment of 150 bedded 

Holpltal for Dhafal District at Kula! Rs.11.99 crore) 
(iii) Construction model prison at 

Bishalgarh (Rs. 11 crore) 

Rs.121 cro,... 

Rs.9.00 crores 

R •• 3.S0 crore. 
Rs.15.00 crore. 
Rs. 11.50 crorea 

R •. 30 CI'C)N' 

R •• S.OO crore. 
Rs.40.00 crore. 
R'.2S.00 crore. 

R •. 15.00 crores 
Rs.30.00 crores 

Rs.1oo crore. 

Rs.2B.OO crore. 
Rs. 11.00 crore 

RI.10.00 crorel 

(b) If 10, the detaila thereof: and 

SettIng of Hydro Poww Project In Brahamputra Yalley 

2579. SHRI RASHEED MASOOD: Will the Mlnllter 
of POWER be pleased to state: 

(e) the time by which the project II likely to be 
commenced? 

THE MINISTER OF POWER (SHRI SUSHIL KUMAR 
SHINDE): (a) to (c) Karbi Langpi (Lower Boorpanl) Hydro-
electric project (2x50 MW) I. under con.truction In Allam 
In Brahamputra Vafley and ia Hkefy to be commluloned In 
2006-07. In addition, 4 hydro-electric .chemel, namely, 

(a) whether the Govemment propoNI to Nt up a 
Hydro Power Project In Brahamputra Valley of Alaam and 
Chlndwfn YaUey of Myanmar; 
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Karbi Langp/ Intermediate Stage (60 MW), Amring (33 
MW), Upper Borpanl (60 MW) and LOWfir Koplli (150 MW) 
are under survey and investigation In Assam. 

Tamanthl Multi-purpose Project (1200 MW) in 
Myanmar on Chindwin River has been identified as a 
likely mutual benefit project between India and Myanmar. 
The Detailed Project Report (DPR) being prepared by the 
Government of Myanmar is likely to be ready by January, 
2008, after which the Government of Myanmar and Govern-
ment of India will take a decision on the imple-menlation of 
this project. 

(Eng/ish) 

Commonwealth Game. 2010 

2580. SHRI SARVEY SATHYANARAYANA: Will the 
Minister of URBAN DEVELOPMENT be pleased to state: 

(a) whether the Delhi Development Authority is 
making all eHorts to construct the Games Vii/age within 
the scheduled period; 

(b) if so, the details thereof; 

(c) the present position thereof; 

(d) whether DDA has approached Railway 
Ministry to seek cooperation In regard to construction work 
for Commonwealth Garnes in 2010; and 

(e) if so, the response received so far in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and 
(b) The Delhi Development Authority (DDA) has informed 
that it has prepared time lines for completion of the 
construction of Games Village by December, 2009 and all 
temporary overlay worf(s by August, 2010. 

(c) The DDA has Indicated that financial consul-
tants and environment impact assessment consultants 
have been appointed. The change of land-use for the 
rHidential zone of the Games Village has al80 been taken 
up tor approval. 

(d) lind (e) The DDA hu stated that the cooperation 
of Mlniltry of Railways has been lought and response 
from that Ministry has been encouraging. 

Strengthening of Northern Po .. r Grid 

2581. SHRI B. MAHTAB: Will the Minister of POWER 
be pleased to ltate: 

(a) whether the Northern Power Grid has been 
integrated with the North Eastern Power Grid; 

(b) if so, the main objectives thereof; 

(c) whether the Northem States are going to be 
benefited therefrom; and 

(d) if 10, to what extent? 

THE MINISTER OF POWER (SHRI SUSHIL KUMAR 
SHINDE): (a) to (d) Northem Power Grid is presentfy not 
Integrated with the North-Eastem Power Grid. However, 
North-Eastem Grid is operating In synchronism with the 
Eastern Grid which is connected to Northem Grid through 
500 MW HVDC back to back link at Sasaram. Synchronous 
interconnection of Northern Grid with the Eastern Grid 
through 400 kV East North Inter-connector (associated 
with Tala HEP) has been planned with the objectives of 
improved frequency stability and transfer of additional 
surplus power of up to 1000 MW from Eastern Region to 
Northem Region. 

Development of Slum 

2582. SHRI PARSURAM MAJHI: Will the Minister of 
HOUSING AND URBAN POVERTY ALLEVIATION be 
pleased to state: 

(8) wheth.r the Japan Bank for International 
Cooperation (JBle) has Identified some slum .,eas in 
various cities in the country for providing grants for their 
development; 

(b) If so, the details thereof; and 

(c) the names of the cities In which slum area are 
being developed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION (KUMARI 
SEWA): (a) to (c) Information Is being collected and will 
be laid on the Table of the Sabha. 

Tehrf Hydro Power ProJect 

2583. SHRI DUSHYANT SINGH: Wltl the MIni,ter of 
POWER be pleased to state: 

(a) the generation capacity of T.hri Darn Project; 

Cb) whether the above project hal started 
commercial production; 

(c) if so, the names of the beneficiary States from 
thatPowerP~ect;and 
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(d) the share of Rajasthan right from first phase 
till the peak stage? 

THE MINISTER OF POWER (SHRI SUSHIL KUMAR 
SHINDE): <a) The Tehri-Hydro Power Complex comprises 
of Tehri Dam & HPP Stage-I (1000 MW), Tehri Pumped 
Storage Plant (PSP) Stage-II (1000 MW) and Koteahwar 
Dam & HPP (400 MW). 

(b) The first Unit of 250 MW of Tehrl Dam & HPP 
Stage-I (1000 MW) was synchronized with Northern grid 
on 17.07.2006 and commissioned on 30.07.2006. 

(c) and (d) The allocation of power generated from 
lehri Stage-I (1000 MW) to the various beneficiary states 
Including Rajasthan Is as betow:-

Haryana 43 

Himachal Pradesh 28 

Jammu and Kashmir 48 

Punjab 77 

Rajasthan 75 

Uttar Pradesh 374·· 

Uttaranchal 147" 

Chandigarh 6 

Delhi 103 

Unallocated 99 

Total 1000 MW 

• Including 120 MW (12%) free power to host Ilate. 

•• Including 220 MW equity share against 25% equ"y. 

Appointment on Compa.llona. Ground 
In Inlurllnce Companlel 

2584. SHRI SHAILENDRA KUMAR: Will the Minister 
of FINANCE be pleased to ~tate; 

(a) The policy on compassionate appointment in 
public sector insurance companies; 

(b) the number of appointments on compa-
ssionate ground provided during 2004-05 and 2005-'06 till 
July 31, 2006 In United India Insurance Company limited; 

(c) the number of applications pending for 
appointment on compaaalonate ground for Group 'c' and 
'0' posta In United india Insurance Company limited; 

(d) the reasons for their pendency so far; and 

(e) the time by which the pending applicants are 
likely to be appointed on compassionate ground? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) The 
scheme of compassionate appointment in Group 'c' and 
'0' posts to the dependents of employees who die in 
hamess In Public Sector General Insurance Companies 
has been substituted by a scheme of Lumpsum Monetary 
Compensation (Grant) w.e.f. 01.06.2002. 

(b) In respect of death of employees which 
occurred prior to 01.06.2002, the previous scheme of 
compassionate appointment was applicable and as such 
eligible dependents have been given appointment on 
compassionate grounds. The number of such appointments 
provided during the year 2004-05 and 2005-06 In United 
India Insurance Co. Ltd. (UIICL) is as under:-

2004-05 Nil 

2005-06 8 

(c) to (e) UIICL has reported that two applications 
were pending with It for want of certain documentsl 
clarifications from the applicants, who have been reminded 
for submitting requisite papers and would be considered 
thereafter. 

Notarle. 

2585. SHRI G. KARUNAKARA REDDY: Will the 
Minister of LAW AND JUSTICE be pleased to state: 

<a) the number of central Notary Public appointed 
during each of the last three years, State-wise; 

(b) the number of posts of Notary Public lying 
vacant, State-wise; and 

(c) the time by which all these posts are likely to 
be filled? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI K. VENKATAPATHY): (a) A State-
wise statement-I showing the number of Central Notary 
Public appointed during each of last three years, is 
enclos.d. 

(b) A State-wise statement-II showing the maxi-
mum number of Notarle. to· be appointed by the Centra! 
Government and the Number of Notaries hal been 
appointed by the Central Government, II enclOled. 
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(c) No time limit has been prescribed for 2 3 4 5 
appointment of Notary in the Notaries Act 1952 and Notaries 
Rules 1956. 21 Meghalaya 

Stetement-' 22 Sikklm 

The St.telUT-wise number of Public Notaries appointed 23 Mlzoram 
by the Central Govemment during last three years I .•. 

24 Arunachal Pradesh from 2003 to 2005 

SI. Name of the Number of Notaries 25 Goa 01 

No. StatelUT appointed during last 26 Utt&ranchal 02 
three year i.e. from 

2003 to 2005 27 Chhattllgarh 03 01 
2003 2004 2005 

28 Jharkhand 
2 3 4 5 

29 Deihl 08 17 11 
Andhra Pradesh 02 03 20 

30 Andaman and 

2 Assam Nlcobar Island 

3 Bihar 01 01 31 Lakshdweep 

4 Gujarat 08 15 53 
32 Dadra and Nagar 

Have Ii 
5 Kerala 04 25 05 33 Daman and Diu 

6 Madhya Pradesh 03 01 34 Pondicherry 

7 Tamil Nadu 02 04 36 35 Ct.andigarh 

8 Maharashtra 28 35 110 Statement." 

9 Karnataka 08 09 17 The StatelUT-wis. number of Public Notaries 

10 Orissa 01 
appointed by the Central Government .. on 14-8-2006 

SI. No. Name of the Number of Quota . 
11 Punjab 18 32 69 StatelU.T. Notarie. earmarked 

12 Rajasthan 10 17 21 appointed for StatelU. T. 

13 Uttar Pradesh 33 48 110 2 3 4 

14 Weat Bengal 03 04 02 Andhra Pradesh 52 575 

16 Jammu and Kashmir 2 Allam 01 575 

16 Nagaland 3 Bihar 09 925 

17 Haryana 31 43 55 4 GuJarat 207 625 

18 Himachal Pradesh 5 Kerala 58 375 

19 Manlpur 8 Madhya Pradesh 18 1126 

20 Trlpura 01 7 TamU Nadu 89 725 
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1 2 3 4 Misuse of Tax Concession. 

8 Maharashua 504 875 2586. SHRt RAGHUNATH JHA: Will the Minister of 

9 Kamataka 181 675 
FINANCE be pleased to refer to the reply given to usa 
NO.864 dated February 24, 2006 regarding misuse of tax 

10 Orissa 07 750 concession by private institutions and state: 

11 Punjab 430 638 (a) whether the information has since baen 
collected; 

12 Rajasthan 261 800 
(b) if so, the details thereof; and 

13 Uttar Pradesh 671 1750 
(c) If not, the action taken thereon? 

14 West Bengal 140 450 
THE MINISTER OF STATE IN THE MINISTRY OF 

15 Jammu and Kashmir. 350 FINANCE (SHRI 5.5. PALANIMANICKAM): (a) Yes, Sir. 

18 Nagaland 200 (b) The details are given in the statement 
enclosed. 

17 Haryana 453 713 
(c) Does not arise. 

18 Himachal Pradesh 04 300 
St.tement 

19 Manipur 225 

20 Tripura 04 
(a) Yes, Sir. 

100 

21 Meghalaya 175 
(b) Insofar as Direct Taxes is concerned. no 

centralised database is maintained. However. In80far as 

22 Sikkim 100 
Indirect Taxes Is concerned. the number of cases detected 
during the last three years and amount involved therein II 

23 Mizoram 200 given below: 

24 Arunachal Pradesh 325 Year Number of Duty involved 
cases detected (RI. In crore) 

25 Goa 04 50 
2002-2003 172 140.01 

28 Uttaranchal 13 325 
2003-2004 180 346.014 

27 Chhattlsgarh 04 400 
2004-2005 248 407.756 

28 Jharkhand 01 450 
2005-2006 152 722.006 

29 Dalhl 329 488 (upto January. 2006) 

30 Andaman and 50 (e) Inlofar as Direct Taxes Is concerned. al 
Nicobar Island mentioned in part (b) above. no centralized data Is 

maintained. However. Insofar as Indirect Ta)(es Is 
31 Lakshadweep 25 concerned, no such case against private hospitals and 

32 Dadar and Nagar Haveli 25 
nursing homes has been booked. 

33 Daman and Diu 50 (d) Insofar as Direct Taxes is concerned. as 
\ 

mentioned In part (b) above. it I. not possible to furnish 
34 Pondieherry 01 100 the information. However. insofar as Indirect Tax.. Is 

concerned. during the last three years four charitable trusts 
35 Chandigarh 25 38 were found to mlluse tax exemptions. 
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(e) Under the Income Tax Act, it Is mandatory 'or 
wholly and partly charitable or religious trusts to file their 
income tax returns, subject to certain conditions. Further, 
any notified fund or institution established for charitable 
purposes having national or state importance, notified 
wholly public; religious or wholly public religious and 
charitable trust or institution, university or other educational 
Institution existing solely for educational purposes and not 
for purposes of profit or any hoSpital or other medical 
institution existing solely for philanthropic purposes and 
not for purposes of profit are required to file their income 
tax returns, subject to certain conditions. 

It Is also proposed to make It mandatory for any 
university or other educational Institution existing solely 
for educational purposes and not 'or purposes of pro'it 
and any hOlpital or other medical Institution exlltlng lolely 
for philanthropic purposes and not for purposes of profit to 
file their income tax returns annually through Taxation 
Laws (Amendment) Bill, 2005 which is to be passed by 
the Lok Sabha. 

Foreign Debt 

2587. SHRI S.K. KHARVENTHAN: WiU the Minister 
of FINANCE be pleased to state: 

(a> .the total foreign debt outstanding against the 
country a10ngwlth Its percentage in the GOP; 

(b) whether there has been any increale or 
decrease in the amount of foreign debt during the last 
three yearl; 

(c) if so, the details thereot; and 

Cd) the Iteps taken by the Government to reduce 
the debt burden? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) Total 
foreign debt outstanding at end-March 2006 amounted to 
US$ 125.18 billion and its share in GOP was 15.8 percent. 

(b) and (c) India's external debt has increased during 
the last three years in US dollar terms. However. aa a 
percentage of GOP, India's external debt has declined 
during this period. The details are given In the following 
Table. 

Table India's External Debt (USS billion) 

At end· March 

2004 2005 2006 

(i) Total Extemal Debt 111.64 123.20 125.18 

(ii) External debt as % of GOP 17.8 17.3 15.8 

(d) Government follows a prudent external debt 
management policy to keep external debt within 
manageable limits. The policy focus is on coneesslonaJ 
loans. longer maturity profiles. cloae monitoring of short-
term debt and laying emphasis on non-debt creating capital 
nows. 

L0W8r Subanalrl Hyclel Power Project 

2588. SHRI M.K. SUBBA: Will the Minister of POWER 
be pleased to state: 

Ca) whether any preconditlona and suggealions 
were spelt out 'or grant of Environment clearance for the 
Lower Subanalri Hydel Power Project: 

(b) if 10. the details thereof; and 

(c) the ateps taken In pursuance of these 
suggestiona and to meet these conditions? 

THE MINISTER OF POWER (SHRI SUSHIL KUMAR 
SHINDE): (a) Yes, Sir. 

(b) and (c) The details 0' the specific and general 
conditions prescribed by the Ministry of Environment & 
Forests (MOEF), while according environment clearance 
to the Lower Subanslrl Hydroelectric Project (2000 MW) of 
National Hydroelectric Power Corporation Limited (NHPC) 
in Arunachal Pradesh and the atatus of compliance of 
theae conditions are given In the statement enclosed. 

Statement 

51. No. Part-A: Specific Conditions 

i. 

2 

(a) Rehabilitation as per Resettlement and 
Rehabilitation (R&R) Plan in Environment 
Management Plan (EMP> report. 

(b) Constitution of a MonitOring Committee for 
implementation of R&R Plan. 

Status of Compliance 

3 

Allotment of 40 ha land for resettlement of the 
Project Affected Families (PAFa) is to be done by 
the Deputy Commill'loner, Welt Slang District, 
Along. R&R site has been identified & surveyed. 
Fonnal handing over of land Is under process. 
A Committee has been conatltuted by Deputy 
Commissioner (DC). Welt Siang ~istrict, Along. 
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1 

iI. 

iii. 

Iv. 

v. 

vi. 

vii. 

2 

The catchment area Identified for treatment of 
1,663 ha. is to be treated In three years as per 

Catchment Area Treatment (CAT) plan. 

Minimum flow of water Is to be 6 CUS8C8 during the 
lean season in the pools Immediately downstream 
of tha dam. 

Baseline data of coliform count is to be collected 
and monitored periodically as a part of the water 
quality analysis. 

Identification of orchids at species leve/Is to be 
carried out before the .ubmergence of the area, 
Appft'prlate action shall be taken to ensure that 
rare orchid flora along with host trees are not 
threatened. 

A hatchery i. to be created in the vicinity of the 
proposed Subansiri reservoir. The hatchery should 
have all the required aquaculture facilities for 
devetopment of artificial seed production of 
migratory fishes for stocking in the reservoir and 
river stretch. 

The local aquatic fauna of the river, particularly 
the fishe., snails, prawns and crabs Is to be 
documented and identified scientifically. 
PoaaibIe impact of reservoir creation on the 
availability or otherwise, of these aquatic 
fauna should also be assessed to enable long 
term conservation of these fauna, as well as ensure 
their availability to the local population. 

vIIi. A comprehensive one year study on biodiversity 
and habitat conservation with reference to the 
submerged area ia to be undertaken. Efforts 
should also be made to identify the migratory 
routes of wildlife in the vicinity. 

Ix. Efforts must be made to employ maximum number 
of local people in not only unskilled category but 
al80 in 8eml skilled and Ikllled categories by making 
provisions for Imparting skills through training . 
to Hlected Iocala. 

3 

CAT Plan Is under scrutiny of Forest Dept, 
Government of Arunachal Pradesh, Itanagar. The 
State Forest Department has been requested to 
submit the Annual Plan of Operation (APO) for 
CAT and· modalities of releasing payments 
(annuallylhalf yearly) in line with the targets fixed 
by the MOEF. APO is yet to be received from the 
State Forest Department. 

This condition will be complied after 
commissioning of the project. 

Water quality analysis, including coliform count, of 
Subanslrl river Is being conducted with the help of 
Pollution Control Board of Asaam (PCBA). 

The State Forest Research Institute (SFRI), 
Itanagar, Arunachal Pradesh has been entrusted 
with the task of carrying out survey and 
identification of orchids at species level In the 
submergence area of the project. 

This .tudy Is under process to be awarded to Central 
Inland Fisheries Research Institute (C/FRI), 
Barrackpore, Koikata. 

These studl .. are under process to be awarded In 
favour of Zoological Survey of India, Kolkata and 
Guwahatl University. 

Training has been given to 48 local youth from 
North Lakhlmpur, Assam In various di.clpllnes like 
Welding, and Computer Operation. ' 
28 local youth of Arunachal Pradesh are undergoing 
training at Industrial Training Institute (ITI), Roolng & 
TabariJo Arunachal Pradesh. 
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1 

x. 

2 

Once the construction of dam Is completed the 
down stream water flow wiH be reduced. 

Specifically from head race to tail race tunnel 
flow of the river will slow down substantially, 
which may give rise to breeding of mosquitoes. 
To check mosquito breeding in this portion a 
minimum rate of flow of water at 60 cmlsec should 
be maintained. This part of the river should be 
properly channellsed so that no pools and poodles 
are allowed to be formed. Specific measures to 
alleviate the problems of malaria/mosquito breeding 
will have to be made a part of this project. 

SI.No. Part: B General conditions. 

i. Adequate free fuel arrangement should be made 
for the labour force engaged in the con.lrUCIion 
wortt at project cost so that Indiscriminate 
felling of trees is prevented. 

ii. Fuel depot may be opened at the site to provide 
fuel (kerosenelwoodlliquified Petroleum Gas 
(LPG)). Medical & recreational facilities should 
.. so be provided to the labourers. 

iii. All the labourers to be engaged for construction 
works should be thoroughly examined by 
health personnel and adequately treated 
before ISluing them work permit. 

Iv. Restoration of construction area Including dumping 
site of excavated materials should be ensured by 
leveling, filling up of burrow pits, landscaping etc. 
The area should be properly treated with 
suitable plantation. 

v. Financial provision should be made in the total 
budget of the project for Implementation of 
the above suggested measure •. 

vi. A Multi-dlscipli:1ary committee should be constituted 
with representatives from various discipline. 
of forestry, ecology, wildlife, soli conservation, NGO 
etc. to oversee the effective Implementation of the 
suggested safeguard measures. 

viI. Six monthly monitoring reports to be submitted to 
the Ministry of Environment & Forests and Its 
Regional Office, Shiliong for review. 

3 

This would be taken care of, after the construction 
oftha Dam. 

Statu. of Compliance 

The major contractors are maldng suitable 
arrangements 'or providing fuel to their labourersl 
workers. 

One LPG Depot hu been opened In the project after 
obtaining necessary permi •• lon. The maJor contrac-
tors have aI.o been In.tructed to provide the 
requisite facilitl .. to the labourers WOItdng wtIh 
them. 
The health check up/aw .... ne •• camps .... being 
regularly conducted to examine the h .. lth of project 
labourers. 

The condition is being complied. 

The nece.sary provision In the budget has been 
made. 

A Multl-dlsclplinary committee has been 
constituted on 20.04.2004 with representatives 
from MOEF, State Forest Department and various 
dlsc:ipllnes Including a member from NOO to 
ove"'. effective Imptementatlon of various 
.nvlronmental safeguards for the Project. 

Reports are being furnished regularly. 
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Performance of RRBs 

2589. SHRI K.C. PALLANI SHAMY: Will the Minister 
of FINANCE be pleased to state: 

(a) the number of Regional Rural Banks functio-
ning in the country, State-wise; 

(b) the profits and losses suffered by these banks 
during the last three years, State-wise; 

(c) the reasons for incurring losses, if any; and 

(d) the steps taken by the Government to make 
loss making RRBs into profitable. 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
As on 31st March 2006,133 Regional Rural Banks (RRBs) 
were functioning in the country. The State-wise number of 
RRBs making profits and losses during the last three 
years, is given in the statement enclosed. 

(c) The main reasons of losses in ARBs are: 
limited area of operation, low volume of business, narrow 
banking, high establishment and administrative cost, low 
margin and hi~h percentage of Non-performing Assets 
due to poor recovery of loans, accumulated losses which 
are non-income generating assets in the RRBs. 

(d) As recommended by the Advisory Committee 
on flow of credit to Agriculture and related activities (Vyas 
Committee), Government has initiated the first phase of 
amalgamation of RRBs to make them viable and profitable 
units. Aa on 31st March, 2006, Government has issued 
notifications amalgamating 89 ARBs into 26 new entities. 
Other steps taken to Improve the performance of RRBs 
are as under: 

. ,~ ..... 
AABs have been al'l0;f:ed. to finance non-target grqup. 

Shifting of non· viable branches to business potential 
places. 

Relaxation ir. service area Approach. 

De-regulation of intereat· ondepoait and advances. 

Relaxation in investment norms •. 

To devise new products and also venture into non-
banking activities viz. sale of insurance policies, 
disbursement of pension and handling G~vernment , 
business. 

NABARO has also been Imparting/supporting training 
for skill upgradation of RRB officials, conducting 
Organizational Development Intervention, Exposure visits, 
etc. to build capacity and enhance efficiency. 

Statement 

No. of RRBs functioning in the country and RRBs making profits and losse. during last thr •• years 

SI. No. Name of the State No. of RRBs Making Profit during Making loss during 
As on 31.3.06 2003-04 2004-05 2005-06* 2003·04 2004-05 2005·06* 

2 3 4 5 6 7 8 9 

Andhra Pradesh 8 15 16 8 0 0 

2 Arunachal Pradesh 0 0 0 1 

3 Assam 2 5 4 2 0 0 

4 Bihar 5 7 7 2 9 9 3 

5 Chhattlsoam 5 5 4 4 0 1 

6 Gujarat 3 9 9 3 0 0 0 

7 Haryana 2 4 4 2 0 0 , 0 

8 Himachal Pradesh 2 2 2 2 0 0 0 

9 Jammu and Kashmir 3 2 2 2 

~ 
" 
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2 3 4 5 6 7 8 9 

10 Jharkhand 6 3 5 4 3 1 2 

11 Karnataka 7 13 13 7 0 0 0 

12 Kerala 2 2 2 2 0 0 0 

13 Madhya Pradesh 19 14 17 19 5 2 0 

14 Maharaahtra a 9 a 6 2 2 

15 Manlpur 0 0 0 1 1 

16 Meghalaya 1 1 0 0 0 

17 Mlzoram 1 0 0 1 0 

18 Nagaland 1 0 0 0 1 1 1 

19 OriS68 8 5 6 5 4 3 3 

20 Punjab 3 5 5 3 0 0 0 

21 Rajasthan 8 12 13 7 2 1 1 

22 Tamil Nadu 3 3 3 3 0 0 0 

23 Tripura 1 1 0 0 0 

24 Uttar Pradesh 20 35 35 20 1 0 

25 UUaranchal 4 3 4 3 0 1 

26 West Bengal 9 8 6 6 3 3 

Total 133 183 186 112 33 30 21 

• Note: Due to the amalgamation ot certain RRBa. the number haa reduced in the year 2006-C18. 

Nano-Technology MI.8Ion programmes, Research and Development (R&D) progra-
mmea, e.tablish centre. of excellence, promote institution-

2590. SHRI E.G. SUGAVANAM: Will the Minister of industry linked projects through Increa.ed public prlvat. 
SCIENCE AND TECHNOLOGY be pleased to state: partnerships, promote entrepreneur.hlp through •• tabU..,-

(a) whether the Government has launched Nano-
ment of buslne.. incubators. etc. as a part of Its Nano 
Science and Technology Miaslon. 

Science and Technology Mission; 

(b) if so, the salient features thereof; and 
Genetic EnglnHrlng 

if not. the time by which it is likely to be 2591. SHRI RANEN BARMAN: Will the Minister of 
(c) 

SCIENCE AND TECHNOLOGY be pleased to atate: 
launched? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
(a) whether Genetic Engineering has been attrac-

ting growing intere.t of the acientiflc community across the 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL world, Including India; 
SIBAl): (a) to (c) The Government plans to launch a variety 
of educational and Human Resource Development (HRD) (b) if so, the details thereof; 
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(c) the steps taken by the Government to 
encourage research in Genetic Engineering, particularly 
with a view to enable development in the fields of 
agrlcuiture, floriculture, fisheries and animal husbandry; 
and 

(d) the details of genetic engineering research 
facilities available, as well as projects presently uncHtr 
implementation in the country particularfy in West Bengal? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAL): (a) and (b) Yes, Sir. There is growing interest 
among the scientific community to work in the area of 
Genetic Engineering as It enables the scientists to transfer 
desirable genes from any source plant, animal, bacterfa or 
viral into other organlams. Besides developed countries, 
many developing countries have been conducting research 
making use of genetic engineering techniques in agriculture 
and allied areas. In India this Is a fast growing area and at 
present there are around 300 institutions in public and 
private sector which are working on research programmes 
relevant to important sectors including agriculture. 

(c) The Govemment is making concerted eHorts 
for promoting and strengthening this area by providing 
research facilities and supporting research programmes 
covering both basic and applied aspects in the field of 
agriculture, floriculture, fisheries and animal sciences. 

(d) The Govemment had earlier set up three 
Genetic Engineering Units in Jawaharlal Nehru University, 
New Deihl. Indian Institute of Science, Bangalore and 
Banaras Hindu University. Varanasi. Presently, a Centre 
for Genetic Engineering and Strain Manipulation is being 
supported at Madurai Kamaraj University, Madurai. The 
Government has also established a National Centre for 
Piant Genome Research in New Delhi to work in the area 
of plant genomica. In addition, Centres for Plant Molecular 
Biology were established at seven national institutions 
and universities for promoting plant molecular biology 
research including application of genetic engineering for 
crop improvement. There are many other general 
universities, state agricultural universities, national 
agricultural research institutions which have developed 
fairly good competence for undertaking research in this 
field. 

The Government is supporting research programmes 
on application of genetic engineering techniques for 
improving the productivity of our important crops through 
reducing their losses due to biotic and abiotic stress .. , 
heterosis breeding and improving their nutritional quality. 

In the area of animal sciences eHorts are being made for 
use of genetic englneerinn techniques to develop lultable 
transgenic animals. vaccines and animal feed. while 
fisheries area, programme Is being pursued for developing 
transgenic fish for various purposes. 

In West Bengal. Bose Institute, Kolkata; Bldhan 
Chandra Krishi Vishwavidyalaya. Kalyani; and Indian 
Institute of Technology, Kharagpur are being supported for 
developing transgenie rice resistant to salinity & drougl:lt, 
tungro viral disease and improved mustard respectively. 

UtIII.Uon of Funda by 
Gram Panchayata 

2592. SHRI HITEN BARMAN: Will the Minister of 
RURAL DEVELOPMENT be pleased to state: . 

(a) whether the funds earmarked for the cons-
truction of pavement, drains. cleanliness and setUng up of 
hand pumps are spent on the prescribed pUrpo88l by 
Gram Panchayats In Sikklm; 

(b) if not, the action taken against the persons 
responsible for It; 

(c) whether any audit is being conducted by 
Dlstrfct Magistrates In this State; 

(d) If 10, the details thereof and if not, the reasons 
therefor; 

(e) whether the Govemment proposes to utili .. 
the .. funds through D.Ms on the line of M.P.L.A.D.S; and 

(I) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI 
SURYAKANTA PATIL): (a) As per information received from 
the Govemment of Sikklm, no specific funds are eannarked 
for cleanllnels of drains and pavements in Sikkim through 
the Total Sanitation Campaign or State budget to the Rural 
Management & Development Department, Sikklm. 

(b) Does not arise. 

(c, and (d) No audit II conducted by the District 
Magistr~tel. However, audit of various. achem .. ' under 
Rural Management & Development Department Is 
conducted by CAG. 

(e) and (f) Not applicable. 
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Bang_lora Traffic Improvement Project 

2593. SHRI MILIND DEORA: Wilt the Minister of 
URBAN DEVELOPMENT be pleased to state: 

(a) whether KarnatakaGovernment Is planning 
to implement a Bangalore Traffic Improvement Project to 
tackle traffic problem in the State capital; 

(b) If so, the total expenditure likely to be incurred 
on it: 

(c) the time by which this project is likely to be 
implemented; 

(d) the money earmarked for it in the financial 
year 2006-07; 

(e) whether ten point programme will be prepared 
with the participation of the Bangalore Mahanagar Palika 
(BMP) and by related Agencies; 

(f) if so, whether any financial assistance has 
been sought from the Wortd Bank; and 

(g) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): <a) to (g) 
The subject matter of the question entirely relates to the 
State Government. However, information is being collected 
from the Government of Karnataka and wUI be laid on the 
Table of the House. 

Strengthening Tran.ml •• 'on Une 

2594. PROF. M. RAMADASS: Will the Minister of 
POWER be pleased to state: 

(a) whether 800 KV Transmission system between 
Kishanpur and Moga which was scheduled for completion 
in March, 1998 at a cost of Rs.417.71 crores has not been 
completed so far; 

(b) if so, the reasons for such inordinate delay; 

(c) the extent of cost overrun on account of this 
delay; and 

(d) the time by which the work is likely to be 
completed? 

THE MINISTER OF POWER (SHRI SUSHIL KUMAR 
SHINDE): (a) to (d) The scheme for Kishanpur-Moga 
Transmission System consisting of two circuits of 800 kV, 
was originally approved in May, 1993 at an estimated cost 
of RS.417.71 crore (based on 2nd quarter, 1992 price 
level) with an implementation schedule of 58 months from 
the date of investment approval. The project, however. got 
delayed mainly on account of repeated failure of towers 
due to Inadequate design of the structures. The two circuits 
of the transmission system were completed in March, 2000 
and January, 2001 respectively. The Revised Cost Estimate 
of Rs.938.48 crore (based on 4th quarter, 1999 price level) 
was approved for this project by the Government in July, 
2002. 

Setting up of Power Project. 

2595. SHRI JUAL ORAM: Will the Minister of POWER 
be pleased to state: 

(a) the number of Central sector power projects 
proposed to be set up during Eleventh Plan; 

(b) the names of the States where these Central 
sector power projects are proposed to be set-up; 

(c) the power generation capacities of these 
projects; and 

(d) the target Ht for their commercial production? 

THE MINISTER OF POWER (SHRI SUSHIL KUMAR 
SHINDE): (a> to (d) A statement showing details 01 the 
generation projects, tentatively identified for being sel up 
in Central Sector during 11th Plan, is enclosed. 

Statement 

List of Central Sector Projects (Tentative) for likely Benefits during 11th Plan 

SI. Plant Name State Agency Sector Ultimate Benefits Likely Year of 
No. Capacity 11thPIan Benefit 

(Mw) (2007-12) 

2 3 4 5 8 7 8 

Central Sector 

Hydro 

1 Palttati-Ii HP NHPC C 800 800 2009·10 

2 Chamera-III HP NHPC C /231 231 2010-11 

,. 
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1 2 3 4 5 6 7 8 

3 Parbati-III· HP NHPC C 520 520 2010-11 

4 Baglihar-I J&K NHPC C 450 450 2007-08 

5 Sewa-II J&K NHPC C 120 120 2007-08 

6 Uri-II J&K NHPC C 240 240 2009-10 

7 Nlmoo Bazgo J&K NHPC C 45 45 2010-11 

8 Chutak J&K NHPC C 44 44 2010-11 

9 KoUibhel-St IA Utt.ranch .. NHPC C 195 195 2010-11 

10 Kotllbhel-St.lB Uttaranchal NHPC C 320 320 2010-11 

11 Omkareshwar MP NHDC C 520 520 2007-08 

12 Teesta Low Dam-III we NHPC C 132 132 2007-08 

13 Teesta Low Dam-IV we NHPC C 160 160 2009-10 

14 Subansirl Lower ARPR NHPC C 2000 2000 2010-11 

Sub-Total (NHPC) 5777 

15 Rampur HP SJVNL C 412 412 2010-11 

Sub-Total (SJVNL) 412 

16 Koteshwar Uttaranchal THDC C 400 400 2008-09 

17 Tahrl PSS Uttaranchal THDC C 1000 1000 2009-10 

18 Vishnugadpipalkoti Uttaranchal THDC C 444 444 2011-12 

Sub-Total(THDC) 1844 

19 Kameng ARPR NEEPCO C 600 600 2010-11 

Sub-Total(NEEPCO) 600 

20 Kol Dam HP NTPC c 800 800 2008-09 

21 Lohari Nagpala Uttaranchal NTPC C 600 600 2010-11 

22 Tapovan Uttaranchal NTPC c 520 520 2011-12 
Vishnugarh 

23 Lata Tapovan Uttaranchal NTPC C 171 171 2011-12 

24 Rammam St III we NTPC C 120 120 2011-12 

Sub-Total (NTPC-Hydro) 2211 

Sub-Total (Hydro Centre) 10844 

Thermal 

Dadri Ext UP NTPC C 980 980 2009-10 

2 Sipat I CHG NTPC C 1980 1980 2007-09 

3 BhUa! V CHG NTPC C 500 500 2007-08 
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2 3 4 !j 6 7 8 

4 Korba III CHG NTPC C 500 500 2009-10 

5 Ennore-V TN NTPC+TNEB C 1000 1000 2010-12 

6 Simhadri-Ext AP NTPC C 1320 1320 2011-12 

7 Barh Bihar NTPC C 1980 1980 2008-11 

8 Barhll Bihar NTPC C 1320 660 2011-12 

9 Nabinagar Bihar NTPC C 1000 1000 2010-12 

10 Integrated Orissa NTPC C 3200 800 2011-12 
Proj. Oarlpali 

11 North K Pura Jharkhand NTPC C 1980 1980 2010-'2 

12 Farakka Stage-III WB NTPC C 500 500 2009-10 

13 Integrated Proj. CHG NTPC C 4000 800 2011-12 
LARA 

Sub-Total (NTPC-Thermal) 14000 

14 Barsingsar Rajasthan NLC C 250 250 2008-09 

15 Barsing,ar Ext Rajasthan NLC C 250 250 2010-12 

16 Neyveli-II TN NLC C 500 500 2008-09 

17 Tuticorin V TN NLC+TNEB C 1000 1000 2010-12 

Sub-Tolal (Thermal-NLC) 2000 

18 Bokaro Jharkhand OVC C 500 500 2010-11 

19 Bokaro Jharkhand OVC C 500 500 2009-11 
Replacement 

20 Kodarma Jharkhand OVC C 1000 1000 2011-12 

21 Maithan RBC Jharkhand DVe C 1000 1000 2010-11 

22 Mezla Ext we OVC C 1000 1000 2010·11 

Sub-Total' DVC 4000 

23 Tripura Gas Tripura ONGC C 750 750 2010-11 

Sub-Total (Thermal-NEEPCO) 750 750 

Sub· Total (Thermal Centre) 20750 

Nucl •• r 

Rapp U 5&6 Rajasthan NPC C 440 440 2007-09 

2 Kudankulam U 1,2 TN NPC C 2000 2000 2007-09 " 
3 PFBR (KaJapakkam)TN NPC C 500 500 2010-11 

4 Kalga KAR NPC C 440 220 2007-08 

Sub-Total (Nuclear Centre) 3160 

Total Cent,al Sector 34754 



199 Written Answers AUGUST 18, 2006 to Questions 200 

Reduction In Fertil .... Subeldy 

2596. SHRI BRAJA KISHOAE TAIPATHY: Will the 
Minister of FINANCE be plaue to ltate: 

(a) whether the Government hu reduced Iublldy 
on fertilizers In the current financial year; 

(b) if so, the details of the demand made by Mlo 
Chemicals and Fertilizers and the detail I of funds 
sanctioned on account of sublldy; 

(c) whether the Government hal let up a 
Commlnee of Secretaries to examine the subsidy on 
fertilizers; and 

(d) if so, the progress made so far in thil regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
No. Sir. A net provision of Rs.17.252.90 Crore for fertilizer 
subsidy has been made in BE (2006-07) against the 
provision of Rs.16.2S3.90 Crore in BE (2005-06). During 
2005-06. a net additionality of Rs.2.200 Crore was provided 
over the Budget Estimates through the Second and Third 
Batch of Supplementary Demands for Grants for that year, 
taking the total allocation for 2005-06 to Rs.18.453.90 
Crore. In the current financial year. additionality of Rs.1.5oo 
Crore has been proposed for fertilizer subsidy through the 
First Batch of Supplementary Demands for Grants. 
Accordingly. against the total net provision of Rs.18.453.90 
Crore for fertilizer subsidies for the year. 2005-06. 
Rs.18,752.90 Crore has already been provided in the 
year 2006-07. 

(c) and (d) No, Sir. However, subsidy Issues are 
discussed at various forums, including Committee of 
Secretaries, from time to time. 

De~op~tofCOlIB~k.byNTPC 

2597. SHAI SUGRIB SINGH: Will the Minist.r of 
POWER be pleased to state: 

(a) whether the National Thermal Power 
Corporation (NTPC) proposes to develop coal bIocka In 
the country; 

(b) if so, the details thereof; 

(c) the details of the investments likely to be made 
by NTPC In such coal blocks; 

(d) the estimated coal reserves in each of luch 
blocks; and 

(e) the names of the NTPC plants likely to be 
benefited thereby? 

THE MINISTER OF POWER (SHRI SUSHll KUMAR 
SHINDE): (a) to (e) Yes. Sir. In order to achieve improved 
coal supply/security, National Thermal Power Corporation 
(NTPC) limited has decided to enter In coal mining and 
so far six coal mining blocks have been alionad to NTPC. 
The details of these Coal Mining Blocks along with their 
.stimated Geological reserves and names of end-use 
projects are as follows: 

SI.No. Name of the State Estimated Geological End-use projects 
Coal Block Reserves (Mn 

Pakri-Barwadih Jharkhand 1436 Basket source to supplement coal 
availability in NTPC's existing power 
atations in Eastern & Northern regions 

2 Chalti-Bariatu Jharkhand 243 Barh, Stage-II, (1320 MW) 

3 Kerandari Jharkhand 228· 

4 Dulanga Orissa 260· Darlipali (3200 MW) Thermal power project 

5 Talaipalli Chhattlsgarh 965- Lara (4000 MW) Thermal power project 

6 Chh~traaal Madhya Pradesh 150· Basket source to supplement coal availability 
in NTPC's existing power stations in Singrauli 
region 

7 Brahmini and Chichro Jharkhand 1900 Bya proposed 50:50 jOint venture between 
Patsimal Coal India ltd. (Cll) and NTPC, to supp1e-

ment supplies to NTPC's Farakka & 
Kahaigaon power stations. 

• Tn... are tantallve figure. bllHd on data made available to NTPC lind wIN be IIrmId up only after preperatlon of retpeCtive GeoIogICII 
Reports. 
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The exact investment required to develop the above 
coal blocks Is dependent on finalization of the Geological 
Reports (GR) and Feasibility Reports (FR). 

R&D Programme for NCES 

2598. SHRI BALASAHEB VIKHE PATIL: Will the 
Minister of NON-CONVENTIONAL ENERGY SOURCES 
be pleased to state: 

(a) the steps taken by the Governmenl to improve 
Research and Development work and upgrading train"g 
programme for Non-Conventional Energy Sources; and 

(b) the details of the plan size for the current year 
as well as the lasl two years for R&D and upgrading 
Training Programme for Non-Conventional Energy 
Sources? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI VILAS 
MUTTEMWAR): (a) The Ministry of Non-conventional 
Energy Sources is providing central financial assistance 
for supporting a broad-based research and development 
programme In various areas of non-convenlional energy 
involving R&D institutions/organizations and Industry 
across the country. Dedicated R&D Institutions of this 
Ministry such as the Solar Energy Centre and the Centre 
for Wind Energy Technology are facilitating research in 
solar and wind respectively. In addition, the Alternate Hydro 
Energy Centre, liT, Roor1<ee has been strengthened to 
wor1< In the area of small hydro. This Ministry also supports 
training programmes in various technical institutions across 
the country. 

(b) During 2006-07, a plan proviSion of Rs. 43 
crore for research and development, Rs.23 erore for Solar 
Energy Centre, Centre for Wind Energy Technology and 
National Institute of Renewable Energy and Rs. 3 crore for 
training In non-conventional energy sources has been 
made and an expenditure of Rs. 15.57 crore and Rs. 
12.36 crore were Incurred during 2004-05 and 2005-06 
respectively for the aforesaid purposes. 

Loan from World Benk 

2599. SHRI HARISHCHANDRA CHAVAN: Will the 
Minilter of URBAN DEVELOPMENT be plealed to state: 

(a) whether the Government has drawn up or 

proposes to draw up any plan through the World Bank or 
the Asian Development Bank with a view to seeking loans 
for the schemes relating to Naslk district of Maharashtra 
for carrying out urban development, water supply and 
sanitation wor1<s In the district; 

(b) if so, Ihe details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a> and 
(b) There has been no such proposal. However, a concept 
note of the proposed Maharashtra Urban Water Supply 
and Sanitation Projects has been submitted by the 
Government of Maharashtra for exploring the possibility of 
getting financial assistance from the World Bank. details 
of which have not been firmed up so far. 

(c) "Urban Development" being a State IUbject. 
urban Infrastructure development and provision of civic 
amenities rest with the concerned State Governments. 
Such projects are formulated, funded and executed by the 
State Governments themselves. Central asslstance/extemal 
assistance is given to the State Governments to supplement 
their efforts. JawaharJai Nehru National Urban Renewal 
Mission (JNNURM) has been launched by the Central 
Government on 03.12.2005 for providing reforms linked 
Central assistance to selected 63 cities Including Nallk In 
Maharashtra. 

Embezzfement 'n Cooperat.ve Benk. 

2600. SHRI BRAJESH PATHAK: Will the Minister of 
FINANCE be pleased to state: 

<a) whether the Government hal conducted any 
inquiry into the embezzlement taken place In Dlltrict 
Cooperative banks during the lasl three years; 

(b) If so, the outcome thereof; and 

(c) the action taken by Ihe Government against 
those found guilty? 

THE MINISTER OF STATE IN THE MINISTRY OF • 
FINANCE (SHRI PAWAN KUMAR BANSAL): <a) to (c) No, 
Sir. However. the details of cases of frauda which Include 
embezzlements. etc.. reported by District Central Coope-
rative Bankl (DCCBI). during the years 2002-03, 2003-
04, 2004-05, are as under:-
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(Rs. In lakh) 

Year No. of DCCBI involved No. of Branches Involved Amount Involved Amount recovered 

2002-03 290 1064 

2003-04 292 1001 

2004-05 301 1040 

Various mealures have been taken to strengthen 
Internal control mechanism and guidelines have been 
Ilsued from time to time. Some of these are:-

• 

Setting up of Vigilance Celis, Inspection Cens, Audit 
Committees, preparation of comprehensive manual! 
guidelines etc. 

State Cooperative Banks (SCBs) and DCCBs have 
been suggested to (I) nominate a senior officer who 
would be responsible for submitting all the returns 
relating to frauds, (Ii) fix staff accountability in respect 
of delays In reporting cases of frauds, (iii) prompt 
reporting of Information relating to frauds to the Board 
of Directors and (Iv) prompt filing of cases with the 
police. 

All the Banks have been advised' to clear the 
reconciliation of arrears of more than six months in 
inter-bank and inter-branch accounts. 

The banks should report cases of frauds Involving 
an amount of Rs. 1 crore and above to Central Bureau 
of Investigation (CBI) and those below RI. 1 crore to 
local police. 

[English} 

Pooled FInance Development 
Fund (PFDF) 

2601. SHRI NIKHtl KUMAR: 
SHRI ADHIR CHOWDHURY: 

Will the Minister of URBAN DEVELOPMENT be 
pleased to ltate: 

(a> whether the Government has proposed to let 
up a Pooled Finance Development Fund (PFDF) to enable 
urban local bodies to ralae funds from the domestic debt 
mar1lets; . 

(b) If 10, the details thereof; 

(e) whether the urban local bodies have been 
asked to generate funds themselves; and 

9267.43 406.35 

30217.18 118.83 

32166.54 157.03 

(d) If so, the manner In which PFDF is likely to be 
spent by local bodies? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to (d) 
Yes, Sir. There has been a proposal for setting up of a 
Pooled Finance Development Fund (PFDF) to enable 
urban local bodies to raiae funds from the domestic debt 
markets, details of which could be known only alter the 
proposal is finalised. 

Core Banking Solution 

2802. SHRI BANSAGOPAL CHOUDHURY: Will the 
Minister of FINANCE be pleased to state: 

(a) whether core banking solutions (CBS) can 
help to check the black money in India; 

(b) if so, the details thereof, and 

(c) the extent to which it is likely to help the 
public/Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
Core Banking Solutions (CBS) enable online processing 
of banking transactions. CBS per 88 cannot help check 
the black money in India. Perhaps 'black money' refers to 
the amount involved in those transactions which do not 
pass through the normal banking channels. However, due 
to introduction of Anti Money Laundering Act In India, 
various Information Technology companies have come 
out with Anti-money laundering Software solutions which 
will check transactions as defined under Anti-Money 
Laundering Act and this solution will have an inter-face 
with the Core Banking Solution. Installation of Software 
solutions will have a check on suspicious transactions 
particularly the high value cash transactions and will also 
help identify multiple accounts maintained by an individual. 

(c) CBS helps IiJV. w.ay of timely extraction and 
submission of statutory irirorlhation like Cash Transaction 
Report under Anti-Money Laundering Act, Annual 
Information Report to Income Tax Authorities and Banking 
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.cash Transaction Tax. It helps the regulators like Reserve 
Bank of India in Implementing electronic payment systems. 
It also helps the Banks to provide its customers anytime, 
anywhere banking. Customers of a branch become 
customers of the bank by way of availability of alternate 
delivery channels like Internet banking, SMS Banking, 
Tele-banklng, ATMs etc, which provide banking services at 
their door steps. 

[Translation} 

Wind Energy 

2603. SHRI KRISHNA MURARI MOGHE: Will the 
Minister of NON-CONVENTIONAL ENERGY SOURCES 
be pleased to state: 

(a) whether the Government has received any 
proposal from Madhya Pradesh Government for setting up 
of two wind energy demonstration projects of 2 MW capacity 
each; 

(b) if so, the details thereof; and 

(c) the time by which these are likely to be 
sanctioned? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI VILAS 
MUTTEMWAR): (a) and (b) Yes, Sir. Two proposals. for 2 
MW each demonstration wind farm projects in Mamatkheda 
in Ratlam District and Mahuriya In Shajapur district were 
received in the Ministry from the Nodal Agency in the state 
I.e. Madhya Pradesh Urja Vlkas Nigam, Bhopal. 

(c) The State Nodal Agency is yet to confirm 
completion of certain conditions for sanctioning wind 
demonstration projects such as finalization of Power 
Purchase Agreement with State Utility and power 
evacuation facility for both the above projects and 
a¥ailability of state share of funds for the project at 
Mahuriya. 

(English} 

Working of Regulatory Syatema 

2604. SHRI B. VINOD KUMAR: Will the Minister of 
FINANCE be pleased to state: 

(a' whether the Government proposes to streng-
then and facilitate profeSSional functioning of regulatory 
systems particularly in Financial and Insurance SectOf'l of 
the economy; 

(b) If so, the details thereof; and 

(c) the steps Government have taken/proposes 
to bring the Indian Regulatory systems consistent with the 
emerging trends at nationallintematlonal levels? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (c) The 
regulatory systems controlling the Financial and Insurance 
Sectors of economy viz. Reserve Bank of India (RBI). 
Insurance Regulatory & Development Authority (IRDA) and 
Securities & Exchange Board of India (SEBI), have evolved 
continuously in line with the. new developments taking 
place from time to time and it is an ongoing process. 

In respect of Banking Seclor, RBI has taken several 
regulatory and prudential measures for strengthening tha 
same. The Government has also recently amended the 
Reserve Bank of India Act, 1934 to enhance regulatory 
flexibility and to empower RBI to deal with derivatives, etc. 
IRDA has also issued regulations covering various aspects 
of Insurance business based upon international standards, 
which were adopted to domestic requirements. After gaining 
experience in the functioning of SEBI and the changing 
needs of the market, Government has strengthened SEBI 
by successive amendments in securities laws in 1995, 
1996, 2000, 2002 and 2005. 

Prlva. Sector Participation In Drinking 
Water Supply 

2605. SHRI JOACHIM BAXLA: Will the Minister of 
RURAL DEVELOPMENT be pleased to state: 

(a) whether the Government proposes to take the 
task of safe drinking water on war footing with .. sistance 
from private sector; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINrSTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI 
SURYAKANTA PATIL): <a> and (b) Rural drinking water I, a 
state subject and the role of the Central Government Is 
only to supplement the efforts of the States In providing 
drinking water suppJy to the rural areas. It i, upto the State 
Governments to decide about the involvement of the prIYaIe 
sector. 

[Trans/ation} 

Earthquake Resistent Building. 

2608. SHAI RAMDAS ATHAWALE: Will the Minister 
of URBAN DEVELOPMENT be pleased to state: 
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(a) whether the Government has developed new 
standards for construction of earthquake resistant buildings 
In various parts of the country; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and 
(b) Bureau of Indian Standards (8IS) has been developing 
standards for Earthquake Resistant buildings and various 
structures applicable to various seismic zones In the 
country. New standards on the design and constructions 
of all type of masonry and wooden buildings were 
published In the year 1993 and Mother Code on 
Earthquake Resistant Design and Construction of all types 
of buildings and structures was published in the year 
2002. As an on-going activity, these standards are reviewed 
periodically and updated, where found necessary. 

(English) 

Clinic •• R .... rch 

2607. SHRI L. RAJAGOPAL: Will the Minister of 
SCIENCE AND TECHNOLOGY be pleased to state: 

(a) whether India is rapidly becoming clinical 
research hub in the World and the outsourcing market in 
India has gone up; 

(b) if so, the details thereof; and 

(c) the steps taken by the Government to encash 
this advantage? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SleAL): (a) and (b) Yes, Sir. India Is rapidly becoming 
clinical research hub in the World which is evident by the 
opening up of the Indian market to multinational 
pharmaceutical companies for conducting clinical trials on 
new drugs which have passed through Phase I studies in 
the country of origin. Such trials can be .ccomplished with 
the expertise avallable in India at a much lower cost than 
In developed countriee. Outsourcing of clinical trials to 
India is part of a larger globalization and knowledge 
eoonomy process which, along with Its potential benefits, 
seems set to proceed as the dominant theme of global 
development over the near future. 

(c) As there Is potential for mutual benefit, It would 
be de.irable to capture the clinical trials' outsourcing 
opportunity In a manner that enables economic returns to 
India and the multinational companies, as well as tangible 

benefits to public health without any exploitation. Certain 
country specific issues such as lack of clear regulatory 
norms and Intellectual Property Right (IPR) luuel were 
earlier considered barriers to global clinical research 
development in India. Now, Government has streamJined 
the provisions under Drugs and Cosmetics (D&C) Rules 
concerning conduct of clinical trials in the country. Rules 
122A to E of the D&C Rules have been amended for this 
purpose laying down mandatory requirements for prior 
permission to conduct clinical trials and powers to withdraw 
a trial. The term 'clinical trial' has be£'n defined under the 
rules. Schedule-Y under the rules that prescribes the 
requirements for pre-clinical and clinical studies 
concerning new drugs has been extensively revised In 
January, 2005, to define the responsibilities of sponsors, 
clinical investigators and ethic committees. The require-
ments of Good Clinical Practice (GCP) guidelines published 
by the Government have been made mandatory. 

Wind Energy 

2608. SHRI RAYAPATI SAMBASIVARAO: 
SHRI JYOTIRADITYA M. SCINDIA: 
SHRI BALAS HOWRY VALLABHANENI: 
SHRI M.K. SUBBA: 
SHRI K.C. SINGH 'BABA': 

Will the Minister of NON-CONVENTIONAL ENERGY 
SOURCES be pleased to state: 

(a) whether India Is constantly advancing in the 
field of wind power generation; 

(b) if so, the place of India In the World In the 
field of wind power generation; 

(c) whether required equipments for the gene-
ration of wind power have been made available by the 
Government; 

(d) if so, whether these equipments are indi-
genous; 

(e) If so, the details thereof; and 

(I) the average cost per MW of energy generated 
through this source as compared to per MW average cost 
of thermal and hydro power generation In the country? 

THE MINISTER OF STATE OF THE MIN~TRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI VILAS 
MUTTEMWAR): (a) Yes, Sir. 

(b) lnella pr ... ntly ranks .t the fourth poaItton In 
the world In wind power installations after Germany, SpaIn 
and USA. 
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(c) to (e) No, Sir. Wind electric generators are being 
manufactured indigenously through local production in 
India using specified components bei~ imported by the 
manufacturers depending upon the level of Indlgenlzallon 
achieved by them. Import of specified components/parts 
for manufaoture and maintenance of wind electric 
generators Is allowed at concesslonal rate of customs 
duty. 

(f) The levellsed cost of wind power generation 
is quite comparable with cost of conventional power, taking 
Into account various fiscal and promotional incentives 
available for wind power projects. The capital cost of wind 
power projects varies between Rs. 4.5 crore to Rs. 5.0 
crore per MW, which Is also comparable with that of thermal 
and hydropower generation. 

Supply of sat. Drlnldng Water 

2609. SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI RAVI PRAKASH VERMA: 
SHRI ANANDRAO VITHOBAAOSUL: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) whether as per the World Health Organization 
the minimum water consumption should be 50 liters a day 
per person to cover consumption and hygiene needs; 

(b) If 10, the quantity of water per person per day 
available in the country at present; 

(e) whether the Union Government was commiUed 
to provide safe drinking water to aU rural habitations by 
the end of 2004; 

(d) If so, whether the above commitment has been 
fulfilled in ali respects; 

(e) if la, the detalls thereof and If not the reasons 
therefor; 

(I) whether this target is likely to be achieved 
fully during the remaining period of Tenth Plan; 

(g) If so, the detall I thereof Indicating the progress 
achieved in this regard so far; 

(h) If not, the reasons therefor; and 

(I) the .tepa taken/to be taken by the Government 
to provide .af. drinking water to rural habitations without 
any further delay? 

THE MINISTER OF STATE IN THE MINISTRY OF 

RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI 
SURYAKANTA PATIL): (a) and Cb) Ves, Sir. The Central 
Government administers a Centrally Sponsored Scheme 
namely Accelerated Rural Water Supply Programme 
(ARWSP) to supplement the eHartI of the State Govern-
ments in providing drinking water facilities in rural area •• 
M per norms of ARWSP, the requirement of Drinking Water 
Is 40 liters per capita per day (Ipcd). In addition, there II a 
provision of 30 Ipcd for animals In hot and cold de.ertl 
ecosystems In Desert Development Programme COOP) 
areas. 

(c) to (e) It was envisaged In the Tenth Plan document 
to cover all rural habitations with drinking water .uppIy by 
March, 2004. As a result of the eHorts made, 98.13% of 
rural habitations were Fully Covered and 3.55% Partially 
Covered as on 01-04-2005. However 0.32% of the total 
habitations remained Not Covered. The CCMlrag8 .tatu. 
is, however, dynamic and a habitation once rnrade fully 
covered may slip back to Partially covered.'Not CoV8red 
Status due to various factors like Increase In population, 
sources going dry, system outlived its utility, etc. 

(f) to (i) Bharat Nlrman has been conceived a. a 
plan to build rural Infrastructure In four year period (2005-
06 to 2008-09). Rural Drinking Water Is one of the 
components of Bharat Nirman aiming at coverage of all 
uncovered habitations (numbering 55067) and also to 
address the problem of slippage and water quality. During 
the first year of Bharat Nirman, 11597 Uncovered 
habitations are reported to have been covered. In addition, 
76444 slipped back habitations and 4498 water quality-
aHected habitations are also reported to have been 
covered. 

Pending Power Project. 

2610. SHRI PRABHUNATH SINGH: 
SHRI JASWANT SINGH BISHNOI: 
SHRIMATI JAVAPRADA: 
SHRI G. KARUNAKARA REDDY: 
SHRI CHHATTAR SINGH DARBAR: 
SHRI TUKARAM GANPATRAO RENGE PATIL: 
SHRI S.K. KHARVENTHAN: 

Will the Minister of POWER be pleased to state: 

Ca) whether lOme power projects are pending for • 
completion for more than 20 years and have caused an 
additional burden of huge amount on the Government; 

(b) If so, the detail. of all .uch projects and the 
factors responsible for causing delay In their completion; 
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(c) the time and funds required to complete these 
projects; 

(d) whether some power projects are pending for 
want of funds; . 

(e) if so, the details thereof State-wise; and 

(f) the steps taken by the Government to simplify 
the procedure of clearance of the power projects? 

THE MINISTER OF POWER (SHRI SUSHIL KUMAR 
SHINDE): (a) to (c) The details of power projects which 
are pending for more than 20 years indicating the factors 
responsible for causing delay and likely completion date 
& cost for their completion are given In the statement 
enclosed. 

(d) and (e) As per the Information available with 
Central Electricity Authority, Dlmapur OGPP (4x5.73MW) 
of Nagaland is pending for want of funds. Ministry of 
Development of North East Region has provided RI. 32 
crorel from Non Lapseable Central Pool of Resources. 

(f) The steps taken to simplify the procedure of 
clearance of the projects include: 

(a) Planning Commission has delegated full 
powers to State Governments for approval 
of power projects without any ceiling. 

Clearance from Planning Commlulon II to 
be restricted only to thole hydro electric 
projectl where Inter Stat. illuel .r. 
Involved. 

(b) The requirement of according techno 
economic clearance by Central Eleotrlclty 
Authority has been dispensed with for 
thermal generation. 

(c) A generating company intending to let up 
a hydro generating Itations has to prepare 
and submit the scheme to the Authority for 
concurrence involving a capital expenditure 
RI. 2500 erores, provided that -

(i) the scheme Is Included In National 
Electricity Plan (NEP) as notified by 
CEA and conforms to the capacity and 
type. 

(iI) the site for setting up the hydro 
generating Itation has been allocated 
through the transparent procell of 
bidding in accordance with the 
guldelinel issued by Central Govern-
ment; 

(iii) Rs. SOO erores for any other scheme. 

St.'emen' 

Name of 
Project 
Capacity 
Agency 

Hydro 
Dulhutl HE. 
Project 
3x130MW) 
J&K 

KIIIbI Langpi 
H.E. Project 
2x5O MW) 
ASEB 

Projects Pending for more than 20 years with reasons for delay 
Date of 
CCEA 

clearancel 
Investment 
decision 

Commissioning 
8chedule 

Project costs Cost over run Reason for Delay 
Rupees in Croresl As per latest cost 

Price Level 
Original Latest Original Latest Latest %age As. Cra. 

10.11.1982 Nov. 1990 Dec.2006 183.45 
12.07.1989 (1990-91) (2006-07) (03/80) 
29.10.1997 

Appel. 

3559.77 4924.56 2584.41 4741.11 
(11/96) (antici-

pated) 

24.9.1979 1985-86 2006-07 38.36 36.36 557.42 1433.05 521.06 

(Oan6) (09n6) (12104) 

Law and ord4r problem, 
withdrawal of French 
Consortium, poor ge0-
logical strata encountered 
In Head Race (Upstream) 
and rock burst leading to 
burial of TBM. Labour 
problem of the cortractor. 

Initial delays due to tr. 
quent change In executing 
agencies, shifting of 
project from state sector 
to prtvate aector and 
tt.I b.ck to state uctor 
and Fundi 'conatraintl. 
Slow progrea of dam 
concreting works. 
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Modernisation of Government P,.. •• 

2611. SHRI M. SHIVANNA: Will the Minister of 
URBAN DEVELOPMENT be pleased to "tate: 

(a) whether some Government of India presses 
whfch had been modernized eartler are being modernized 
again; and 

(b) If 10, the details thereof alongwlth the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (8) and 
(b) Photolitho Unit of Government of India Press, Minto 
Road was modernized in 1987 whereas Government of 
India Press, Ring Road and Government of India Press, 
Rashtrapati Bhawan were partially modernized in the year 
1993 and 1995 respectively by Inducting modern/offset 
printing and allied machines. 

The Government of India Presses which have been 
set up beginning from year 1863 onwards for execution of 
printing jobs of various Ministries and Departments of 
Government of India continue to funC1ion with old 
letterpress technology for several decades. It was only in 
the year 2002 that the Cabinet took the decision of 
modernizing few Government of India Presses in order to 
undertake timely submission of quality Jobs and to bring it 

at par with the functioning of -the printing Industry In the 
private sector. 

Foreign Re .. rva 

2612. SHRI JYOTIRADITYA M. SCINDIA: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the FOREX Reserve have been . 
consistently rising; 

(b) If so, the comparative FOREX Reserve position 
at the end of March 2004, 2005, 2006 and at prelent 
indicating also the Gold reserves and the FDRs; and 

(c) the main target market forces contributing to 
the high accumulation of reserves? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) India's 
foreign exchange reserves have generally been Incranlng 
in the past few years. 

(b) The Information Is given in the statement 
enclosed. 

(c) The increase In foreign exchange reserves in 
the recent period has been on account of capital and 
other Inflows such as Foreign Direct Investment, Foreign 
Institutional Investment and net invisible Inflows. 

St.tement 
Comparative Forex Reserve Position 

Date 

31 March, 2004 

31 March, 2005 

31 Warch, 2006 

4 August, 2006 

FCA 

107,448 

135,571 

145,108 

158,465 

Note: 1. FCA stands for Foreign Currency Aaaets 
2. SDR standa lor SpecIal Drawing Rights 

SDR 

2 

5 

3 

7 

3. RTP refers to Reaerve Tranche Position In IMF 

Incentive. tor Sclentl.t. 

2613. SHAI BALAS HOWRY VALLABHANENI: 
SHRI CHANDRA BHUSHAN SINGH: 

Will the Minister of SCIENCE AND TECHNOLOGY 
be pleased to slate: 

(a) whether the scientists working In various 
departments have demanded increase in their pay; 

(US $ million) 

Gold RTP Forex Reservel 

4,198 1,311 112,959 

4,500 1,438 141,514 

5,755 756 151,622 

6,557 766 165,795 

(b) if so, the details thereof; 

(c) whether the Government had agreed to their • 
demand; and 

(d) if so, the details thereof? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
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AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAL): (a) No, Sir. 

(b) to (d) Does not arise in view of (a) above. 

(Translation) 

Contribution of MPa under lAY 
through IIPLADS 

2814. SHRI SITARAM SINGH: Will the Minister of 
RURAL DEVELOPMENT be pleased to state: 

(a) whether Members of Parliament have contri-
buted through MPLADS to construct houses under Indira 
Ans Yojana (lAY) during the last three y ..... and current 
year; 

(b) if 80, the details thereof, State-wise; 

(c) whether any directions have been issued in 
this regard; and 

(d) if SO, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI 
SURYAKANTA PATIL): (a) and (b) The Ministry 0' Rural 
Development is implementing Indira Awaas Yojana (lAY) 
Scheme under which financial assistance amounting to 
Rs. 25,000/- per unit in plain areas and Rs. 27,5001- in 
hilly/difficult areas is provided to the shelteriess rural BPL 
households for construction of a dweHlng unit. In addition, 
the beneficiary can also contribute some r' 1ditional amount 
from his own sources and/or in the shap 0' family labour. 
This Ministry have. however. no information about the 
Members of Parliament contributing through MPLADS to 
construct houses under lAY. 

(c) No, Sir. 

(d) Does not arise. 

Import Duty on LNG 

2815. SHRI HANSRAJ G. AHIR: Will the Minister of 
FINANCE be pleased to state: 

Ca) whether the Govemment have withdrawn the 
import duty on lhelmport of Uquefied Natural Gas (L~G); 

(b) If so. the reasons behind the withdrawal of 
Import duty on LNG; and 

(e) the loss of revenue Ilkeli to be Incurred by 

the Govemment as a result of withdrawal of Import duty on 
LNG? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and Cb) LNG 
attracts a basic customs duty of 5%. However, Govemment 
have extended customs duty exemption on LNG Imported 
by MIS. Ratnagiri Gas and power PrIvate Umlted for Ihe 
purpose of generating power at their power protect at 
Dabhol for a period of five years from 1.10.2005. 

(e) Estimated revenue lOll on account of this 
exemption Is about Rs.500 crore. 

{English} 

Training Prog ... m .... for School. 

2616. SHRI ANANDRAO VlTHOBAADSUL: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI RAVI PRAKASH VERMA: 

Will the Minister of SCIENCE AND TECHNOlOGY 
be pleased to state: 

(a) whether department of Biotechnology has 
supported vacation training programmes for .chool 
chikhn on bioresources; 

(b) If so, the details of the Institutionl .... cted for 
such training during the last three years. State-wise, 

(c) the number 0' school children trained during 
the above period; 

(d) the number of Rural Bloresouree Complex .. 
set up by the Govemment In different Statel to help people 
in value added production; 

(e) whether there is any proposal to let up Rural 
Bioreaource Complexes in all States; 

(f) if so, the details thereof; and 

(g) if not. the reason I therefor? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAl): (a) Yes, the Department of Biotechnology has 
supported the "Vacation Training Programme, on BIo,... 
sources for School Children- at varioul locations In the 
country over the last 5 years. 

(b) The stat.wI .. details of the programme along 
with the names of Institut.s .... given below: 
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S. No. Name or the Institute 

1 2 

State In which 
located 

3 

1. Ashoka Trust for Research Deihl 
In Ecology and Environment 
(ATREE), New Deihl 

2. Centre of Advanced Study In Tamil Nadu 

3. 

4. 

5. 

6. 

7. 

MarIne Biology, Annamalal 
University 

Bharathldasan Unlver.lty, 
Tiruchirappali 

St Joseph's College 
(Autonomous) Tiruchlrappalll 

Loyola Institute of Frontier 
Energy, Loyola College, Chennai 

M. S. Swamlnathan Research 
Foundation, Chennal 

Salim All Centre for Ornithology 
and Natural History (SACON) 
Analkatty (PO) Colmbatore 

8. Thiagarajar College, Madura! 

9. Alagappa University, Karaikudl 

10. PSG College of Technology, 
Colmbatore 

11. St John's College, 
Palayamkottai Tamil Nadu 

12. Shri AMM Murugappa Chettiar 
Research Center (MCRC). 
Taramani, Chennal 

13. Agricultural College and 
Research Institute, Madura! 

14. Centre for Environment Education, Gujarat 
Ahmedabad 

15. Gujarat Council of Science City, 
Ahmedabad 

16. National Botanical Research 
Institute. Lucknow 

17. Department of Environmental 
Sciences. University of Pune, 
Pune 

18. Bombay Natural History 
Society. Mumbai 

19. Bharati Vidyapeeth Institute 
of Environment Education and 
Research. Pune 

20. Regional Museum of Natural 
History, Bhubaneswar 

Uttar 
Prade.h 

Maharashtra 

Orissa 

21. 

2 

M S. Swamlnathan Research 
Foundation, Jaypore (OrIssa) 

22. School of Studies In Zoology. 
Jiwaji University, Gwailor 

23. College of Agriculture & 
Plant Biotechnology Centre. 
Blkaner 

24. Regional Research Station, 
Bawal (Rewari), Haryana 

25. Ashoka Trust for Re.urch 
In Ecology and Environment 
(ATREE). Bangalore 

26. College of Agriculture, 
Vellayanl, Trivandrum 

27. Environment Protection Training 
and Research Institute 
(EPTRI), Hyderabad 

3 

Madhya 
Prade.h 

Raja.than 

Haryana 

Kamataka 

Kerala 

Andhra 
Pradesh 

(c) During the last 3 years, the deplll'tment hal 
supported 33 .uch prograrnmea benefiting around , 000 
Clau X IChooI children. 

(d) The Department has launched five Rural 
Bloresource Complexe •• 

(e) to (g) As of now, there I. no propolal to .. t up 
Rural Bloresource Complexe. In every .tate. The need to 
set up such centers would be evaluated critically and on a 
case-ta-case basis keeping in mind the capacity of the 
host Institute. the ability for value addition of biorelOurc ••• 
location-specific needs etc. 

Oevolutlon of FlnancI8t ~ to State. 

2617. SHRI JASHUBHAI DHANABHAI BARAD: Wlil 
the Minister of FINANCE be pleued to .tate: 

(a) whether the States have urged the Centre to 
devolve more financial powers to the Stat •• ; 

(b) If so, whether the State. have also suggnted 
that a "united fund" be allocated regularly to Stat.. In 
addition to the asalstance given under the Centrally 
Sponsored Schemes; 

(e) If so, whether the Union Government have 
considered the request of the States; and 

(d) If so, the time by which a final decision In this 
regard Is likely to be taken? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) No, Sir. 

(b) to (d) 0081 not arlle. 



219 Written Answtn AUGUST 18, 2008 220 

World BlInk A •• I.tance for 
.... geSy.tem 

• 
2818. SHRI B. MAHTA8: 

OR. DHIRENDRA AGARWAL: 
Will the Minister of URBAN DEVELOPMENT be 

pleued to state: 

(a) whether Government has a propo.al to 
renovate and Improve the sewage/drainage system of the 
urban area of the country; 

(b) If so, the detalll thereof, clly-wi .. ; 

(c) whether the World Bank assistance has been 
sought for the purpose; and 

(d) if so, the cities selected for such assistance? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) and 
(b) Sewerage and drainage are admisllble components 
under Jawahar Lal Nehru National Urban Renewal Million 
(JNNURM) and Urban Integrated Development Scheme 
for Small & Medium Towns (UIDSSMT) being administered 
by Ministry of Urban Development. However, there Is no 
separate Ich~lIne for renovation and Improvement of the 
sewage/drainage .ystem of the urban are .. of the country 
.. the .. fall under the purview of the State GovtJ Urban 
Local bodies. 

(c) No, Sir. 

(d) Question does not arise. 

ATM 

2819. SHRI PARSURAM MAJHI: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Pubflc Sector Banks propose to 
let up more ATMs at some selected railway stations; and 

(b) if so, the details thereof, location-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
As per the information made available, the public sector 
banks who have implemented Core Banking Solutions 
(CBS) propose to install ATMs at malor/selected Railway 
Stations subject to approval of Railway authorities and 
Reserve Bank of India. location of ATMs would depend 
upon specific lite olearance by Railway AuthOritlel. State 
Bank of India has also slgnod a Memorandum of 

Understanding (MoU) with the Railway Authorities for 
Installation of ATMs at Railway Stations . 

Prime Lending Rate. 

2820. SHRIMATI NIVEDITA MANE: 
SHRI SHAllENDRA KUMAR: 
SHRI EKNATH MAHADEO GAIKWAD: 

Will the Minister of FINANCE be plealld to ltate: 

(a) whether the Government hu directed public 
sector banks to keep In abeyance the hike In their Prime 
Lending Rate (PLRs) as reported in Busin ... Standard, 
dated August 4,2006; 

(b) If so, the response of the banks; and 

(c) the action likely to be taken by the Government 
against banks for violating these directions? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (c) The 
Reserve Bank of India (RBI) has deregulatt"1 the interelt 
ratel on advances by the banks above RI. 2 lakh since 
October 18, 1994. Interest rates are determined by the 
banks' themselves with the approval of their respective 
Board of Directors. 

Government of India· has requested some banks, 
which have recently announced increue In their lending 
rates to convene a meeting of their respective Board of 
Directors and announce the lending rates only afterth.lr 
respective Board of Directors has approved It, al stipulated 
In the deregulation policy of the RBI on Inter.st rate on 
advances by the banks. 

Solar water Hutlng Sptem 

2821. SHRI S.K. KHARVENTHAN: Will th, Minister 
of NON-CONVENTIONAL ENERGY SOURCES be pleued 
to state: 

(a) the present status of Installation of Solar Water 
Heating System in the country, State-wise; 

(b) whether the Government II extending loans 
through various nationalized banks for setting up of the 
Solar Water Heating Systems; 

(c) If so, the details thereof; and 

(d) the Iteps taken by the Government to promote 
the ute of solar energy In the country? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON·CONVENTIONAL ENERGY SOURCES (SHRI VILAS 
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MUTTEMWAR): (a) A total of around 1.5 mUlion square 
metrel of 80Iar collector area has been installed for water 
heating so far In the country. This includes domeltlc solar 
water he.ters and Installations In Inltitutions. industry and 
commercial establishmenta. Installations have been higher 
In States where hot water Is required for a greater part of 
the year. Karnataka leads in installation of solar water 
heating systems followed by Maharashtra. Gujarat. Andhra 
Pradesh and Kerala. They are also becoming popular in 
other States such as Tamil Nadu. Madhya Pradesh. 
Chhattlsgarh. Himachal Pradesh.Uttaranchal. Punjab and 
Haryana. 

(b) and (c) The Government is implementing a 
Scheme. which provldea Interest subsidy so that loans for 
lolar water heating systems are available from financial 
Institutions and banks. Including nationalized banks @ 
2% for domestic users. 3% for Institutions and 5% for 
Industrial/commercial users. Besides. Indian Renewable 
Energy Development Agency (IREDA) and three Non-
Banking Financing Companies (NBFCs). the Scheme Is. 
at present being Implemented through nine nationalized 
public sector banks and six scheduled co-operative banks. 

(d) Steps taken to promote the use of solar energy 
in the country Include financial assistance for installation 
of solar energy devices/systems through capital subsidy 
or interest subsidy. depending on the type of system and 
end-use application; promotional measurea by State 
Governments. municipal corporations. electricity boards 
such as mandatory installation of solar water heating 
systems through amendment of building bye-laws. rebates 
In property tax or electricity bills; setting up of Akshay Urja 
Shops In various districts for sale and service of renewable 
energy products including solar energy systems and 
devices; technology upgradation to reduce cost. Improve 
efficiency and reliability; support to training programmes. 
seminars/symposia and publicity and awareness campa-
Igns. 

Science Inatltute 

2622. SHRI K.C. PALLANI SHAMY: Will the Minister 
of SCIENCE AND TECHNOLOGY be pleased to state: 

(a) whether the Government has any proposal to 
set up science institutes In various parts of the country on 
the lin.s of Indian Institute of Science. Bangalore; 

(b) If so. the details thereof; location-wise; 

(c) the time by which these are likely to be aet 
up; and 

(d) If not. the reasons therefor? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAL): (a) and (b) Based on the recommendations 0' the 
Scientific Advisory Council to the Prime Minister (SAC-
PM). the Government of India under the Ministry 0' Human 
Resource Development (MHRD). has set up two new 
Indian Inatltutea of Science Education and Research 
(IISER) on the linea of Indian Institute of Science, BangaIore 
with integrated Post Graduate and PhD COUI'HS In ICience. 
These Institutes are located at Kolkata and Pune. 

(c) and (d) The admillions for the current ac.demIc 
.e8l10ns at Kolkata and Pune are under procell. 

Exhlbltlona of ProduGta ...... by 8HGe 

2623. SHRI HITEN BARMAN: Will the Mlnlet., of 
RURAL DEVELOPMENT be pleued to ltate: 

(a) whether the Government propo... to bring 
about holistic development and overall improvementa In 
the quality of Hfeln rural areas; 

(b) If so, whether the Govemment hu ldentlfled 
that marketing II a major bonleneck In rural artI .... ' 
upliftment and has decided to hold an exhibition of producta 
made by self-help groups at regional and national level; 
and 

(c) If so. the extent to which It has been helpful In 
Improving the situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI 
SURYAKANTA PATIL): (a) The Swarnajayantl Gram 
Swarozgar Yojana (SGSY) i. a flagship programme 
covering all aspects of self employment I.e. organlzatlon 
of the rural poor Into Self Help Groups (SHGs). training 
and capacity building, planning of activity clusters. credit. 
technology. Infrastructure and marketing. The programme 
alms at establishing a large number of micro enterprl ... 
activities In rural areas and building upon the potentials of 
the rural poor. 

(b) and (c) Marketing has been one of the main 
concerns of the Ministry of Rural Development imple-
menting all self employment programmea especially those 
under the SGSY. aa the target group under SGSY consists 
mainly of below poverty line famille •. To provide a forum 
to sell their wares, large number of exhlbitlona under the 
brand name ·SARAS· has been organized by the Ministry 
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in different pam of the country. Marketing linkages have 
also been ~hed with private sector and business 
houses i.e. in Madhya Pradesh Hindustan Lever Limited 
has helped to develop Vlndhya Valley Brand of Maaala. In 
Orissa ORMAS hu been able to establish market linkage 
with SGSY beneficiaries. These linkages have conliderably 
benefited the rural artisans. 

Budget Allocation 

2624. PROF. M. RAMADASS: Will the Minister of 
FINANCE be pIeaaed to stale: 

(a) whether the Ministry is experiencing uneven 
utilization of Budgetary allocation; 

(b) if 10, the detalll thereof for the year 2004-05 
and 2005-06; 

(c) the caus .. for IUch an uneven utilization of 
Budgetary allocation; 

(d) whether there are propoaats to iau. instruc-
tions to all concerned agencl.. responsible for impie-

mentation of schemes to prepare a time bound programme 
for their Implementation so that the expenditure should be 
uniform In, all quarters; and 

(e) if 80, the details thereof? 

THE MtNISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAW AN KUMAR BANSAL): <a} and (b) 
Yes, the pace of expenditure is not uniform throughout the 
year. Month-wlae expenditure (Plan and non-Plan) during 
2004-05, and 2005-06 are given in enclosed statement 

(c) Some expenditures have in-built element of 
seasonality ilke expenditure on construction work and job 
guarantee. Other factors leading to uneven flow include 
implementation delays in various schemel/projects by 
various Implementing agenCies. Debt servicing is normally 
at pre-determined dates. Beside., some very large 
payments may be spread out in line with .... onal pattern 
In revenue collection. 

(d) and (e) It Is a continuous effort of the Government 
to match the flow of expenditure with flow of revenues and 
planned market borrowings, as far as 'practicable. 

St.tement 

2004-05 Expenditure Pattern 

Budget E.timates 477829.04 Revised Estimates 505791.41 
(Amount in crore of Rupee.) 

Mr:,"Ith Monthly Expenditure %age to %age to Revised %8ge to total 
Estimate Budget Estimate Expenditure 

1 2 3 4 5 

April 30277.17 6.340/0 5.990/0 6.08% 

May 30092.86 6.300/. 5.95% 6.05% 

June 29320.99 6.14% 5.80% 5.89% 

Total 1st Quarter 89691.02 18.77% 17.73% 18.02% 

July 33605.04 7.03% 6.64% 6.75% 

August 30322.11 6.35% 5.99% 6.09% 

September 41954.51 8.76% 8.29% 8.43% 

Total 2nd Quarter 105881.66 22.18% 20.930/. 21.27% 

October 38042.85 7.98% 7.520/0 7.64% 

November 30787.38 6.44% 6.09% 6.19% 
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2 3 4 5 

December 82388.26 13.06% 12.33% 12.54% 

Total 3rd Quarter 131218.29 27.48% 25.94% 28.37% 

January 41548.64 8.70% 8.21% 8.35% 

February 36866.17 7.72"- 7.29% 7.41% 

March 92476.21 19.35% 18.28% 18.58% 

Total 4th Quarter 170891.02 35.76% 33.79% 34.34% 

Total 2004-05 497881.99 104.15% 98.40% 100.00% 

I 2005-06 Expenditure P.ttern 

Budget Estimates 514343.80 Revised Estimatn 608705.37 

(Amount In crore of Rupees) 

Month Monthly %~e to Budget %age to ReviHd %age to total 
Expenditure Estimate Estimate Expenditure 

April 30256.15 5.88% 5.95% 6.00% 

May 29480.68 5.73% 5.80% 5.85% 

June 33848.90 8.58% 6.85% 8.72"-

Total1.t Quarter 93583.73 18.19% 18.40% 18.57% 

July 42489.12 8.26% 8.35"- 8.43"-

August 34715.89 6.75% 6.82% 6.89% 

September 40194.69 7.81% 7.90% 7.98% 

Total 2nd Quarter 117399.70 22.83% 23.08% 23.30% 

October 41374.46 8.04% 8.13"- 8.21% 

November 40664.52 7.91% 7.99% 8.07% 

December 39476.35 7.68% 7.78% 7.83"-

Total 3rd Quarter 121515.33 23.63% 23.89"- 24.11% 

January 44985.39 8.74% 8.84% 8.92% 

February 34457.22 6.70% 6.77% 6.84% 

" 
March (Prov.) 91987.15 17.88% 18.08% 18.25,"0 

Total 4th Ouarter 171409.78 33.33% 33.70% 34.02% 

Total 2005-06 (Prov.) 503908.52 97.97% 89.06% 100.00% 
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Compenutlon to Blaet Victim. 

2625. SHRI TUKARAM GADAKH: 
SHRI BRAJA KISHORE TRIPATHY: 

WHI the Minister of FINANCE be pleased to state: 

(a) whether compensation has been paid to 
victims of Mumbal blast; 

(b) If so, the details thereof; 

(c) whether the Government has exempted the 
compensation paid to victims of Mumbai blast from payment 
of Income tax; 

(d) If 50, the details In this regard; and 

(e) the details of provisions of such relief provided 
to various other types of calamltle. In the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) The 
Ministry of Railways and Government of Maharashtra have 
announced the following ex-gratia payments In regard to 
victims of bomb blasts in suburban trains In Mumbal on 
11.7.2006: 

Ministry of 
Railways 

In the case 
of death 

5,00,000 

Government 1 ,00,000 
of Maharashtra 

(In Rs.l-) 

In the case In the case of 
of major Injury minor injury 

50,000 10,000 

50,000 5,000 

(c) and (d> In the wake of representations received 
on the matter, a press release was Issued by the 
Government on 04.08.2006 wherein it was conveyed that 
amounts received or receivable by an individual or by the 
spouse or legal heirs of an individual, from the Central 
Government or any State Government or any local authority, 
by way of compensation on account of any disaster, shall 
not be subjected to tax. It was further stated therein that 
disaster for this purpose will have the same meaning as 
assigned to It under The Disaster Management Act, 2005 
and that necessary amendments to the Income-tax Act, 
1961 will be made at the appropriate time. 

<a> Under saction 10 (10BB) of tha Income Tax . 
Act, 1961, any payments made under the Bhopal Gu 
Leak Disaster (Processing of Claims) Act, 1985 and any 
scheme framed thereunder, except payment made to any 

assessee In connection with the said disaster, to the extent 
he has been allowed a deduction under the Act on account 
of any loss or damage caused to him by such disaster, 
shall not be Included In totallncoma. 

Extenalon of Exc ... Duty exemption 

2626. SHRI SUGRIB SINGH: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Government has recently exten-
ded the excise duty exemption to new industrial units In 
various States; 

(b) If 50, the details In this regard; 

(c) whether the Government also consider similar 
exemption for tribal and other backward districts of' the 
country; 

(d) If so, the details thereof; and 

(e) the criteria fixed for extending/providing such 
exemption? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a> and (b) In 
case of excise duty exemption for Uttaranchal & Himachal 
Pradesh, the Government has extended the last date, for 
setting up of new units or for effecting substantial expansion 
of existing units and .tarting commercial production for 
being eligible for exemption, from 31.03.2007 to 
31.03.2010. 

(c> and (d) There is no proposal under consideration 
of the Government, at present, to extend similar exemption 
to other areas. 

(e> Area based exemptions, except in case of 
Kutchh district of Gujarat, have been given as per New 
Industrial Policies announced by the Government for such 
areas. 

Target tor DlabufHment of Loan 

2627. SHRI G. KARUNAKARA REDDY: Will the 
Minlater of FINANCE be pI.ased to state: 

(a> whether there Is any proposal under consi-
deration of Government to Impose penalty on the banks 
disbursing loans below the ~scribed targets; . 

(b) If 50, the details thereof; and 

(c) the time by which a final decision Is likely to 
be taken In this regard? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (c) There 
is no target fixed for disbursing loans by the Banks. 
However, a target of 40% of Net Bank Credit (NBC) has 
been stipulated for lending to the priority sectors by the 
domestic scheduled· commercial banks including public 
sector banks, and 320/0 of NBC by the foreign banks. 
Domestic scheduled commercial banks having shortfall In 
lending to priority sectors are required to contribute to the 
Rural Infrastructure Development Fund (RIDF) with 
NABARD. The foreign bank, are required to make good 
the shortfall In achieving the priority sector lending targets 
by placing a deposit with Small Industries Development 
Bank of India (SIDBI). These deposits with NABARD/SIDBI 
eam a rate of Interest subStantially lower than the prevailing 
market rates. The rate of interest Yary between 3% to 6%-
the greater the shortfall in achievement of the priority 
sector lending targets, lower the rate of interest paid to the 
concemed bank. 

[Trans/at;qnj 

A •• I.tance from World Bank & ADB 

2628. SHRI BRAJESH PATHAK: Will the Minister of 
FINANCE be pleased to state: 

(a) the financial assistance received by India from 
the World Bank and the Asian Development Bank for the 
implementation of poverty alleviation programmes during 
each of the last three years and the current year, State-
wise and project-wise; 

(b) the terms and conditions of the said loan; and 

(c) the time by which these projects are likely to 
be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (c) 
State and Project win details of the financial assistance 
authorized by the World Bank and ADB for the Implemen-
tation of poverty alleviation programmes during each of 
the last three years and the current year and their likely 
date of completion are given in the enclond statement-I. 

(b) External loans are provided as per the 
standard terms and conditions. Details are given in the 
enclosed statement-II. 

Statement., 

Developmept State 
Partner 

Year 

IDA 

IBRD 

IDA 

IDA 

IDA 

IDA 

Andhra 
Pradesh 

Orissa 

OrIssa 

2003-04 

2004-05 

2004-05 

Tamil Nadu 2003-04 

Tamil Nadu 2004-05 

Tamil Nadu 2005-06 

Poverty Alleviation Projects 

Project 

Andhra Pradesh Rural Poverty reduction 
Project 

Orissa Socio-Economic Development 
programme 

OrIs •• Socio-Economic Development 
programme 

Tamil Nadu Empowerment. Poverty 
Reduction Project 

lamfl Nadu Empowerment. Poverty 
Reduc1ion Project 

External 
assistance 
authorized 

(in Rs crore) 

748.84 

381.62 

183.40 

2.73 

2.18 

Tamil Nadu Empowerment & Poverty Reduction 512.08 
• Puthu VazhvuM Project 

likely date of 
completion 

30/9/2008 

311712005 

31nl2005 

10/3/2007 

31/7/2005 

30/9/2011 



231 Written AMWW' AUGUST 18. 2006 

StIItement." 

Terms and Condition for avaiUng external loans (as on August, 2005) 

SI.No. Source Currency Type of Loan Grace 
(Conc.IMlxed) Period 

(Years) 

1 2 3 4 5 

1 I.B.R.D. US Dollar Semi 5 
Conce.sional 

Period of 
Repayment 

after 
Grace 
period 
(Year) 

6 

15 

Current 
Rate of 
Interest 
(in %) 

7 

Variable* 

Commitment 
Charges on 
undisbur.ed 
loan amount 

(in 'Yo) 

8 

0.75 

to Questions 232 

Remarks 

9 

*(1) Inter.st-Varlable every 
6 months. 

us $ floating ,.. .. Single 
Currency I.OIIns 

*Inte,..t rate is determi-
ned based on 6 months 
UBOR rate plus a variable 
spread. The rate applic-
abla for interest payment 
date beginning 
15.07.2005 to 14.01.2006 
is as follows:-

Where 
negotiation 
was i.sued 
prior to 
31.07.1998 

Where 
negotiation 
was issued 
on or after 
31-07-1998 

3.99% p.a. 
(with a 
spread of 

21 basi. 
points). 

4.24% p.a. 
(with a 
spread of 

44 basis 
points). 

(Iv) Int.rest Waiver tor 
Prompt Paym.nt • As 
notified by Bank, the 
wavier applicable for 
2005 Is as under:-

Loans for 0.05% 
which 
Invitation to 
negotiation 
was Issued 
prior to 
31.07.98 

Loans for 0.25% 
which 
invitation 
to negotiation 
was Issued 
after 31-07-98 
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2 3 4 5 6 7 8 9 

(II) Commitment Cher· 
gee: Payable on the 
undisbursed loan amount 
at 0.750/0. Bank have 
been notifying waiver of 
0.50% since July, 91. 

(ill) Front End Fee: 1 % 
(one time payment) 
reduced to 0.50% for 
apprai.al. after 1.7.2004 
of the loan amount i. 
payable in respect 0' 
loan. negotiated after 
1.7.1998 

2 I.DA S.D.R. Conceaslonal 10 25 0.75 0.35 (I) In respect 0' credits 
'Inaliled till July 1988 the 
repayment period was 50 
years including a grace 
period of 10 years. IDA 
credlta presently enjoy a 
grace period of 10 years 
with a repayment period of 
25 years 
(II) Commitment charge i. 
payable at 0 35% w.e.f. 
1/1/05. 

(III) 0.75% .hown under 
Intere.t Column I. termed 
a. Service Charge. 

3 A.D.B. US Dollar Semi 3105 12 to 20.0 Variable· 0.75 -In ..... t • Variable every 
Conces.lonal .ix month •. 

The Intere.t rate I. 
determined on USOR + 
0.40% baaed average 
coat of borrowing. In their 
respective currencies 
which I. 5.07 w.e.f. 
15/121 05 

Commitment Charg .. : 
0.75'" on undisbursed 
loan amounts. However, 
the undisbursed amount I. 
reckoned on a graded 
basi. In relpect of project 
~nl.For~nunme 
loans It II on the entire 
~ amount. 

(Eng/.hl 
Ca) whether the Go'Iemment h .. any propoeal to 

Powv 8tat1ona .et up powr ItatIonI along the ... coat of the oountry; 

2629. SHRI BANSAGOPAL CHOUDHURY: Will the (b) If 10, the detaJla thereof State-wlH along with 
Minllt., of POWER be pteaHd to ltaIe: "'Iocatlonl; and 
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(c) If not, the reasons therefor? 

THE MINISTEA OF POWEA (SHAI SUSHIL KUMAA 
SHINDE): (a) to (c) As per the information available in 
Central Electricity Authority, 9 thermal power projects 
totaling to 1906SMW are proposed to be set up along the 
coat In the country. Details of these coastal power projects 
are given In the enclosed statement. 

SI. No. 

1. 

2. 

3. 

4. 

S. 

6 

7 

m.tement 

List of Coastal Thermal Power Projects 
Proposed to be set up in the country 

Name of Project! No. of Units x Capacity 
Unit size! AttJencyl State (MW) 

2 3 
Nagarjuna TPS 
2x S07.S 
NPCL 
Kamataka 

Ennore JV of NTPC & TN 
2xSOO 
Tamil Nadu 
Tutlcorin TPS 
2xSOO 
JV of NLC & TNEB 
Tamil Nadu 

Sikka TPP Extn 
2x 2S0 
GSECL, 
Gujarat 

Krlshnapatnam TPS 
2x800 
APGENCOAP 

Ultra Mega project in Mundra 
5x800 
Gujarat 

Ultra Mega project, Glrye, 
Sindhu Durg 
5x800 
Maharaahtra 

1015 

1000 

1000 

SOO 

1600 

4000 

4000 

8 

9 

2 3 

Ultra Mega project, Krlshniapatnam 4000 
5x800 
Andhra Pradesh 

Kayamkulam 
3x6S0 
NTPC 
Kerala 

Total 

19S0 

19065 

[Translation} 

Slum Development Programme 

2630. SHAI KRISHNA MURARI MOGHE: Will the 
Minister of HOUSING AND UABAN POVERTY ALLEVI-
ATION be pleased to state: 

(a) whether several State Governments have 
submlned proposals under the new scheme Integrated 
Housing and Slum Development programme (IHSDP) to 
the Union Government: 

(b) if so, the details thereof, state-wise: and 

(c) the time by which the proposals are likely to 
be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOUSING AND URBAN POVERTY ALLEVIATION (KUMARI 
SELJA): (a) Yes, Sir. 

(b) Details are given In the enclosed statement. 

(c) Most of the proposals received had to be 
returned to the States as they were not In accordance with 
the scheme guidelines. The project proposals complete in 
all respects are considered and approved by the Central 
Sanctioning Committee without any delay. 

St.tement 
As on 11.8.2008 

The State-wis. Position of DPRs of IHSDP 
(Amount In As. Crore) 

Name of OPAs DPAs Projects Sanctioned Funds Aemarks 
StatHlUTs Received Returned under No. Amount Releaaed 

No. Total Appraisal (25%01001 
Cost shara) 

1 2 3 4 5 6 7 8 9 

Andhra Pradesh 4 91.39 3 

Chhattllgarh 17 149.21 15 2 
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2 3 4 5 6 7 8 9 
Haryana 52 367.26 50 2 

Karnalaka 22 341.08 22 

Maharashlra 6.98 

Madhya Pradesh 17 30.37 14 3 

Rajasthan 29 61.49 26 3 9.47 

Uttar Pradesh 51 41.42 51 

W.,.t Bengal 14 287.76 14 

Total 207 1376.96 193 11 3 9.47 

OPR. Under Appr •• aI: 
1. A.P .• Kadapa (3 OPR.) 2. Chhltilgartl • Bllupur, JagdaIpIM'. 3. HlIIYa"a • BhIwanI, Uchana. 4. MP • o..Mor, 
Rallam & Dewu. 5. Maharuhtra • AkDIa. 

Awarenee, Campaign forTon.,t, 
In Rural Hou .. , 

2631. SHRI RAMDAS ATHAWALE: Will the Minister 
of RURAL DEVELOPMENT be pleased to state: 

(a) whether the Government has prepared any 
plan to initiate a comprehensive awareness campaign to 
provide each and every house with toilet facilities in the 
rural areas; 

(b) if so, the detaill thereof; and 

(c) the name of those partielfagencies/sectors 
whose cooperation i, likely to be taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI 
SURYAKANTA PATIL): (a) Yel Sir. 

(b) Each district has been asked to generate 
awareness amonglt the rural population to have toUet 
facilities In each and every household. Each district takes 
up campaigns through person to person contact, wall 
writings in villagel, leafleta, posters elc. Members of 
Panchayati Raj Institutions and village opinion makers are 
also being given training about the importance of sanitation 
and hygiene. 

At the state level, Communication and Capacity 
Development Units (CCDU) have been set up. This unit 
develops state specific media strategies and takes up 
media publicity. It also develops training modules for 
vartous stakeholders and organizes training workshops 
for state and district level functionaries and stakeholders. 

(e) The partlealagenclesllectors whOM coopera-

tion is likely to be taken in this regard are decided at the 
State level. 

Specialised Agricultural 
Finance Branch 

2632. SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI ANANDRAO VITHOBA ADSUL: 
SHRI RAVI PRAKASH VERMA: 

Will the Minister of FINANCE be pleased to Itate: 

(a) whether Relerve Bank 0' India hal directed 
to let up at least one Specialized Agricultural FInance 
Branch (SAFB) of 8 commercial bank In each State to 
adequately deal with high tech. agricultural loans; 

(b) if so, the details thereof alongwlth the detaH, 
of SAFBs set up in each State 10 far; 

(c) the amount of outstanding credit given by 
those branches In each State for agricultural purpoMI 
during the last three years; 

(d) whether there are number of case. In which 
payments were not made even after sanctioning loan; 

(e> if so, the detaiis thereof aiongwlth the reasonl 
therefor; and 

(f) the Itepi propoled to be taken by the 
Government in thil regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
Yes, Sir. There are 49 SpecIalised Agricultural Finance 
Branch .. (SAFB-High Tech) of commercial banks In 15 
States and one Union Territory (Un. The detaHs are as 
under: 
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Name of State 

Andhra Pradesh 

Bihar 

Chandigarh 

Haryana 

Jammu and Kashmir 

Kamataka 

Kerala 

Madhya Prad .. h 

Maharashtra 

Manipur 

OrIssa 

Punlab 

Tamil Nadu 

Tripura 

Uttaranchal 

West Sengal 

AUGUST 18, 2006 

Gudur 

Quthbullapur 

Hazipur 

Chandigarh 

Fatehabad 

Sopore 

Bijapur 

Kottayam 

Chavara 

Kottarakkara 

Muttom 

Indor. 

Nasik 

Imphal 

Balasore 

Ludhiana 

Coimbatore 

Agartala 

Rudrapur 

Amtala 

Name of Centre 

Nellore 

Hyderabad 

Kamal 

Bangalore 

Poovachal 

Chenkal 

Salusserl 

Cherukavu 

Bhopal 

Pune 

Chennai 

to auestions 240 

Visakhapatnam 

Marayur 

Mulavoor 

Thrlssur 

Namakkal 

(c) The details are given in the enclosed state- (I) The sanctioning and disbursement of loan 
ment rests with the banks as per their commercial judgement. 

(d) and (e) The present data generating system of 
RBI does not capture the said Information. 

St.tement 

Agricultural Credit by Specialised Agricultural Finance Branches (SAFB-High Tech.) (as on 31st March) 

(Amount In Rupees Thousand) 

State Bank Number of 2003 2004 2005 
SAFB Branch .. - AgrIculture Loana Agriculture Loana Agriculture Loans 

Number of Amount Number of Amount Number of Amount 
Accounts Outstanding Accounts Outstandtng Accounts OutatandIng , 

~ \ 
2 3 4 5 

" 
6 7 8 .. 

Andhra Pradesh Andhra Bank 5 821 163786 1540 186207 1452 370214 

Andhra Pradeah Bank of Mahllruhtra 22 102605 22 578866 19 5781138 

AndhI'a PradMh Canara Bri 108 718092 111 4838n 108 348578 

BIhar BMk of Baroda 291 271. 412 32680 488 34313 

ChMdIgarh Sink of Baroda 70 1075n 84 128358 73 128283 
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2 3 4 5 8 7 8 8 

Chancllgarh Bank of Incia 45 880719 51 882885 82 493372 

Haryan. CanaraBank 116 140546 137 174970 69 6966 

Haryana Union Bank of Indi. 746 82855 782 97614 842 143943 

Jammu & Kashmir Jammu & Kashmir Bank Ud. 22 7311 213 17313 39 20404 

Kernat.ka Bank of India 21 840302 18 2686902 20 847676 

Karnataka Bank of M.harashtr. 27 106064 27 721352 29 1389415 

Kam.taka Canera Bank 2 806 664906 917 838014 1733 1114885 

K .... I. Canara Bank 87 60075 121 83915 137 H833 

Kerala State Bank of Travanoor 10 16419 383100 18t64 449582 12225 188272 

Madhya PradeIh Central Bri 01 Incb 7 108943 3 58218 3 581n 

Madhya Practe.h Union Bank 01 India 4 1747 3 927 8 6258 

Mharaahtra Bank 01 Barod. 38 221891 1513 182150 1018 181818 

Maharuhtra Bank of India 33 348626 27 309544 114 595684 

Maharaahtra Bank 01 Maharashtr'a 2 120 382893 147 378814 188 488705 

Maharashtra Canara Bank SO 448345 SO 448345 35 251031 

Maharashtra Union Bank of India 162 78918 144 83210 206 106310 

Manlpur United Bank of India 2 233 22 6251 2 349 

Orissa Union Bank of Indl. 184 22005 188 18883 ,. 20371 

Punjab Allahabad Bank 33 2047 33 2047 

Punjab Can.,. Bank 251 1239n 149 107837 129 87374 

Punjab Punjab and Sind Bank 200 37103 184 31088 174 • 28418 

Punjab State Bank of Patilia 214 48709 347 n430 315 48825 

TamU Nadu Canara Bank 3 89 3n06 243 313505 855 381089 

Tamil Nadu Indian Oversea. BanK 88 181757 100 182889 208 4401n 

Trlpura United Bank or India 9 21593 6 85 8 115 

un.ranchal Union Bank of India 387 122597 435 118378 438 111258 

W .. tBengal United Bank of India 576 9078 521 8839 575 8978 

All India An Banka 49 22013 7379865 28712 9483904 21833 8581939 

Source: BuIc SIatIItaI Returns (BSR)-1 Surwy 
Not.: Data •• u per place 01 SanctIon of Crd (t.oc.IIorI 0' the branch) 
0: a..d on ...... updIIad M .... 0IIIce Fie (MOP) 
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Infr •• tructure Flnanee Company Umlted 

2633. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of FINANCE be pleased to state: 

(a) the objectives of India Infrastructure Finance 
Company ltd. (IIFCl); 

(b) the details of projects sanctioned sector wise, 
year wiae since inception; 

(c) time taken for approval of project proposal. 
and final execution; 

(d) whether step. are being taken to facilitate 
early rele •• e of 'unds once projects get approved; 

(e) If so, the details thereof; and 

(f) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) The India 
In.rastructure Finance Company ltd. (IIFCl) haa been aet 
up to provide debt o. longer term maturity to commercially 
viable in.rastructure projects. 

(b) India In'rastructure Finance Company ltd. has 
received certificate of incorporation on January 5, 2006. 
Financial allistance amounting to Rs. 965 crore for 12 
infrutructure projects In Road, Sea port, Power and urban 
In'ra.tructure .tandl approved so far by the Board of 
Directors of IIFCl. 

(c) Final execution of the projects Is not under-
taken by IIFCL. Approval of project propoaal. by IIFCl 
take. 4-6 weeks. 

(d) No, Sir. Releaae of funds would follow the 
pre-determlned schedule agreed to between lenders and 
promote,.., and, as luch, no Intervention seems called for. 

(e) and (f) Do not arise. 

[Tr.nslatlon] 

Filling IT Return by PAN Holde,. 

2634. SHRI HANSRAJ G. AHIR: Will the Minister of 
FINANCE be pleased to state: 

(a) the total number of Permanent Account 
Number (PAN) card holders In the country, State-wise; 

(b) whether the.e PAN card holders filled their 
Income-tax returns regularty~ 

(c) if so, the number of PAN card holde,.. filled 
their income-tax returns during the lut financial year 2005-
06, State-wise; 

(d) whether the Government have a lIat of thOle 
PAN card holders who have not flied their Income-tax 
returns; and 

(e) If so, the number of such persona in thla regard 
and action taken against them, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) The total 
number of PAN allottees in the country are 4,71,02,934 as 
on 14th August, 2006. No .atate-wlle details of PAN allottees 
Is being maintained. 

(b) There is no requirement for all PAN card 
holders to file their tax returns. Income-tax returns are filed 
on the basis of, Inter alia, taxable Income of a person. 
However, while filing Income-tax return, it is necessary to 
quote PAN. 

(c) and (d) In view of (b), details in respect o. PAN 
holders filing/not filing Income-tax returns are not 
maintained. 

(e) Does not arise. 

Financial Package. to Statal 

2635. SHRI PARSURAM MAJHI: 
SHRI DUSHYANT SINGH: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Government have a propoaal to 
give Financial Packages to some Statea; 

(b) If so, the Stat .. from where such demandl 
come to the Government and action taken thereon; 

(c) whether the States of Rajasthan and Orilsa 
have made a submission to the Government to announce 
special economic package .or their States; and 

(d) If so, the Iteps taken to consider the demand 
of these States? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) 'to (d) As 
per Information received from Planning Commission, sorne 
State. IUch as Orissa, Kerata, Andhra Pradesh, Kamataka 
and Maharashtra have requested the Centre for financial 
assistance. Government of Orilsa has requested for a 
Special Economic Package of Rs.13.096 crore for the 



245 Written Anh'el'S SRAVANA27, 1928 (SAKA) to auestioM 248 

period 2005-10. There is no proposal to provide a !luch 
Special Economic Package to Orissa. The States of Kerala, 
Andhra Pradesh, Karnataka and Maharashtra have 
reqW8sted for a special rehabilitation package for the 
farmers in the suicide prone districts of these States. 
Ministry of Agriculture Is working on the proposal to provide 
a rehabilitation packages for the farmers In the suicide 
prone diatricta of Kerala, Andhra Pradesh, Kamataka on 
the linea of the package that hu been announced for 
Vidharba In Maharaahtra by the Prime Minister. No request 
hu been received from the Government of Rajasthan. 

Individual Beneftclarla. under SwaJaldhira 

2636. SHRI ANANDRAO VITHOBA ADSUL: Will the 
Minister of RURAL DEVELOPMENT be pleased to state: 

(&.) whether the Swajaldhara· a centrally spon-
sored scheme has been implemented In all States; 

(b) if 10, whether the Individual beneflclarlel are 
required to deposit certain amount to take the benefit of 
this scheme; 

(c) if so, the details thereof; 

(d) whether lOme individual beneficiaries could 
not get the benefit of IBid lCheme despite depoalting their 
shara particularly in Maharuhtra and Himachal Pradesh 
particularly in Hamlrpur district; 

(e) If SO, the details thereof and the reuons 

50% 0' the community contribution will have to be In cash. 
In case 0' Scheduled Tribe Areas, and Scheduled Cute 
Habitations (where scheduled. caste population Is more 
than 50% of the total population), the proportion of cuh 
contribution is not stipulated. In case community 
contribution Is more than 1 0% of the scheme cost, the 
exce.. amount shall be taken into operation and 
maintenance fund. 

(d) to (g) Rural drinking water is a State subject. 
State Govemments are empowered to plan, sanction, 
execute and Implement Swajaldhara projectl. Upto 20% 
of Accelerated Rural Water Supply Programme (ARWSP) 
funds may be allocated for the Swajaldhara sch.me 
annually. The .. funds are then allocated to the States as 
per the Inter-State ARWSP allocation ratio fixed for the 
year. The States then make district-wl.e allocation. and 
consider specific proposals at District Water and Sanitation 
Committee (DWSC)/State Water and Sanitation Mission 
(SWSM) level and approve them In conformity with 
Swajaldhara Guideline.. Government of India don not 
maintain scheme-wise details 0' propoaals pending at or 
cleared by the respective DWSC/sWSM. For enabling the 
State Governments to make district-wise allocations and 
expedite the projects under Swajaldhara, the Inter-state 
allocation for 2006-07 has been finalized and intimated to 
the State Governments. The projects of Himachal Pradesh, 
Including Hamirpur, have been approved for r ...... for 
2006-07. Projects from Maha-rashtra for 2006-07 are y.t 
to be received. 

therefor; New Engln. for SARAS 

(f) the number of such cues pending under the 
scheme In Maharashtra and Himachal Pradesh; and 

(g) the time by which the .. cases are likely to be 

2637. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister 0' SCIENCE AND TECHNOLOGY be pleued to 
state: 

cleared? (a) whether the Gov.rnmant propos.s new 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI 
SURYAKANTA PATIL): (a) Yes, Sir. Swajaldhara scheme 
can be Implemented In all States of the country. However, 
Goa and Sikkim have not taken up any project under 
Swajaldhara till date. 

(b) and (c) The Guldelin •• 0' the scheme stlpulat. 
that the community shall contribute 10% of the capital cost 
of the project. There Is no provision for Individual beneficiary 
contribution. The community contribution towards the 
capital cost of schemes could be In the form of cash! kind! 
labour/land or combination of the... How.ver, at least 

engine propeller combination in SARAS PT-2 veralon; 

(b) If so, the details thereof; 

(c) the details of the progress so far made in the 
said project; and 

(d) the time by which induction of SARAS PT-2Is 
likely to be finalized? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAL): <a) and (b) Yes Sir. The SARAS Prototype (PT)-2 
version aircraft will be powered by two Pratt & Whitney 
(Canada), PT8A·67A engines of 1200 shaft horHpower 
(SHP) and 1700 Revolutions per Minute (RPM). The .. 
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engines will drive two 2.65 in diameter. five bladed pusher 
propellers. 

(c) The first prototype SARAS PT-1 has so far 
done about 60 flight tests successfully. The SARAS 
Prototype (PT)-2 version aircraft Is undergoing combination 
endurance tests under which 200 hrs. of teatlng has been 
completed at National Aerospace Laboratories. 

(d) The Type Certification for the SARAS aircraft 
is expected to be obtained from the Directorate General of 
Civil Aviation (DGCA) by December, 2009 and the aircraft 
will be ready for the induction immediately thereafter. 

Connectivity of VIII •• with Ro.da 

2638. SHRI SUGRIS SINGH: 
SHRI KISHANSHAI V PATEL: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) whether more than 50% of villages In the 
country are yet to be connected by roads; 

(b) if so. the details thereof and the steps taken to 
improve the connectivity of villages with roads; and 

(c) the details of funds allocated to each State 
during 2004-05,2005-06 and proposed for 2006-07 
alongwith the targets fixed in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STAT~ IN 
THE MiNISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI 
SURYAKANTA PATIL): (a) and (b) The primary objective of 
Pradhan Mantri Gram Sadak Yojana (PMGSY) is to provide 
connectivity by way of all-weather road to all unconnected 
habitations with a popUlation of 500 persons and above. 
(250 persons and above in case of Hili States and Desert 
areas). At the time of launching of PMGSY, it was estimated 
that there were 848894 habitations out of which 329898 
habitations were unconnected, Out of these unconnected 
habitations, 172787 habitations are eligible for coverage 
under PMGSY. Projects have already been cleared to 
cover 58638 habitation. with all-weather roads. 

(c) A statement is enclosed. 

sg,.",.", 
SI. No. State Relea ... made during Normative Sharat Nirman target Sharat 

allocation for New CoMectivlty Nlrman 
during 2006-07 target for 

upgradatlon 
during 2006-07 

2004-05 2005-06 2006-07 Length (kms) Habitations Length (kms) 
(Rs. in crore) (Rs. in crore) (Rs. in crore) 

2 3 4 5 6 7 8 

1. Andhra Pradesh 88.97 187.69 100 0 0 2258.652 

2. Arunachal Pradesh 0.00 53.81 52 637.5 65 0 

3. Assam 184.52 156.82 276 2864.063 1988 2005.71 

4. Bihar 29.58 234.29 332 3928.75 2062 2393.617 

S. Chhattisgarh 218.68 307.S7 435 4367.608 1310 1986.063 

8. Goa 0 0 5 0 0 190.114 

7. Gularat 0 70.56 80 429.723 248 1557.971 

8. Haryana 28.60 20.56 25 0 0 1146.789 

9. Himachal Pradesh 13.95 171.27 232 795.833 209 1515.923 

10. Jammu· and Kashmir 20.00 70.35 60 10S8.48 352 1007.584 
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2 3. 4 5 6 7 8 

11. Jharkhand 0 152.70 2.5 2594.39 1295 2108.433 

12. Kamataka 0 143.02 105 0 0 2573.529 

13. Kerala 10.39 42.41 25 0 0 628.931 

14. Madhya PrMaesh 260.96 376.29 685 6162.451 1760 5189.543 

15. Maharalhtra 0 141.92 140 0 0 4334.365 

16. Manipur 18.00 6.33 28 460.714 48 0 

17. Meghalaya 0 7.50 40 135.971 30 587.583 

18. Mlzoram 47.85 80.99 27 274.819 39 257.998 

19. Nagaland 18.00 56.03 25 104.529 10 248.914 

20. Orissa 178.75 305.29 368 1985.609 874 4438.574 

21. Punjab 0 48.90 30 0 0 1483.051 

22. Rajasthan 653.94 434.82 604 3629.519 1252 4764.543 

23. Sikklm 0 41.20 25 104.042 30 196.85 

24. Tamil Nadu 79.78 58.95 85 0 0 2824.427 

25. Trlpura 0 21.76 35 261.74 183 373.737 

26. Uttar Pradesh 328.76 644.69 520 2390.632 1533 7158.962 

27. Uttaranchal 0 14.29 95 422.008 108 889.454 

28. West Bengal 275.90 355.58 321 2572.767 2738 2549.942 

Total 2436.64 4185.99 4980 35182.16 18130 54669.259 

Plant BaHd P .... clde. THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 

2639. SHRI ADHALRAO PATIL SHIVAJIRAO: SISAL): (a) to (e) The Department of Biotechnology has 
SHRI RAVI PRAKASH VERMA: supported a coordinated r •• earch project on development 

Will the Minister of SCIENCE AND TECHNOLOGY of plant baaed pesticide.. Under thi' project, till date 694 
be pleased to state: sampl.. from 61 specie. have been prepared and 

(a) whether there I. a proposal to develop plant screened against eight test In.ects. Samples from six 
based pesticides; plants showed positive results agaln't Diamond Back Moth, 

(b) If so, the progress achieved so far; Aphid, Tobacco caterpillar, Cabbage semllooper, mosquito • 

(e) whether any formulations have been demons-
and the red spider mite respectively. Results were reviewed 
and studies related to product development were narrowed trated positive; 
down to four species. Till date 55 formulations have been 

(d) if so, the details thereof; and prepared and screened. Three formulatipns have so far 
I 

(e) the time by which this formulation wUI come demonstrated positive activity against Diamond Back Moth, 
for commercial use? the aphid and mosquitoes respectiv"ly. These formulations 
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are to be taken up for limited scale field trials for further 
evaluation. 

te_ of Infrastructure Bonds 

2640. SHRt JYOTIRADITYA M. SCINDIA: Will the 
MInister of FINANCE be pleuad to state: 

(a) whether the Government propo .. s to Issue 
Infrastructure Bonds with adequate tax Incentlvas, to 
hame .. funds from parallel economy; 

(b) If so, the details thereof; and 

(c) the steps taken and being taken In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) No. Sir. 

(b) and (c) Does not arise. 

(Translation) 

NABARD Refinance Policy 

2641. SHRI HANSRAJ G. AHIR: Will the Minister of 
FINANCE be pleased to state: 

(a) whether NABARD is providing loan to district 
cooperative banks In Maharuhtra for giving to farmers at 
the Interest rate of 2.5 per cent under ahort term finance 
refinance policy during 2006-07; 

(b) If so, the details thereof; 

(c) whether as a result of decision taken by 
NABARD to release only 40% of target of crop loan, the 
financial condition of district cooperative banks are getting 
worsen; 

(d) If 80, the details thereof; and 

(e) the steps taken by the Government In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
Yes, Sir. Refinance at the rate of 2.5% for Short Term 
(Seasonal Agricultural Operatlons)-ST (SAO) will be 
available from NABARD to only those State Cooperative 
Banks (SCSs), which ensure provision of short term credit 
upto As. 3 lakh at an interest rate of 7% p.a. to farmers. 
The quantum of refinance would be 35% - 40% of 
aggregate loans issued by the eligible DI,trlct Central 

Cooperative Banks (DCBs) depending upon the level of 
Non Performing Assets (NPAa) of SCBs. 

(c) to (e) Refinance support of NABARD to State 
Cooperative Bris (SCBs) is supplementary in nature. 
Refinance to the extent of 35%-40% of aggregate loans is 
provided at concesslonal rate to SCBs by NABARD and 
the remaining 60% to 65% should be from the own 
resources of SCBS/DCCBs to meet the credit requirements 
of farmers. As crop loans to the farmers are to be provided 
at a rate of interest of 7% p.a., the Cooperative Banks 
have represented that they are likely to Incur some loss 
on their own resources Involved for lending at 7% to 
farmers. Therefore, the State Government have been 
requested to provide interest subsidy to Cooperative Banks 
on the amount disbursed from their own sources to ensure 
that they can disburse ground level credit at a rate of 7% 
per annum. 

(English) 

Construction of House. under lAY 

2642. SHRI SUGRIB SINGH: 
SHRI KISHANBHAI V. PATEL: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) the criteria being adopted for selection of 
beneficiaries under Indira Awn Yolana (lAY); 

(b) the number of houses constructed under lAY 
so far Indicating the number of SCa/STs benefited 
therefrom. State-wi .. ; 

(c) whether the Government has revised or 
proposes to revise the target of construction under this 
YoJana during 2006-07; 

(d) if so, the details in this regard, State-wise; 

(e) whether the Government proposes to merge 
all rural housing schemes with lAY; 

(f) If 80. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF • 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI 
SURYAKANTA PATIL): (a) The funds under Indira Awaas 
Yolana (lAY) are releuad direct to the District Rural 
Development Agencies (DRDAa)1Zi1ia Pariahads along with 
the targets fixed for the year. Baaed on the allocation so 
made and the targets fixed, the DRDAslZil\a Parishads 
decide the number of hous.s to be constructed/upgraded 
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Panchayat wise, during a particular financial year. The 
lame are Intimated to the Gram Panchayat concemed. 
Thereafter, the Gram Sabha seleCts the beneficiaries from 
the lilt of eligible BPL households, restricting this number 
to the target allotted as per the Programme Guidelines. 

(b) 1471akh houses have been constructed under 
the scheme since Its inception from 1985-86. However, 
the State-wise flgurel with separate data of SClST persons 
beneflted under the scheme, Is available only from the 
year 1996-97 onwards when lAY became an independent 
Scheme. Accordingly, the number of houses constructed 

uncler the Scheme 10 far from th- year 1996-97 onwards, 
and the SetST households benefited therefrom, are given 
in the Statement enclosed. 

(c) and (d) The allocation of funds under lAY are 
made and target is fixed depending upon the overall 
budgetary allocation for Rural Houling for the year. 

(e) and (1) At present the Ministry of Rural Develop-
ment II Implementing only one scheme I... the Indira 
Awaas Yojana Scheme and, therefore, there is no question 
of merging all rural housing schemes together. 

St.tement 

State-wise number of houses constructed for se, ST and others since 1996-91 
to 2006-01 under the Indira Awn. Yojana 

(Unit In Nos) 

SI.No. Name of the States! UTs Number of houses constructed and allotted to 

SC ST Othel'l Total 

1 2 3 4 5 6 

Andhra Pradelh 410314 157998 395280 963572 

2 Arunachal Pradesh 0 33865 44 33909 

3 Assam 126324 217306 230082 573712 

4 Bihar 1029248 150313 861826 1841187 

5 Chhattisgarh 22666 60858 39090 122614 

6 Goa 65 91 3887 4043 

7 Qujarat 81955 169861 90778 322394 

8 Haryana 59871 0 32299 91970 

9 Himachal Pradesh 16867 2377 15240 34484 

10 Jammu and Kashmir 0 0 70935 7093S 

11 Jharkhand 84862 161742 102021 348825 

12 Kamataka 215490 68277 177954 461721 

13 Kerala 135180 14844 107888 257692 

14 Madhya Pradesh 224306 290163 253253 767722 

15 Maharashtra 267484 242968 302757 813209 

16 Manlpur 687 16832 2725 20244 
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2 3 

17 Meghalaya 1026 

18 Mizoram 0 

19 Nagaland 0 

20 Orissa 536360 

21 Punjab 43973 

22 Rajasthan 162196 

23 Sikkim 1543 

24 Tamil Nadu 430113 

25 Tripura 20265 

26 Uttar Pradesh 1076818 

27 Uttaranchal 49839 

28 West Bengal 395179 

29 Andaman and Nlcobar Islands 0 

30 Dadra and Nagar Haveli 8 

31 Daman and Diu 26 

32 Lakhshadweep 0 

33 Pondlcherry 1377 

Total 5373842 

Position u on 14.08.2006 

Dlfflcultl •• Faced In Implementation 
ofPMGSY 

2643. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of RURAL DEVELOPMENT be pleased to state: 

(a) whether the Government has issued any 
directlonllguidelines to various States for implementation 
of Pradhan Mantri Gram Sadak Yojana (PMGSY) and to 
Identify villages and selection of roads thereunder during 
2005-06; 

(b) if 10, the details thereof; 

(c) whether some State. have ral.e.d certain 
objections regarding implementation of PMGSY; 

(d) If so, the details thereof, State.-wise; and 

4 5 6 

30135 538 31699 

14291 0 14291 

52165 0 52165 

282829 478946 1298135 

0 5462 49435 

92088 121178 375462 

4311 6543 12397 

14003 137678 581794 

40239 28808 89312 

4195 581653 1662666 

7039 50972 107850 

100992 291725 787896 

1810 832 2642 

692 0 700 

171 74 271 

451 0 451 

0 1353 2730 

2232706 4191381 11797929 

(e) the remedial action taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE M!NISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI 
SURYAKANTA PATIL): (a) and (b) The Ministry of Rural 
Development has Issued guidelines for Implementation of 
Pradhan Mantri Gram Sadak Yojana (PMGSY) which 
includes the process of identification and selection of roads 
for annual proposals. The Guideline. envisaged prepa-
ration of Core Network, Comprehensive New Connectivity 
Priority List (CNCPL) and Comprehensive Upgradation 

\ 
Priority List (CUPL) for every district Projects to be included 
in the annual proposals are required to be selected In 
order of the priority Indicated In the CNCPL and CUPL. 

(c) to (e) No specific objection on the guidelines and 
implementation modalities of the 5 Scheme has been 
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received. However, suggestions received from the State 
Governments from time to time regarding Implementation 
of the Scheme are considered by the Ministry. 

[Translation] 

Review of Monetary Policy 

2644. PROF MAHADEORAO SHIWANKAR: 
SHRI ASADUDDIN OWAISI: 
SHRI BALAS HOWRY VALLABHANENI: 
SHRI KINJARAPU YERRANNAIDU: 
SHRI SHISHUPAL PATLE: 
SHRI KAILASH NATH SINGH YADAV : 
SHRI MOHO. TAHIR: 

Will the Minister of FINANCE be pleased to state: 

Ca} whether Reserve Bank of India in its first 
quarterly review of annual monetary policy 2006-07 hiked 
reverse repo rate by 25 paise to 6%; 

(b) If so, the details thereof; 

(c) whether due to this step of RBi the loan interest 
rates are likely to go up; 

(d) if so, extent to which this step of the 
Government is likely to hit the real and auto sector; 

(e) the impact on economy and inflation in the 
country; 

(f) whether certain sectors have opposed this 
step of the RBI; 

(g) if so, details thereof; and 

(h) the steps proposed to be taken for maintaining 
the status quo? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
The Reverse Repo rate has been Increased by 25 basis 
points from 5.75 per cent to 6.00 per cent. 

(c) to (e) The interests on loans have been 
deregulated and are decided by banks keeping in view 
various factors viz. general credit off-take In the banks, 
experience in managing loans, liquidity position, RBI's 
polley, prevailing interest rates in banking system, rate of 
Inflation and cost of funds. The sectoral impact of interest 
rat .. Is not likely to hit the real and auto sector. 

AI per first quarter review of annuat statement on 
monetary poNcy for the year 2006-07 of RBI, the stance of 
monetary policy, Inter-alia, would be to enaure • monetary 

and interest rate environment that enables continuation of 
growth momentum by appropriate policy responses and 
containing year on year inftation rate for 2006-07 In the 
range of 5.0 to 5.5 per cent. 

(f) and (g) A section of press has reported that there 
has been a mixed reaction to the RBI move to increase 
Repo and Reverse Repo rat ... 

(h) Annual policy statement of the RBI is reviewed 
by it from time to time In accordance with a pre-announced 
schedule. 

[English] 

TlpalmulCh Hydro Pow.r Project 

2645. DR. THOKCHOM MEINYA: Will the Minister of 
POWER be pleased to state: 

(a) whether envtronmental clearance has been 
given to the much awaited TJpaimukh Hydro Power Project; 

(b) if so, the details thereof; 

(c) whether the survey ft!port of the project has 
not been made public; 

Cd) If so, the reasons thereof; 

(e) whether there Is large IOale protest about this 
project In the North-East particularly In Manlpur; 

(f) If so, the reasons therefor; and 

(g) the time by which the project I, IIkeiy to be 
ready for investment decision? 

THE MINISTER OF POWER (SHRt SUSHIL KUMAR 
SHINDE): (a) Yes, Sir. 

(b) Does not ariee. 

(c) According to North Eastern Electric Power 
Corporation (NEEPCO), Executive Summary of the Project 
was sent to the Manlpur and Mizoram State Governments 
for wide circulation and to arrange publishing notice of 
Public Hearing in two local newspapers. The States have. 
been requested to expedite the public hearing procesa. 

(d) Doe, not arl .. In view of reply to part (c) 
above. 

ee) and (f) No, Sir, However, some organizations 
have opposed this project apprehending environmental 
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concerns, which will be duly considered by the appropriate 
authority while according clearances. 

(g) The State Governments of Manipur and 
Mizoram have been requested to complete the Public 
Hearing on priority for accord of Environment & Forest 
clearance. As soon as Environment and Forest clearance 
to the project Is accorded, the matter will be processed for 
investment decision. 

Flat. forT.unami HH Am. 

2646. SHRI MANORANJAN BHAKTA: Will the 
Minister of URBAN DEVELOPMENT be pleased to ltate: 

(a) the progress made in the scheme for construc-
tion of dwelling units in Tsunami hit areBS of Andaman and 
Nicobar Islands; 

(b) whether the Union Government Is taking co-
operation of local authorities for this scheme; 

(c) If so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) CPWD 
has been entrusted with the task of constructing about 
7400 dwelling units till now in the Islandl of Little Andaman 
(Hut Bay), Car Nicobar, Choura, Terresla, Nancowury, 
Kamorta, Katchal and Great Nicobar. Except for the Island 
for great Nlcobar foundation work of shelters In all other 
islands have already begun. In Great Nlcobar island, 
construction sites have not been finalized and, therefore, 
work has not started there. In addition to it, tenders for 

Years 1988 1989 1990 

Institution 41695 57611 47496 

Years 1995 1996 1997 

Institution 54362 57812 54511 
Category wlae figLl'H are not available 

(b) Total number of cases pending 
as on 1.1.06 119914 

Total number of cases filed 31674 

'. during the period from 1.1.06 
to 31.3.06 

Total number of ca .. s 29649 
dlaposed of during the 
period from 1.1.06 to 31.3.06 

T.I number of cases pending 121939 
as on 31.3.06 

super structure work for all the Islands except Campbel 
Bay have been accepted in principle by CPWD. 

(b) Yes, Sir. 

(c) The location of various permanent shelters 
are being finalized In consultation of local village captainsl 
Tribal Councils and District Administration. Similarly the 
drawings/design of community buildings Is also being 
finalized by involving Tribal Councils and District 
Administration. The work of permanent shelters Is being 
executed with active Involvement of beneficiaries and A&N 
Administration. 

(d) No Sir, in view of the reply to (c) above. 

PendIng ca ... In Deihl High Court 

2647. SHRI MOHAN RAWALE: Will the Minister of 
LAW AND JUSTICE be pleased to state: 

(a) the number of cases filed in Deihl High Court 
during the year 1988-2000, year wise and category-wise; 

(b) the number of cases that hal been disposed 
of and pending as on 31.3.2006; and 

(c) the steps taken during these years to dispose 
of the pending cases which are pending for the last ten 
years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI K. VENKATAPATHV): (a) AI per 
Information furnished by Delhi High Court, the number of 
cases flied In Delhi High Court during the year 1988-2000 
Is as under:-

1991 1992 1993 1994 

51463 53722 55844 53981 

1998 1999 2000 

71477 70874 72090 

(c) The High Court of Deihl has taken the 
following steps to dispo .. 0' the pending cases which are 
pending for the last ten years: 

1. Hon'ble the Chief Justice has created a sp8cial Cell 
called • Judicial Management and Legal Research 
Celr. The Cell Is manned by one Joint Registrar and 
two Deputy Registrars. The.. ..nior officers are 
exclusively dealing with grouping of cues Involving 
same and similar questlona of law and also find out 
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whether any matter is covered by decisions of 
Supreme Court or this High Court. The cases are 
accordingly grouped and listed as covered matters, 
this helped In disposal of such matters expeditiously. 

2. In order to reduce arrears, Rules have been amended 
w.e.f. January 1, 1996 providing for preliminary 
hearing of large number of categories of Civil Writs 
before the Single Benches instead of Division 
benches, service of advance copy of the writ petition 
to nominated/standing counsel of various Govem-
ment Department and Public Sector Undertakings. 
This has substantially curtailed adjoumments of cues 
and help', at tlmea. In disposing of the matters within 
a few hearings. 

3. Further to expediate the disposal of old cases Hon'ble 
the Chief Justice has fixed every "Thursday" as an 
·OLD MATTERS DAr. On this day, all Benchea are 
exclusively hearing old matters. 

4. Lok Adalats are being held in Delhi High Court from 
time to time for quick and expeditious disposal of old 
matters. 

5. Delhi High Court Mediation and Conciliation Center 
has been set up in this court to reduce the pendency 
of old matters. 

S. Criminal matters including short sentences and other 
similar matters which demand immediate hearing 
are disposed of with all promptness. 

7. Criminal matters in which accused/appeliant are in 
jail are being listed at the top of the list for speedy 
disposal. 

8. Criminal matters involving petty offences are 
disposed of expeditiously by organizing Lok Adalata. 

Power Generation 

2648. SHRI UDAY SINGH: 

SHRI SUNIL KHAN: 

SHRI RAYAPATI SAMBASIVA RAO: 

SHRI KISHANBHAI V. PATEL: 

SHRI KINJARAPU YERRANNAlDU: 

SHRI K.C. PALLANI SHAMY: 

Will the Minister of POWER be pleased to state: 

<a' the number of power projects in the country 
with generation capacity and actual power generated by 
each of them during 2005-06, seelor-wise and State-wi .. ; 

(b) whether capacity addition of power I. much 
lell than the targeted figure; 

(c) If 10, the steps taken to achieve acIuaI capacity 
addition dUring lhecurrent five year plan; 

(d) the share ot Union, State Govemments and 
private sector In power generation In the country State-
wise and sector-wise during the lut three years; 

(e) the per capita demands and supply of power 
in the country as on date u compared to other developed 
countries; and 

(I) the efforts being made by the Government to 
bridge the gap between demand and supply of power in 
the country? 

THE MINISTER OF POWER (SHRI SUSHIL KUMAR 
SHINDE): <a) In the year 2005-06, there were 464 power 
stations (thermal, hydro and nuclear) and renewable energy 
source. of generation with aggregate installed capacity of 
1,24,287 MW. Details of lector-wise, Itate-wise generation 
from the thermal, hydro and nuclear power stations during 
the year 2005-06 are given in the ltatement-I enclosed. 

(b) and (e) During the Mid Term Appraisal of 10th 
Plan capacity addition target of 36,956 MW was considered 
feasible. A capacity of 18,909 MW has aiready been 
commissi.oned and a capacity of 17,115 MIN II scheduled 
during 2006-07 out of which a capacity of about 3300 MW 
is under best effort scenario. Monitoring mechanism for 
monitoring the 10th Plan projects hu been Itrengthened. 
There il one nodal officer in Central Electricity Authority 
for each of the project being monitored for commissioning 
in the 10th Plan. 

(d) The Statement-II Ihowlng the lector-wise & 
State-wise percentage ahares in generation for the last 
three years il enclosed. 

(e) The per-capita demand of electricity in India 
for the year 2005-06 was 571 kWh against which the per-
capita lupply wu 523 Kwh. The developed countrlel 
generally do not have a gap between demand and lupply 
of electricity. 

(I) Following measures ha~ been taken by the 
Government to bridge the gap between demand and 8upply 
of power: 

Quantum jump In generation capacity addition. 

• Enhancement in central plan ouUay. 

Advance planning of generation capacity addition 
during 11th Plan. 
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Strengthening/augmentation of sub-transmission & 
distribution system in States under Accelerated Power 
Development & Reforms Programme (APDRP) as a 
major step towards reduction of Aggregate Technical 
& Commercial (AT&C) Losses. 

Expediting rural electrification programme in the 
country under Rallv Gandhi Gramln Vldyutlkaran 
Vojana (RGGVY). 

WPartnership in Excellencew Programme for adoption 
of beHer operation and maintenance (O&M) practices 
to enable enhancement of Plant Load Factor (PLF) 
of existing thermal power stations upto national 
average. 

Renovation, modemlzatlon and life extension of old 
and inefficient generating units with Interest subsidy 
on loans by the Power Finance Corporation under 
Accelerated Gerieration and Supply Programme 
(AG&SP). 

Enhancement of inter-state and Inter-regional transfer 
of power by strengthening of Inter-state and inter-
regional transmission links eventuany leading· to 
formation of National Grlcl. 

Exploitation of hydro potential at a faater pace. 

Promoting demand side management, energy 
effICiency and energy conservation measure •. 

Statement-l 

State-wise Type-wise Generation detaOs during 2005-06 

Northern Region 

State Sector Type Name of Station Actual Generation (MU) 

1 2 3 4 5 

Chandlgarh State Thermal Chandlgarh DG 0 

Chandlgarh Total 0 

Deihl Central Thermal Badarpur 5380.6 

State Thermal Indraprastha (2, 3, 4, 5) 984.65 

Rajghat 574.47 

Pragatl CCGT 2298.07 

Pragatl GT 1277.57 

Pragati WHP 463.36 

Delhi Thermal 10978.72 

DeIhl Total 10978.72 

Haryana Central Thermal Farldabad CCGT 2952.8 

State Thermal Farldabad 787.31 

Panlpat 8174.48 

Hydro WestemVamuna Canal 259.06 

Haryana Thermal 11914.59 

Hydro 259.b6 

Haryana Total 12173.65 

Himachal Pradesh Central Hydro Balra Suit 790.96 

Chamera 2338.17 
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2 

State 

Private 

Himachal Praduh 

Himachal Ptwielh Total 

Jammu and Kuhmlr Central 

State 

SRAVANA 27, 1928 (SAKA) 

3 

Hydro 

Hydro 

Hydro 

Hydro 

Thermal 

Hydro 

4 

Chernere H E Project 

Deher 

Nathpa Jhakari Unit 1· 6 

Pong 

Andhra 

Baner 

BasIl 

Blnwa 

Gaj 

Ghanvi 

Girl Bata 

Largl 

SanJey 

Thlrot 

Khaull 

SapIa Unit 1, 2, 3 

Malana HE Prolect 

Dulhalti 

Salel 

Uri 

Pampore 

Chenanl 

Gandarbal 

Kargil 

Lower Jhelum 

Mohra 

Pahalgem 

Sewa-m 

Stalcna 

U~Slndh II 

5 

1490.49 

3122.71 

4053.73 

1730.72 

62.54 

43.59 

259.46 

33.58 

51.29 

69.81 

193.35 

o 
574.29 

3.93 

1188.99 

337.45 

18323.06 

18323.08 

o 
3480.88 

2724.51 

8.92 

16.53 

31.49 

8.5 

498.17 

0.98 

12.13 

1.117 

214 

288 
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2 3 4 5 

Hydro 6984.82 

Jammu and Kashmir Total 6993.74 

Punjab Central Hydro Bhakra 5721.68 

Ganguwal 580.42 

Kotla 490.95 

State Thermal GHTP II Lehra Mohabbat 

Guru Nanak Dev 2359.19 

Lehra Mohabbat 3145.93 

Roper 9329.31 

Hydro Anandpur Sahib 721.77 

Mukerlan 1239.25 

Ranjlt Sagar 2013.22 

Shanan 508.95 

U.B.D.C. 531.18 

Punjab Thermal 14834.43 

Hydro 11807.42 

Punjab Total 26641.85 

Rajasthan Central Thermal Anta 2809.1 

Nuclear RAPS 4305.98 

State Thermal Giral TPP 
Kota 8297.75 

Suratgarh 9951.25 

Dholpur CCGT 

Ramgarh GT ST 435.95 

Hydro Anoopgarh 1.9 

Jawaharsagar 228.58 

Mahl Bajaj 218.49 

Mangrol 0 

R.P Sagar 314.46 

Suratgarh 0 

Rajuthan Thermal 214~.O5 

Nuclear 4305.98 

Hydro 783.43 

Rajuthan Total 28583.48 
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2 3 4 5 

unar Pardesh Central Thermal Rlhand 10585.66 

Singraull 15503.1 

Tanda 3330.1 

Unchahar 7041.1 

National Capital (Dadri) 6768.3 

Auriaya 4281.4 

Dadri 5394.4 

Nuclear NAPS 2138.35 

State Thermal Anpara 11560.19 

Harduaganj 519.37 

Obra 5572.93 

Panki 954.04 

Parlcha 763.18 

Hydro E.Y. Canal 1.63 

Ganga canal 34.09 

Khara 328.57 

Matatlla 143.41 

Obra-H 231.38 

Rihand 548.35 

Uttar Pradesh Thermal 72273.n 

Nuclear 2138.35 

Hydro 1285.43 

unar Pradeah Total 75897.55 

Uttaranchal Central Hydro Dhuali Ganga 314.45 

Tanakpur 483.17 

Then 0 

State Hydro Chlbro 804.98 

Dhakranl 184.85 

Dhallpur 238.13 

Khatlma 185.04 

Khodrl 378.83 

Kulhal 180.82 

Maner! Bhall 455.21 
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1 2 3 4 5 

Mohammadpur 36.4 

Pathri 98.49 

Ramganga 333.3 

Rishikesh Chila 659.18 

Manerl Bhali II 

Private Hydro Vishnu Prayag 

Utt&ranchal Hydro 4290.73 

UttaranchaJ Total 4290.73 

W .. tem Region 

Chhattisgarh Central Thermal Korba S.T.P.S. 16001.3 

State Thermal Korba East IV 

Korba II 1610.63 

Korba III 1587.1 

Korba West 5746.38 

Hydro Gangrel 8.72 

Hasdeo Bango 358.28 

Chhattisgarh Thermal 24945.41 

HydrO 367 

Chhattlagarh Total 25312.41 

Goa Private Thermal Salgaocar CCGT 302.75 

Goa Thermal 302.75 

Goa Total 302.75 

Gujarat Central Thermal Gandhar C.C.G.T. 4478.2 

Kawas C.C.G.T. 2884.2 

Nuclear KAPS 2366.94 

State Thermal Akrimota (Lignite) 188.29 

Dhuvaran 1459.83 

Gandhi Nagar 3703.8 

Gandhi Nagar (Unlt-5) 1743.46 

Kutch lignite 889.,2 

Sikka 1404.7 

Ukal 5363.08 

Wanakobrl (Unlt-7) 1708.31 
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1 2 3 4 5 

Wonakaborl 8472.06 

Ohuvaran CCPP 707.33 

Hoi,. 1182.21 

Utran CeGT 1077.44 

Hydro Kadana 209.17 

Sardar Sarovar HE project RBPH 1752.88 

Sardar Sarovar HE Project CHPH 208.65 

Ukal 580.49 

Private Thermal Sabarm~1 (Ahmedabad) 2703.14 

Sabarmati Old (Ahmedabad) 485 

Surat Ugnlte 1874.15 

Baroda (GIPCL-I&II) 2321.14 

Peguthan 4755.99 

Valva (Ahmedabad) 718.17 

Private (Imp) Thermal Essar 1800.94 

Gujarat Thermal 49681.67 

Nuclear 2366.94 

Hydro 2751.17 

Gujarat Total 54799.78 

Madhya Pradesh Central Thermal Vindhyachal S.T.P.S. 18304.6 

Hydro Indira Sagar Unit 4 2572.97 

State Thermal Amarkantak 150.26 

Amarkantak Extn. 952.57 

Blrsinghpur (Sanjay Gandhi) 4856.34 

Satpura 7581.25 

Hydro Bansager Tone I 998.57 

Banaager Tone II 156.12 

Bansager Tone III 89.19 

Bansas,r Tone IV 0 

Sargis 585.35 

Birslnghpur 56.89 

Ganclhlaagar (MP) 148.01 
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1 2 3 4 5 

Panch 422.13 

Rajghat 135.68 

Private Hydro Tawa 23.88 

Madhya Pradesh Thermal 31845.02 

Hydro 5165.59 

Madhya Pradesh Total 37010.61 

Maharalhtra Central Nuclear TAPS 3714.83 

State Thermal Bhuaawal 3381.88 

Chandrapur 13987.27 

Khaperkheda 5703.99 

Koradl 6460.34 

Nasik 5753.17 

Paral 479.72 

Parll 5161.2 

Paras Exp 

Partl Extn 

UranWHP 1318.35 

Uran GTPS 2430.23 

Hydro Bhandardara 44.89 

Bhatghar 57.76 

Bhatia 85.14 

Bhlra Tall Race 98.76 

Dlmbhe 10.58 

Dom 10.5 

Dudhganga 59.02 

Eldar! 16.3 

Kanher 14.7 

Khadakvasla Panshet 58.24 

Khadakvasla Varsagon 21.5 

Koyana Stage I-IV 4463.06 

Manikdoh 
\ 

8.05 

Paithan 24.92 

Pawna 13.51 



277 Written Answers . SRAVANA27. 1928 (SAKA) roaue.tioM 278 

1 2 3 4 5 

Aadhanagrl 8.97 

Surya 22.62 

Tillarl 182.95 

Ujjnl 44.04 

Valtrana 170.87 

Veer 46.36 

Wama 80.9 

Private Thermal Oahanu 4323.11 

Trombay 7854.38 

Oabhol 0 

TrombayGT 1330.75 

Hydro Bhlra PSS 1181.25 

Bhivpurl 427.83 

Khopoll 414.47 

Maharaahlra Thermal 58184.17 

Nuclear 3714.83 

Hydro 7547.19 

Maharuhtra Total 89445.99 

Southern Region 

Andhra Prade.h Central Thermal Aamagundm 19691.1 

Simadri STPS n41.4 

State Thermal KOIhagudam (NEW) 

Kothagudam A 

Kothagudam B 8212.97 

Kothagudam C 

Nellore 7.4 

Aamagudam B 397.23 

Aayal Seema 2389.09 

Vliaya.ada 9755.14 

Vljeawaram (APGPCOA.) 1836.92 

Hydro Oonkarayl Canal 114.71 

Hampl 57.8 

Lower Slieru 1037.08 
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... 3 4 5 , 
Machkund (AP) 828.14 

Nagarjuna Sagar LC 120.97 

Nagarjuna Sagar RC 273.94 

Nagarjunasagar 1580.18 

Nizamaagar '1.84 

Paleru 24.91 

Penna Ahobllam 9.88 

Pochampad 111.82 

Singur 8.93 

Srisaiiam 1480.28 

Srlsailam left Bank 2232.9 

T.B. Dam 187.84 

Upper Sileru 472.96 

Private Thermal Gautami CCPP a 
Godavari Gas 1331.18 

Jegurupadu CCGT 1293.7 

Kona Thermal a 
Kondapalli 2118.12 

Peddaguram CCGT 842.31 

Vemagiri 1.98 

L.V.S.DGPP a 
Andhra Pradesh Thermal 55596.5 

Hydro 8321.57 

,.. -dhra Pradesh Total 63918.07 

Karnataka Central Nuclear Kaiga 2859.58 

State Thermal BeUary TPP 

Raiehur 9173.48 

Yelahanka 98.7 

Hydro Almati Dam Unit 1 598.82 

Bhadra 78.03 

Ghatprabha 122.6 

Jog 237.75 
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1 2 3 4 5 

KaJindi Nagjharl 2161.91 

Kodasalli 314.03 

linganamakki 275.69 

Mallagur 0 

Manidam DPH 20.84 

Munlrabad 83.28 

Sharavathy 4865.65 

Sharavathy Tail Race (GeNauppa) 557.01 

Shlm.hapur 93.27 

Shivana.amudram 280.75 

Supa OPH 357.63 

Varahl 971.84 

Private Thermal Tanir Bavi CCGT 241.49 

Belguam (Tata) Ole •• , 133.12 

Bdary OG 17.25 

Hydro Harangi 0 

Madhavamantrrl 22.89 

Mandag.,. 8.1 

Narayangpur 55.9 

Shahpur 21.73 

Shlvapura (Hydro) 86.79 

Private (Imp) Thermal ToranganU 1382:95 

Karnataka Thermal 11044.99 

Nucl.ar 2859.68 

Hydro 11534.97 

Kamataka Total 25439.54 

Kerala Central Thermal Kayamkulam 358.5 

State Thermal Brahmapuram DG 55.71 

Kozhikode OG 93.34 

Hydro Chembukadavu 10.59 '. " Edamalayar 375.48 

Iddlkki 2698.85 

Kakkad 248.56 

Kallada 84.16 
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2 3 4 5 

Kuttlady 515.52 

Lower Parlyar 631.39 

Madupotty 4.53 

Malankara 20.42 

Nariamanglam 244.9 

PalJlvual 238.42 

Pannlar 159.82 

Peppara 6.17 

Porimgalkuttu LBE 105.19 

Porlngal Kuthu 164.85 

Sabaraglrl 1466.53 

Sengulam 188.93 

Sholayar 290.21 

Uruml 12.81 

Private Thermal Cochln 37.15 

K .. argode DG (Private) 7.91 

Hydro Kuthungal 48.4 

Manlar 40.84 

Kerala Thermal 552.61 

Hydro 7538.55 

Kerala Total 8091.16 

Lakshadweep State Thermal Agattl 2.7 

Amini 2.35 

Andrott 3.93 

Bangaram 0.09 

Bitra 0.09 

Chetlat 0.53 

Kadamat 2.37 

Kalp.ni 1.98 

Kavaratti 6.42 

Klltan 1.01 . 
Minicoy 5.26 

lak8hadweep Thermal 26.73 

LakahadwMp Total 26.73 
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1 2 3 4 5 --_. 
Pondicherry State Thermal Karalkal 256.71 

Pondicherry Total 256.71 

Tnl Nadu Central Thermal Navell FST (Ext) 3082.33 

Neyvelll 3990.28 

NeyveH II 9173.54 

Nuclear MAPS 1853.41 

State Thermal Ennore 600.53 

Mettur 6518.91 

North Madru 4001.21 

Tuticortn 7674.14 

Buln BrIdge 39.89 

Kovtkalappal 572.86 

Kuttalam 674.23 

Narlmanam 0 

Valuthur CCGT 697.42 

Hydro Allyar 205.53 

Bhawanl KattaJ 

Kadamparal 581.48 

Kodayar 244.71 

Kundah 1972.31 

Lower Bhavanl 63.02 

Lower Mettur 341.22 

Menur Dam 90.43 

Mettur Tunnel 639.44 

Moyar 175.44 

Papanuam 129.78 

Pareons VaIIy 53.39 

Perty., 441.16 

Pyakara Dam 10.52 

Pykara 257.37 

Pykara Ultimate 189.38 

Sarkarpathy 115.1 

Sathanur Dam 23.36 
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2 3 4 5 

Servalar 53.95 

Sholayar 379.05 

Surullyar 125.74 

Valgal 18.13 

Private Thermal Neyvell (Z) 1450.46 

Karuppur 357.33 

Plllaiperumalanallur CCGT 428.82 

Valantharvl 98.06 

Basin Bridge OG 745.47 

Samalpattl OG 332.5 

Samayanallur OGPP 328.59 

Tamil Nadu Thermal 40766.56 

Nuclear 1853.41 

Hydro 6110.47 

Tamil Nadu Total 48730.44 

SA Thermal 108244.1 

Nuclear 4712.99 

Hydro 33505.56 

SA Total 146462.65 

Eaatem Region 

Andaman and State Thermal Campbell Bay 2.85 
Nlcobar Islands 

Car Nlcobar 1.18 

Champion 

Chatham 12.5 MWP/H 19.01 

Chowra 

Ougong Creek 

Han.purl 

Havelock 

Jagannath Oere 

Kakana 

Kamorta Island 

Katchal 

Kondul 
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2 3 4 5 

Little Andaman 4.05 

Long Island 

Mohanpur 

Nell Island 

Paschlm Sagar 

Pheonlxbay 7.09 

Pllobhabl 

Pilomlllow 

Pllopanja 

Pilplllow 

Raj Nlwas 

Rangat Bay 12.5 

Secretariat 

Shompen Complex 

Slta Nagar 

Smith Island 

South Bay 

Straitlalanda 

Tapong 

Teressa 

Hydro Kalpong 6.67 

Private Thermal Bambooflat 105.49 

Andaman and Thermal 152.17 
Nicobar Islands 

Hydro 8.67 

Andaman and 
Nlcobar Islands Total 158.84 
Bihar Central Thermal Kahalgaon STPS 6572.3 

State Thermal Baraunl 120.88 

Muzaffarpur 0 

Hydro East Gandak Canal 28.5 

Kosi 17.19 

Sone East Canal 12.28 

Sone West Canal 17.03 

Bihar Thermal 8693.16 

Hydro 75 

Bihar Total 6768.16 
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2 3 4 5 

Jharkhand Central Thermal BokaroA 0 

Bokaro B 2885.88 

Chandrapura 2034.09 

Malthon 0 

Hydro Panchet HUI 88.32 

Tillaya 3.25 

State Thermal Patratu 848.34 

Tenughat 1527.48 

Hydro Subemarekha 50.n 

Chandll 

Private (Imp) Thermal JoJebera (Steam) (Pvt.) 1890.42 

Jharkhand Thermal 8964.19 

Hydro 140.34 

Jharkhand Total 9104.53 

Ori~sa Central Thermal Talcher Old 3530.08 

Talcher STPP 21184.78 

State Thermal LB. Valley 3094.78 

Hydro Ballmela 1053.39 

Hirakund Burta 908.93 

Rangall 677.88 

Upper Inderavatl 1762.99 

Upper Kolab 824.39 

Private (Imp) Thermal ICCL 443.6 

NALCO 470.3 .. 
Orissa Thermal 28723.44 

Hydro 5027.58 

Orissa Total 33761.02 

Sikk;;r. Central Hydro Ranglt-III (NHPC) 352.05 

State Thermal Gangtok 0.18 

Rampool 0 

Hydro· L.LP.H. 18.26 

Mayongchu 4.3 

Upper Rognlchu 2.11 
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2 3 4 5 
Rongli 

Small Hydro 9.1 

Slkklm Thermal 0.16 

Hydro 385.81 

Slkklm Total 385.97 

Welt Bengal Central Thermal Durgapur 1799.93 

Farakka STPS 11464 

Mejia 5884.07 

Hydro Maithon 85.19 

State Thermal Bakreswar 4374.32 

Bandel 2158.55 

Durgapur Projects Limited 2175.9 

Kolaghat 7352.7 

Santaldih 1223.38 

Sagardighi TPP 

Haldia 0 

Kasba 0 

Siliguri 0 

Hydro Jaldhaka 170.12 

Massanjore 0 

Rammam 196.74 

T ... ta Canal Falls Ph·I·1I 101.35 

Private Thermal Budge·Budge 4382.72 

Chinakurl 147.46 

Dishergarh 48.58 

·Mullazore 0 

New eoSlipore 447.35 

Southern Replacement 989.8 ,. 
Titagarh 1830.73 

W .. tBengaI Thermal 44259.47 

Hydro 553.4 

Wea' Bengal Total 44812.87. 
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2 3 4 5 

North Ea.tem Region 

Arunachal Pradesh Central Hydro Ranganadl 1411.86 

State Hydro Nurang MHS 0 

TAGOMHS 0 

Arunachal Pradesh Hydro 1411.86 

Arunachal Pradesh Total 1411.88-

Assam Central Thermal Kathalguri 1723.11 

Hydro Kopili 1102.33 

State Thermal Borlgaigaon 0 

Chandrapur 0 

Namrup ST 76.8 

GaJokl (Mobile Gu TG) 0 

Kothalguri (Mobile Gu TG) 

lakwa 360.08 

Waste heat (Namrup) 56.6 

Namrup GT 317.44 

Private Thermal Baskhandi GT (DlF Power Co.) 121.28 

Adamlllla GT (DlF Power Co.) 

Assam Thermal 2655.31 

Hydro 1102.33 

Assam Total 3757.64 

Manipur Central Hydro loktak 586.15 

State Thermal Limakhang 0 

Manlpur Thermal 0 

Hydro 586.15 

Manipur Total 586.15 

Meghalaya Central Hydro Khandong 197.58 

State Hydro Kyrdemkulai 139.9 

Umlum 320.86 

Umium Umtru 48.94 

Meghalaya Hydro 707.08 

Mf:lghalaya Total 707.08 

Mizoram State Thermal Balrabi 0.03 

Mizol am Total 0.03 
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2 3 4 5 
Nagaland Central Hydro Ooyang 183.02 

State Thermal Dimapur 

Hydro lIkkim 0 
Nagaland Thermal 

Hydro 183.02 

Nagaland Total 183.02 

Trlpura Central Thermal Agartala GT 638.21 

State Thermal 8Mm\M'8 GT 169.38 

Roktua 251.18 

Hydro Gumli 63.43 

Tripura Thermal 1058.77 

Hydro 63.43 

Trlpura Total 1122.2 

8,.,.",.",-11 

State-wiselSector-wise!Type.-wise Gen.ratIon percent •• here of AN India genet_tlon 
"fYpe-wise details during ~tiU ~to ~ 

2Q03..04 .. 2OO4-OS 2005-06 

State Actual %Sh .... Actual ".share Actual %Share 
type (MU) (MU) eMU) 

2 3 4 5 6 7 8 

Northern Region 

Chandigarh Total 0 0 0 0 0 0 

Delhi Thermal 10593 2.27 11172.12 2.30 10978.72 2.21 

Delhi Total 10593 1.90 11172.12 1.90 10978.72 1.78 

Haryana Thermal 9536 2.Q.4 1003g.14 2.07 11914.68 2.40 

Hydro 256 0.35 289.55 0.34 259.06 0.25 

Haryana Total 9792 1.75 10328.88 1.76 12173.65 1.97 

Himachal Pradesh Hydro 11753 15.83 18020.29 18.SHt 16323.06 15.84 

Himachal Pradesh Total 11753 2.11 18020.29 2.73 16323.06 2.64 

Jammu and Kashmir Thermal 29 0.01 23.74 0.00 8.92 0.00 

Hydro 7241 g.8l 8381.5 7.55 6984.82 6.78 ' " 

Jammu and Kashmir Total 7270 1.30 6405.24 1.09 6883.74 1.13 

Punjab Thermal 14235 3.05 14383.83 2.96 14834.43 2.98 

Hydro 11346 15.38 7881.915 9.11 11807.42 11.46 

Punjab Total 25581 4.58 22082.78 3.76 26841.85 4.31 
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2 3 4 5 6 7 8 

Rajasthan Thermal 18079 3.87 20258.26 4.17 21494.05 4.32 

Nuclear 4323 24.37 4577.91 27.18 4305.98 24.98 

Hydro 643 0~87 935.5 1.11 763.43 0.74 

Rajasthan Total 23045 4.13 25771.67 4.39 26563.46 4.30 

Uttar Pradesh Thermal 69149 14.81 70003.62 14.40 72273.77 14.64 

Nuclear 3041 17.14 2760.06 18.39 2138.35 12.40 

Hydro 2145 2.91 1171.26 1.39 1285.43 1.25 

Uttar Pradesh Total 74335 13.31 73934.94 12.59 75697.55 12.26 

UUaranchal Hydro 3904 5.29 3607.82 4.27 4290.73 4.16 

Uttaranchal Total 3904 0.70 3607.82 0.61 4290.73 0.89 

We.tem Region 

Chhattisgarh Thermal 23954 5.13 24974.57 5.14 24945.41 5.02 

Hydro 295 0.40 385.73 0.46 367 0.36 

Chhattisgarh Total 24249 4.34 25360.3 4.32 25312.41 4.10 

Goa Thermal 0 0.00 335.97 0.07 302.75 0.06 

Goa Total 0 0.00 335.97 0.06 302.75 0.05 

Gujarat Thermal 43250 9.26 47964.84 9.87 49681.67 9.99 

Nuclear 3176 17.91 2513.53 14.92 2366.94 13.73 

Hydro 858 1.16 1088.92 1.29 2751.17 2.67 

Gularat Total 47284 8.47 51567.29 8.78 54799.78 8.87 

Madhya Pradesh Thermal 30392 6.51 32181.35 6.82 31845.02 6.40 

Hydro 2904 3.94 3602.41 4.26 5165.59 5.01 

Madhya Pradesh Total 33296 5.96 35783.76 8.09 37010.61 5.99 

Maharashtra Thermal 59538 12.75 60994.68 12.55 58184.17 11.70 

Nuclear 2497 14.08 2587.06 15.36 3714.63 21.55 

Hydro 5336 7.23 5444.42 8.44 7547.19 7.32 

Maharashtra Total 87369 12.07 69028.16 11.75 69445.99 11.25 

Southern Region 

Andhra Pradesh Thermal 54522 11.88 56822.19 11.69 55596.5 11.18 

Hydro 3210 4.35 5812.57 6.88 8321.57 8.07 

Andhra Pradesh Total 57732 10.34 62634.76 10.68 63918.07 10.35 

Kamataka Thermal 14458 3.10 12413.73 2.55 11044.99 2.22 

Nuclear 3123 17.61 2926.25 17.37 2859.58 18.59 
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1 2 3 4 5 6 7 8 

Hydro 7459 10.11 8910.08 10.55 11534.97 11.19 

Karnataka Total 25040 4.48 24250.06 4.13 25439.54 4.12 

Keral. Thermal 3766 0.81 1044.97 0.21 552.61 0.11 

Hydro 3957 5.36 6144.02 7.27 7538.55 7.31 

Kerala Total 7723 1.38 7188.99 1.22 8091.16 1.31 

Lakshadweep Total 0 0.00 23.41 0.00 26.73 0.00 

Pondicherry Total 277 0.05 275.69 0.05 256.71 0.04 

Tamil Nadu Thermal 43049 9.22 42049.59 8.65 40766.56 8.20 

Nuclear 15n 8.89 1480.48 8.79 1853.41 10.75 

Hydro 2044 2.77 4413.11 5.22 6110.47 5.93 

Tamil Nadu Total 46670 8.36 47943.18 8.16 48730.44 7.89 

Eaetern Region 

Andaman and Nicobar Thermal 0 0.00 131.02 0.03 152.17 0.03 
Islandl 

Hydro 0 0.00 7.29 0.01 6.67 0.01 

Andaman and 
Nlcobar Illands Tolal 0 0.00 138.31 0.02 158.84 0.03 

Bihar Thermal 6324 1.35 6235.88 1.28 6693.16 1.35 

Hydro 52 0.07 50.23 0.06 75 0.07 

Bihar Total 6376 1.14 6286.11 1.07 6768.16 1.10 

Jharkhand Thermal 6431 1.38 7241.62 1.4~ 8964.19 1.80 

Hydro 327 0.44 296.44 0.35 140.34 0.14 

Jharkhand Total 6758 1.21 7538.06 1.28 9104.53 1.47 

0rI1I8 ThermE' I 17893 3.83 23704.23 4.&8 28723.44 5.78 

Hydro 5935 8.04 6864.03 8.12 5027.58 4.88 

Orilla Tolal 23828 4.27 30568.26 5.20 33751.02 5.47 

Sikkim Thermal 0 0.00 0.17 0.00 0.16 0.00 

Hydro 381 0.52 430.68 0.51 385.81 0.37 

Sikkim Total 381 0.07 430.85 0.07 385.97 0.08 

WeatBengal Thermal 37910 8.12 40237.44 8.28 44259.47 8.90 

Hydro 609 0.83 621.22 0.74 553.4 0.54 

Weat Bengal Total 38519 6.90 40858.66 6.96 44812.87 7.26 

NorIIt IMtMn RegIon 

Arunachal P~ Hydro 984 1.33 1643.51 1.95 1411.86 1.37 

Arunachal Pradesh ToIaI 984 0.18 1643.51 0.28 1411.88 0.23 
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2 3 4 5 6 7 8 

Assam Thermal 2423 0.52 2506.87 0.52 2655.31 0.53 

Hydro 670 0.91 913.53 1.08 1102.33 1.07 

AIIIIITl Total 3093 0.55 3420.4 0.58 3757.64 0.61 

MIIfIlpur Thermal 0 0.00 a 0.00 a 0.00 

Hydro 504 0.68 629.07 0.74 586.15 0.57 

Manlpur Total 504 0.09 629.07 0.11 586.15 0,09 

Meghalaya Hydro 731 0.99 810.17 0.96 707.08 0.S8 

~aTotal 731 0.13 810.17 0.14 707.08 0.11 

Mizorlll'l'l Thermal .... a 0.00 a 0.00 0.03 0.00' 

Mizorllm Total 0 0.00 a 0.00 0.03. 0.00 

Net.1ftd Thermal 0.00 0.00 0.00 

Hydro 164 0.22 254.16 0.30 183.02 0.18 

NatalMd Total ' ... 164 0.03 254.16 0.04 183.02 0.03 

TrilNrl Thermal 1016 0.22 1056.55 0.22 1058.77 0.21 

Hydro 67 0.09 68.83 0.08 63.43 0.06 

TripwraTotal 1083 0.19 1125.38 0.19 1122.2 0.18 

e .... ',. Thermal 182933 39.19 194094.5 39.93 207248.44 41.68 

Nuclear 17737 100.00 16845.29 100.00 17238.89 100.00 

Hydro 26116 35.40 29387.73 34.78 33903.54 32.90 

Total 226786 40.62 240327.6 40.91 258390.87 41.84 

Thermal 237499 50.88 244481.4 50.30 239492.41 48.17 

Hydro 44691 60.58 51943.69 61.48 63556.07 61.S7 

Total 282190 50.54 29642.51 50.46 303048.48 49.08 

Prtvate Thermal 46392 994 47499.56 9.77 50473.45 10.15 

Hydro 2968 4.02 3163.87 3.74 3833.52 3.72 

Total 49360 8.84 50663.43 8.62 54306.97 8.79 

C ....... PTCIBbutan 

IInpeft . 1764.12 1.71 

All India Tota' 558336 100.00 587416.1 100.00 617510.44 100 

PrQjecte by Toll (TOB) has sanctioned projects in contravention 01 ItS own 
funding guidelines and ....... d the project propoMl8 

2849. SHRI RAGHUNATH JHA: Will the Minister of inadequately contributing foreclosure, non-achi.vement of 
SCIENCE AND TECHNOLOGY be ple •• e to state: objectives and default in repayment of loans; 

,.) whether Technology Development Board (b) If so, the details thereof; 
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(c) whether the production and sales projections 
were invariably found to be inflated; 

(d) if so, datal Is thereot, 

(e) whether TDB released loan installments 
without fulfilment of some of the prescribed milestones as 
per the loan agreement; 

(1) If so, the detail. thereof; and 

(g) the action taken by TDB against defaulters to 
recover the dues? 

THE MINISTER OF SClENCE AND TECHNOlOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAL): (a) No, Sir. The projects have been sanctioned In 
accordance with funding guidelines. 

(b) Does not arise. 

(c) No, Sir. 

(d) Does not arise. 

(e) No, Sir. 

(f) Does not arise. 

(g) Technology Development Board (ToB) 
regularly issues notices for outstanding dues and monitors 
compliance thereof. When default is continuous, recall 
notice is issued to the defaulting unit. The cases are 
outsourced to the Asset Manager for pursuing further 
recovery proceN. 

[Trans/ation] 

U ... urlng Earthquake. 

2650. SHRI RAMoAS ATHAWALE: Will the Minister 
of EARTH SCIENCES be pleased to state: 

(a) whether the Govemment has formulated any 
scheme to install electronic Instrument to measure accurate 
intensity of earthquakes; 

(b) if so, the details thereof; and 

(c) the time by which such Instrument Is likely to 
be installed? 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MIMSTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAL): (a) and (b) India Meteorological Department (IMD) 

already has a system in place to monitor earthquake. 
within the country and outside for all significant 
earthquakes, which affect India. The sYltem conlls .. of 
different types of obaervatories spread all over the 1OUR1ry. 
Data from 40 stations are electronically collected and 
transmitted to central processing unit at New Delhi for 
accurate determination of location of the epiceftt., ... of 
occurrence and maonltude (lIze) of the MrtI'lqwlU. TM 
intenSity determination ovw wider afleeted .......... 
epicenter is done through post earthqu." ~. 
However, In the aftermath of the G,..at SUIMtr .. E .. , .... 
of 26th December, 2004, a most modem ,..al tl".. "-"ic 
monitOring network is envisaged, which shall have ,eaI 
time availability of ... and a"tofMtic ...,."pIf.J11 ., 
location, time of occurrence ar.d ". .. ",h'" at .... 
earthquake with 17 Itatlons. The propoled set.mlc 
monitoring network is In the procesl of procure....,t &I a 
part of Early Waming System for Tsunami and Storm Surges. 

(c) The system Is expected to be operational by 
the middle of 2007. 

[Eng/ish] 

Utilization Certificate. 

2651. SHRI RAGHUNATH JHA: Will the Minister of 
FINANCE be pleased to state: 

(a) wheth.r utilization certificates are not blmg 
provided by the ministries/departments to CAG In respect 
of sums released to statutory bodies, non-govemment 
organizations etc. to ensure that funds have been properly 
utilized for the purpose for which they were sanctionM!; 

(b) whether utilization certificates involving RI. 
1 057256 crore in respect of grants released up to March 
2003 have not been given; 

(c) if so, the details thereof and action taken by 
the Govemment in this regard; and 

(d) the details of the grants released even where 
utilization certificates were not received, during the 1&11 
three years? 

THE MINISTER OF STATE IN THE MINISTRY QF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) to (d) The I , 

utilization certificates are required to be fumished by the 
grantees to the concemed Ministry/Department giving 
grants-In-aid in terms of prOvisions of General Financial 
Rules. Details of outstanding utilization certificates (year-
wise, Ministry/Department wise number and amount) are 
given In the report of the Comptroller & Auditor Gen.ral o. 
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India on Autonomous Bodies. It is seen from the Audit 
Report No.3 of 2006 that 55,155 utilization certificate. 
Involving Rs. 14,425.17 crore were due by 31st March, 
2005 in respect of grants released upto March, 2004. 

£Translation] 

Recovery of Foreign Exchange 

2652. SHRI HANS RAJ G. AHIR: Will the Minister of 
FINANCE be pleased to state: 

(a) whether recovery of foreign exchange for 
items exported from the country is not being recovered 
fully; 

(b) if so, the extent of foreign exchange In the 
form of price of exported items is yet to be recovered; 

(cl whether lapses on the part of the Government 
mechanism have been ascertained for not making recovery 
of foreign exchange from time to time; and 

(d) if so, the steps taken by the Government to 
resolve these issues? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): (a) and (b) 
Every exporter is required to realize and repatriate full 
export value of goods within 6 months from the date of 
export. However, foUowlng unltl are permitted to realize 
and repatriate the value of export proceeds within 12 
months from the date of export: 

(I) Status Holder as defined in the Foreign Trade 
Policy 

(iI) 100% EOUs set up under Electronic Hardware 
Technology Parks, Software Technology Parka 
and Biotechnology Parks. 

No period of realization of export proceeds Is 
prescribed for units located in Special Economic Zone •. 

(c) and (d) In the CBse of non-realization of export 
proceeds for the exports effected by availing export 
promotion schemes administered by the DGFT the offices 
of the DGFT initiate necessary proceedings against the 
exporters for recovery of duty exemption/neutralization 
benefit availed and penalty, if any, in terms of the provisions 
of FT (D&R) Act, 1992 and the Policy and procedures laid 
thereunder. If the defaulting firms does not pay the same, 
the Adjudicating Authority declare. the firm defaulter, 
thereby suspending all export benefits to the firm and the 

Importer-Exporter Code Number of the applicant Is 
suspended/cancelled by the DGFT. In addition, .tepa are 
taken for Its recovery as an arrear of Land Revenue 
through the State Government machinery. 

The RBI has also directed Authorized dealel'llBanks 
to monitor realization of export bills and take up 
systematically and vigorously with the conoerned exporter 
when the dues remain outstanding beyond the due date. 
The maner is a110 required to be reported to the ~ 
offices of the RBI concerned. 

12.00 tva. 

PAPERS LAID ON THE TABLE 

(English] 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT (SHRI AJAY MAKEN): On behalf 
of Shri S. Jalpal Reddy, I beg to lay on the Table -

(1) A toopy of the Annual Accounts (Hindi and English 
versions) of the Deihl Development Authority, 
New Delhi, for the year 2001-2002, together with 
AudIt Report thereon. 

Statement (Hindi and English versions) showing 
reasons for delay In laylgn the papers mentioned at (1) 
above. 

[Placed in Ubrary. SH No. L. T. 475(12006) 

THE MINISTER OF FINANCE (SHRI P. CHIDAM-
BARAM): I beg to lay on the Table a copy each of the 
following Notifications (Hindi and English versions) under 
of section 296 of the Income Tax Act. 1961:-

(1) The Income-tax (Eighth Amendment) Rules. 2006 
published in Notification No. S.O.1176(E) in 
Gazette of India dated the 25th July, 2006, together 
with an explanatory memorandum. 

(2) S.O. 1230 (E) published In Gazene of India dated 
the 31st July, 2006 together with an explanatory 
memorandum notifying the ICC Development 
(International) limited, al the person, ICC 
Champions Trophy, 2006 as the International 
Sporting Ivent and the Income arlalng to ICC 
Development (International) Umlted on ~t 
of Sale of media and sponsorship rights received 
or receivable from global Cricket Corporation 
PrIvate Umlted, Singapore amount to $42 million 
as the specified income. 
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(3) The Income-tax (Seventh Amendment) Aules. 
2006 published In Notification No. S.0.1163 (E) 
In GazeHe of India dated the 24th July. 2006, 
together with an explanatory memorandum. 

(Placed In Library, See No. L.T. 4751/2006) 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHAADWAJ): I beg to lay on the Table a copy of the 
Notaries (Amendment) Rules, 2006 (Hindi and English 
versions) published In Notification No. G.S.R. 296(E) In 
Gazette of India dated the 19th May, 2006, under sub-
sltCtion (3) of section 15 of the Notaries Act, 1952. 

(Placed in Library, See No. L.T. 475212006) 

THE MINISTER OF COMPANY AFFAIRS (SHAI PREM 
CHAND GUPTA): I beg to lay on the Table a copy of the 
Company Secretaries (Amendment) Regulations, 2006 
(Hindi and English versions) published in Notification No. 
71011 (M)11 in GazeHe of India dated the 4th May, 2006, 
under sub-section (4) section 39 of the Company 
Secretaries Act, 1980 together with a Corrigendum thereto 
published In Notification No. 111 (Hindi and English 
versions) In GazeHe of India dated the 20th July, 2006. 

(Placed In Library. See No. L.T. 475312006) 

THE MINISTER OF FINANCE (SHAI P. CHIDAM-
BARAM): On behalf of Shrl S.S. Palanimanlckam. I beg to 
lay on the TabI~ 

(1) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (4) of 
seelion 23A of the Regional Rural Banks Act. 
1976:-

(i) S.O. 1129(E} published In Gazette of India 
dated the 19th July. 2006. regarding dl .. 01-
utlon of the Cauvery Grameena Bank and 
Kalpatharu Grameena Bank. 

(ii) 5.0. 1130(E) publi.hed In GazeUe of India 
dated the 19th July. 2006, regarding dissol-
ution of the Aligarh Gramln Bank. Jamuna 
Gramln Bank and Etah Gramln Bank. 

(iii) S.O. 1131(E) published In GazeHe of India 
dated the 19th July, 2006, regarding dissol-
ution of the Hoshangabad Kahetrlya Gramin 
Bank, Chhlndwara-Seoni Kshetrlya Gramln 
Bank. Mandla-Balaghat Kshetrlya Gramin 
Bank and Shahdol Kahetrlya Gramln Bank. 

(Iv) S.O. 1132(E) published in GazeHe of India 
dated the 19th July, 2006, regarding dissol-
ution of the Srae Anantha Grameena Bank. 
Rlyalaseema Grameena Bank and Plnaklnl 
Grameena Bank. 

(v) 5.0. 1133(E) published In GazeHe of India 
dated the 19th July, 2006, regarding dissol-
ution of the M8IWar Gramin Bank, Srlganga-
nagar Kahetrlya Gramln Bank and Blkaner 
Kshetrlya Gramin Bank. 

(vi) 5.0. 1134(E) published in GazeHe of India 
dated the 19th July. 2006, regarding dissol-
ution of the Ranchi Kshetriya Gramin Bank. 
Singhbhum Kshetriya Gramin Bank. Hazarl-
bagh Kshetriya Gramin Bank and Glrldih 
Kshetriya Gramin Bank. 

(vii) 5.0. 1135(E) published In Gazette of India 
dated the 19th July, 2006, regarding dissol-
ution of the Chambal Kshetrlya Gramln Bank 
and Gwallor-Datla Kshetrlya Gramln Bank. 

(viII) S.O. 1165 (E) published In Gazette of India 
dated the 24th July, 2006, regarding dissol-
ution of the Alaknanda Gramln Bank, Ganga-
Yamuna Gramin Bank and Pithoragarh 
Kshetriya Gramln Bank. 

(Ix) 5.0. 1166(E} published In Gazette of India 
dated the 24th July, 2008, regarding 
dissolution of the Bastar Kshetrlya Gramln 
Bank, Bllaspur Aaipur Kshetrlya Gramln 
Bank and Ralgarh Kshetriya Gramln Bank. 

(x) 5.0. 1167(E) published in Gazelle of India 
dated the 24th July, 2008, regarding 
dis.olution of the Palamau Kshetriya 
Gramln Bank and Santhal Paragana. 
Gramin Bank. 

(xl) S.O. 1168(E) published In GazeUe of India 
dated the 24th July, 2006, regarding 
dis.olutlon of the Bundefkhand Kshetrlya 
Gramln Bank, Damoh-Panna-Sagar Kshet-
rlya Gramin Bank and Shlvpurl-Guna 
Kshetrlya Gramln Bank. 

(xli) 5.0. 1169(E) published In GazeHe of India • , 
dated the 24th July, 2006. regarding 
dl.solution of the Shrl Venkuteshwara 
Grameena Bank and Kanakdurga Gram-
HOa Bank. 

(Placed In library, 1M No. L.T. 475412OO6J 
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(2) A copy each. of the following Notifications (Hindi 
and English versions) under section n of Narcotic 
Drugs and Psychotropic Substance. Act, 1985;-

(i) The Narcotic Drugs and Psychotropic 
Substances (Amendment) Rules, 2004 
published In Notification No. G.S.A. 95 (E) in 
Gazette of India dated the .... Febr\Mrv. ~, 
together with Ilf'I .x~ memorandum. 

(ii) The Narcotic Drug. aftd Paychotropk: 
Substances (Amendment) Rule., 2005 
published in Notification No. G.S.A. 736 
(E) In Gaz.tte of India tIIIIIed the 22M 
December, 2005, ...... r ..... an e..,.-
natory memorandum. 

(Placed in Library, See No. L. T. 4755/2006] 

(3) A copy each of the followll'lg Reports (HIndi and 
English versions) under artiel. 151 (1) of the 
Constitution ;. 

(i) Report of the Comptroller and Auditor 
General of India - Union Government (Civil) 
(No. 19 of 2006) - Autonomous bodies -
Performance Audit of the System of Revenue 
Generation by Doorciarshan and All India 
Radlo·Prasar Bhartl for the year ended the 
March, 2005. 

[Placed in Library, See No. L.T. 4756/2006] 

(ii) Report of the Comptroller and Auditor 
General of India - Union Govemment (Civil) 
(No. 15 of 2006) - (Performance Audit) 
Serva Shlksha Abhiyan - Department of 
Elementary Education and Literacy (Ministry 
of Human Resource Development) for the 
year ended the March, 2005. 

[Placed In Library, s.. No. LT. 4757/2006] 

(4) A copy each of the following Notifications (Hindi 
and English versions) under section 31 of the 
Securities and Exchange Board of India Act, 
1992:-

(I) The Securities and Exchange Board of India 
(Stocf( Brokers and Sub-Brokers) (Amend-
ment) Regulations, 2008 published In 
Notification No. S.D. , 235(E) in Gazette of 
India dated the 1 st August, 2006. 

and Bill as Passed by Rajya Sabha 

(Ii) The Securities and Exchange Board of India 
(Mutual Funds) (Third Amendment) Regulations, 
2008 published in Notification No. S.O. 1254(E) 
in Gazette of India dated the 3rd August, 2006. 

[Placed in Library, See No. L.T. 475812008J 

(5) (I) A copy of the Annual Report (Hindi and 
English versions) of the Export-Import Bank 
of India, Mumbal, for the year 2005-2006, 
alongwith Audited Accounts. 

12.01 hra. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the ElCport-lmport Bank of India, Mumbai, 
for the year 2005-2006. 

[Placed in Ubrary, See No. L.T. 475912006J 

MESSAGES FROM RAJYA SABHA 
AND 

BILL AS PASSED BY RAJYA SABHA 

[English) 

SECRETARY ~ENERAL: Sir, I have to report the 
following messages received from the Secretary-General 
of Ralya Sabha:-

(i) "In accordance with the provisions of rule 111 of 
the Rules of Procedure and Conduct of Business 
in the Rajya Sabha, I am directed to enclose a 
copy of the Central Silk Board (Amendment) Bill, 
2006 which has been passed by the Rajya Sabha 
at its sitting held on the 14th August, 2006. 

(ii) "In accordance with the provisions of sub-rule (6) 
of rule 186 of the Rules of Procedure and Conduct 
of Business In the Ralya Sabha, I am directed to 
retum herewith the Produce Cess Laws (Abolition) 
81\12006, which was passed by the Lok Sabha at 
Its sitting held on the 3rd August. 2008 and 
transmitted to the Rajya Sabha for its recommen-
dations and to state that this House has no 
recommendations to make to the Lok Sabha In 
regard to the said Bill." 

(iiI) "In accordance with the prOvisions of rule 127 of 
the Rules of Procedure and Conduct of Business 
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In the RaWa Sabha. I am directed 10 Inform the 
Lok SCha that the Rljya Sabha at III alltlng held 
on the 14th Augu't, 2008 agleed without any 
amendment to the Govemment Securltte, Bill, 
2008 which wu puHd by the Lok Sabha at lis 
'Itting held on the 7th Augult. 2008." 

2. Sir, I lay on the Table the Cenlral Silk Board 
(Amendment) Bill. 2008. a, PUled by Rajya 
Sabha on Ihe 14th Augu,t. 2008. 

12.02 hfl. 

COMMIlTEE ON WELFARE OF SCHEDULED 
CASTES AND SCHEDULED TRIBES 

Ninth to Eleventh Reporta 

[Engll,h} 

SHRI BAJU BAN RIYAN (Trlpura Eut): I beg to 
pre,ent a copy each of the following report,:-

(1) Ninth Report (Hindi and Englllh verelcn,) of the 
Commltt .. on the Welfare of Scheduled Cu., 
and Scheduled Tribe. Including minute. (Hindi 
and English veralon.) of the •• ttlng' of the 
Committee relating thereto on the Mlnl,lry of 
Finance (Department of Revenue) on "ReHr-
vatlon for and Employment of Scheduled Cutel 
and Scheduled Tribe. In Central Board of Direct 
Taxe, (CBDT)". 

(2) Tenth Report (Hindi and Engllih verelonl) of the 
Committee on the Welfare of Scheduled Cute. 
and Scheduled Tribe. Including minute, (HIndi 
and English verllonl) of the Ilttlngs of the 
Committee relating thereto on the Mlnl.try of 
SocIal Justice and Empowerment and the Mlnlltry 
of Tribal Affair. on "Provilion of financial 
Uliitanoe and protection of traditional Scheduled 
Cutel and Scheduled TrIbea artt.."I". 

(3) Eleventh Report (HIndi and Engll.h veralon.) 0' 
the Committee on the Welfa,. of Scheduled 
Cu". and Scheduled TrIbH lncIudlng mlnu," 
(Hindi and EngJlah verelonl) of the IIttIngl of the 
Committee relating thereto on the Minletry 0' 
Finance (Banking Dlvlllon) on "ReurvatJon for 
and Employment 0' Scheduled Caste. and 

ScheduItd Trlbel In Syndicate Bank and credit 
faailltl .. provided by the Bank to them". 

1 Z.021i hra. 

RAILWAY CONVENTION COMMITTEE 

AfthReport 

[Englllh} 

SHRI GINGeE N. RAMACHANDRAN (Vandavaal): I 
beg to prnent the Afth Report (HIndi and Engllah Veralons) 
of Railway Convention Committee (2004) on 'Ra. of 
Dividend for 2008-07 and other anoillary rnattere.' 

12.01 tn. 

STATEMENTS BY MINISTERS 

(I) 81atua of Implementation of reoommendlltlona 
oon ....... ln the 21th, 21th and arel Reporta of 
the .tancllng Committee on FInan ... pertaining 
to the Mlnlatry of Finance 

[Engll,hj 

-THE MINISTER OF FINANCE (SHRI P. CHIDAM-
BARAM): Sir. I d"m It my privilege to lay a ltatement on 
the Tabla of the Hou.e on the status of ImpI~ntaUon of 
recommendation. contained In the 28th Report of 
Departmlntl of Economic Affalra. Expenditure and 
DI.lnve,tment and thl 29th and 33rd Reports pertaining 
to the Department 0' R.venue. of the Standing Committee 
of Finance (14th Lok Sabha) In purluanci of Direction 73-
A of the hon. Speaklr. Lok Sabha vld. Lok Sabha Bulletin. 
Part II dated 15th September, 2004. 

(2) Thl 28th Report of the Standing Com mitt" on 
Finance (14th Lok Sabha) wa. prellnted In the 
Lok Sabha on 22nd December. 2006. It rela"l to 
the Action Taken by the Government on the 
recommendation. In the 18th Report of the 
Standtng Commltt" on Flnan~ on Demand. for 
Grant. (2005-08) of the Minlatry 0' Finance 
(Departmenta of Economic: AHalra, Expenditure 

• LaId an the Tlible 8nd ..., pIIICeCI In Ubrery, See No L.T. 478012008 
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and Disinvestment). In the Report, the committee 
deliberated on various Issues and mad. four 
recommendationa, where action Is called for on 
the part of the Government. These recommen-
dalions mainly pertain to the issues like Insurance 
Regulatory and Development Authority (IRDA;. 
Debt Recovery Tribunal and Disinvestment Policy. 

(3) Action Taken Statements on the recommen-
daHonslobservatlons contained In the Report had 
been sent to the Standing Committee on Finance 
on 12th January, 23rd January and 20th March, 
2008. Present status of Implementation of the 
recommendations made by the Committee in 
the Twenty'-elghth Report Is Indicated in 
Annex-'. 

(4) The Standing Committee on Finance (14th Lok 
Sabha) presented Its 29th Report on Demands 
for Grants (2005-06) of Ministry of Finance 
(Department of Revenue) to Lok Sabha on 22nd 
December. 2005 and laid the same In Rajya 
Sabha on the same date. The Report Is based 
on the analysis of the acIlon taken by the 
Government on the recommendattons contained 
in the 17th Report of the Standing CommItte. 
on Finance on Demands for Granta (2005-06) of 
Ministry of Finance (Department of Revenue). 
The Committee called for action liken statements 
from the Department of R.venu. on the 
recommendations contained In the 29th Report. 
The sam. were furnished to the Committee on 
7th April, 2006. The Committee mad. Hvan 
recommendations in the Report. The Oovemment 
has accepted six recommendatlona and partly 
accepted one recommendation. The IIClion taken 
is indicated In Annex-II. 

(5) The Standing Committee on Finance ('4th Lok 
Sabha) presented its 33rd Report on Widening 
of Tax Base and Evasion of Tax (2005-06) to the 
Lok Sabha on 17th February, 2006 and laid th. 
same in Rajya Sabha on th. same date. The 
Committee called tor the action taken statements 
from the Department of Revenue on the 
Recommendations. The same were furrlllhld to 
the Committee on 22nd May, 2008. In II, there 
were 39 recommendations of the Committee In 
the Report out of which, 33 have been 1ICC8p~ 
by the Government and 3 have been partly 
accepted. It hal not been found feasible to 
accept the remaining three recommendations. 

The action taken on these recommendations is 
Indicated in Annex-III. 

(6) I would not like to take the valuable time of the 
House to read out the contents of these Annexes. 
I would request that these may be taken as 
read. 

12.03¥.J hr •. 

(II) Status 01 Implementation of recommendations 
contained In the 158th Report of the Standing 
Commltt .. on Scl.nce and Technology, 
Environment and For ••• s on Demand. for 
Grant. (2006-07) p.rtalnlng to the Ministry of 
Earth Science. 

[English] 

"THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SIBAL): Sir, I beg to lay the statement on the Table of the 
House in pursuance of Direction No. 73A of the hon. 
Speaker, Lok Sabha issued vide Lok Sabha Bulletin, Part 
II. dated 18th September, 2004 to inform the esteemed 
House about the status of implementation of recommen-
dations contained in the One Hundred Fifty Eighth report 
of Department Related Parliamentary Standing Committee 
on Science and Technology, Environment and Forests. 
This report relatss to the consideration of the Demands for 
Grants of Ministry of Earth Sciences for the year 2006-07. 
The Commltt~e reviewed the progress made by MoES 
during the reporting period and considered the Demands 
for Grants (2006-07) in detail. 

2. The Committee. while reviewing the working and 
considering the detailed Demands for Grants of 
MoES. analyzed the Demands for Grants with 
reference to the aims, objectives and achieve-
ments of the Ministry and laid the 158th Report 
thereon to the House on the 18th May. 2006. The 
report contains Sixteen recommendations. 

3. All the recommendations of the Committee have 
been considered in the Ministry of Earth Sciences. 
The Ministry has furnished a detailed Action Taken 
Report on these recommendations to the 
Committee In July. 2006. The current status on 
the action taken Is detailed tn the appended 
Annexure. 

·LaId on the Table and also placed In the Library. See No. L.T. 
478112008 
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12.04 hre. 

BUSINESS OF THE HOUSE 

[English] 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIVA RANJAN DASMUNSI): Sir, with your 
permission, i rise to announce the Government Bu~lness 
during the week commencing Monday, the 21 st of August, 
2006 will consist of:-

1. Consideration of any item of Government Business 
carried over from today's Order Paper. 

2. Conlldering and palling· of the Central Silk Board 
(Amendment) Bill, 2006, as passed by RaJya Sabha. 

3. Consideration and passing of the Banking Companies 
(Acquisition and Transfer of Undertakings) and 
Financial Institutions Laws (Amendment) Bill, 2005. 

4. Consideration and passing of the following Bills after 
they have been passed by Ralya Sabha:-

(a) The Wildlife (Protection) Amendment Bill, 2005; 

(b) The Essential Commodities (Amendment) Bill, 
2005; and 

(c) The Union Territory of Pondicherry (Alternation of 
Name) Bill, 2006. 

SHRI VARKALA RADHAKRISHNAN (Chirayinkil): Sir, 
the following Items shall be included In the next week's 
agenda. 

1. The VizhlmJam Harbour Project approved by the 
Union Government is pending for Security Clearance 
for long. This is an Important agenda to discuss In 
the next week's business. 

2. The demand by the backward sections of the loclety 
for admission to self-financing educational Institutions 
is an Important agenda to be discussed in the next 
week's business. 

SHRI P. MOHAN (Madural): Sir, the following items 
may be Included In next week's agenda:-

1. In India unemploym.nt Is Increating to an alarming 
proportion. On the other lide, demand for reservation 
Is gaining momentum throughout the country. 
Nevertheless the ban on recruitment to Central 

Services is continuing since more than a decade. 
This should be resended forthwith. 

2. On-line trading in India Is trying Its best to bring more 
trade Items into its ambit. On-line trade contributes to 
price Increase. This on-line trade /s widening Its 
scope bringing more commodltl .. under Ita net, whOe 
not tax Is paid. There must be a dlecuilion on the 
impact of on-line tr.dlng on our economy. 

[Translation] 

SHRI V.K. THUMMAR (Amre"): Sir, following CUl'lWftt 
items may be Included in the next week'i .gend.:-

1. Farmerl crop and their homea have been damaged 
recently In Gujarat due to InettMant rainfall and ftood. 
So Government should If11ITI8d6ately take up relief 
work there. 

2. National Hlghw.YI and V.rloul other roadl In Gujarat 
have been damaged due to flood and Ineelunt 
rainfall. Thll will dHPiy affect tranaportatlon. So the,. 
Is a nHd of construction and repair of hlghw.ya by 
the Central Government. 

PROF. RASA SINGH RAWAT (Almer): Sir, the 
following items may be included In the next week'i agenda. 

1. Need to evolve .ocial ethos by putting • check on 
obscene and scintillating scene. and on false storiel 
of loot, dacoity, murdel'l Ihown due to cutthroat 
competition among varioul T.V. channel. In order to 
supersede each other. 

2. Need to Incr.... the Member of Parliament and 
Local Area Development fundi In view of the riling 
prices and asplrationl of the people. 

[English) 

SHRI SUNIL KHAN (Durgapur): The following Itema 
may be included in the next week'i agenda:-

(1) Contractarl.atlon and outsourcing have been 
spreading faat leading to calualilation of majority of 
the work force and Introduction of 'hire and fire' 

, through back door. Such fast tr.ck contractarJI.tlon 
and casuallsatlon of work place have led to "rlous 
deterioration of the work environment, poling a 
Bevere threat to the trade union movement, which. It 
could ignore only at itB peril. 

(2) PropoHd oullourclng of vendor., 8-ticketing, catering 
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lervlces In RallwlYs by IACTC may result In 
retrenchment of workers as opposed to the commit· 
ment of UPA Government. 

{Tr8M1atlon} 

SHRJ VIRENDRA KUMAR (S.gar): Sir, the following 
ltema may be included In next week's ag.nda:· 

1. Ne.d to prepare compreh.nslve work plan .nd 
provide special p.ck.g. for Implementation In view 
of revlv.1 and beautification of various lakes including 
Sag., L.k. under National Lake Promotion Scheme. 

2. There are vut , .. ervll of rock phosphate, bauxlt., 
black .ton. .nd Iron in the locahty of Hlrapur In 
Sagar Parliamentary constituency. There Is need to 
,et up Indultrl'l by the Union Gov.mment aft.r 
conducting lpeclal survey through the Mlnlltry of 
Mine,. 

SHRI GANESH SINGH (S.tnl): Sir, the following Item 
m.y be Included In the n.xt week's agenda:· 

I h.ve tent proposall for approval for conltructlon of 
a bypul ov.r bridge over the railway crolslng on N.tlon.1 
Highway No.7 .t M.lher and for conltructlon of a bypul 
ro.d In view of Incnulng population at Satna dlltrtct on 
N.tlonal Highway No. 75 In Madhya Pradesh under the 
Department of N.tlon.t Highways In my constituency. 

I demand that It may please be Included In the next 
week', agend •. 

SHRI RAJNARAYAN BUDHQLlA (Hamlrpur, U.P.): Sir, 
the following Iteml may be Included In the next week's 
.g.nda:· 

,. A dally running train between Mahoba and Kanpur 
hu haiti at Kanpur for. very long time without any 
rhyme and re.lon. So there is need to extend It upto 
Lucknow In order to provide rail connectivity to the 
people of Mahoba to the capital of Uttar Pradelh 
dlr.ctly. 

2. Frequent accidents are taking place due to exce .. 
traffic on Kanpur·Sagar National Highway. There II 
an Immediate need to convert the afar. laid Natlon.1 
Highway Into four I.n.. In view of the exce .. traffic 
prenure and frequent .coidenta. 

{EnQlish} 

SHRI SANTASRI CHATTERJEE (Serampore): Sir, I 

would humbly requelt you to kindly Include the following 
Item for di,cu .. lon In the next week', BUlin... of the 
Hou .. :· 

To dlscu .. about the Iltu.tlon artllng out of the crt_ 
In the Iron and Stili Indu.try In Wilt Bengal due to 
ahortag' of lupply of r.w m.t.rlal, n.m.ly, Iron ore and 
co.l. Th.nk you. 

(TralJllatlon) 

SHRI SHAILENDRA KUMAR (Chall): Sir, the following 
Items may be Included In the n.xt week', agend.:· 

1. The Govemment of India 'hould make budgetary 
aUocatlonl In their .nnu.1 budget proportlon.te to 
percentage of Scheduled CutHlScheduied Trtbtl, 

2. The,. mUlt be a provilion to conltruct community 
development centre In .11 Sch.duled Ca. tel 
Scheduled Tribe. villag", 

[English} 

MR. SPEAKER: Hon. Membera, now I go to C.lllng 
Attention which I, an important m.tt.r. 

(Tt .. Mlatlon1 

SHRI DEVENDRA PRASAD YADAV (Jh.njharpur): 
Mr. Speaker, Sir, I h.v. given. notice • ... (Interruptlo".) 

{English} 

MD. SALIM (C.lcutta·North E.lt): Mr. Speaker, Sir, I 
have given • notice to ral.. • very Important matt .... 
... (lnt.rruptlo".) 

MR. SPEAKER: I will be guldld by wh.tever the 
Houll wanta. 

... (InterrJJptloM) 

MR. SPEAKER: Thll II the dlfflculty. PIHH take 
your ... t. May I complete my Hntence? PIe ... Ilitin to 
me. 

(TralJllatlon) 

MOHAMMAD SALIM: Mr. Speaker, Sir, .fter the 
p .... g. of the Reaolution, WI h.ve 'Hn that an 
almolphe ... cong.nlal to our country and the Government 
of India h .. been created In Lebnan. I want to aubmIt . 
... (InterrllptJrJM) 

MR. SPEAKER: Kindly, pit ... lit down. 
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... (Interruptions) 

(Eng/I.hl 

MR. SPEAKER: Don't you want the House to run? 

'" (Interruptions) 

MR. SPEAKER: Don't you need the Chair? Don't you 
want the Speaker? PIe ... take your seat. 

'" (Interruptions) 

MR. SPEAKER: Mr. Salim, this Is very unfortunate. 

... (Int.rruptions) 

MR. SPEAKER: Mr. Salim, nothing Is being recorded. 
Don't waste your energy. 

(Interruptions) ... • 

MR. SPEAKER: There are some important matters . 

... (Interruptions) 

MR. SPEAKER: Sorry Mr. Salim, I don't know what 
you are talking. It Is not being recorded. You cannot speak 
without my permission. 

Hon. Members. I am not minimising the Importance 
of any Issue. but we cannot take all Issues together. 
Therefore. according to procedure. I have to take the 
Calling Attention first followed by Important matters. I know 
there are some very important matters which I shall allow 
Invnedlately after the CalUng Attention. 

Mr. Dhlndu. you know that is the procedure. That Is 
why I am requesting the cooperation of every side. Our 
friends from Orissa have a very genuine issue to raise 
through Calling Attention. Shrl Braja Kishore Tripathy. 

... (Interruptions) 

MR. SPEAKER: I cannot understand what Is going 
on. I camot follow what is happening. 

... (Interruptlons) 

THE MINISTER OF PARUAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIVA RANJAN DASMUNSI): Mr. Spuker. Sir. from 
the Governments sid., may t make a submission for haH-
a-mlnute? 

• NoI.....-ct. 

MR. SPEAKER: Ves. 

SHRI PRIYA RANJAN OASMUNSI: Today Is Friday. 
We have the Pnvate Members' Busineaa and of course 
other business of the House which you will take. My only 
plea to you Is that for the laat throe daya I am dragging on 
with the Cantonments BIH and today we have to pass It 
because we have a lot of busln .. s during next week. So, 
my appeal to the whole House Is, we may dispense with 
Lunch Break today. This Is my request. through you, to all 
sides of the Hous •. 

MR. SPEAKER: Yel. There will be no luncheon 
recesl today. If all han. Mt'mbers cooperate, I can assure 
you we can transact all business. 

... (Interruptions) 

MR. SPEAKER: I will call you after the Calling 
Attention. It Is very Important matter. Shri Braia Kishore 
Trlpathy. 

12.12 hrs. 

CAWNG ATTENTION TO MATTER OF 
URGENT PUBUC IMPORTANCE 

[Enfllish} 

Situation ariling out of proposed dllcontlnuatlon 
of RevlHd Long Term Action Plan for the Kal.handl· 
Bolanglr-Koraput (KBK) In Orl ... and steps taken by 
the Government In Ng8I'd thereto 

SHAI BRAJA KISHORE TRIPATHY (Pun): Sir, I call 
the attention of the hon. Prime Minister to the following 
matter of urgent public Importance and request that he 
may make a atatement thereon: 

"Situation arising out 01 proposod discontinuation of 
Revised Long Term Action Plan for the Kalahandi· 
BoIanglr-Koraput (KBK) In Orissa and steps taken by 
the Govemmentln regard thereto." 

THE MINISTER OF STATE IN THE MINISTRY OF • 
PLANNING (SHRI M.V. RAJASEKHARAN): Mr. Speaker, ' 
Sir. hon. Members have raised the matter regarding the 
continuation of the Special Plan for the ~';EsK districts during 
the Eleventh Plan. 

MR. SPEAKER: Mr. Trlpathy, would you agree If It is 
laid because you will save SOfT't-3 time? 
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SHRI BRAJA KISHORE TRIPATHY: Yes, Sir. 

MR. SPEAKER: The Minister's statement Is treated 
as laid on the Table of the House. 

·SHRI M.V. RAJASEKHARAN: Sir, hon. Members 
have raised the maner regarding the continuation of the 
Special Plan for the KBK districts during the Eleventh 
Plan. I would like to assure the House that the total 
allocation for the KBK districts will be protected at Rs. 250 
cror. per annum in the Eleventh Plan, but this will be 
funded under the BRGF district norms, with the balance 
being provided under the KBK Special Plan. 

The Government has been very concerned about 
the problems of development of the KBK districts and an 
amount of Rs.1,033 crore has been released till date 
during the Tenth Plan period for the Special Plan for these 
dIstricts. 

Hon. Members will agree with me that it is of utmost 
importance that we shift to the decentralized mode of 
planning which is as per the lener and spirit of the 73rd 
and 74th Amendment Acts. Hence, it has been decided 
that Panchayati Raj Institutions must be involved in the 
planning process in the KBK districts also so that the 
needs of the people are reflected in the plans for these 
districts. The decision for funding these districts under the 
BRGF norms rests firmly in the belief that allocations made 
for an area can have the best results If the schemes are 
chosen by the people themselves. 

However, if the KBK districts were funded only as per 
BRGF norms. the allocation would fall short of the current 
level of support under the Special Plan. 

Hence. it has been decided that the allocation for 
these districts would be protected at Rs. 250 crore per 
annum with the balance to be provided through the Special 
Plan which can be used for inter-district infrastructure and 
other larger schemes. 

As han. Members are already informed, thase districts 
are already covered under the National Rural Employmflnt 
Guarantee Programme. Further. with the flow of funds 
under the various components of Bharat Nirman, the total 
flow of funds into the region will be considerably high. 

Regarding the inciusion of Padampur Sub-Division 
of Bargarh District. the hon. Members will appreCiate that 
this Sub-Division does not form a part of the original KBK 

• Laid on the Table and allo placed in the Library. See No. L.T. 
476212006 

districts and in the current sItuation, the spatial unit which 
has been considered is the district. Further, inclusion of 
this Sub-DIvision In the KBK region will lead to spreading 
of scarce resources too thinly over a large area. 

It may be appreciated from the foregoing that the 
Government is seized of the need to pay special anentlon 
to the KBK districts. 

SHRi BRAJA KISHORE TRIPATHY: Mr. Speaker, Sir, 
we are thankful to you for having allowed this sensitive 
matter of Orissa to be raised here through this Calling 
AUention. The hon. Prime Minister is here. We expect that 
he would respond to the Issues that would be raised by 
us. 

[Translation} 

MR. SPEAKER: Allright. you make your submission. 

[English} 

SHRI BRAJA KISHORE TRIPATHY: Sir, the KBK region 
of Orissa. comprisIng of undivided Kalahandl-Bolangir-
Koraput (KBK) districts which have, since 1992-93, been 
divided Into 8 districts. is the poorest region of the country. 
As per the 2001 Census, about 54.66 per cent people of 
these districts belong to the Scheduled Tribes and the 
Scheduled Castes and this is the highest In the country. 
Even some districts like Malkangiri is having the Scheduled 
Tribes and the Scheduled Castes population as high aa 
78.80 per cent. The KBK region is the poorest region of 
the country with the Incidence of poverty being as high as 
87.14 per cent, as per the 55th round of National Sample 
Survey. The poverty in this tribal dominated region is not 
only widespread but also very severe and long duration. 
The region also suffers from very adverse socio-economic 
and human development indicators. For example, the 
female tribal literacy rate is only 1.93 per cent In this 
region. This region has remained severely disadvantaged 
due to long neglect in terms of appropriate investment and 
proper attention and on account of low agricultural 
potential, fragile ecology, weak infrastructure, poor 
connectivity and weak functioning of markets. They need 
greater support and handholding over a long period of 
time. Therefore, long term and holistic development 
strategies are needed In this region. 

Sir, late Rajlv Gandhi, as Prime Minister, had 
launched Area Development Approach for Poverty 
Termination at a projected total ouday of only Rs.29 crore 
and this was also discontinued in 1989. A Long-Term 
Action Plan (LTAP) was also envisaged and launched in 
the year 1995 for seven years, that ia. from 1995 to 2002 
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and It was laid by the then Prime Minister Shri P.V. 
Narasimha Rao with an approved outlay of Rs.4.557 crore. 
But a meagre Central assistance of only Rs.20 erore was 
sanctioned during the period. Hence this programme alao 
did not take off. 

The cry of Kalahandl Is the real picture of Bharat. 
Nobody will believe it but ironically it Is true that the 
mother sells her beloved child due to acute hunger. The 
conditions of chronic mass poverty and severe malnutrition 
prevailing in this region have from time to time drawn the 
attention of all the Prime Ministers of India till 1998-99 but 
it was of no avail. 

In persuasion of the directions of the hon. Supreme 
Court and the National Human Rights Commission, along 
with the directions in the 106th Report of the Rajya Sabha 
Committee on Petitions, regarding the starvation deaths in 
KBK districts, ultimately the Revised Long-Term Action 
Plan was drawn up in the year 1999. 

We are thankful to the NDA Government that the 
LTAP was modified in 1998-99 as Revised Long-Term 
Action Plan (RLTAP) at a projected outlay of Rs. 5,527 
crore for a period of nine years. that is. from 1999 to 2007. 
Out of the projected outlay of Rs.5,527 crore. only a sum 
of Rs. 1,033 erore has been sanctioned tlU today. This Is 
less than 20 per cent of the projected outlay. We are 
thankful to the NDA regime when the imptementation has 
accelerated the actual development process In these 
backward districts. even though the flow of funds Is less 
than 20 per cent of the projected outlay. 

Though these initiatives have brought several benefits 
to this region, the acute conditions of regional and 80clal 
disparities have not been adequately addressed. There is 
stili a felt need to continue with long-term development 
measures beyond 2006·07 for addressing the mass 
poverty and chronic backwardness of this region. 

MR. SPEAKER: Please put your questions. 

SHRI BRAJA KISHORE TRIPATHY; The existing 
Rashtriya Sam Vikas YoJana has been revised., The 
Government has taken a decision to include KBK districta 
in the revised proposed Backward Regions Grant Fund 
Scheme, which will in effect reduce the overall allocation 
to this Revised Lon~-Term AcHon Plan of the KBK districts. 

MR. SPEAKER: There are four other hon. Membera. 

SHRI BRAJA KISHORE TRIPATHY: Sir, we were 
getting this special package, over and above the normal 
Central and State assistance. This is not the new thing. It 

wu alrHCIy Inctuded In the Ruhtriya Sam Vikas Yojana 
by the prevIoua Oovemment over and above the special 
Central ... IIIance. 

Now you are dllcontlnulng with the Contral 
asalalanoe. although lOme of the other districts of other 
Statea are availing tbe facilities of special Central 
assistance and ant alaoooming under of the new BRGF 
district norma. Our demand and our request is that you 
conHnue with whaIewr Central scheme and you may 
include the undivided K.B.K. districts along with tho olh.'! 
distrlcta of other Sill ... of the country. We do not have <In'l 
objection. but the 181M R.L.T AP. Scheme should contin:;", 
It Is becauselell than 20 per cent fund has been allocated 
Although the projected outlay was more than Rs. 5.SQlJ 
crore. only about RI. 1.033 erore has been allocated so 
far. Our demand la to !nclude this Scheme in the coming 
Eleventh FIve Year Plan and to continue with this project. 
This will be helpful to the poor people of this area. Of 
course, the State Government has not remained siler,!. II 
Is becauH, In spill of the repeated requests of thO Cniei 
Minister of 0rI .... the Central Govfjrnment have rejected 
It; the hon. Prime Mlnl ... r h .. not heeded to the request 
of the State Government and the Personal request of the 
Chief Mlnia. In thll regard. In spite of all that, in bad 
financial lituatlon, the Slate Govemment has agreed to 
provide more than AI. 800 erare for the coming five years. 
But. what la the work of the Central Government? 

We would like to know from the Central Government 
.. to what II the fault of theae poor people of K.B.K. 
diatrlctl. th ... trtbal people . ... (Interruptions) 

MR. SPEAKER: They have given a rspiy. You have 
apoIc8n about the proposal and they had not discontinued 
thai. 

... (lnterruptions) 

SHRt BRAJA KlSHORE TRIPATHY: LalO SIlO Laxan 
NaIk, the glMleat freedom fighter. the trlballeadsr, uelonrJ": 
to thil area who wu hanged by the British rOtJ\J!' 
...(Int.."."".) 

MR. SPEAKER: Shrl Praaanna Acharya. 

... (Interruptlons) 

MAo SPEAKER: Shrl Trlpathy. your COlilJagl,.: .. I'em 

to put a queatIon. 

• .. (Interruptlons) 

SHRI BAAJA KISHORE TRIPATHY: I w()uld like to 
know from the Central Government why they are rejecting 
this apedaI package . ... (Interruptions) 
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MR. SPEAKER: He has answered It. 

.,. (InterruptloM) 

SHRI BRAJA KISHORE TRIPATHY: I would like to 
request that we are really not taking anything from the 
Union Government. ... (Interruptlons) 

MR. SPEAKER: You have complained of this. I find 
from the reply that there is no discontinuance. 

... (Interruptions) 

SHRI BRAJA KISHORE TRIPATHY: When there Is 
Congress Government at the Centre, we have been 
persistently neglected by this Union GovemmenL What 
are they doing? ... {Interruptions) 

MR. SPEAKER: Sorry. Shri Prasanna Acharya. 

... (Interruptions) 

SHRI BRAJA KISHORE TRIPATHY: Is It because these 
people have not voted for you, that Is why you will also not 
continue with this? ... (Interruptlons) 

MR. SPEAKER: You are not serving those haplell 
people by this. 

Shrl Prasanna Acharya. 

... (Interruptions) 

SHRI BRAJA KISHORE TRIPATHY: I would just 
conclude. I just remind what Kalldas once has told 
Vikramaditya. He has told: -Skandh Na Badhte Rajan, Tav 
Badhatl Badhate· This was also done to the people of 
Orissa by U.P.A. Government. Their behaviour, their 
trealment to the people of OrIssa, to the tribal people of 
Orissa Is very much giving pain to UI. Whatever you have 
not given and the way you are treating, that il not painful 
to us . ... (Interruptions) 

MR. SPEAKER: Nothing more will be recorded. I am 
sorry; It is more politics than economics. 

{Interruptionsr ... 

MR. SPEAKER: Nothing wlH be recorded. I would 
not allow. 

{/nterruptionsr.· . 

MR. SPEAKER: Shrl Trlpathy, nothing more II being 
recorded. 

• Net recorded. 

(IntetrUPl*'ns)" ... 

MR. SPEAKER: Do not record It. 

(Interruptions) ..... 

MR. SPEAKER: I have given you nearly 12 minutes 
which II never done. 

SM Pruanna Acharya. Put your queltion. 

. .. (Interruptlons) 

SHRI PRASANNA ACHARYA (Sambalpur): I rIM to 
apeak on the Calling Attention Motion becau.e It concernl 
the deprived people of Oris,.. It Is a question of national 
Importance. I was going through the reply of the hon. 
Minister of State for Planning. I am lOrry to say that thll 
reply Is totally misleading. There II nothing but trying to 
hoodwink the people of 0rI... and the people of the 
country. 

MR. SPEAKER: Put your question. 

SHRI PRASANNA ACHARYA: I am jUlt putting a 
queltlon. This reply Is nothing but an attempt to 
camouflage the facts and the realltlel. I do not want to go 
into the details of poverty . ... (Interruptlons) 

MR. SPEAKER: This ia not the procedure. Sorry • 

SHRI PRASANNA ACHARYA: As you know, this 
programme was Initially mooted by late Shrl Blju Patnalk. 
At that time, Shri Naraslmha Rao was the Prime Minister. 
As you know, Sir, there was a good personal rapport 
between Shrl Naruimha Rao and Shri Blju PatnaJk. At 
that time, a leven-year plan w .. mooted for the overall 
development of the KBK d1atr1cta which II considered .. 
one of the most underdeveloped are.. of this country 
during the last .. veral yeafl, and practically fund has 
started to . ... (Interruptions) 

MR. SPEAKER: You know the rulel; you are a senior 
Member; you know the procedure. If the five hon. Members 
speak for ten minute, each ... 

...(lntetrUpti0n8) 

SHRI PRASANNA ACHARYA: I win jult put some 
questlonl. Funds started flowing only three years befant. 
Per annum, RI. 250 crore was given for the development 
of KBK districts . ... {/nterruption.) 

MR. SPEAKER: You leek only a clarification • 

• Not recorded. 
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... (Int8ff/JPlltJM) 

SHRI PRASANNA ACHARYA: But, true condition of 
the regional and loclal dIIpartty have not been lldequately 
addrelsad. So, the programme needl to be continued 

Therefore, our Chief Mlnll., SM Nayeen Patnalk 
hal been f.rvently appealing to the hon. PrIme MlniIter, 
the Planning Commission and everybody concerned to 
take thll programme Into the Eleventh Five Year Plan for 
the overaH development of theIe areas. 

Sir, our further request Is to enhance the annual 
alocatlon from As. 250 crore to Rs. 500 cror •. Inst.ad of 
• nhancing the allocation, what the CabInet Committee on 
Economic Affairs has d.clded Is to dllmantle this 
programme. What will be the impact? ... (Interruptlon&) 

MR. SPEAKER: Sorry. You are not putting your 
qu .. tion. 

SHRI PRASANNA ACHARYA: Sir, I am punlng my 
question. ... (Interruptions) 

MR. SPEAKER: You have no question to alk. 

SHRI PRASANNAACHARYA: Sir, I would like to know 
from the Government whether according to all yardsticks 
the Union Government considers the KBK region as the 
most backward region of this country or not. The actual 
flow of funds to KBK ltartad three y • .,. back at the rate of 
RI. 250 crore per annum. I would like to know whether the 
UnIon Government's not satisfied with the percentage of 
expenditure or not. Has th.re been any deviation In 
utilization of thes. fundi? ... (lntemJption&) 

MR. SPEAKER: Many hon. Members are waiting to 
raise Important 'Iluel. 

Now, Shrt B. Mahtab. 

SHRI PRASANNA ACHARYA: Ha. the Union 
Government made an In~epth as....",.nt of economic, 
social and other developments of these areal and satllfied 
ItHff that enough hal been done to uplift the under-
developed people of the region? 

Sir, I have two more questions. Has the Prime Mlnl.ter 
received a negative note from an ex-Chief Minister of 
OrIua, who ruled for 14 years and who II an important 
leader till now, indirectly suggesting to dismantle the KBK 
Scheme. t would Hke to know specific answer from the 
hon. Prime Minllter to thll question . ... (Interruptions) 

MR. SPEAKER: PI .... take your .. at Now, ShrI B. 
Mahtab. 

SHRI PRASANNA ACHARYA: Has not the National 
Human Rightl Comml .. lon and the Supreme Court kept 
an eye on It? Has not the special Rapporteur of the National 
Human RIghts Commllslon visited the region In Oeoember 
2005 and exprelsed satisfaction? ... (lntemJptlon&) 

MR. SPEAKER: Shri Mahtab, If you do not respond, I 
wUl go to the next hon. Member. 

PIe .. e do not record any more. 

(IntetrUptlon&)· ... 

MR. SPEAKER: Shrt Pruama Acharya, nothing Is 
being recorded. Sorry, I would not allow you anymore. 
Som. dllclpllne has to be there. 

(InterruptJonsr .. · 

SHRI PRASANNA ACHARYA: Sir, pl .... allow me to 
make JUlt one lut point. 

MR. SPEAKER: Ye •. 

SHRI PRASANNA ACHARYA: Sir, we have tak.n our 
daughter, Kallnga kenya from the hon. Prime Minister .. 
our daughter-In-law . ... (lnterruptioM) Would w. not expect 
som.thlng In return .rom him? Do the poor and 
downtrodden people of the KBK region, the most under-
developed part of OrIssa, .xpect lomething In retum from 
the Prime Minister? . ... (Interruptlons) 

MR. SPEAKER: I do not think the Prime Minister I. 
against Orissa. We are all in favour of OrIssa. It II a 
beautiful State. 

SHRI PRASANNA ACHARYA: Therefore, my sincere 
appeal II that let It be taken to the Eleventh five Year 
Plan, and the allocation of As. 250 cror. per annum lhould 
be enhanced to Rs. 500 crore per annum. 

MR. SPEAKER: You come to the most Important point 
IasL That II the trouble. 

Now, Shrt B. Mahtab. PIe ... H8k a clarification. 

SHRI B. MAHTAB (Cuttack): Sir,.1 will JUIl put it dn, 
record that when Shrt Naruimha Reo was the hon. PrIme 
MInIster of this country, the prnent hon. Prime MnIaIer 
wu the FInance MInis., of this oountry. DurIng that regime, 
concrete Iteps were. taken to have apedaI plan tor IhII 
poore.t region of this country. 

·NoIr~. 
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(Shrl B. Mahtabj 

Is the Government aware that undivided Kalahandi-
Bolanglr-Koraput has a very high concentration of 
Scheduled Castes and Scheduled Tribes comprising of 
about 54.66 per cent? Is the Government aware that the 
KBK region Is the poorest region of this country with the 
incidence of poverty being as high as 87.14 per cent? Is 
the Government aware that this region suffers from acute 
regional, social and gender disparities? Does the 
Government agree with the view that this region has 
remained severely disadvantaged due to long neglect in 
terms of appropriate investment? 

Is the Government aware that late Shri Rajiv Gandhi, 
the then Prime Minister, visited Kalahandi in August 1988, 
two decades before, and was in front of a hut of Phanus 
Punji who had sold her child for a mere Rs. 40? After that, 
the whole nation came to know about the problems that 
Kalahandi was facing. Did the Government realise that in 
1988-89, short-term, ad hoc and a paltry sum of Rs. 29 
crore was given to be spent in two years? 

But later on, did the Government realise that short-
term ad hoc measures will not ameliorate the depressing 
conditions of this region, and therefore, a Seven-Year 
Long-Term Action Plan was agreed upon at a cost of Rs. 
4,557 crore in August 1995? 

Then, I want to know whether the Revised Long-
Term Action Plan with the projected outlay of Rs. 5,527 
crore started in 1998-99 to end in March, 2007; whether 
the Government Is aware that only less than Rs. 1,100 
crore have been spent within the seven years. 

Sir, my next question is that whether the Union 
Cabinet Committee on Economic Affairs has decided that 
the additional qentral assistance under the Backward 
Regions Grant Fund to the eight KBK districts would be 
pegged at only Rs. 250 crore during the 11 th Five Year 
Plan. 

MR. SPEAKER: You have put your question. 

SHRI B. MAHTAB: I am just putting the questions. 

MR. SPEAKER: It cannot be a aeries of questions. 

SHRI B. MAHTA8: Sir, I would like to know whether 
no aeparate funds are being provided to the KBK as per 
the recent CCEA decision. It mean., the eight KBK districts 
would get a lum of Rs. 250 crore, which implies that there 
would be a reduction of entillement of KBK Region of Rs. 
120 crore per annum in the entire 11th Five Year Plan. 

MR. SPEAKER: Mr. Mahtab, please co-operate. 

SHRI B. MAHTAB: My last quesiio" is whether the 
Government is not denying the Scheduled Caste and 
Scheduled Tribe people dominated KBK District, which 
deserves special attention and higher amount of funding; 
whether the process of infrastructure building and 
programme for the livelihood support has just begun to 
take route, and terminating of the special plan would prove 
to be a great set back . ... (lnterruptions) 

MR. SPEAKER: Han. Member, your name is there. I 
wilf calf you. Why do you worry? Oniy persuade him to 
stop. 

SHRI B. MAHTAB: Thereby, it would be a great set 
back on the economic development of this Region. 

MR. SPEAKER: Now, Mr. Manjhi - Not present. 

SHAI BIKRAM KESHARI DeO: Thank you, Sir, for 
admitting this Catting Attention. 

MR. SPEAKER: Let me also thank you for co-
operating. 

SHRI BIKRAM KESHARI DEO: Yes, Sir. 

Thank you, lor alfowlng me to speak on this Catting 
Attention. I was going through the statement laid by the 
hon. Minister. Here, I come to see that the report Is very 
inconclusive. It is a very illusive report of gradually 
liquefying the importance of the KBK Region and its 
problems. 

Today, Kalahandi, Bolangir and Koraput are the three 
undivided bac,.ward districts of Orissa. Now, they have 
become eight di6tricts. So, under the KBK programme, 
eight districts have been covered. So, I can say that It is 
being liquefied, the reason being, they are trying to get 
the Plan merged with the Backward Regions Grant Fund, 
thereby, it would be causing us to lose Rs. 120 crore. 

Sir, Rs. 250 crore was the annual expenditure for the 
KBK Region. But after the Backward Regions Grant Fund 
has been initiated, which is 01 Rs. 165 crore, a balance of 
Rs. 150 crore would be given from the KBK Special Plan 
Fund. So, we would be getting the Fund. which would be 
reduced by Rs. 120 crore. 

I would, therefore, request the Central Government 
to fulfil the demand of the OrIssa Govemment. The OriBsa 
Government has demanded Rs. ,500 cfore per annum for 
total development of thesa eight KBK districts. There should 
be an equitable distribution of grants. 

MR. SPEAKER: Thank you. 
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SHRI BIKRAM KESHARI OEO: 'No, thank you', Sir. I 
amjult coming to my next points . ... (Interruptlons) 

MR. SPEAKER: Why? Do you not want me to thank 
you? 

... (Interruptions) 

SHRI BIKRAM KESHARI OEO: Sir, I reprelent 
Kalahandl district. 

MR. SPEAKER: Therefore, you are not helping your 
votera' cause; you are only speaking indefinitely. pur ;) 
relevant question. That Is the rule. 

SHRI BIKRAM KESHARI OEO: I am putting a second 
relevant question, Sir. I do not think that the Government is 
aware . ... (Interruptlons) 

MR. SPEAKER: You cannot go on speaking 
indefinitely. 

SHRI BIKRAM KESHARI OEO: Sir, take for example, 
Malkangiri. It is under terrorist activities. About Bolangir, till 
today, the total irrigated area is only three per cent. 

. " 
KaJahandl has slightly iMproved but the economic 

Indicators, which are supposed to Improve the human 
Index, are not Improving at all. The previous Members 
have said about the literacy rate and all those things. So, 
to give a boost and thrust to this area, Rs.500 crore should 
be given and the Revised Long-Term Action Plan should 
be started. 

MR. SPEAKER: No, I am sorry. Whether you thank 
me or not, I will have to call the hon. Minister. 

SHRI BIKRAM KESHARI OEO: It Is because every 
Prime Minister makes it a point to visit Kalahandi when he 
aits down in the Prime Minister's chair. Whether It might be 
Shri Narasimha Rao or it might be the late Rajiv Gandhi, 
they all visited the State, and I had the honour to receive 
Rajlv Gandhi and Mrs. Gandhi. 

MR. SPEAKER: You Invite him properly. 

SHRI BIKRAM KESHARI OEO: I received Rajlv 
Gandhi at Nuapada. We expected changes. A lot of 
programmes were adopted. Then, the RLEGP was adopted. 
But these programmes never made any change. 

MR. SPEAKER: Ask the hen. Prime Minister to come 
to KaIahandi. That II the queltion. 

SHRI BIKRAM KESHARI OEO: These programmes 
brought no changel. 

MR. SPEAKER: You let the hon. Minister to repJy to 
this very valid point. 

SHRI BIKRAM KESHARI OEO: That Is why, this 
Revised long-Term Action Plan was conceiVed, and In 
1998, we brought this scheme and things are Improving . 
Thank you, Sir . ... (Interruptions) 

MR. SPEAKER: Mr. Oharmendra Pradhan, you are 
not entitled to speak. But I will allow you becaule an hon. 
Member ia absent. The only thing is that we have to follow 
the rules. But do not treat It aa precedent In future. All are 
saying you have allowed five Members, Ilx Members, 
nine Members and 10 Members. No, It II not like that. 

Mr. Oharmendra Pradhan, amongst the three late 
notice givers, if I may use such expression, yours II the 
first at 9.30. 

SHRI OHARMENORA PRADHAN (Deogarh): I have 
a very specific and pointed question. 

MR. SPEAKER: You put the question. I know you are 
a very articulate young Member. 

SHRI OHARMENDRA PRADHAN: I will put one 
question. 

[Translation] 

Mr. Speaker, Sir, the honble Prime Minister Is Iltting 
here. He hal provided assistance to lome of the backward 
districts of the country by funding Sam-V1kas-Yojna In the 
Tenth Five-Year Plan. He has also funded KBK In It. He 
has provided funds to the tune 0' Rs. 1000 crore to Bihar 
too In the year 2006-2007. This is a good thing. Now the 
preparations for 11 th Plan have started and I have come 
to know that he Is going to extend flnancel to 250 dlltrtcta 0' the country from Backward Region Grants FundI. He 
will fund 19 districts including eight districts of 0rI.... He 
is providing funds to 36 districts of Bihar. this Is allO • 
good Itep . ... (Interruptlons} 

[English] 

MR. SPEAKER: Do not reply to him. 

[Translation] 

SHRI OHARMENDRA PRADHAN: Sir, I welcome hil 
decision to Increase fundI to the tune of RI. 1500 crore by 
continuing RI. 1000 erore funding In 11 th Plan alongwlth 
entitlement of Rs. 540 erore for 36 districts 0' Bihar. But, 
Chief Minilter of our State has repeatedly requelted him 
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to increase funds for our state upto Rs. 500 crore from Rs. 
250 orore. With the amount of Rs. 2fiO orore, our entitlement 
was for 19 districts which goes upto Rs. 285 crore. If we 
add special allocation to KBK in it, for which I am 
demanding Rs. 500 crore, our entldement comes to Rs. 
535 erare, but he has given Rs. 250 crore. He has promised 
to provide Rs. 415 crore. Has he decided to provide us 
Rs. 120 crore, he should just tell us. Mr. Speaker, Sir, with 
your kind permission I would like to say that he has done 
Injustice to OrIssa. He Is doing Injustice to the poor people 
of Orissa on the advice of J.B. Patnalk. All the noted 
personalities are sitting here. You kindly tell us whether 
you are going to provide Rs. 120 orore to Orissa or not? 

(English] 

MR. SPEAKER: Mr. Arjun Sethi, only your name will 
be associated. 

SHRI ARJUN SETHI (Bhadrak): I have only one small 
question. . 

MR. SPEAKER: What small one? How can you put a 
small question here? It can be a short quesllon, and not 
small. 

SHRI ARJUN SETHI: With your permission, I request 
the hon. Prime Minister, who Is very much present here, to 
inform us whether he will visit the KBK area. Then, he will 
be convinced as to how the things are happening there. 
Then, afterwards he will decide and have this Plan 
Implemented. 

MR. SPEAKER: Have you Invited him? 

SHRI ARJUN SETHI: My request to the hon. Prime 
Mlnlatar is that he should visit that area. My first request Is 
that he should visit that area. 

MR. SPEAKER: Arjunjl, do not repeat it. You are 
luch a good Member. Why are you repeating like this? 

SHRI ARJUN SETHI: Then, he will be convinced 
how backward these KBK districts are. So, my request to 
the hon. Prime Minister Is that he should vilh that area. 
... {Intetnlptlons) 

MR. SPEAKER: More than once you have said It. 
There Ihould be no more repeating. Do not record it. 

(lnterruptitJlM) ... • 

MR. SPEAKER: Your Invtlation II already there. 

·Not .......... 

SHRI M.V. RAJASEKHARAN: Sir, I would like to 
assure the hon. Members through you that the,. would 
not be any discrimination al far as Orissa is concerned. I 
would also like to assure the hon. Members that the han. 
Prime Minister has taken all the Initiative to take care of 
the backwardness of the districts in Orissa State. After the 
UPA Govemment came Into being, last year the hon. Prime 
Minister and the han. Minister of Finance have announced 
the Backward Regions Fund with the result that teday out 
of 30 districts in Orissa, 19 districts are covered - that Is 
eight districts under KBK programme and 11 districts under 
the Backward Region Fund. Therefore, there Is no 
discrimination. ActuaUy, the amount of Rs. 250 erare which 
has been assured to be spent every year under the 
scheme of improvement of backward region as well as 
KBK districts is going to be continued and protected under 
the Eleventh Plan. Let me make it very clear to you. 
Therefore, I would like to once again assure the hon. 
Members . ... {Interruptions) 

SHRI BIKRAM KESHARI DEO: Sir, this is not correct. 
...(Interruptlons) 

MR. SPEAKER: You are not helping the cause. You 
should have the patience to hear him. You are not helping 
your cause. I am sorry. I am sure, the enUre House Is 
concerned with this. That is why as soon as it was brought 
to my notice, I have allowed the Calling Attention. 

... (Interruptlons) 

MR. SPEAKER: It cannot go on like running questions 
and answers. 

... (Interruptions) 

SHRI BIKRAM KESHARI DEO: He Is saying about 
the Eleventh Plan . ... (Interruptions) 

SHRI M.V. RAJASEKHARAN: Sir, through you I would 
like to appeal to the hon. Members. There is no change at 
far as the support to the KBK districts Ia concerned. As I 
said, that Is being protected under the Backward Regions 
Fund. That has been taken care of. ... {Interruptlons) Let 
me assure the hon. Members once again through you . 

A!s far as visiting the backward districts Is concemed, 
let me say this . ... {Interruption&) 

MR. SPEAKER: Shrl Blkram K8Ihart Ceo, what has 
happened to you today? ... {lntemJptlons) 

MR. SPEAKER: No. Thera Is no point of order. 

...{Interruptlons) 
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MR. SPEAKER: Very well. Then I win can SuId1dev 
Singh Dhindaa to ral.e an urgent matter of public 
Importance. If you do not cooperate, the" I am .orry. 

... (lntenuptJofJI) 

MR. SPEAKER: Do not record any of the oblervatlona 
there except tho.e of the hon. Mlnl.ter. 

(Interruptlont) ... • 

MR. SPEAKER: Do not blame me If I adJoum tha 
Houll. 

... (Interruption.) 

SHRI M.V. RAJASEKHARAN: Sir, u far a. vI.llIng 
tha KBK dl.trlctl I. concemed, hon. Mambera know very 
well that I have vl.lted that area and I apent nearly three to 
four dlY' Ind I hive kept the hon. Prime Minl.ter Informed 
about the .Iluatlon. That I. the ,.alOn why 0rI .... getting 
all the fund. required to take care of the backwardntt .. In 
the region .... (Intenuptlo",) 

MR. SPEAKER: 00 not record anything except the 
• peech of the hon. Mlnl.ter. I have .ald that. The habit hu 
togo. 

(/ntenuptJofJI) ... • 

SHRI M.V. RAJASEKHARAN: That I. why I am taNlng. 
I am lOrry. I do not know how they got the wrong Impreilion 
that th. fund. are being cut and being reduced. Let me 
.ha,. thllinformatton . ... (Interruptlo",) 

MR. SPEAKER: Do not record It. 

(Intenuptlo",) ... • 

MR. SPEAKER: SM Arjun Sethi, you only want to 
hear your voice and you do not want to h .. r the hon. 
Mlnllter. 

... (IntenuptJo",) 

SHRI M.V. RAJASEKHARAN: I would like to ahare 
thl. Information of what happened Iner the UPA came to 
power. For example, In the year 2003·2004 an amount of 
R.. 225 cro,. 'wu releued and the total expendttu,. at 
that time u It hal bien Informed I. R •• 318 cnn which 
hu been apent to uplift the poore.t of the poor In the 
backward region. Again In the year 2004-2005 an amount 
of R •. 275 crore hu been releaNd and the expenditure II 

• Nat reoordId. 

to the extent of AI. 279.11 cmre. Corning to the year 
2005·2008, an amount of R •. 250 crore hu been releued. 
For the pre .. nt year WI have already relealld R •. 83.33 
orore . 

Therefore, you would uncleratand from the figum 
that th.re I. no dlacrlmlnatlon and lunda are releued 
from time to time. I may a .. ure the hon. Mamba" that In 
the pment UP A Govemment, under the captaincy of our 
hon. Prime Minister, there will not be any dllCrlmlnatton. 
L.t me a.ure you. Every Stlte I. treat.d equll'y, 
particularly the backward rwgionl of Orl.1L ... (Interruptionl) 

MR. SPEAKER: Now I come to urg.nt matt.rl. There 
.,. many urg.nt mattera. , have to take up .ome of them 
now. I had promi.td Shrl Dhlnd ... Now Shrl Dhlndla will 
.peak. 

... (lnterruptJo",) 

MR. SPEAKER: Nothing "" It being recorded 

(InlerruptIo",) ... • 

MR. SPEAKER: Pie ... co-operat •. I hive no manner 
of doubt that your KBK .hould get III the attention that , • 
po.lIbIt. , am lurI, u the Mlnl'lIr hu promIlId, It wtn be 
don •• If It I. not done, then you may come. 

ShrI Dhlnd ... Nothing .1 .. will be reoordtd. 

(Int.rruptlo",) ... • 

SHRI BRAJA KISHQRE TRIPATHY: Sir, WI are not 
.atl.fled with the reply given by the Mlnltttr. The PrIme 
Mlnlltar I. ".0 Iltting he,.. So, WI are wilking out of ,.. 
HOUH. ...(Intenuptlo",) 

SHRI PRASANNA ACHARYA: SIr, the PrIme Min • .., 
II her.. Thll II a very Important matter. Let the Prtme 
Mini"" Intervene . ... (Intenuptlo",) 

12 .... hra • 

(At th,. .tage, ShrllhJa KlIhore mp.thy and .". 
other hon. ,."",." left the Howe.) 

[Tranllatlon/ 

MR. SPEAKER: What can I do? You ju.t requ .. t him. 

... (lnterruptiofJl) 

MR. SPEAKER: You know everything. , do not have 
that much power. 

• Not reoordId. 
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... (Interruptions) 

(English] 

MR. SPEAKER: Shri Dhindsa has an important issue 
to raise. 

... (Interruptions) 

(TrallSlation] 

MR. SPEAKER: When I called your name you were 
not present. And now you are making a noise. 

... (Interruptions) 

(Translation] 

SHRI SUKHDEV SINGH DHINDSA: Mr. Speaker,Sir, 
at first I am grateful to you that you have given me an 
opportunity to ralle an important ilsue. At the outset I 
would like to clear one thing In the House that I am not 
against the total tax holiday granted to industries In hilly 
states. It has been extended for three years. I would like to 
ask as to what ia the fault of Punjab. AI a result of this 
polley an Industries have been shifted from Punjab. At 
present more than 15000 units have been shifted out of 
Punjab. I feel sorry to say that Hon'ble Prime Minister Is 
very much revered by me. When I met Prime Minister he 
said that this was done by the NDA Government. If it was 
done by the NDA Govemment, we had also opposed It 
even then. You have been In the power at the Center for 
last two and a quarter years and your party Is in power in 
Punjab. Then why are you ruining Punjab. The contribution 
of Punjab was maximum when at the time of defending 
the country and also when country needed foodgralnll. 
Such a situation has arisen there . ... (lnterruptlons) 

(English] 

MR. SPEAKER: I fully agree with you. 

SHRI SUKHDEV SINGH DHINDSA: What you have 
seen in Punjab during 11·12 and what has happened 
during the period of militancy In Punjab, has ruined it. You 
know aboU1 the condition of Agriculture there. You must 
think about Improving condition of farmers. I am happy to 
note that it has been extended for ten years but why 
PunJab is not baing given the same treatment, what Is the 
fault of Punjab? What wrong Punjab hal done that It I. 
being punished in this manner. The farmers of Punjab are 
heavily Indebted to the tune of Rs. 26000 crore and each 

farmer is indebted to the tune of Rs. 48000. Agriculture Is 
ruined there. What will Punjab do? W. have fought three 
wars against Pakistan. Who suffered? ... (Interruptlons) . 

(English] 

MR. SPEAKER: Nothing is being recorded. Why are 
you shouting from there? 

(Interruptions) ... -

(Translation] 

SHRI SUKHDEVSINGH DHINDSA: Whenever 
required, Punjab extends maximum help. In the war Punjab 
suffers the moat. I would like to ask the Government as to 
what ia our fault. Why are we not being given exemption 
and why Punjab is being ruined? I would like to urge the 
Govemment to save Punjab. Industri.. and agriculture 
have ruined there. 

MR. SPEAKER: You have put your vtewa In a very 
good manner. 

... (Interruption.) 

DR. VALLABHBHAI KATHIRIA (Rajkot): Sir, I uaoclate 
myself with It. 

MR. SPEAKER: Please .end your name In writing. 

... (Interruptions) 

MR. SPEAKER: Please send your name In a slip. 

SHRI AVINASH RAI KHANNA (H08hiarpur): Sir, I 
would also like to say something aboU1 Punjab. 

MR. SPEAKER: I am saying that you all send your 
nam .. In writing. 

...(Interruptlons) 

(English] 

MR. SPEAKER: I am sorry, but this is not allowed. 

... (Interruptions) 

[Translation] 

MR. SPEAKER: The names of Dr. Valtabhbhal 
Kathlrlra, Shrl Ashok Pradhan. Shrl Avlnuh RaJ Khanna. 
Dr. Ratan Singh Ajnala and Serdar Sukhdev Singh libra 

• Not recorded. 
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are being associated with the Issue raised by Shri Sukhdev 
Singh Dhinctsa. 

... (Interruptions) 

MR. SPEAKER: You have even taken the trouble of 
giving a notice. Shri Harin Pathakii you please say. 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): 
Mr. Speaker, I would like to raise an Important Issue and I 
have already given notice. 

(English] 

MR. SPEAKER: I will allow you, but I beseech you to 
please cooperate with the Chair. 

... (Interruptions) 

MR. SPEAKER: An hon. Member is ralalng an 
important matter concerning floods In the State, and I 
have given him an opportunity to raise it. How can he 
raise it if he Is disturbed like this? 

... (lnterruptions) 

12.49 hr •• 

SUBMISSIONS BY MEMBERS 

(I) Need to provide apecla' package to Qujarat In 
view of recent flood altuatlon In the State 

(Translation) 

SHRI HARIN PATHAK: Mr. Speaker, Sir, I would like 
to thank you for giving me an opportunity to speak. Last 
Friday Gujarat witnessed devastating floods. My colleagues 
and I have Informed the Govemment and the Parliament 
about the flood situation In the state during last fifteen 
days. The same day In the evening the Prime Minister 
visited the flood affected areas. Earlier, the leader of the 
House visited Guiarat and he surveyed the loss caused by 
floods there. Flood has wreaked havoc In Central Gujarat 
and South Guiarat. Through you, I would like to reiterate 
in the House that keeping In view the loas and devastation 
caused by floods we had some expectations from the 
Government, but I am sorry to say that our expectation hu 
not been fulfilled. Hon'ble Minister of Home Affaira had 
also visited GuJarat. In the beginning we had said that Rs. 
2000 crore are needed, so that the common people can 
be rehabilitated and start a new life. But that amount has 
not been received as yet. Through you, I would like to 
request the Government again to provide .. slstance to 

the people of Gujarat at the aarilest because they suffer 
time and again due to such natural calamities. 

Sir, today the issue on which I am saying Is related to 
it. Now I gradually the situation is improving after the flood 
and now we come to know as to how much Ion has been 
caused there. There common people do suffer due to 
flood but you cannot imagine the loss caused to small 
scale indus trias. Both small and big Industrle. have 
suffered 10... But common people Is concemed with the 
small Industries to a large extent. All the poor works ... who 
come from Bihar, West Bengal, flood affected are.. of 
Gujarat and other areas, all have been rendered joble •• 
today. 

(English) 

MR. SPEAKER: We have already di.cu.aed It In the 
House. 

... (Interruptions) 

{Translation} 

SHRI HARIN PATHAK: In Surat alone 38 thousand 
small scale Industries have I been ruined and almost 2.14 
lakh workers employed In them have been rendered 
Joble... In Vadodara district 9500 units of small seale 
industries have been devastated and 39000 work .... have 
been rendered jobless. Today these poor people are 
starving. 

There are 800 S.S.I units In Bharuch dl.trlct where 
more than 2300 'workers have been rendered jobless and 
are in dire straits. I would like to say that .mau and big 
industries have suffered a greal loss which led to 
destruction of everything Including raw material, bulldlngt, 
finished goods, packing material, electrification, farming, 
pathway and approach roads. 

I, through you, would like to make a humble requut 
to the hon. Finance Minister that I have sent a per.onal 
note to him about some of our demands and I would also 
go to meet him along with my colleagues. But, as of now I 
want to put only three demand. in the House. The tI ... t 
demand Is to waive off the Interest on the loans taken by 
Industries and small scale industrie. for at leut one year. 
The second one Is to provide advance to those Industria. 
according to their turnover at ten per cent lower Interett 
rate to make them s.lf·dependent. 

Incom.tax advance returns which Is required to be 
filed querterfy has not been flied by them becIuu of 
destruction of their machinery and hou .... So, they should 

t· 
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be given mo ... time to 'lie their return.. They .hould be 
provided conce .. 1on in .xci... cultoml and leNlC8 tax 
and combined with the.e thing., a relle' and rehabilitation 
packag.. 'Ipeclally for Im.II·.cale indu.tne. and 
Induttrle. ahould be given 'ep.rately In addition to R •. 
2,000 crore demanded by Gujarat .0 that Gujarat can 
contribute to the prooreu of our country u a prOlperoU. 
Gulara' Is always beneflcl.1 to the country. So. I reque.t 
th.t Guj.rat .hould be helped .0 th.t Guj.r.t c.n 
participate aglln In the development of the country and 
aI.o extend h.lp to I.e. of migrant. who h.ve •• ttled 
h.re. • .. (In"rruptlona) 

SHRI RATILAL KALIDAS VARMA (Dh.ndhuka): Mr. 
Spelker, Sir, I too want to IP8Ik on thl. I .. ue . ... (Int.rrup-
tiona) I auooIate my .. 1f with thl •• ubject . ... (Interruptlons) 

MR. SPEAKER: You .r. allowed to u.ocl.te. 

.•. (Int.rruptlona) 

MR. SPEAKER: Pleae give two or th .... hOUri. 

... (Interruptlona) 

MR. SPEAKER:. All the n.me. of the Memberl will 
be recorded u ·uaoclated". 

... (lnterruption.) 

[hnal.tIon/ 

SHRI P.S. GADHVI (Kutch): Mr. Speaker, Sir, I, too 
associate myself with th.t .ubject. 

SHRI ASHOK PRADHAN (Khurj.): Mr. SpeIkIr, Sir. I, 
too UIOCI •• my .. 1f with the subject railed by Shrl Harln 
P.th.k. 

MR. SPEAKER: Shrl Hartbhau R.thad - AbIent. 

SHRI RAGHUNATH JHA (Betdah): Mr. Speaker. SJr, I 
through you .... (In"rruptlona) 

[Engll,h/ 

MR. SPEAKER: I did not Interrupt Mr. Harin P.thlk. 
He railed very Important "'un and he had put It very 
property. 

. .. (lttrenuptIoIv) 

DR. VALLABHBHAI KATHIRIA (Rajkot): SJr. thla may 
I •• ve the farmer'. Illue undlscuaaed. 80 I am .. yIng. 
... (Interruptlons) I, too uaocl." myseH with the luue railed 
by Harln P.thlk Ii • ... (In''rruptlo,,.) 

MR. SPEAKER: I.m telling you to uaoclat. youl'Hlf 
with the .ubject. 

SHRI RATILAL KALIDAS VARMA (Dhandhuka): Mr. 
Spelker, Sir, u demanded by Hartn P.thlk II • ... (Interrup-
tlons) Pl •••• Ulociat. my n.me 11.0 with It • ... (Imrrup-
tlo",) 

[Engll.h/ 

MR. SPEAKER: Thla I. beooming • great torture. 

[Tran •• tlon] 

What can I do? Pi .... make him understand. 

• .. (Interrupt/o".) 

MR. SPEAKER: Pleue .It down. 

. .. (lnterruptJona) 

12.51 hra • 

(II) Drought eItuatIon In vMoue ...... or .... oounIry 

SHRI RAGHUNATH JHA (Bettlah): Mr. Spelk." Sir. 
hon. Mlnl.t.r of Home Affall'Il. 1180 the Mini • .., of 01 ... ..,. 
Management: .0 I w.nt to draw hi. .ttentlon toward. 
Bihar. Bihar I •• ffected by ftood and drought every y .. r 
.nd thl. time entl .... t.te haa been .ffected by drought. 
The llauation I •• 0 IIv.r. th.t all the crops have withered 
and dried. It hu re.ulted In fodder problem for cIome.tIo 
animal •. DI.trlcttlike North Champaran, We.t Ch.mparan, 
E •• t Ch.mparan, Siwan, Slt.marhl. Madhubanl, D.,. 
bhang., S.h.,.., P.tna, GopalganJ. Chhapra and VaI.hall 
are .. verely .ffected by It. So, I, through you. would Ilk. to 
make .n e.rnelt ... que.t to the hon. Minister of Horne 
Affaire to Hnd a Centrlll t.am to Bihar to u.... the 
ground re.11ty .0 that .dequate ..... lance and ... lIef can 
be given • ... (Int.rruptlona} 

SHRI RAM KRIPAL YAOAV (P.In.): Pi .... , uaociate 
my name with the .ubJect ralaed by him. 

SHRI DEVENDRA PRASAD YADAV (Jhan,harpur): 
Pie ... auocIate my name allo with the IUbject railed by 
hon'ble Member. 

SHRI SITARAM SINGH (Sheohar): Pie ... ~ate 
my name 11.0 with subject railed by the hon. Member • 

SHRI ANIRUDH PRASAD ALIAS SAOHU YADAV 
(GopaIganJ): Pleue u.octate my name alto with the 
.ubjeot raIHd by the hon. member. 
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MR. SPEAKER: Mere mentioning your name will 
serve no purpose. You may send your name for that 
purpose. Only then your speech can be Included in record. 

... (Interruptions) 

SHRI RAM KRIPAL YADAV: Sir, our agitation is a 
genuine one . ... (Interruptions) 

[English} 

MR. SPEAKER: Please do not disturb. 

... (Interruptions) 

MR. SPEAKER: You have understood by this time 
that I will not allow any violation of rules., • 

... (Interrupt/ons) 

[Translation} 

MR. SPEAKER: We should discuss other issues also 
which are important to the public, other, areas are allO 
affected by drought. 

SHRI HARIKEWAL PRASAD (Salempur): Mr. Speaker, 
Sir, today, the whole of northern India is faelng severe 
drought. Specially the condition of Uttar Pradesh has 
become very serious due to drought. Kharif crops and 
sugarcane in lakhs of acres are being damaged and there 
is lack of fodder for the cattle. Irrigation worK through tube 
wells is being disrupted due to Insufficient power supply 
and hike in price of diesel also makes the farmers unable 
to irrigate their fields. Through this House I demand the 
Union Government that Uttar Pradesh should be declared 
a famine affected state at the earliest, waived all the 
agriculture loans of the farmers and ensure the supply of 
additional power from Central Pool, start relie. worK at war 
footing level and provide a special economic package for 
Uttar Pradesh. This Is my humble submission before the 
Govt. through you. 

SHRIMATI JAYAPRADA (Rampur): Please allow me 
to associate myself with the subject of Hon'ble Member. 

13.00 hra. 

SHRI HARISINH CHAVDA (Banaakantha): Mr. 
Speaker, Sir, all of you are aware of the state of Gujarat 
that the people of Gujarat have been facing trouble for last 
15 days. Not only Surat, Bhatuch of South Gujarat but 
Northern GuJarat also has faced trouble. Harin ji mentioned 
troubles faced by the industries but he forgot so many 
troubles faced by the fanners . ... (Interruptlons) 

[English} 

MR. SPEAKER: Your name will be recorded. All 
names will be recorded . 

[Translation} 

SHRI HARISINH CHAVDA: Mr. Speaker, Sir, thou-
sands d. acres of land of farmers has gone waste and 
crops damaged. I intended to request something for the 
farmers. Day before yesterday, I went to my Parliamentary 
Constituency, Banalkantha. There is 5 feet water In slum 
areas. ~er, maS. destruction has taken place In 
Palampur. I d.mand to rei .... a rell.f packag. of Rs. 10 
crore for the people o. my constituency, this Is my humble 
request. ... (Interruptions) 

SHRI HARIN PATHAK (Ahmedabad): Mr. Speaker, 
Sir, I have mentioned about farming which is related to 
farmers. What I mentioned was nothing else but farming. 

MR. SPEAKER: All right, you said that. 

13.01 hr •• 

(III) NMCI to provide more f8clUtle. to HII) Pilgrim •• 

SHRI RAWI LAL SUMAN (Flrozabad): Mr. Speaker, 
Sir, having seen the troublel faced by Haj Pilgrims I met 
Hon'ble Prime Minister on 19th and we met you also on 
4th August. Last time, 1 Lakh 6 thousand muslims applied 
for Hal Pilgrimage whereal the quota was fixed for 82 
thousand pllgriml, the Government increased it for another 
18 thousand people. Thul, one lakh people went for Haj 
Pilgrimage. This time. 1 lakh 48 thousand people have 
applied for Hal but It il 8 matter of grie' that the 
representatives of the Union Government did not held 
talks the Govemment of Saudi Arabia in this regard. During 
the tenure of last Governments the quota for Haj had been 
increaled 81 per the number of applications received but 
despite repeated requelts the present Govemment did 
not held talks with the Government o' Saudi Arabia which 
is a matter of concern. 

Mr. Speaker, Sir, on 15th May, 2002 when HaJ Act 
was being passed, I had submitted before the Hon'bla 
Minister that the office of Haj Committee was in Mumbal , 
because people went on Hal pilgrimage by ships In those 
days but as the air service to Saudi Arabia is available, at 
least 1 00 Member. of Parliament demanded that Its office 
should be shifted to Deihl, but the Gpvernment has not 
taken notice of It till today. It hu been repeatedly demanded 
that conltitutional rights should be given to Haj Committee 
but the Government remained silent. Haj volunteers go to 
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serve Haj pilgrims. Srate Haj Committee has always 
demanded that thl. matter should be left to the State 
Government. to select the volunteer. but the Government 
of India declared that only Government employe •• would 
go as volunteers. Certainly It is a matter of concern. People 
from Eastern Uttar Pradesh have been agitating for long 
that they face ~uble during Haj pilgrimages . ... (Interrup-
tIons) Facility IhouId be provided to Haj pilgrim. to go on 
Haj pilgrimage from Varanal. 

Mr. SpeMer;- Sir, I would like to .ubmit another point 
that 62 Haj pilgrims Iott their liv •• , during the unfortunate 
incident that took place in Meena last time. '''t'M\ MI:lPy 
that the Chief Minilter of Uttar Pradesh gave R •. 5 \akh to 
the familie. of each declBHd but de.plte my repeated 
requests the Union Govt. has not given a single penny so 
far. 

[English} 

MR. SPEAKER: H. hu already said that. There is 
no need to repeat It. 

(Translation) 

SHRI RAMJI LAl SUMAN: Mr. Speak.r, Sir, I need 
your protection. The Minister of Parliamentary Affairs is 
sitting her.. I would appeal him to initiate for solving the 
problems of Haj Pilgrims. 

[English} 

MR. SPEAKER: Shrl Ravi Prakash Verma, Shri lIyu 
Azrni, Shrl Hannan Mollah, Dr. Shafiqur Rahman Barq and 
Shrl Abdul Rahid Shaheen are associating with this. 

THE MINISTER OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF INFORMATION AND BROADCASTING 
(SHRI PRIYA RANJAN DASMUNSI): Mr. Speaker, Sir, the 
UPA Governm.nt Is equally concerned with the Haj yatris. 
All possible arrangements had been made last year. This 
year also the Government is considering the matter. The 
Government Is neither overlooking it nor ignoring It. 
Understanding the shortcomings of last year, appropriate 
steps would be taken by the concerned Ministries. 

[English} 

MR. SPEAKER; You have got your respon.e. Pl .... 
cooperate. 

... (Interruptions) 

MR. SPEAKER: Shrl Gangwar, you have to give 

notice. You have to follow rule.. , cannot allow the second 
matter, 

... (Interruptions) 

MR. SPEAKER: Then, I will have to adioUrn the 
Hou ... 

... (Interrupt/OM) 

MR. SPEAKER: The aecond la about allegations. 

... (Interruptions) 

MR. SPEAKER: You know the rulea very well. 

[Trantlatlon} 

Gangwar jl, pi .... 'J)8ak on the isau. of Mahmuda-
bad. Raise the other issue next day after giving notice. 

SHRI SANT.oSH GANGWAR (8areUly): Ur. Speaker, 
Sir, the matter ~ I am ralaing now has allo been 
raised by me eartler. Property of Mahmuclabad Estate Is 
located at Lucknow and Sitapur in Uttar Pradesh. The 
owner of this prOP*rty migrated to Pakistan at the time of 
partition of the country and he was the treasurer of then 
Muslim League. His property has been veated In the 
Government. The Government sold his property and gave 
the money to him and allotted the same to the local people. 
It is a matter of misfortune that 15-20 y.ars ago he came 
to thl. country and settled, joined a party and became 
MLA of that party and got that property back through court. 
As a result there of, the action Is being taken to vacate the 
property worth rupees hundreds of eroI'M which i. situated 
at Lucknow and Sitapur and wherein hundreds of people 
are residing and Government offices are running. I had 
requested the Minister of Home Affairs to get Information 
in this regard. I had written to him that hundreds of peopl. 
are becoming homeless . ... (Interruptlons) At that time 
Hon'ble Mohan Singh was in the Chair. He understood the 
point and gave direction in this regard. I would like to 
lubmit again through you that Hon'ble Minllter of Home 
Affairs may pay attention to it and take a proper decision. 

MR. SPEAKER: Shri Mohan Singh ji wil! help you 
again. 

13.06 ma. 
(Iv) NHcI to take et.pe tor laying the ... port of 

Ubel'han Inquiry CommlaJon upedhlouely 

SHRI DEVENDRA PRASAD YADAV (JhanJharpur): 
Mr. Speaker, Sir, I would like to draw the attention of the 
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Government and specially that of the Minister of Home 
Affairs, through you, towards a very sensitive matter of 
national importance. In 1992, an unsucce .. ful or 
successful attempt was made to demolish the structure of 
BabrI Mosque of the country and destroy a hiltorical 
heritage of our lecuiar country. Through this act an attack 
was made on the secular fabric of the country. On 18th 
December, 1 i92, Ubrahan Commiulon was set up to 
enquire the Incident of demoHtion of BabrI Mosque at 
Ayodhya that took place on 8th December, 1992. The 
tenure of this commission Is very strange. The tenure of 
this commission hal been extended 39 tlmel which Is 
unprecedented. We do not find such a tradition In history. I 
would like to know from the Government • ... (Interruptlons) 
Evidencel have been recorded from almost 175 leaders 
and bureaucrats. 

(English] 

MR. SPEAKER: It is a Central Government Commi-
ssion and he is aaklng for its Report. 

... (Interruptions) 

[Translstion] 

SHRI DEVENDRA PRASAD YADAV: After the period 
of about 14 years since 1992, report of Librahan Enquiry 
Commiulon has not been tabled In the House. 
... (Interruptions) Hon'ble Home Minister is present here, I 
would like to know as to when the report of Llbrahan 
Ayodhya Enquiry Commission Is going to be tabled In the 
House and I would like to know the reaction of the 
Government regarding my request that time limit for the 
submission of report of the Commlslion should not be 
extended further. Crores of secular and peace loving people 
of our country are looking forward and they are eager to 
know, but they are not getting any Information. Hence, the 
country should not be kept in dark. I would like to request 
the Hon'ble Home Minilter that he may clarify the situation 
in this regard . ... (lnterruptions) 

Mr. Speaker, Sir, Hon'ble Home Minister wanta to say 
something .... (Interruptions) 

(English] 

MR. SPEAKER: Following hon. Members have 
notices and their names are being associated: 

Dr. Shafiqur Rahman Barq; 

Shri Adhir Chowdhury; 

Shrl Aaaduddin Owalsl; 

Shrlmati Krishna Tlrath; 

Shrl Madan Lal Sharma; 

Shrl Furkan Anaarl 

Dr. Raje.h Mishra; and 

Shrl J.M. Aaron Ra.hid: 

... (Interruptions) 

[Translation] 

MR. SPEAKER: It is their right to know about the 
Commisalon. 

DR. VALLABHBHAI KATHIRIA (RaJkot): Mr. Speaker, 
Sir, I would like to lubmlt that time-frame should be 
prescribed for all luch Commislion •. ... (Interruptlons) 

(Engll.h] 

MR. SPEAKER: All your nam .. .,. recorded . 

... (lnterruptions) 

[Translation] 

MR. SPEAKER: They have. right to know about the 
commission . 

... (Interruptions) 

[Eng/I,h] 

MR. SPEAKER: Nothing fa to be recorded except the 
statement of hon. Home Minister. 

(Interruptions) .... 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
V. PATIL): I am grateful to you, Sir, for allowing me to 
respond to the matter which II raised by the han. Members 
over here. 

I seek your permlllion to respond to three other 
ISluel allO because I am In the House now and they are 
alia Important. I will JUlt brieny relpond to them. 

One il about the Gujarat altuatlon. We had been. 
there: we found that the lituation was quite lerlous. We 
did give them an amount of R •• 500 crore to provide relief 
to them. Hon. Prime Mlni.ter has asked me to .ee If .ome 
more help il required and If 1O,It would be given. 

• Not recorded. 
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The second point was raised by Shri Raghunath 
Jha. This is equally Important. 

MR. SPEAKER: Many other non. Members also. 

SHRI SHIVRAJ V. PATIL: Yes, other.hon. Members 
also. Every year, we have drought In some areas and 
heavy rains are affecting the people in some other areas. 
This year, unfortunately Bihar and some other adjoining 
States are suffering from drought. ... (Interruptions) 

MR. SPEAKER: Then, I will reqUl3st the hon. Minister 
not so speak. 

SHRI SHIVRAJ V. PATIL: I have already laid that 
Bihar and some adjoining States are tuffering, like Uttar 
Pradesh, some parts of West Bengal, etc . ... (lnterruptions) 
Let me be allowed to speak. Otherwise, I will keep quiet. 
. .. (Interruptions) Sir, that is why, I am saying that the 
Government would certainly send a team to Bihar and 
other places, wherever it is necessary to take steps, like 
Uttar Pradesh. West Bengal. etc. We will find out and do It. 
... (Interruptions) 

MR. SPEAKER: This is most unfortunate. Some 
decency should be there; you are interrupting the hon. 
Minister when he is responding on his own. Is this the way 
In which the House il to be conducted? 

SHAI RAMOAS ATHAWALE (Pandharpur): What 
about Maharalhtra? ... (Interruptions) 

SHRI SHIVRAJ V. PATIL: Sir, we had visited 
Maharashtra also. Hon. Prime Minister and myself had 
visited Maharashtra. Mrl. Gandhi had visited Uttar Pradesh 
and we had visited other States also. Maharashtra also 
was given Rs.400 crore, out of the Calamity Relief Fund. 
We are keeping a watch on the situation in different States 
and wherever It Is necessary and possible, we will certainly 
extend help to the States. This is what I wanted to say 
about this. 

Another point was raised by Shrl Devendr. Prasad 
Yadav here. It is really important. We appreciate the anxiety 
of the hon. Members to get the report so that it can be 
considered in the House. It is true that it has taken a long 
time tor the Commission to give the report. But the 
Commission had to walt because of some other reasons 
alao, like the matter was taken to the court and some 
witnel88s got the atay orders· against their appearance 
before the Commission. Then, there are some other issues. 
But we do appreciate that long time has been· made 
available to the Commission and we are aU expecting to 
get the report . ... (lnterruptlons) Informally, we are told that 

the report could be given by 31 st of December 2006. We 
are told this informally . ... (lnterruptions) 

MD. SALIM (Calcutta - North East): Are you giving 
another extension to them? The House is demanding that 
no extension should be given but the Minister Is saying 
that he is going to give another extension . ... {Interruptlons) 

SHRI SHIVAAJ V. PATIL: You do not understand It. It 
is not a question of extension . ... (lnterruptions) 

MD. SALIM: I understand very well . ... {Interruptions) 

MA. SPEAKER: Nothing will be recorded without my 
permission. 

(/nterruptionsr ... 

MA. SPEAKER: Shrl Salim, I am very sorry. Hon . 
Minister, you may conclude. Nothing, except whatever the 
hon. Minister says, will go on record. 

(Interruptions)" ... 

SHRI SHIVRAJ V. PATIL: Sir, Members are agitated, 
but they should first hear me as to what I am going to say. 
It Is not a question of giving them extension. The 
Commission Is gOing to continue up to 31 st December, 
2006. It has said that the 'Report could be given before 
this period is over. We are waiting with our fingers crossed. 
We will see whether the Report could be. given or not. 
Having given them so much time, when they are on the 
verge of writing the Report and giving it to us, no action 
should be taken in a manner that the Report would not 
come at all. We have also to keep that In mind. Do not 
jump on your feet and unnecessarily misunderstand what 
we are saying. It is not a question of giving extension. 
They are continuing up to 31 st December, 2006. They 
have already said that they would give the Report. Let us 
hope that the Report would be given. Whatever you have 
expressed here, will also be communicated to them so 
that they keep that In mind. 

(English) 

MA. SPEAKER: Other matters, to be raised as Special 
Mentions, will be taken at the end of the day. 

SHRi BASU DEB ACHARIA (Bankura): Mr. Speaker, 
Sir, I have given a notice . ... (Interruptions) 

MA. SPEAKER: I had called your name. You were 
not present. 

• Not recorded. 
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SHRI BASU DEB ACHARIA: Sir. I was not here. 

MR. SPEAKER: It is your fault. not mine. 

SHRI BASU DEB ACHARIA: Sir. I would like to raise 
a very important matter. 

MR. SPEAKER: Maybe, but then you should have 
been present here. 

'" (Interruptions) 

MR. SPEAKER: You have to apologise to the House. 
You may tender your apology to the House. 

SHRI BASU DEB ACHARIA: Sir. I apologise. I will 
take only a minute. 

The Confederation of Central Government employees 
and workers. All India State Government Employees 
Federation. State Teachers Federation of India, All India 
Universities and College Teachers Federation and All India 
Defenee Employees Federation are jointly organising a 
march to Parliament demanding withdrawal of new 
Pension Scheme, privati-satlon of pension. down-sizing of 
work force, outsourcing of Government function, ban on 
recruitment and privatisation. 

Sir. the Government has announced constitution of 
Sixth Pay Cornmission. Last time. when the Fifth Pay 
Commission was announced, the Government had also 
announced the Interim Relief but this time, In spite of the 
specific recommendation made by the Fifth Pay Commi-
ssion, the Government has not decided on the Interim 
Relief. Now they are demanding Rs.1000 as an Interim 
Relief pending finalisation of their pay revision and aiso 
the effective date, as recommended by the Fifth Pay 
Commission, should be 1.1.2006. 

I demand that the Government should consider the 
genuine demand of the Central Government employees 
and other employees and workers of our country with 
regard to the only social security which is today available 
and also the new Pension Scheme should be withdrawn . 
... (Interruptions) 

MR. SPEAKER: Shrl Salim, you have not given any 
notice. 

(Translation] 

SHRI GIRDHARI LAL BHARGAVA (Jaipur): Mr. 
Speaker, Sir, I am making a small request for . ... (Interrup-
tloM) 

SHRI ILYAS AZMI (Shahabad): Mr. Speaker, Sir, I 
have also an important point to rai ... ... (Intwruptlo".} 

(English] 

MR. SPEAKER: It i. too late for the day. 

... (InterruptIons) 

{Tran"atton} 

SHRI ILYAS AZMI: Mr. Speaker, Sir, I have already 
apologised. ... (Interruptions) 

MR. SPEAKER: You may .. soclate. Your subject 
has been discussed as your name has been called in. 
your absence. 

. .. (Interruptlons) 

SHRI GIRDHARI LAL BHARGAVA: Mr. Speaker, Sir, 
sufficient amount has been spent on Shwet Jaldhara Yojna 
in Rajasthan, but the scheme has not been implemented 
due to non-disbursement of the amount by the Union 
Government. It is my request to the Union Government 
that hurdles coming in the way of providing the amount 
should be removed and more funds should be allocated 
for this scheme so that this scheme may be completed. 
Many people have deposited money for that, but this 
scheme is stili pending becau.. Union Government are 
not extending co-operation to It. It is my request, through 
you, Sir. to the Union Government that lunds should be 
provided for this scheme. 

[English} 

MR. SPEAKER: Hon. Members. I have already 
allowed 20 matters to be raised. 

{Translation} 

Credit shouid be given to me also for doing good 
work. 

[English] 

Now other matters will be taken up al the end of 
normal OOsI08Il. 

13.20 h .... 

CANTONMENT BILL. 2006 

MR. SPEAKER: Now, the House shall take up Item 
No.14 - OiIeu.sion on the Cantonment SUI, 2006 8'ld 
SM SantoIh Gangwar to continue his IpMch. 

{T"""""'/ 
SHRI SANTOSH GANGWAR (Barellly): Mr. Speaker, 

Sir, I have start8d speaking on Cantonment Bill. 2006. 
Yesterday and today in continuation of my poinl I want to 
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IShri Santosh Gangwar] 

say that this is a very Important Bill. The Standing 
Committee has given suggestions after discussing the Bill 
extensively. But the Government has not even accepted 
half of those suggestions. I recall that It had been discussed 
in details in Aajya Sabha and a few amendments were 
proposed there also, but the Minister of Defence had not 
accepted those amendments. I would like to propo.e a 
few amendments which are real and should be accepted. 
But I think that Defence Minister is not going to accept 
those amendments. 

Sir, I would like to draw your attention towards some 
Issues. There was a time when cantonments were 
established far from cities and towns and It was very 
difficult to commute from there. But, now most of the 
cantonments among 62 cantonments have come in the 
middle of the cities. Hence, their problems are dlHerent 
now. If those problems are taken care of then problems 
and difficulties will continue to be there and this Bill will 
not provide the expected solution. 

13.22 h .... 

(MR. DEPUTY SPEAKER in the Chair) 

Mr. Deputy Speaker, Sir, hon'ble Minister has said 
many a thing and has given suggestions. After listening to 
the Minister it appears that Minister is Influenced by the 
officers and he has taken decisions lultlng to them. I 
would like to draw the attention of the Minister, through 
you Sir, towards some issues. You have increased the 
categories from three to four, but what Is the benefit of it? 
You can achieve the same thing with three categories as 
with the four categories. It can be understood that CEO 
means Cant Executive Officer but which the nomenclature 
of Chief Executive Officer it gives the impression of a 
influential person. You have given so many powera to 
CEO and made him all In aU and above all you have 
made him a member too. When you are making the CEO 
as president and then member also, what will be the role 
of elected representatives? I think. the status of the elected 
representatives would be such as they are working under 
CEO. You have made MPs and MLAs ex-officio members 
but they have not been given the voting rights. I am sure 
that no MP or MLA would participate in the meetings of 
Cantonment. It is possible that their representative. may 
participate. Whether we should work under the CEO 
whereas you are considering cantonments as Municipality 
after 73rd and 74th Constitution Amendments. Today, there 
has been change at Municipality level also. Municipality 
Chairman, Town Area Chairman and Mayor are appointed 

through election. There you are making elected people as 
ex-officio membera. Number is the same, so I do not think 
that change is on the anvil regarding democratic system 
or It Is going to change anymore. 

I would like to let you know that my Lok Sabha 
Constituency Is Bareilly and without spending from the 
MPLAD fund, I can say that I have spent the most among 
the 62 cantonments. I would like to request the Defence 
Minister that I have established a library with the co-
operation of Gas Authority of India Limited. which will be 
one of the major libraries of our country. But unfortunately. 
after the change of officer there, facilities at Library are 
diminishing. If any MP or MLA executes any work there or 
make parka and apend money there. no body is there to 
take care of. I would like to request that you should visit 
the library. It has a huge building with a well equipped 
facllitl •• like video conferencing and intemet, but no body 
is taking benefit of It. As many Members of Parliaments 
have laid that we cannot spend money but I have spent 
money by making aome arrangement but I fall to 
understand as to what result we are getting from it. 

I would like to let you know about another issue that I 
have experienced. If I want to acquire any property or land 
there In which political pressure is also involve, then It 
would be transf~. I would like to know that how many 
properties have been transferred from the Defence Estate. 
I know their names but I am not going to expo .. It. There 
is land available in the city and I have written so many 
letters that thll property II at the prime location and there 
Is no need to keep thil land with the Defence and It 
should be dlapo18d off. After a year or two people from 
defence department vlalt there and demolish the buildings. 
After that they try to hush it up and then we also write 
letters that It should be done In this way and it should be 
considered In this way. 

(English} 

I don't want to repeat it, people have already 
mentioned that Standing Committee has said that CEO 
should not be member in any cale, now when CEO has 
been made member, the Government know It better about 
the role of a member there. I do not want to speak In detail 
about Its composition but I would certainly like to state that 
why the voter lIat should be prepared every year'?, Election 
proceaa II same for Legialatlve Auembly and Lok Sabha. 
People attaining Ihtt .. of 18 years will be Included In 
the Voter List every. year In January. If elections are held 
once In every five year, the voter list should also be 
prepared once In five yean. Now It would be atated that 
all theae poin .. wili be Incorporated later on. I would like 
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to suggest that certain points should be taken care of. The 
tax exemption limit has been raised frorn 1 0 per cent to 30 
per cent. I do not think this is proper, it should be 
raeonsidered. Later on either changes are made in It or Is 
considered again, it all these things depends on the 
Government as to how to correct it. I hope the Govemment 
will decide accordingly. 

I urge that an unambiguous opinion should be made 
regarding allotment of accommodations or allotment of 
land. Perhaps, the hon'ble Minister had mentioned in his 
speech m8de in Rajya Sabha that land in the cantonment 
area will not be handed over to promoters for development 
work" it Will be used for welfare of the anned forces only. 
There is land in the cantonment area in Uttar Pradesh and 
how the people have got it transferred in their name' and 
have constructed buildings on it worth crores of rupees. I 
know their names, but I would not like to name those who 
have been allotted land there, the persons responsible for 
it, how aware we are about the use of defence land. I 
would Ifl<e to cite my own experience as an example of the 
system prevaHlng at present. The night before yesterday 
on the day of Janmashtmi, I wanted to visit Bareilly CanU. I 
was pr~vented from going there by a sepoy. I was uked 
to show my identity card. I aaid that we do not keep 
identity card and i did not enter the area. Later on, I 
received a phone call to come there, l.said what lathia? A 
deemed municipality is working in .. a tQWn, definllilly a 
proper way ,hould be provided to visit there. lh4lve been 
writing letters complaining closure of roads sjnoe. J have 
elected as an MP. Such a fight for roads going on 
continuously. In my conltituency there is a viHage which Is 
surrounded by Military from three sides. As a matter of 
chance firing range is also~ocated there, half of the people 
from Army are living there. When the road was constructed, 
an English gentleman named it as Mango Road because 
someone said that it is 'eam rasta'. He took 'a.m' as 
mango fruit. Englishman could not comprehend the word 
'81m' and therefore named the Aam Road as Mango Road. 
The Brigadier deputed on the site agreed to it and the 
road was named as Mango road. Now they are saying 
that there is no mention about drainage. 

Sir, there is a village named Bharthaul. I would like 
to bring It to your notice that It has a population of 5000 
people and more than half of them belong to MIHtary. They 
are aaylng that a proper sewerage arrangements cannot 
be mad. there. I would like to ask for how the water would 
be drained In the absence of a proper sewerage system. A 
detailed report has been presented In this regard but I 
would like to urge the Government to send a team to 

practically aocess the situation U to how to rectify the 
problem. I understand the requirement of .xtenslve 
dialogue in this regard. I would like to say that all the 62 
cantonmentl are in the middle of towns. I bike Barel/ly as 
an Ideal cantonment. People from far and wide come to 
visit It. Thl' cantonment .... an uample .. how each and 
every cantonment .... can be developed. The Govem-
ment should usociate wi1h the convnon man. If Govemment 
Is of the view that a miUtary man Is hon .. t but a common 
man Is not, If our credibility Is doubtful and whatever a 
military officer says i, alway, deemed .. right, then the 
Government should reconalder It. I think, If cantonment 
areas are In the middle of the towns and arrangement for 
running it hal not been liked with the arrangement ot the 
towns, then whatever BtII is Introduced and passed the 
basic problems will remain thera. I requeat you to pay 
attention to It. 

A number of cantonments and the buildings therein 
are worth prelervlng. Hon. Members speaking betore me 
have said that cantonment, situated at Kausani, lands-
down, Ranikhet, Almora and Mau are there for the last 
many y.ars. As stated that the,e monuments dat .. back 
to the time of Barakpur. I am of the opinion that such 
monuments should be maintained. Such an attempt was 
made in Bareilly and .. a reault Barlilly cantonment won 
the prlz. of free canlt. award after the name of Smt. Indira 
Gandhi. I wauld like to know about ita follow-up. It also got 
the 'Vrlksh Mitra' award In 2002-03. W. wanted to work, 
the officers present there also wanted to work. I feel thai 
there is no obstacle in the way of the perlOn who wants to 
work but the Irony i. that one who works allo faces Inquiry. 

[English} 

Mor. work, more pain. 

It one doe. not work, he will face no problem but If 
one work, more h. will face more problem •. One of the 
nine amendments moved by us is regarding the role of the 
elected members? How the representative, of people will 
become members? An opinion shouid be made about the 
vot.r Ii.t .. mentioned here. We have to ponder over the' I 

pow8fI of CEO allO. If adequate attention is not paid to it. 
the • wi be puaed as it is and our amendments will 
not be accepted. The Govemment should consider it. In 
the future, pie ... act according to the need. 

WHh the .. words I expre .. my gratitude to you. 
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{English} 

MR. DEPUTY SPEAKER: I want to flnish this 
discussion before 2.30 p.m. So. I would like to request the 
hon. Members to be brief. 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): Sir. is it including the reply? 

MR. DEPUTY SPEAKER: The reply should be at :;) 
p.m. 

SHRI PRANAB MUKHERJEE: Time allotted for 
discussion on this Bill is three hours. How much time has 
so tar been consumed? 

MR. DEPUTY SPEAKER: There are so many 
speakers to speak on this Bill. 

SHRI PRANAB MUKHERJEE: What I am suggesting 
is that we shall have to complete the reply also by 2.30 
p.m. 

{Translation} 

SHRI SANTOSH GANGWAR: Sir. the allotted time 
was three hours and it was decided that the time limit for 
the discussion may be increased. Members may be 
allowed to speak for five to seven minutes. It may continue 
upto 3.30 p.m. 

{English} 

SHRI KHARABELA SWAIN (Balasore): Sir, there are 
seven speakers from OUI party. 

MR. DEPUTY SPEAKER: I also have some limi-
tations. 

[Translation} 

SHRI SHAILENDRA KUMAR (Chail): Sir, as per the 
number of Members of my party we should be given more 
time to speak. 

MR. DEPUTY SPEAKER: Please do not speak about 
the time which has been decided there. 

SHRI SHAILENDRA KUMAR: Mr. Deputy Speaker. 
Sir. I would like to thank you for giving me an opportunity 
to speak on Cantonment Bill. 2006. We are going to an'lend 
80 years old Act. The Britishers had enacted the· 
Cantonment Act in 1924. I emphasize he need ot this Bill 
and rise to support it. It has been stated that there are 62 
cantonments across the country and the •• cantonments 

cover 15 Lakh acres of land. I would like to request the . 
Hon. Minister that people residing in cantonment council. 
cantonment board area, whether they are ex-servicemen 
or residents of that area, may at least be given opportunity 
of employment on the land. Cantonment board area 
comprises a large number of habitations of people 
belonging to lower class. scheduled castes and slums. 
You have paved the way for the modus operandi by 
constituting the steering board but I would like that the 
representatives elected by the cantonment board in slums 
should be given maximum powers as the previous officers 
of the board were enjoying their monopoly. 

You have made a provision to keep 8 nominated 
members and 8 elected members in this Act. I would Uke 
that elected representatives of that area, whether they are 
MPs or MLA' s must be given at least voting right. We have 
voting right In municipal corporations also. Wherever w. 
convene a meeting of cantonment board they should be 
included as ex-officio members so that they can give their 
suggestions about their areas covered by the cantonment 
board area. 

You have empowered the board to levy tax on the 
line of munlcipialitles so that they can levy tax ranging 
from minimum 10 percent to maximum 30 percent. It Is 
right in Its own way. You have provided for nearly 60 
amendment processes in this Act. 

You have appointed a commanding officer as its 
Chairman. I, through you, Sir, would like to request the 
Hon. Minister that It is the need of the democracy, India is 
a democratic country, therefore. in my point of view It 
would be much better that you should appoint the elected 
representative as Chairman and Commanding officer as 
its Deputy Chairman. 

In Allahabad, hon. Mohan Singh ji had pointed out a 
problem while speaking on the Cantonment Bill that there 
is a banyan tree at the confluence in the fort. This tree has 
a great significance of Its own. From time immemorial, 
from the mythological point of view people are of the 
perception that the holy dip Into the water at the confluence 
cannot be completed without viewing that tree. It has been 
enshrined in Purans and Vedas also that nobody can 
attain salvation without viewing this banyan tree. The then 
Defence Minister hon. Mulayam Singh jl got opened that 
fort and a large number of people had viewed of that 
banyan tree. 

Hon'ble Members had complained about their 
respective areas. Regarding Allahabad, I request you to 
allow VIPs entry to cantonment are •• Now board, hooter, 
ret light etc. have been disallowed In Uttar Pradelh. it II 



361 Cantonment SRAVANA27, 1928 (SAKA) BDI,2006 362 

not known which representatives are going or coming 
they are also punished. 

There is a Neewan Village in my area which lies in 
cantonment area. Secondly, sometimes we take to 
'Kariappa Road' due to traffic jam but that road is 
barricaded. I want that Neewan village, Kariappa road· 
should be opened for public. In the war time, this road 
may be blocked due to security point of view but that road 
may be opened at least when there is no wal'lime. 

There is run way, whole area is of Air Force. Th", 
maximum land of the Umari Village is under the occupation 
of Air Force. This is the main passage and it has been 
opened after the great efforts. We passes through our 
constituency. I would like to tell you that either Umari 
village should be rehabilitated somewhere else or open 
the passage of Bhagwatpur of Umari village so that it may 
facilitate all the people to move. It has been stated in the 
Bill, that whatever we are doing here is for the welfare of 
the people. Therefore, it should be our efforts that the 
passage of Umari village or Bhagwatpur should be opened 
for the facility of the public. 

With these words, I support this bill and conclude, 

{English} 

SHRI NAVEEN JINDAL (Kurukshetra): Mr. Deputy 
Speaker, Sir, I am thankful to you for giving me an 
opportunity to place my views before this august House 
on this important Bill. I rise to support the Cantonments 
BiII,2006. 

As Members are aware, all the cantonments are the 
Central territories and the civic bodies functioning In those 
areas are not covered under the State municipal laws as 
per the Cantonments Act 1924. Now, all the Cantonment 
Boards shall be deemed to be municipalities. Reservation 
for women and Scheduled Castes and Scheduled Tribes 
will have to be made in election of members of Cantonment 
Boards. 

Cantonment Boards will be able to Impo.. taxes 
and receive grants. The Boards can also avail of benefits 
and advantages of CentraHy-Sponaored Schemes for lOCiai 
and economic development as are presently available to 
municipalities. The Cantonmtnt Boards wi" now be abte 
to raceIve service charges on the properties owned by the 
Central Government and the State Governments. 

As per this Bnl, democratisation of the Cantonment 
Boards will be done. The number of elected members has 

been increased in all the Cantonment Boards varying 
from two to eight, depending upon the category 01 the 
Cantonment Boards. 

MPs and MLAs of the area will be special invitees in 
all the meetings of the Board. As per the present Bill. they 
do not have voting rights. This point has been raised by 
many other Members also. I would like to recommend 
over here that voting rights must be given to MPs and 
MLAs so that their going to these meetings would be more 
meaningful. 

By all these measures. aspirations and needs of the 
people of these areas would now be fully met. 

A new Chapter XV for management of defence lands 
has been Incorporated in the Bill. At present. only two lakh 
acres of land. out of 17 lakh acres is being managed. After 
passing of this Bill, the Central Government will be able to 
notify the defence lands. consolidate land management 
poliCies and records. The Government will also be able to 
detect land abuse much better. 

The problem of encroachments of defence lands 
situated all over the country will also be tackled under the 
Bill more expeditiously. The above provisions are in 
addition to the existing powers available to the Govemment 
under the Public Premises (Eviction of Unauthorised 
Occupants) Act. 1971. 

I would like to suggest to the hon. Defence Minister 
that since the cantonments have a culture of sports. If they 
could also open these areas and create stadiums and 
sporting facilities, like swimming pools; athletic stadiums, 
football grounds. hockey grounds. etc. for the civilians 
also. the Army and the Defence will be able to play a 
much more Important role in promoting sports in the entire 
country. 

To give necessary impetus to developmental activities, 
a new Chapter X for town planning and controi over 
buildings has been incorporated in the Bill. With thil. the 
Cantonment Boards will be able to start developmental 
activities such as town planning. old-age homes. houses 
for di~ed and destitute. working women hostell, rain 
water harvesting, non-conventional energy. and other 
miscellaneous activities important to sUltaln the 
environment 

Ail Indians are very proud of our cantonments. W. 
take a lot of inspiration when we go into these cantonments 
and S88 .. to how the pianned activities can be done and 
how well the convnunity lives over there. 
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[Shri Naveen Jindal] 

With these words, I congratulate the hon. Defence 
Minister and the UPA Government for bringing this Bill to 
meet the aspirations of the residents of the cantonment 
areas apart from managing the defence lands effectively. I 
wholeheartedly support this Bill. 

PROF. RASA SINGH RAWAT (Ajmer): Mr. Deputy 
Speaker, Sir, I am thankful to you for giving me an 
opportunity to speak. There are two cantonments in my 
constituency - Ajmer and Nasserabad. The cantonment of 
Naseerabad is very old. Though, the cantonment area in 
Ajmer Cantonment is very limited but Ajmer and 
Naseerabad are also included in the list of 62 cantonment 
areas. This Cantonment Act was enacted in 1924. 

After that it has been amended 25 times and as per 
the need of the hour it is being amended regularly. 
Similarly, at the time of 74th amendment to the constitution, 
through which municipalities were empowered and opened 
new dimensions of development, then it was necessary to 
amend the Cantonment Act also. During the tenure of NDA 
Government when Shri George Fernandes was Defence 
Minister, this Bill was prepared and referred to the Standing 
Committee In the year 2003. In the mean time Lok Sabha 
was dissolved. It was again referred to the Standing 
Committee aher UPA Government came to power. So, this 
Bill has been presented before us after two and half y88rs. 
Had it been presented earlier, it would have been better, 
but it is all right better late than never. In this regard, 
particularly about my Naseerabad cantonment, I would 
like to say that slaughter houses have been established to 
supply of meat for army personnel in cantonment area. In 
this regard the citizens of the area have complained to 
Central Pollution Control Board, State PoHution Control 
Board, Collector, Station Officer of the Army and the high 
ranked office of the Army-GOC about it. All of them 
Inspected It and accepted that it is causing litter and 
pollution at large scale. The state of affairs is that this work 
is being done in some of the houses who throw the litter in 
the open. There is a school near this area in which the 
children of military personnel are also studying. The houses 
of military peraonnel have also been constructed in civilian 
area, where they live as tenant. 

Therefore, through you, Sir, I would like to draw the 
attention of the Hon. Defence Minister towards the human 
and health related problema due to which there Is an 
apprehension of breaking out of diseases. Besides, the 
water for the solider I. also supplied from that place. As 
you know that there Is a scarcity of water In Rajasthan. 
The water In Naseerabad comes from Blaalpur. A place 

has been fixed there where the tankers and water carriers 
of army are filled up. But the surrounding area Is very 
filthy. As a result, it is adversely affecting the health of the 
people. Therefore, there is a need to pay special attention 
in this regard. 

Sir, secondly, I would like to say that BPL cards were 
ilSued to the people living in villages by the State 
Government, Municipalities and village panchayats, 
whereas the same have not been issued In the Cantonment 
area. The State Government refused to issue BPL cards 
for the people living in Cantonment area with a plea that 
they fell under Cantonment area. State officer or CEO's in 
the Cantonment area said that it was not .their task but it is 
the task of State Government. As a result of it, BPL cards 
could not be issued to the people living there. For the last 
two years I have been continuously writing to the Defence 
Minister on your advise, I wrote to the State Government, 
as well. Now the State Government has ordered to issue 
them BPL cards. No ration and kerosene is distributed 
and no other facilities are extended to the people living 
below poverty line in the Cantonment area. The State 
Government and the Cantonment Board pass on their 
responsibility over each other. Therefore, you should pay 
special attention in the Cantonment area to ensure that 
the deveiopment schemes of the Union Government or 
the State Government are implemented smoothly. In this 
regard, the area's station Officer or CEO should be given 
orders so that the civilian population living in the 
Cantonment area march ahead with the State population 
instead of feeling themselves deprived and neglected. I 
am aware of the problems of the Cantonment area in my 
constituency and therefore, I would like to l8y all this. 

Sir, third problem is that a lot of area was covered for 
Cantonment area during the British times, out of which 
large area Is still lying unused. A huge civilian population 
residing there which needs land for construction of houses. 
Some Cantonment area is lying unused and there Is no 
doubt about the fact that the army should be given priority 
in using said lanel, however, If the land Is not being used 
by the Army and lying unused since many years, It should 
be extended for the use of clvlHan population so that the 
people living on the civil area could get the facUity of 
constructing of houses etc. 

Sir I would like to make another request. Sometimes , \ 

the State Government or the Union Government inform Us 
about the various development work taking place in our 
area but we don't receive any Information either from 
Ministry of Defence or Directorate of Estat.s in Puna and 
not even from the DeIhl's office In R.I<. Puram about the 
crores of rupees allocated for Ihe developmental work In 
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the Cantonment area for carrying out construction and 
repairs of sewer lines, roads etc. The Member of 
Pariiament of the area should be given this information 
because in a way he is people'. representative as well as 
representative of the Union Government but he receives 
no luch information as he is not invited to attend the 
meeting. You have made the provision that the Committee 
will consist of so many members. However, if all the powers 
are velted with the CEO and he remains e.1I-in-all, it will 
lead to dictatorship. It Is ali right that he will b9 the member 
Secretary. Therefore, you should complete the democratic 
process set up by yourself and confer the voting rights 
upon the local MLA and MP besides having the right to 
voice his opinion. Apart from this, he should be invited 
every time when a meeting is held so that he is able to put 
forth his viewpoint on the problems of the people correcHy. 

Cantonment Board area is quite a large area and 
there should be arrangements for catching monkeys and 
langurs. There is a Kendriya Vldyalaya in our Naseerabad 
Cantonment area in which 500 children of army men and 
officers study. Once a monkey found Its way Into the sehool 
and it remained closed for five days. The officers of the 
Cantonment area did not have any means to get hold of it. 
As a result, it bit several children. It also made headlines 
In the newspapers there. It may be seems to be an 
insignificant thing and can be laughed at but attention 
should ba paid In this regard. It seems the officers of the 
Cantonment area have become insensitive. They seem to 
be unaware that the Kendriya Vidyalaya has been opened 
there for their own children. This type of problems are 
baing faced by the people there. 

The ancient monuments of the British time in the 
Cantonment area should be maintained and looked after 
properly. As long as army is there, the maintenance goes 
well. However, it has been seen that when some order 
comes for movement of army towards border or some 
operational areas and they no longer remain In peace 
area, the maintenance of the Cantonment area goes 
haywire in the hands of the officer's lett behind. I would 
like to request the Minister of Defence not to allow any 
laxity In maintenance despite the high-ranking otticera 
moving towards the operational area. 

The firing rahge In the Cantonment area, where the 
military men learn firing, is located either in a forest or 
near a village. It so happens that the animals of the ne8lby 
village. like cows, goals etc. sUp into that area while 
grazing. It Is often seen that the unexploded shell. or half 
burnt shells are found lying there. As a result, these sheHs 
.ome times explode and those animal. and the herdsman 
become ttl victim. Therefore, it should be borne In mind 

not to let this thing happen and strictness should be 
observed In the firing range so that the unused material Is 
not found lying there. Apart from this, there is a need to 
bring down octrai in the area. 

Mr. Deputy Speaker, Sir, I would like to conclude my 
speech by thanking you for giving me the opportunity to 
speak. 

{English] 

SHRI TARIT BARAN TOPDAR (Barrackpore): Sir, first 
of all, I would like to say that I support this Bill because the 
basic contents of this Bill are to democratise the 
Cantonment Boards and to give some responslbHltl .. to 
the Board. 

In this eontext, I would like to say that the elected 
local representatives like MLA. and other. may have the 
voting rights. I am not in favour of the voting rights of the 
MPs. At the same time. the MPs should be invited for the 
Cantonment Board meetings .s advi.ors and not as voter •. 

Secondly, I come to categorisation of the Canton-
ments which Is given here. It is based on the population. 
For example, a Cantonment having population of 50,000 
Is categorised as Category-I. It goes on like that. In thl. 
categorisation process, the number of military personnel 
living In the Cantonments should be taken into conside-
ration to give welghtage. 

The total number should not be counted as the 
population, but welghtage should be given for the number 
of mlUtary personnel residing in the cantonment in order 
to have the categorisation. 

Then, with regard to land management it has been 
said in the Statement of Objects and Reasons that the 
military land inside and outside the eantonment area will 
be monitored or adjusted or commanded by the 
Cantonment Board, but I find that no provision has been 
made to this extent. Here it has been stated that the 
Central Gov4mment may make .uitable provision. for the 
regulation, control and management of any defence land 
situated throughout the territory of India. While going 
through the provision. contained in .ub·clau ... (a), (b), 
(e), (d) and (e), I find nothing where the Cantonment • 
Board Is going to get the power to manage the total land. 
But the condition. 'ubject to which any permtllion to 
occupy defenoe 'and belonging to the Central Government 
outside the eantonment have been pre.cribed, but no 
specific power has been mentioned and It has a'so not 
been mentioned as to what win be the powers of the 
Cantonment Board In holding the land etc. 
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Then, it talks about the defence land which might 
have been occupied by any individual or any organisation 
under lease or any other dispensation and it goes' on to 
state that such land shall continue to be defence land. 
Finally, it has been provided that the authority of the 
Director-General of Defence Estates is supreme. It also 
states that the Cantonment Board will maintain records of 
land management. I do not want to go into details now 
because time is very short. But the sum and substance 
that comes out of the Chapter on 'Management of Defence 
Land' of this Bill is that the Cantonment Board will maintain 
records and nothing else. I would like that at least some 
power, not extraordinary power, should be given to the 
Cantonment board on the question of the use of defence 
land. 

Sir, defence lands are lying Idle, without any purpose 
at many places and they will be lying without any purpose 
for Centuries and nothing can be done about that. But I 
want that those lands should be gainfully utilised. The 
views of the Director-General of Defence Estates will be 
final in this regard. It is all right, but they should take into 
account the suggestion made by the Cantonment Board. 
Some such provision must be provided in the Bill. 
Otherwise, the land inside and outside the cantonment 
will not be properly utilised. 

14.00 hr •. 

Now the Cantonment will be in command of the land 
management outside the Cantonment area also. But the 
provisions of the Act do not corroborate with the idea that 
has been enunciated in the object of this Bill. 

Lastly, my constituency is Barrackpore. Barrackpore 
happens to be the first and the oldest Cantonment in the 
country. Barrackpore also happens to be the martyr place 
of the First War of Independence by the Indians, more 
particularly, Sepoy Mangal Pandey and others. 

Therefore, in the course of passing this Bill, I would 
urge upon the hon. Defence Minister to declare 
Barrackpore as a heritage and a historic place. Provisions 
should also be made so that the people of this country 
and also the world may come to know that Barrackpore 
happens to be the oldest cantonment and that it Is' a 
historic place. 

PROF. CHANDER KUMAR (Kangra): Mr. Deputy 
Speaker Sir, I am thankful to you for giving me thla 
opportunity to speak on this BIft. 

Sir, the Cantonment Bill 2006 is a very comprehensive 
Bill and I congratulate the hon. Defence Minister for 
keeping In view the problems of all the Cantonments. This 
Bill has been enacted by consolidating and amending the 
law relating to the administration of Cantonments with a 
view to impart greater democratisation, Improvement of 
their financial base to make provisions for developmental 
activities, and for matters connected therewith or incideAtal 
there. 

{Translation} 

Sir, many things have been said about the manage-
ment and maintenance of Cantonment area in this Bill. I 
am a Member of Parliament from Himachal Pradesh and 
Kangra-Chamba is my Parliamentary Constituency. 
Cantonment Yule Camp is the oldest here. Dalhousie 
Cantonment is adjacent to It and similarly two to three 
Cantonments are there in that area. When these 
Cantonments were set up, no town was nearby them. 
Those were set up in such hilly places where the drainage 
pattern was good, geographical condition was also good 
there. But so many changes have been brought about 
there for 25-30 years that National Highways were 
constructed In between the Cantonment areas. For 
example, in the areas of Palampur and Hota, national 
highway linking to Manali was constructed- in between. 
Adjacent to them all roads leading to villages were closed 
down. I demand from the Minister of Defence that when 
this Act was .enacted, at least the problems of locals should 
have been looked into because when the Cantonments 
were sat up in 1924-25, Military used to stay here and this 
place was developed accordingly. Civilians living in nearby 
colonies did not have any problems. But today wherever 
Cantonments have been set up, boundaries have been 
made around them. Tha water Is supplied to the 
Cantonment and people have their own rights for this. For 
example, near the Cantonment of Yule camp, there were 
many public water channels from which water was supplied 
to the Cantonment. But later on Cantonment took the 
control of those water channels Into Its own hands and 
many areas of that place were deprived of irrigation. Many 
roads in betwaen led to the villages, but today If someone 
has to go there, he will have to take another long route of 
about 10-12 kilometres. Therefore, I h~mbly submit the 
Minister of Defence that when this Act 'was en~ted, at 
least the basic problems of local people of Cantonment 
area should have been taken into account - whether they 
were potable water problems or the problems concemlng 
with the methods of agriculture and that too In that condition 
when amenities of life are available. Cantonments have 
the rule of British times. If someone wants to pus through 
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the Cantonment area he cannot pass through that area 
after 10 p.m., he will have to take permit. It some farmer or 
patient wants to go to hospital, he cannot pass through 
the road that lies in cantonment. It is proposed in the Act 
that Cantonment committee will be appointed. It can erect 
barrage there and also can collect toll tax. If a national 
highway Is passing through a cantonment or village road 
Is leading· to It, taxation will be so much that a common 
man passing tnrough that way with his vehicles will face a 
lot of problems. I am talking about the Yule camp. Similarly, 
Municipal Corporation and cantonment are adjacent to 
each other. For example, there are Dharmshala cantt., the 
Municipal Corporation of Makraun Cantt. The Municipal 
Corporation of Makraun Cantt, the Municipal Corporation 
of Dharmshala. If there Is much taxation on barrage as to 
how many times a single vehicle has to pay the tax. 
Tourism will face a aet back there and tourists will have to 
face the problems. I support this Bill but nothing has been 
done in the Bill regarding the problems of local people. 
The problems have been lying Intact for the last 20-25 
years. No provision has been made in this Bill for removing 
them. My submission is that no provision for vote of right 
for the local representatives, the MLAs of these 
Cantonments have been made. This kind of thing will 
Invite the outsiders. They will sit there and the commanding 
officer of the Cantonment will chair. If you want to do these 
things in a democratic set up you should see to the local 
problems there and such a provision should be made that 
It should be chaired by the elected represontative as Is 
being done in case of District Council or Block Samitl 
where B.D.O. or Deputy Commissioner acts as Member 
Secretary. If you want to continue the very conservative 
British atmosphere the very purpose of Cantonment will 
be defeated in democratic set up. I want that correspon-
dence should be made with adjoining areas of Cantonment. 
Simultaneously, we will have to extend the areas of 
Cantonment. ... (Interruptions} Eight weeks notice will be 
served there, the whole process will be completed, payment 
will be made and the land will be acquired. Nowhere such 
things are done. At least three months' notice is served. 
The person whose land is being acquired is given an 
opportunity. Similarly, award Is announced and after that 
other processes are completed. Keeping In view all these 
things, I want to way that this is a good comprehensive 
Bill. Whatever, I have said should be incorporated and 
problems should be solved. I thank you for giving me an 
opportunity to speak. 

SHRIMATI SUMITRA MAHAJAN (Indore): Mr. Deputy 
Speaker, Sir, I will putforth points only. You will have to 
allow me to speak for one minute more because in my 
constituency the situation of Mau Cantonment area is very 

different. I would like to attract the attention 0' the Minister 
to it. As per the treaty of 1821, which was called Mansaur 
Treaty. It was entered into by Maharaja Holkar and the 
Britlshers after getting defeated in war. In it, Holkar 
Maharaja allowed a few tract of lands In and around Mau 
Cantonment for keeping British troops there. But the 
circumstances got changed. I would not go into the detail. 
But it was clear from the letter number 15145 of the 1944 
crown representative that the name of Government of India 
is wrongly registered with GLR8. I would request you to be 
aware of it. Military authority or crown representative did 
not have any right over it, its real owner was Holkar 
Darbar. Therefore, the Cabinet resolution passed by 
Holkars in 1947 says that the occupation of military will 
continue and the land will be acquired by the govemment 
if needed. It is clearly written in the treaty. But later on 
when Madhya Pradesh was created from Central Province, 
the land did not go to the state, but it came under the 
Government of India. There are some drawbacks in the 
Ministry in this regard, I would like to separately attract the 
attention of the Govemment to It. 

Sir, the Bill, which has come today is very big, but 
you have allowed me to speak for five minutes only, 
nonetheless, I would like to put my points before you. You 
have used the word for greater democratization In your 
Bill for civil areas till date In the cantonment. If you are 
bringing this Bill for greater democratization, I would like 
that the President of Cantonment Board should be among 
from the elected persons and not a commanding officer. 
Indeed, this can be the first starting of democracy there. 
After this, you talked about better financial management. 
Generally, what is called the better financial management? 
If the population of civil area becomes 80 per cent and the 
population of Cantonment area becomes 20 per cent and 
then a ratio of 20:80 take place, it means 20 per cent Is 
being spent on civil area whereas 80 per cent is being 
spent on Cantonment area. Let me know about It as to 
what la better financial management out of theae two. 

Another point which I want to emphasize is that the 
same situation crops up in various schemes like Klssan 
Credit Card or others even when they are sponsored by 
Central Government or State Governments. There II a 
proverb In Marathi - "Aal leu ghalina, baap bhikh mangu 
delna". It means that on the one hand, my mother does not 
provide me any food and on the other hand my father • 
prevents me from begging. In this way, the child remains 
hungry. This is the present situation In civil area. In Chapter 
3, Clause-235 of the Act, you have given absolute power 
to C.E.O. This power creates a dictator mentality. It is all 
right to give permission for new construction. But, the 
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permission of E.O.O. is also needed for repair of old 
houses. But there is no written rule for that. Keeping in 
mind the steep rise in population, it is necessary to give 
some more leverage for F.S.I. But, no one is paying any 
attention to this aspect. Moreover, I was toid that permission 
for building was being given. But, there was no mention of 
any time bound permission. It Is pertinent that C.E.O. 
should give permission for construction but it is perplexing 
that no permission is being given for repair of buildings. I 
am witness to the fact that there are many hundred year 
old buildings where almost half of the portion has broken 
down, but permission to repair those buildings has not 
been given. A delay of six months or even a yaar is being 
witnessed. There is no limit to such things. One is 
compelled to go to courts for redress. But the poor people 
who can not afford to go to courts are utterly helpless. 

One more point which I would like to emphasize Is 
that the development of the area Is the key word In that 
Act. I suggested to the Commander of the area that it was 
O.K. If he wanted to control the area for the sake 0' 
development. But, city planning should be done in a time-
bound manner. In the present situation, the roads are still 
narrow while the population is increasing very fast. The 
roads are under the control of Cantonment Board but 
traffic is controlled by state police. Again, electricity is 
under the control of State Govemment. There is no 
coordination between these agencies. So, the above 
mentioned proverb is apt enough to de8cribe the situation. 
There Is no planned coordination. Actually, I wanted to 
mention the situation prevailing in bungaiow area. It was 
Initiated by the British regime. There are cities in 
Cantonment areas. They had permitted their own retired 
officers to construct bungalow by allotting them certain 
areas. They were given rented plot with the instruction 
that these should be given exclusively to army officers. 
This area is called bungalow area. But, this rule can not 
be applied to Mau. In the beginning itself I had told that it 
was the origin of dispute. 

MR. DEPUTY SPEAKER: It is O.K. Thanks. 

SHRIMATI SUMITRA MAHAJAN: Mr. Deputy Speaker, 
Sir, I would like to continue my speech for a little more 
time. The present discussion is about a big bungalow In 
five acre area. As the bungalow is very old, so the solution 
Is either to bring forward a scheme or to grant permission 
to its owner. But, the authority is implementing neither of 
the two above mentioned options. It results in unplanned 
Illegal construction resulting in notices being served to 
the owners and added pressure on court work. So, I 

think, some kind of planning is necessary to solve this 
problem. 

Mr. Deputy Speaker, Sir, I would like to raise two 
points. As there is no land ragister available at that place, 
one cannot scrutinize whether some changes have been 
made or not. The second point is that some festivals like 
Dus .. hra are celebrated at that place every year. The 
authorities know that it Is celebrated at that particular 
place every year. The permission for arrangel"l)8nt of 
Du .. ehra is not given in a proper manner, although It Is a 
fact that it is a military ground but such a large area is 
lying without any use. When they are aware 0' the festival 
programme, then what is the reason of the hurry In 
compelling people to vacate the ground In one or two 
hour's time. Their behaviour reminds one of the British 
regime when the Britishe,.. used the derogatory epithet of 
'Bloody Indian' to call a native, as they had a Inferiority 
complex for them. All this become. more painful because 
the people are treated like that during Duss.hra, a 
traditional festival. So, ther. should be a manual for that. 
The civiliar. population of the area is living in miserable 
condition as they cannot mortgage their property and 
because there is no provision for revival of the lease 
rights of their agricultural land. 

I want that civil area should be Increased in Mahou. 
Mahou has a total area 0' 4190 acre, out of which only 
341 acres of land is demarcated for civilian population. If 
road area is excluded from it, then only 240 acres of land 
is available for a population of 80,000 and the remaining 
land is available for 10,000 people. I have no objection 
about their comfort. But, I shall insist on increasing the 
land area for civilian population because on an average 
at least five people are compelled to live in a room. It 
creates a lot of probiem like riots for the civilian population 
because Muslim population is also there. But, their attitude 
is such that the proposal was rejected when the people's 
representative was not present in the meeting. Now, the 
Cantonment Board has been dissolved and now the 
military officers are in charge of the entire process. Civil 
area should be increased. I am perplexed at their attitude. 
I know that our Army and Army personnel fight for our 
safety. Will the mentality of discrimination between a 
military man and a civilian prevail for such a long time? In 
that situation 'democracy' will remain just a word and It will 
lose its basic meaning. Sir, I request the hon'ble Minister 
to pay attention to this issue. 

SHRI RAMKRIPAL YADAV (Patna): Mr. Deputy 
Speaker, Sir, at the outset I would like to thank you for 
giving me an opportunity to speak on the Cantonment Bill, 
2006. 
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Mr. Deputy Speaker. Sir, there are 62 such cantonment 
Boards in the country at present. Today after eighty years 
the relevant law in this regard is ~ing sought to be 
amended through this Bill. Thi. is a right step and I support 
it The Minist.r hal taken a right step by providing relie' to 
the people through amendment in the relevant law in view 
of the prevalent .et up .. Through this Bill the hon'bI. 
Membera of parliament will be the invitees and the 
legislators will allO be its members. Therefor., it is a right 
step. 

Mr. Deputy Speak.r, Sir, Danapur Cantonment Board 
is in my Parl~amentary constitu.ncy. Many hon'ble 
members have expressed their views that intention of the 
Government \a cfear but I apprehend that the way the 
Executive Officer Is being giv.n powe" and a commanding 
officer is being mad. its chairman the elected civilians will 
be rendered powerless and reduced to a mer. rubber 
stamp and Governm.nt wants to reinforce the same 
system. I f.el that the elected civilians should be office 
bearers so that they can undertake development works in 
the Cantonment Board and provide more facilities to the 
people. The hon'ble Minister would clarify it in his reply. It 
is our appr.hension that the powers, which are sought to 
be provided through this Act. may not become a reality. 
We WOUld, therefore. lik. the Government not to kill the 
essential spirit of strengthening the Cantonment Boards 
d.mocratically. 

Mr. Deputy Speaker, Sir, the Danapur Cantonment 
Area is surrounded from all sides by the civilian areas. If 
there is the Ganges on the one side, there is a large rural 
belt on the other. Now-a-days urbanization is taking place 
at a very large scala. The population is increasing by the 
.very passing day but the Cantonm.nt Board ltill remains 
at the Centre. It has a very small periphery. Th. public at 
large find it conveni.nt to us. the road passing through 
the Cantonment area. There Is a main road, which provides 
connectivity to the areal of Aurangabad, Sasaram and 
Buxar. There is a lot of strictness on that road. No patient 
is allowed to pass it howsoever urgent an emergency 
might be. A limit of 4-5 kilometers has been determined 
and sometimes patients br.athe their last on the way but 
the Military is not sympathetic enough to let the patients 
go as they feel that the rule would be violated. Sometimes 
people are forced to do sit ups and made to run on fool In 
this way people are punished. I would urge the hon'ble 
Mlni.ter to shift that road away from the Cantonment Board 
so as to be used for bus route. This will provide the people 
immense relief. The hon'ble Minister should take initiative 

in this regard. It can also solve the problem of the public In 
general. The Military peraonnel will also be able to 
maintain their rul.. and regulations and safety .. well. 
... {InterruplfoM) 

Mr. Deputy Speaker Sir, I have just started. 

(Eng/I.h] 

MR. DEPUTY SPEAKER: You have taken more than 
fiveminu .... 

(Translation) 

SHRI RAMKRIPAL YADAV: You have allowed .very 
one to apeak for more than five minutes. Therefo,.., kindly 
allow me a110. 

MR. DEPUTY SPEAKER: PI .... conclude in just 
one minute. 

SHRI RAMKRIPAL YAOAV: Sir, the,.. wu a mention 
regarding a graveyard allo. It containl a provlaion that It 
is n.c .... ry to take permission for a new grav.yatd. I 
would like to draw your attention that th.... are two 
important grav.yardl there. One of them II for Chriltlans 
and the other II for Muslims which is quite old. That one il 
in a very dilapidated condition. The Cantonment Board 
performs many functions. There is also a rule of the 
Government of India in this regard. That funds are provided 
to construct boundary wall of a graveyard but no provl8lon 
has been made for thil purpose. The graveyard of the 
Christlanl is &110 in a dilapidated condition. I would like to 
request that such a provision should be made In the Bill 
so that condition of the grav.yards falling under the territory 
of the Cantonment Boards can improve. 

I would like to make one more submission. I have 
written two or three letters to the hon'ble Minister and 
personally requested the D.M. There is a mosque there. 
... (Interruptions) 

MR. DEPUTY SPEAKER: You can take up the rest of 
the matters personally with the Minister. 

SHRI RAMKRIPAL YADAV: You have incorporated a 
provision in rule and regulation of the Board to protect 
people belonging to all castes and creeds. Th.re Is a 
mosque there, which is quite old. That w .. demolished in 
the Cantonment. There is an agitation going on over It. 
People have met the Minister many a time but no solution 
has been found 10 far. I would like to submit that lome 
solution to the problem needs to be found so that tempers 
of the minorities could be brought down. 
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[Eng/ish] 

MR. DEPUTY SPEAKER: Our last Speaker on this 
Bill will be Major General (Retd.) B.C. Khanduri. 

[Translation] 

SHRI RAMKRIPAL YADAV: I would like to conclude 
with one request. 

MR. DEPUTY SPEAKER: You can give it in writing to 
the Minister. 

SHRI RAMKRIPAL YADAV: You are looking particu-
larly annoyed with me. I shall sit down If you are angry. 
... (Interruptions) 

MR. DEPUTY SPEAKER: The Minister is to reply at 
14.30 hrs. 

SHRI RAMKRIPAL YADAV: I am just the second 
speaker from my party . ... (lnterruptions) 

Sir, There is a firing range there. There is also a 
large village beside that. A branch of the Delhi Public 
School has also opened there. Any accident can take 
place there at any time. You should take such steps so as 
to ensure safety of the people while letting the army 
personnel to continue with their firing practice. You should 
empower thfi Board and provide the same amount of 
powers to the civilians as being enjoyed by the Military 
officers in the Cantonment Board. The development 
activities of the Cantonment Board should be undertaken 
with mutual coordination. There are problems like Road 
and water at many places in Danapur. Try to rectify these 
anomalies. While supporting this Bill I express my special 
thanks to you for giving me an opportunity to speak. 

[English] 

MR. DEPUTY SPEAKER: General Khanduri to speak 
now. Please give only suggestions in five minutes. 

MAJ. GEN. (RETD.) B.C. KHANDURI (Garhwal): 
Thank you, Sir. I rise to give my views on this Cantonment 
Act, 1924. As we can see, It was brought in 23 years 
before Independence and now we are in the 60th year of 
Independence. It has taken us 83 years to have a look at 
this British-made Act. I am very happy that at last it has 
seen the light of the day and it has come to this stage. 

Sir, time is a great constraint. But I have to. mention 
that I would have liked to go in a little more in detail on 
this Bill. I have the experience of both the sides. I have 
spent long time In the Army and, therefore. I know what Is 
Important In Cantonments and how possessive the Army 
people are about the Cantonments. 

MR. DEPUTY SPEAKER: You should have been the 
first speaker of your Party. 

MAJ. GEN. (RETD.) B.C. KHANDURI: I think I was 
kept as the last man . ... (Interruptions) 

MR. DEPUTY SPEAKER: But this is not my fault. 

MAJ. GEN. (RETO.) B.C. KHANDURI: Sir, I will make 
my speech very short. A lot of Members have .poken 
before me. So, I will not repeat those things. 

Sir, I understand the problem. On the one aide, there 
Is certain status of cantonments today which needs to be 
maintained to a certain extent. I will tell about that to you . 
Then, having been in the electoral politics for the last 15 
or 16 years, there is other side of it alao which. 
unfortunately. has not been given due consideration. In 
your own 'Objects and Reasons' - sometimes I wish you 
had not given that in your 'Objects and Reasons' - you 
have talked about democratisation, more authority and the 
needs of the civilian people. That aspect has been 
highlighted by every Member and rightly so. We expected 
a iot of democratisation and we expected civilian needs to 
be looked at with specific reference to what other persons 
have been speaking about those needs. Some of them 
are genuine needs and ought to have been taken care of. 
After highlighting this in the Objects and Reasons. you are 
not following it. 

In some cases, you have gone to the other side also. 
Democratisation has become less democratic and the need 
of the people has not even been looked at. Unfortunately, 
now we are at a stage where, I am sure, the hon. Minister 
is not going to accept any of our suggestions or 
amendments. I will still make a request to him and to the 
organisational system that we must have a look at it and 
we should do whatever arrangement we can make in the 
Rules to make this leas stiff and a little more liberal towards 
civilians. I am not suggesting that you should totally lose 
the concept and Importance of cantonments, but you have 
to give a little bit of more freedom and authority. 

As Shrimali Sumitra Mahajan said. we are getting 
very short time and it is very difficult to put forth all our 
views. First. we have 113 pages of the original BIll which 
was given to us in 2003. Then, there were about 11 pages 
of amendments which were given by you in Rajya Sabha. 
Then, there is the present Bill which is of 139 pages. 
Therefore. it is a nightmare to particularly try to correlate 
all these documents. It has been very difficult and thElrefore, 
some of the suggestions being made may have already 
been accepted In Rajya Sabha. 
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Regarding certain things In the 'Objects and Reasons', 
I have already said that since they were highlighted in the 
'Objects and Reasons', a Jot of expectations were there, 
but unfortunately, they have not been met. You may say 
that the Bin was prepared during the tenure of NDA 
Government I agree, but it does not prevent us from 
pointing out the lacunae In the Bill. The Report submitted 
by the Standing Committee on Defence ia a very good 
and volumlnoul one. They have taken a very long time 
and made good suggestions. Unfortunately, the Govern-
ment has accepted almoat none. Though the Govemment 
hu accepted about 40 out of 90 auggeltlons made by 
them, but they are minor ones. No major suggestion has 
been accepted except deletion of Chapter XV dealing with 
management of defence land. You have taken that away. 
They are very good suggestions. I do not know the reason 
for not accepting those suggestions of the Standing 
Committee on Defence, which has Members from all 
partl ... 

Sir, you have been a Chairman of the Standing 
Committee and I had the privilege of working under you in 
the Committee and you know how people go into It 
thoroughly. There are many good suggestions, but 
unfortunately, almost nothing has been accepted. No major 
recommendation of theirs has been accepted. 

Now, you talk of democratisation. In the very 
beginning of the summary, the Standing Committee on 
Defence In Its Report has said: 

w ..... elected members have been given very few 
powers. Even the decisions taken by this 
Committee especially for civil areas can be 
objected to by various other membe,.. of the 
Board and can be stalled Indefinitely making Its 
existence Infruc-tuous. The Committee further 
note that even the decisions of the full Board can 
be over-ridden by the very nominated members 
of the Board who may be privy to that decision. w 

In fact, it says that the 1924 Act enacted during the 
British Rule was probably better In some cases. The 
preHnt Bill does not in any way help democratisation of 
Cantonment Board. 

It also states that: 

"Even the Government'l claim that the Bill 
envisages enhanced representation for elected 
members to make a proper balance between the 
elected and nominated members does not have 
good ... w 

Further, they have stated In paragraph 11 of this 
document that wide powers have been given to the people 
who are not elected, but who are nominated. This particular 
point Is mentioned in clause 13. 

They have alao spoker about elections not being 
held In the cantonments, and thereby carrying out certain 
changes, which again is not correct. Out of the 62 
cantonments, elections have not been held In 61 
cantonments. I have four cantonments in my constituency. 
One of them holds the Indian Military Academy (IMA), 
another one holds the Garhwal Regiment Centre. and two 
others. 

Why do we not hold elections? This Is a perpelual 
complaint. In any case, earlier and now also these did not 
have overruling powers. Therefore, this sort of thing Is 
creating a lot of III-will amongst the people in addition to 
the hardships that they are going through. This has also 
been mentioned by some of my colleagues. 

AI regards democratisation, you are saying that you 
have Increased the numbers in it from 6 to 7 or so, but the 
parity Is there. How does it become more democratic? I 
could have understood the point If you had given one 
more vote to the elected member. But we talk about 
democratisation, and do nothing about It. This is more 
disappointing than not speaking about It at all. 

I do not know the palt experience. but the number 
has been given such that If there Is a tie among the 
elected and non-elected members, then there is no 
arrangement as to what will happen. What would happen 
If both sides get equal vola.? In lome cases Ihe 
amendment says that il will be a draw. But I do not know 
whether It will be applicable aeross the board . ... (Interrup-
tions) MPI have alIa not been given representation in it. 
... (Interruptions) 

MR. DEPUTY SPEAKER: Pleue do nOI give running 
commentary In the HOUle. You are wasting the time being 
given to you. 

... (Interruptlons) 

MAJ. GEN. (RETD.) B.C. KHANOURI: Sir. I do not 
want to dilute this issue as this is also a very major Issue 
in it. But I can understand what must have worked in the 
mind of the people who framed this. I am saying this 
because if we had added this to the elected members 
rather than the nominated members, then perhaps the 
balance would have become upset. But I do nol know 
whether we can take that sort of thing, and treat MPs and 
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MLAs to that extent. In my constituency of Dehradun -
where a corporation Is there - I am allowed to vote, but I 
would not be allowed to vote here. These are some of the 
issues, which have created some problems. 

There art two more major issues about which I would 
like to mention in the House. Firstly, i would like to mention 
about the CEO. I do not understand this point. Why hllve 
you given such wide and dictatorial powers to the CEO. I 
just fall to understand this point. Further, as regards CEO, 
you have made him CEO from EO. The Committee objected 
this change of name itself. Apart from giving wide powers, 
oveniding powers and overruling powers, there is one 
very ridiculous paragraph somewhere in It, which says 
that if the President or the Vice-President has passed 
something, then it will be counter-signed by the CEO. 
Since when hal a junior officer started to counter-sign the 
recommendations of a senior officer? I do not understand 
this. Who has thought of this idea? Who has made this 
ridiculous point in the Bill? This sort of a thing has 
downgraded the quality of this Bill irrespective of whosoever 
has made it. Clause 128 at page 43 mentions this point, 
which I just mentioned here. 

There is another point about the CEO. The people 
are opposing the powers given to the CEO. The civilians 
are objecting to it. The Committee also objected to it very 
seriously, but what is more interesting is that even the 
Army has objected to it. Kindly see page 113 of the Report 
of the Committee. Brig. J.S. Kohli, President of the Pune 
Cantonment - which Is one of the biggest cantonments in 
India - ha. given a lot of suggestions. One of the 
suggestions regarding the CEO is that the Chief Executive 
Officer should hot be a member of the Cantonment Board. 
From an ordinary Secretary, you have made him a member, 
and you have given him vast powers. He should only be 
an Executive to the Board. 

He further suggested that: 

"tinder certain sections power of CEO to carry out 
execution of work without the sanction of the Board in 
case 01 emergency should be deleted" 

He further suggested to the Committee that: 

"In a number of clauses the responsibility has been 
shifted from the Board to the CEO .... " 

"Individual authority has been given importance over 
collective authority: 

This is not the view of an elected member with an 
eye on his vote-bank. I am really surprised as to why this 

has been allowed to happen. As far as the powers given 
to the CEO Is concerned, I want to make a special request 
to you. Of cours~, this Bill will get passed today, but I 
would request you to please have a re-Iook at it after It is 
passed that and see whether certain amount of curtailing 
can be done within the rules. It is going to create a lot of 
problems. In the next five to seven years, the Government 
is going to have problems because the civilians, the Army, 
the Navy and the Air Force will have problems. Th~n, the 
ball will rest in your court. The Government will have 
problems because the CEO was given powers which he 
will not be able to handle, and it will also be not accepted 
by the elected members and the Army. Therefore, my 
request to you is please have a r9-look at it and see 
whether betterment can be done by way of rule., 
regulations, directions or instructions. This should be 
certainly looked into. 

My last point is, since I do not want the hon. Deputy 
Speaker to ring the bell the second time, you have also 
put a toll tax within the Cantonment area. It is already 
creating a lot of problems. It is not going to be practical. A 
person goes up and down three to four times. There will 
be fights, if a person is stopped. In case of a national 
highway, you will be providing better facilities and a person 
may be crossing the borders, probably, once in a day, but 
here a person will be crossing the Cantonment area three 
to four times a day. In such a situation, how will the toll tax 
be collected? It is creating a lot of problems. My request to 
you is to please have a re-Iook at it, otherwise you will be 
flooded with complaints on this issue, and you will have 
very difficult times ahead. As I said, in the next five to 
seven years, you will have no choice but to again bring an 
amendment to this Bill. Therefore, I suggest that something 
should be done to minimize the hardship that is being 
created by this. 

With these words, I thank you for giving me the time, 
and I thank the Government for bring this Bill, though it 
has taken a long time. Whatever lacunae have been 
pointed out by my colleagues, I hope that you will look 
Into them with a sympathetic view. 

[Translation] 

SHRI VEERENDRA KUMAR (Sagar): Mr. Deputy 
Speaker, Sir, Cantonment area also lie in my parliamentary 
constituency. Therefore I would alao like to apeak for two 
minute •• ... (Intenuptlons) 

[Engll&h] 

MR. DEPUTY SPEAKER: No, pieue sit down. 
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[Translation} 

A lot of BJP members have already spoken. 

{English} 

the honourable Minister is on legs. 

[TraM/allon} 

SHRI VEERENDRA KUMAR: Sir. I would conclude 
my points within two minutes . ... (Interruptlons) 

MR. DEPUTY SPEAKER: O.K. You will get only two 
minutes to say your points. 

SHRI VEERENDRA KUMAR: Mr. Deputy Speaker. 
Sir. I am grateful to you for giving me two minutes to 
present my points. 

Sir. I would not like to repeat these points which my 
earlier speaker have sad. I come from Sagar. 177.80 acntI 
of land come under cantonment there. Every farmer uses 
one and half acres of this land for horticulture purposes. 
They have been working there prior to 1983. Their lease 
have been terminated since 1974. No rent has been 
charged for thirty years all over India. I have been working 
for last eleven years for disposal of this problem. I would 
like to submit to the honourable Minister. through you, to 
find some solution to this problem. The Government of 
Madhya Pradesh had given consent to provide reserve 
land to farmers in stead of cantonment land. You may take 
initiative thereon so that farmers of Sagar al well as all 
cantonment areas country wide could get relief. 1400 acres 
of surplus cultivable land of Ministry of Defence il lying In 
Sagar district only. You will not face any problem to provide 
177.60 acre land out of that. The farmers win be able to 
make their both ends meet with this land and they will 
settle down. I would not like to say any things more In this 
regard. I wanted to say so many things . ... (Interruptlons) 

MR. DEPUTY SPEAKER: You can submit your points 
to honourable Minister in writing. 

/English} 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): You can send It to me or you can give it to 
me . ... (Interruptions) 

First of all. I would like to express my gratitude to all 
the hon. Members who have participated In this debate 
and have also made very useful and constructive 
suggestions. 

As many as 21 Members have participated in the 
discussion that has been held on almost three days 
including today. 

It is natural that we go into the history of cantonments. 
The first cantonment waa eSI8b1iahed in 1765 - with my 
State having a ahare along with Danapur - and the last 
one was established in 1982. So, from 1765 to 1962, that 
is. over a period of almost 200 years these 62 cantonments 
were established. 

The major law enacted in this regard was by the 
then British Government in 1924. The lut ClauH of the 
present Bill, Clause 360. states that with the passage of 
this Bill the existing Cantonments Act of 1924 would stand 
repealed. That meana. this is the closing chapter of one of 
the laws which was enacted by the colonial masters. 

I understand the anxleti.s of th. hon. M.mbers who 
have highlighted the problems of the civilian areas. the 
shortcomings of the d.mocratlsation proc.... and also 
their anxiety as to how to effectively us. the land which Is 
in possession of the defence forces. 

The history of the Act is known. As the hon. Members 
know. in the proc.ss of legislation it had contribution of 
the 12th Lok Sabha. 13th Lok Sabha and the 14th Lok 
Sabha. I must .xpress my gratitude to the Chairman of the 
Standing Committee on Defence, Shri Balasaheb Vikhe 
Patll, and all the Members of the Committee for making a 
very valuable contribution. If I have not been able to accept 
all the recommendations that the Committee has mad., it 
is not because the recommendations are not relevant or 
are not wise; but it Is simply because of the fact which I 
will explain In a littfe detail. I will explain as to why this 
enactment com.s with certain constraints and what those 
constraints are. 

In the other House I explained why I am not using 
the word 'municipality' or the 'municipal services' and why 
I am compelled to use the word 'deemed municipality'. If it 
was just for extending the municipal facilities in the context 
of the 74th Amendment of the Constitution to the territorial 
are .. located in the cantonments, perhaps there was no 
need of bringing this Bill. That is because. to create a 
municipality or to provide a locality with the municipal • 
facilities is essentially within the domain of the State 
Government. But her. we have the interesta of two parties 
- interest of the troops located In a particular area and the 
interests of the civilians who are residing· in that area. 
Therefore, we had to make a compromise and balance 
between protecting the Interest of the troops and protecting 
the Interests and provide services to the civilian population. 
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It is known to the hon. Members that cantonment is 
primarily meant for the troops. Establishment of cantonment 
Is not creation of certain urban units. Troops are to be 
located in diff .... nt parts of the country •• it was much 
more relevant In thoIM 200 years ago. When troops are to 
be located In • partlcutar area, they ought to be provided 
certain civic faoiHtlea because the health, discipline of the 
troops and environment in which the troops are living are 
very Important to keep their fighting spirit. As the troops 
are located, certatn logistic offices are to be provided and 
aa the faciUtie8 were provided, remember, 200 years ago 
or 150 yeara ago or 1 00 years ago when the process of 
Industrlall .. tfon and urbanisation in this country did not 
take place. It happened that cantonment became the 
anractive place because of the civic facilities available in 
the cantonment area that those who had not essentially 
required to provide services to the troops, they thought 
because ot the betler civic amenities being available in 
the area, they .tarted living there. Shrl Topdar was talking 
about Barrackpore cantonment. I have visited several times. 
It i, a beautiful bungalow which they have on the river 
side. 

Thi, Is not the story of one cantonment; this is the 
story of almoat every cantonment that they started living. 
Originally, when the cantonments were established, they 
were nol establiahed in the populous localities or areas. 
Most of them are e.tabllshed In secluded area but with the 
process of eatablilhment and with the changing panem of 
habitation, now we find that some of theae cantonments 
are located in the heart of the city. Barrackpore was almost 
25 or 30 kms. away from Kolkata. Most of the cantonments 
stories are like that. Originally, they were located or situated 
outside the main city area but over the years, urbanisation 
grew around and the civilian population started living. It 
wu how that the civilian population In the cantonment 
area wer. suffering because the facilities which are 
available to the normal city people are not being given to 
them. From the military authorities, they are also not getting 
the same facilities. As Shrimatl Sumitra Mahajan was 
talking of the Marathl proverb - a mother Is not giving 
food; and father Is not allowing begging. So, the child has 
to live with empty stomach. To some extent, It was correct. 
Therefore, it was thought that whatever is possible, 
whatever benefit we can extend and specially, qertain 
social developmental activities which are entrusted to the 
local bodies after the passage of the 74th Amendment to 
the Constitution. and for which substantial funds are being 
made available, civilian population living in the cantonment 
area should have access to them. Therefore, I am candid 

enough to say that it is not full democratl .. tlon; It i. not full 
municipalisation or a conversion of the cantonment area 
into full municipality. We are making something in between. 

But the question is why. The civic bodies or the 
civilian population are not given full authority. Cantonment 
is to locate the troops. Therefore, the overall control, from 
the point of view of discipline and from the point of view of 
security, Is to be vested In the Commanding Officer and 
there is no other way. If we are to do that, there cannot be 
full democratization and there cannot be full accountability. 
Accountability would be to the Defence Ministry and the 
Defence M1nlatry will be accountable to the Parliament, 
but not at the local level. But In-between whatever 
arrangements WEt could make, we have made. We have 
extended certaln facilities. 

Therefore, the Bill is to be looked at in that context. It 
Is not just extending municipal facilities to aome urban 
pockets; It is to protect the Interests of the civHian population 
located in the cantonment, troops located In the area and 
to strike a balance without compromising the overriding 
needs of the troops. I am using the words 'overriding 
requirement' or 'overriding needs' of the troops because 
cantonment Is primarily meant for that. 

Keeping that in view, we have been able to bring 
certain basic changes. We have divided the cantonmentl 
as per the population. There will be one category which is 
for 50,000 plus population. There will be very few 
cantonments, out of 62, which would be having more than 
one lakh or so population. Secunderabad is perhaps the 
largest populous cantonment. Mhow may be one; there 
may be a few others. Cantonments having 10,000-50,000 
population will be another category. Cantonments having 
10,000-2,500 population will be the third category and 
cantonments having up to 2,500 population will be the 
fourth category. The number of members, both nominated 
category and elected category are at par, will be 8, 7, 6 
and 2 respectively. The question Is why can the elected 
members not be made the chief. I have already explained 
that. Whenever there will be an extraordinary situation 
from defence point of view and from the security point of 
view, these boards are to be varied and suspended. 

One hon. Member raised a point and asked how 
long it will continue, whether we can fix any tin:'e limit, etc. 
It Is not that always it is done. When a country is In war, 
only then that becomes a crisis. A few years back, we had 
Operation Vijay and Operation Parakram. Operation 
Parakrarn was not an actual war, but a massive mobilization 
that we had to make. The entire army was on the state of 
alert; actual war did not take place. But the Government at 
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that point of time thought that the situation has arisen that 
they should be put on alert. So, everything would be 
dovetailed, keeping In view the requirements of security 
situation. 

Therefore, in the cantonment area, overall responsi-
bilities will have to be vested in the Commanding Officer 
who will be there. What are the featur.. that we are 
bringing in? ,One Is that we have Increased the number, 
not to a great extent though; but if you look at the overall 
population size of the cantonment per elected member, 
the voter and the elected member ratio Is not very small 
compared to big municipalities or big metropolitan cities. A 
question that has been raiMCI In this connection is thie 
why are you going to have voters list for every year? 

15.00 hrs. 

Preparation of voters' list for every year is a 
progressive measure. It is not a regressive measure. Your 
point as to why elections should not take place regularly 
Is correct. I do agree that elections should take place at 
the stipulated time and there should not be varied vote for 
a very long period of time. Updating electoral roll is a 
progressing measure. In respect of cantonments, you 
cannot have full five years. There will have to be mobility 
of the troops. They are also voters, not only voters for the 
Cantonment Boards, they are voters for General Elections 
aIao. Therefore, if we have that, it Is a progressive measure. 

We have made reservation. Some Members have 
asked as to where is the reservation. As per rule, reservation 
has been provided in Clause 31 of the Bill. When the 

. delimitation would take place, which seats would be 
reserved for Scheduled Tribes, Scheduled Castes and 
women, would be determined. The number will also be 
ctelermined as per the population. 

An Important aspect, about conservation and 
preservation of the heritage properties, has been raised 
by a large number of Members, especially, Shri Suresh 
Prabhu and Shrimatl Maneka Gandhi have dealt on this at 
length. As I have mentioned, sub-clause 43 of clause 340 
Ca) says that conservation and maintenance of the ancient 
and historic monuments, archaeological sites and remains, 
an places of public importance in the cantonment will be 
preserved. 

Not only that, Gen. Khandurl will agree with me, 
the.. are immovable things. There are certain movable 
Items like very good paintings. There have been some 
very rare paintings and furniture In the old cantonments. 
Thole are also to be preserved. Quite a few of them are 

completely destroyed becau.. of our negligence. So, I 
have Instructed the officers concemed to look Into it. It has 
been taken care of. The necessary rules and other things 
will be made at an appropriate time. 

A question was raised that since the Government 
has kept equal number of members, what would happen 
in case of a tie. The system is, In cue of a tie the Presiding 
Officer has the casting vote. The Presiding OffIcer need 
not necessarily would always be the Army OffIcer because 
elected Vice-President is also there. 

A question was asked as to why In case of contracts, 
the counter-signature of the CEO is being taken. As you 
know, as per the provisions of the contract, It Is being 
counter-signed even from the British time. We have retained 
that. ThIs is not a regre.sive ltap becau.e all contracts 
worth As.50,OOO and above will have to be .igned by two 
membe ... and one of them Is the P .. sldent or the other 'I 
Vice-President. Vice-P,nident Is an eIectad Member. This 
is one of the reason. why we have kept it there. 

A question was railed as to how the Government Is 
going to provide flnanoial support to the cantonments. 
Shri Mahtab wanted to know about it. The financial IUpport 
to the cantonmentl In 2004-05 Wal Rs.20 crore and it Is 
Rs.40 crore for the year 2005-06. Nearly 50 per cent of 
the cantonments are financially deficit. They are given 
support by the Government. We MIl continue to do 80 but 
we are also trying to .. e that the.. should be an 
arrangement for the cross-subsidization so that it Is not 
necessary that the Government will have to give budgetary 
support. But we shall have to give support from the Budget 
as and when it will be neceasary. 

A point was made about the movementa, espeolally 
when a highway Is passing through the cantonment area 
or the restriction imposed by the Army authorities on the 
movement of the civilians. A point hal also been made 
about the road pusing through Oanapur Cantonment. 
Certain other apaciflc areas have also been mentioned. It 
has been atated that th ... roads should be opened. As 
regards individual problems relating to the individual 
cantonments, It is not possible for me to respond to each 
of the 62 cantonments. But I am happy that qulle a large 
number of Members who participated In the debate also 
represent the cantonment areu. In this connection, it, 
quelllon hu also artsen as to why we are giving only an 
uaociate statui to the MemberI of Par1iament and the 
Members of the State legislative As .. mblles In the Board 
and why are we not giving the voting rights. In thJs 
oonnectlon, let UI take the cue of NOMe. The Member8 
of Plrti.",.nt are the members of the NOMC and they 
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take part in the debate but they do not vote. In some 
States, there are some provisions in this regard. For 
example, in the State of West Bengal, a Minister cannot be 
a member of a local body but the MPs are the members of 
the local bodies without having the voting rights. Same is 
the story in this case because the basic principle is very 
sound. The Members of Parliament and the Members of 
Assemblies should exercise their voting rights In a body 
which is presided over by the Speaker who is the chosen 
representative of the House. The Cantonment Board is 
being presided over by a Brigadier. Even in the Warrant of 
Precedence, Members of Parliament come above them. 
The basic principle is that it is not full democratization. I 
have never said that it is full democratization. The priority 
is to be given to the requirement of the troops and soldiers. 
It is not the creation of a few additional urban pockets or 
areas. Therefore, keeping that in view, it was thought that 
it may not be necessary to give them voting right. 

As regards the financial arrangement, it has been 
pointed out especially by Shrimatl Sumltraji that 80 per 
cent of the civilian population gets just 20 per cent of the 
financial resources. I do not know what Is the exact ratio of 
each cantonment. In Mhow Cantonment. It may be so. She 
has given us the details. 

MAJ. GEN. (RETO.) B.C. KHANOURI (Garhwal): This 
80:20 ratio has been given in the report of the Standing 
Committee. 

SHRI PRANAB MUKHERJEE: It is an average but it 
is not so in every cantonment. As per the Treaty entered 
with the then British Government, certain land was 
transferred and it was reiterated in 1944 and 1947. Surely 
all those historical documents are not readily available 
with me but· I can assure her that I will look into them. In 
respect of repairs, a particular problem from her Mhow 
Cantonment was raised. In fact, I wrote back to her. A 
decision was taken and additional land was given. But 
should we consider that they will require additional land 
for their purposes and that is why that decision was 
nullified? 

But that does not mean that the rule is not there. I will 
come a little later about the Defence land. But one short 
point that I would like to make is that whenever there had 
been a necessity of providing land for the construction of 
road, or for construction of runways or for construction of 
metro rail, or for that matter for providing railway facilities, 
Defence land has been provided. But at what point of time 
what would be the requirement of the Army, one cannot 

predict. Nowadays land acquisition process also has 
become very difficult. 

SHRIMATI SUMITRA MAHAJAN (Indore): Now, they 
have nullified the things but they have not discussed It 
with the janpratinldhi. 

SHRI PRANAB MUKHERJEE: That is an individual 
case. I will look into it. But what I am saying Is that It is not 
a general rule that we do not permit or the Cantonment 
Board does not permit the repairing of the old and 
dilapidated buildings. Permissions are being given within 
the byelaws of the building construction within the 
cantonment area and within the States. 

Now, Defence has two lakh acres of land in the 
cantonment area and 15 lakh acres of land other than in 
cantonment areas. How these lands would be utilised? 
Various suggestions have come. A suggestion was that 
extra and surplus land was available at Sagar and at 
some other places. What is surplus today need not 
necessarily be surplus tomorrow. Given the type of 
expansion we are having, we would require land. But one 
point I would like to assure the hon. Members that whenever 
there has been a demand for public utility we have given 
land from Defence and because we are scrupulous we 
have been able to protect the land to a considerable 
extent. How does a land become a prime land? It is 
because of historical evolution. When we got the land 
initially it was not a prime land but because of development 
of the area over the years it has become a prime land. 

Sir, certain specific Issues had been raised. In respect 
of certain individual cantonments some problems have 
been mentioned. I would like to respond to one of the 
points since I know the history of that famous old tree In 
Allahabad. Surely, I will examine as to why which was 
permitted earlier is not permitted now. I do not have. the 
information right now. That is why I cannot share that 
information with Shri Mohan Singh and Shri Shailendra 
Kumar, both of whom had mentioned about It. ... (Interrup-
tions) I have already responded to It. I will check it up and 
see if there be no problem why It cannot be opened up. 
Sometimes, of course, we close it. Take the case of 
Danapur. We shall have to construct a highway, except 
that this problem cannot be sorted out. Nowadays with 
extra sensitivity in respect of security we shall have to be 
extra careful. 

Mr. Deputy Speaker, Sir, I think, I have covered all 
the general points. But I would like to clarify one point 
raised by Maj. Gen. (Retd.) Khandurl. He drew the attention 
of the Government to some anomaly In clause 128. I 
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would like to share this information with him. There was 
actually a printing mistake. One amendment was made to 
clause 128 but unfortunately that amendment got printed 
under clause 129. We have issued one errata. the Lok 
Sabha Secretariat also has Issued the correction. 

Gen. Khanduri pointed out as to why we have given 
so much power to the Chief Executive Officer and whether 
it is called for or not. One of the reasons why so much 
power is given to him is this. Keeping in view the interests 
of the troops and the Forces, he should have the overall 
control of the entire cantonment area. But I do not rule out 
the possibility when a time may come that there may be 
an apprehension of misuse. I cannot claim that whatever 
has been done in this piece of legislation will be 1 00 per 
cent correct. But we will be able to know it when we put it 
into operation. Then we will be able to identify the areas 
of shortcomings and deficiencies. 

One question has been raised as to why we have 
not accepted all the recommendations of the Standing 
Committee. It is not possible to do it. 

MAJ. GEN. (RETD.) B.C. KHANDURI: I said major 
recommendations have not been accepted like what the 
CEO and even Army Officer are saying . ... (lnterruptions) 

SHRI PRANAB MUKHERJEE: All right. I do agree 
that even the Army Officer has stated it. But as you yourself 
have said, before entering into public life and entering 
into electoral politics, you had the total picture of the other 
side. Therefore, the basic presumption with which I started 
my observations is that cantonment is primarily meant for 
the troops. The discipline, health, morale and mobility of 
the troops in that particular locality are our primary 
considerations. Keeping that in view, it cannot be judged 
as the extension of another municipal area. For that, the 
State Governments are there. They are creating a large 
number of municipalities. Urbanisation is taking place and 
more and more of them will come. But somewhere, I have 
to keep the troops and this cannot be an argument that I 
develop the defence areas and therefore, the prices of 
that land go up. Somebody else will come there, raise 
high level buildings, make constructions and make profit 
by commercial utilisation. This is not an acceptable 
preposition. We shall have to strike a balance and we 
have tried that balance. We will have to see whether that 
balance is of a right mix. We will have to see all these 
things. 

With these words, I would request the hon. Members 
to support the Bill. I would request Shri Gangwar and 
others not to pre •• for their amendments bac:au.e with the 

spirit with which we have dIIcuued the _. II we get the 
approval of the whole House, it would fad"tEd, the pauing 
of the Bill. 

MR. DEPUTY SPEAKER: Now, the House will take 
up Motion for Consideration of the Bill. 

The question is: 

"That the BUlto consolidate and amend the law relating 
to the administration of cantonments with a view to 
impart greater democratisation, improvement of their 
financial base 10 make provisions for developmental 
activities, and for matters connected therewith or 
incidental thereto, as passed by Rajya Sabha. be taken 
into consideration." 

The motion was adopted. 

MR. DEPUTY SPEAKER: The House will now take 
up clause-by-clause consideration of the Bill. 

The question Is: 

"That clauses 2 to 11 stand part of the Bill.· 

The motion was adopted. 

Clauses 2 to 11 we18 added to the Bill. 

Clauae 12 

Conadlutlon of c.ntonment Board. 

[Translation} 

SHRI BACHI SINGH RAWAT 'BACHDA' (Almora): Mr. 
Deputy Speaker, Sir, I have three amendments in respect 
of clause-12 and number Is one, two and three. There has 
been talks to make it more democratic but It is quite the 
oppolite here. I am In favour of Increasing the number of 
Members from eight to nine and of seven to eight. The 
third amendment is concerning my demand for devolving 
the right to vote to the Members of Parliament and 
Legislators in Municipalities in addition to their right of 
being present there and express their opinion to enable 
them to arrive at a decision which prove I beneficial for the 
commonmen and I am moving this amendment. 

[English} 

SHRI PRANAB MUKHERJEE: I have already replied 
to all these points. It is not uniform everywhere. I gave the 
examplel of certain States. 

(Translation] 

MR. DepUTY SPEAKER: Are you moving this Bill or 
not? 



391 Cantonment AUGUST 18, 2006 BRI,2OO6 392 

SHRI BACHI SINGH RAWAT 'BACHDA': Sir, I am 
moving. It would be better If honourable Minister would 
have accepted the proposal. I request the hon'ble Members 
to give their consent to it and accept it. 

I beg to move: 

1. 

2. 

3. 

[English] 

Page 7, line 43,- 12 

for "eight members", substitute -nine members". 

Page 8, line 13,- 12 

for -seven members", substitute -eight 
members". 

Page 8, line 42,- 12 

for "but without a right to vote", 

SUbstitute -and shall also have a right to vote". 

MR. DEPUTY SPEAKER: I shall now put Amendments 
No.1, 2 and 3 to clause 12 moved by Shri Bachi Singh 
Rawat 'Bachda' to the vote of the House. 

The amendments were put and negatived. 

MR. DEPUTY SPEAKER: The question is: 

"That clause 1 2 stand part of the Bill." 

The motion was adopted. 

Clause 12 was added to the Bill. 

Clauses 13 to 18 were added to the Bill. 

Clau.e19 

Prealdent and vlce-Pre.ldent. 

[Translation] 

SHRI BACHI SINGH RAWAT 'BACHDA': Sir, I have 
moved the amendment that the president of Board are 
encouraging democratic system of Governance and there 
arB 7 or 8 elected members and so Present shQuld be . 
elected out of them. There is Station OffIcer Commanding 
here and he is the President who Is ex-officio Member and 
he is the President but the person elected from among the 
people, is Vice-President. Therefore everybody should 
accept it and as for as Deemed Municipality is concerned 
that the President of the Board will be elected from among 
elected members then and that is my amendment. In real 
terms the aforesaid move has ushered in the phase of 
democracy In cantonment. Thus, I beg to move this 
amendment. 

SIr,I beg to move: 

Page 11, for lines 15 and 16, .ubslltute,- 19 

"19. (1) The President of the Board shall be elected 
from amongst the elected members of the Board." 

SHRI MOHAN SINGH (Deoria): Sir, Shri Bachi Singh 
Rawat is saying that democracy should be institutioned in 
meeting also. ' 

(English) 

MR. OEPUTY SPEAKER: I shall now put Amendment 
No.4 to dause 19 moved by Shri Bachl Singh Rawat 
'Bachda' to the vote of the House. 

The amendment was put and negatived. 

MR. OEPUTY SPEAKER: The question is: 

"That clause 19 stand part of the Bill." 

The motion was adopted. 

C/aula 19 was added to the Bill. 

Clauses 20 to 66 were added to the BiH. 

Clau .. 87 

Charging of ten 

(Translation] 

SHRI BACHI SINGH RAWAT 'BACHDA': Sir, there is 
a separate amendment in 67. 

MR. DEPUTY SPEAKER: Your main points have been 
discussed. 

SHRI BACHI SINGH RAWAT 'BACHDA': It II not Sir, 
The main points all still to be raised. It Is related to double 
taxation. I think that the change should be eHected therein 
because it has been mentioned that license fee would be 
charged on parking motor vehicles in cantonment area 
and the owner. of wandering animals win also have to 
pay the tax. RTO a110 charges license and registration 
'H. We are not in favour of this double taxation. I have to 
.ay that the people who are living there the outside,. who 
are visiting the area will have to pay license fee as well .. 
the parking f.e etc. and it pinches if all the hon'ble 
members and Hon'ble Minister are agreed on it, an 
amendment may be moved to effect the charge In ctauee 
67 and I am ready to withdraw rest of the amenctmentl. 
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{English] 

SHRI PRANAB MUKHERJEE: Sir, it is difficult, I can 
auure you that a very few cantonments have the parking 
fee. MOlt of the cantonments do not have the parking fee. 
Therefore, licence fee is needed. 

(Translation] 

SHRI BACHI SINGH RAWAT 'BACHD,6 ': There is toll 
tax in Ranikhet too. 

{English} 

SHRI PRANAB MUKHERJEE: In one cantonment it 
may be there. I do not say that it is not there, but it is not 
there in each cantonment. 

[Translation] 

MR. DEPUTY SPEAKER:: Rawalll, are you moving it 
or not? 

SHRI BACHI SINGH RAWAT 'BACHDA': I am moving 
it and I hope you will take care of it later on. 

SHRI PRANAB MUKHERJEE: We will definitely look 
into it. 

SHRI BACHI SINGH RAWAT 'BACHDA': I beg to 
move: 

13. Page 28, line 36,-

{English] 

for "licence fee on vehicles and animals" 

substitute "parking fee on vehicles and licence 
fee on animals". 

MR. DEPUTY SPEAKER: I shall now put Amendment 
No. 13 moved by Shrl Bachi Singh Rawat to the vote 0' 
the House. 

The amendment was put and negatived. 

MR. DEPUTY SPEAKER: The question i8: 

"That clause 67 stand part of the BIll." 

The motion ..... adopted. 

a.u. 67 ..... added to the SUI. 

caau .. 68 Norma of Property Tax 

{English] 

MR. DEPUTY SPEAKER: Shri Bachi Singh Rawaf, 
are you moving your amendment? 

SHRI BACHI SINGH RAWAT 'BACHDA': No, Sir. 

MR. DEPUTY SPEAKER: Shrl Santosh Gangwar, are 
you moving your amendment? 

SHRI SANTOSH GANGWAR (Barailly): No, Sir. 

{Translation] 

MR. DEPUTY SPEAKER: Defence Minister i8 
expre8sing thanks to you for withdrawing your amendment. 

{English] 

The question is: 

"That clause 68 stand part of the Bill." 

The motion was adopted. 

Clause 68 was added to the Sill. 

Clauses 69 to 80 were added to the Sill. 

Clauae81 Notice of tran8fe,. 

{Translation] 

SHRI BACHI SINGH RAWAT 'BACHDA': I have an 
amendment in Clause 244 also. The amount of fine is Rs. 
One lakh and it would be Rs. Ten thousand per day as 
long as there is offence. It is a very big amount. Inltead 0' 
one lakh rupees it should be ten thousand rupees. This is 
my amendment. I demand that it should be reconsidered 
and I am moving my amendment. 

I beg to move. 

Page 32 line 43 

For'ten' substitute 'one' (14) 

{English] 

MR. DEPUTY SPEAKER: I ahaM now put Amendment 
No. 14 moved by Shri Bachi Singh Rawat to the vote of 
the House. 

The amendment was put and negatived. 



395 Cantonment AUGUST 18, 2006 Bill, 2006 396 

MR. DEPUTY SPEAKER: The question is: 

"That clause 81 stand part of the Bill." 

The motion was adopted. 

Clause 81 was added to the Bill. 

Clauses 82 to 239 were added to the Bill. 

Clausa240 Power to .. nctlon 
general scheme for 
prevention of 
overcrowding etc. 

MR. DEPUTY SPEAKER: There is Amendment No. 
20 by Shrimatl Maneka Gandhi - not present. 

The question is: 

"That clause 240 stand part of the Bill." 

The motion was adopted. 

Clause 240 was added to the Bill. 

Clauses 241 to 243 were added to the Bin. 

Clau .. 244 Re.trlctlons on usa 
of building 

MR. DEPUTY SPEAKER: Shrl Bachi Singh Rawat, 
are you moving your amendments? 

SHRI BACHI SINGH RAWAT 'BACHDA': No, Sir. 

MR. DEPUTY SPEAKER: The question Is: 

"That clause 244 stand part of the Bill." 

The motion was adopted. 

Clause 244 was added to the Bill. 

Clauses 245 and 246 were added to the Bill. 

Clausa247 

[Translation] 

megal erection 
and ...... rectlon 

SHRI BACHI SINGH RAWAT 'BACHDA': Mr. Deputy 
Speaker, Sir, this ia my laat amendment In claule 249. 
This clause is about the procedure of sealing of 
unauthorized construction. But there is no provision of 
right to appeal for committing an offence of unauthorized 
construction. As per Judicial prudence in natural justice 

there should be right to appeal. I here fore this is my first 
amendment and the second amendment is in clause 4 of 
it which provides for imprisonment of six months. Even If a 
child breaks the seai the provision of Imprisonment of six 
months and a fine of. Rs.20,OOO/· has been there. I have 
asked to reduce the imprisonment to two months and the 
fine to Rs.SOOO/-. I have moved two such amendments 
which have a logic. If House agrees, they should be 
accepted. There should be provision of right to appeal 
and the provision of imprisonment should be reduced. 

I bet to mOVEr-

Page 74, line 33 

For'fifty', substitute "five" (17) 

[English] 

SHRI PRANAB MUKHERJEE: Sir, this suggestion is 
not acceptable in the sense that this has become the 
practice of delay. They just take this. I think they can go to 
the court on appeal. That is available to them. 

MR. DEPUTY SPEAKER: I shall now put Amendment 
No.17 moved by Shrl Bachi Singh Rawat 'Bachda' to the 
vote of the House. 

The amendment was put and negatived. 

MR. DEPUTY SPEAKER: The question is: 

·Clause 247 stand part of the Bill." 

[Translation] 

The motion was adopted. 

Clause 247 was added to the Bill. 

Clause 248 was added to the Bill. 

Clausa 249 Powertosaal 
unauthorised 
conetructlona 

SHRI BACHI SINGH RAWAT 'BACHDA': Mr. Deputy 
Speaker, Sir, I have already submitted about clause 249, It 
is regarding the sealing and reducing the imprisonment 
from sbc months to two month and fine from Rs. Twenty 
thousand to five thousand. These are lut amendments. I 
beg to move-

Page 75, after line 23,-
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In.ert ·Provided that the power to .eal unauthorized 
construction and to impose penalty shall be available to 
the Cantonment Board only and the affected party shall 
have the right to appeal against the decision of the 
Board". (S) 

[English] 

MR. DEPUTY SPEAKER: I shall now put Amendment 
No.S moved by Shri Bachi Singh Rawat 'Ba,~hda' to the 
vote of the House. 

The amendment was put and negatived. 

[Translation) 

SHRI BACHI SINGH RAWAT 'BACHDA': Mr. Dt-puty 
Speaker, Sir, Amendments No. 18 and 19 are clubbed. 
They are related to the clause 249. 

MR. DEPUTY SPEAKER: Then withdraw these 
amendments. 

SHRI BACHI SINGH RAWAT 'BACHDA': I withdraw 
them. 

[English] 

MR. DEPUTY SPEAKER: The question is: 

"That clause 249 stand part of the Bill." 

The motion was adopted. 

Clause 249 was added to the Bill. 

Clauses 250 to 360 were added to the Bill. 

Schedules I to V were added to the Bill. 

Clause 1, the Enacting Formula and the Long Title 
were added to the Bill. 

SHRI PRANAB MUKHERJEE: I beg to move: 

"That the Bill be passed. • 

MR. DEPUTY SPEAKER: The question Is: 

"That the Bill be passed .• 

The motion was adopted 

15.35 hra. 

PRIVATE MEMBER'S RESOLUTION 

Re: &tepa for balanced and equitable 
development of all parte of the country 

[English) 

MR. DEPUTY SPEAKER: We will now take up Item 
no. 17. 

Shrl J.M. Aaron Rashid - Not present 

SHRIMATI TEJASWINI SEERAMESH (Kanakpura): 
Mr. Deputy Speaker. Sir. I rise to support the Resolution 
moved by our hon. colleague Shri Sarbananda Sonowal 
who comes from the hilly area of North Eastern India. He 
is press uri sing the Government to take steps for balanced 
and equitable growth of different parts of the country by 
removing regional imbalances. 

15.37 hra. 

(DR. SATYANARAYAN JATIYA in the ChaitJ 

Sir. we are living in a federal structure where every 
State deaerves equal development on the basis of Its 
topography. cultural background, natural wealth and 
population. Without considering the population and It. 
popUlation, we cannot equate every part of India by one 
policy. 

India comprises of the great Himalayas in the North, 
the southern parts of our country are having sea coasts 
and the Central India comprises of the Vlndlyas and other 
hilly areas. According to the topography and according to 
the ecology. we must formulate policies to develop our 
country which will benefit our 100 crore people. 

Today, basic necessities are our rights. We can clearly 
see two sections of India in our country, that is, backward 
India and forward India or rural India and urban India. In 
rural India. even though our people are provided the 
fundamental right to have equal development, the majority 
of our people. that is, more than 60 per cent of the people 
in rural India are deprived of equal development. 

Let us look at the allocation of funds. I do not want to 
divide the country, I do not want to divide the politicians 
with figures thaI I am going to quote, but I would like to 
express my concern regarding the plight of agriculture in 
our country. What is the amount that we are allocating to 
agriculture today In our Budget? W. are allocating only 2 

, . 
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per cent of our Budget to 80 per cent of the population 
and the remaining money goes to the rest of the 
population. This ia a worrying factor. What 10rt of India can 
we build with this 2 per cent allocation of funds to 
agriculture? 

Then, we are allocating a lot of funds to education, 
health and infrastructure sectors and successive 
Governments, whether it is the NDA Government or the 
UPA Government, are implementing a lot of programmes 
and projects to improve the basic life of the people living 
in rural India, but it is not adequate. Why are the rural 
people moving towards urban areas today? Look at 
Mumbai, Chennai and Bangalore. Why are these cities 
flooded with population? 

Sir, in 1947 the population of our country was 35 
crores. Today our population has crossed 100 crores. But 
what is our allocation of funds towards rural India? We 
have not raised our allocatio:"l, according to this, for the 
rural India. I mean to say that rural India deserves more 
and more attention with more and more funds for the 
development of Infrastructure. 

Sir. our youths are suffering from unemployment 
because In rural India they are unable to get themaelves 
in the agricultural activities due to lack of land or proper 
housing. We have been discussing so many issues In this 
House. How many Indians are there who have been 
deprived of housing? Housing is the basic need. drinking 
water Is the basic need of the people. 

On the one side. India Is suffering from floods and on 
the other side it is suffering from drought. which has resulted 
in the suicide by farmers. We cannot differentiate India 
like this. In the coastal belt, due to land erosion. the 
farmers are losing their land, the fishermen are suffering 
and In the Jammu & Kashmir region, there are natural 
calamities like earthquake and all that. It is a unique 
picture. So. there is earthquake In the hilly regions and 
there Is Tsunami in the coastal belt. The agony of the 
common people is the same. I do not want to divide India 
on their topographical background. So. I would urge upon 
the Government to give more attention to equal 
development of all the regions of India. 

Why ar., people migrating to big cities? On the, one 
side, we can see malls, bungalows. multi-storied buildings 
and next to that. we can see the drainage and common 
peopte Uving in the surrounding area. that Is. in the slums. 
tt I, very painful. We can see that 55 per cent of the 

population of Mumbai is living in siums. It indicates the 
regional imbalance. Even in Bangalore. same is the case. 
I think. It will escalate the major regional problems, like 
language and culture. 

In Bangaiore. I feel that the native Kannadlgas have 
been reduced to 28 per cent only. My fellow Indians have 
every right to live anywhere in the motherland, but it should 
not disturb one's basic right to live on its own land. Today, 
our native people cannot afford to stay 25 kms. near the 
city of Bangalore. The rich ones come and buy malls, flats 
by paying crores of rupees. Why are they coming to big 
cities? It Is because they lack business and other 
opportunities in their areas. By providing proper roads, by 
providing proper infrastructure in the rural areas, we can 
restrict migration of these people to big cities. 

We must take Panchayatl Raj Institutions into 
confidence. When I visit villages in my constituency. the 
experience is and it may be the experience of all of us 
here, lower level people demand more and more funds. 
They demand more and more funds from the MPLAD 
Funds to have proper drainage facilities and to have proper 
roads, etc. From where can we afford such a huge amount 
to provide these infrastructural facilities? It is not the duty 
of the Member of Parliament to provide basic infrastructural 
facilities. It should be the duty and responsibility of the 
respective State Governments. respective Zila Panchayats. 
respective Gram Panchayats and all that. 

I appreciate and congratulate the UPA Govemment 
for giving a lot of importance to the Panchayati Raj 
Institutions. The village should be our unit. We must stop 
migration to big cities by providing them every opportunity. 
Unless. we strengthen the rural employment by encoura-
ging jobs like handlooms. by encouraging cottage industry, 
which was the dream of the father of our nation. Mahatma 
Gandhi. we cannot restrict migration to big cities. 

Jobs like seri-culture and animal husbandry are the 
livelihoods in our villages. But their knowledge Is limited 
because the people are deprived of proper education and 
health. Recently, an epidemic disease called 'Chikungunla' 
attacked severely the people In the State of Kamataka. Of 
course. it also attacked the neighbouring States. But the 
plight of the poor people is that they are unable to pay the 
medical fees and are unable to afford the costly drugs. 
Many of the MLAs In my constituency paid from their 
pockets to see that these people mUlt get goqd medical 
care to cur. ·Chlkungunl.·. So, SIr, health should be onel 
basic right. It should be the responsibility of the Government 
to provide basic health facilities to Its people and then 
only we can malntaln hyglenic atmosphere for the people 
of our country. 
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Otherwise, in an unhygienic condition, what sort of 
citizens will be there? It must be the bulc right of the rural 
people. Today rich can afford good education. Even though 
the village boys and girls are equally talented, with their 
limited environment they are not the privileged ones to 
live In a good environment, and to acquire the beet 
knowtedge. Today, we are living in an era of globalls.tion, 
and the children living in rural areas and the children of 
the farmers are all able to see the computer and internet. 
We ourselves were deprived of such facilities In our 
childhood. Whatever we claim today, the fruits of the 
independent India must reach every nook and comer of 
the rural India. Unless we achieve this, we cannot aee 
equality in the nation. One day it may disturb the peaceful 
atmosphere. Why are we seeing so much of disturbance 
in the country? Why our youths are picking up weapons? 
Today, one-fifth of India Is under the Naxalite Influence. It 
is an alarming situation. Why is it so? Why these bright 
boys and girls are picking up weapons? That means, they 
are deprived of their basic right to education, right to 
employment and right to a decent living. That Is why, I 
urge upon the Government to allocate more funds for 
education. 

States like Maharaahtra, Andhra Pradesh, Tamil Nadu 
and Kamataka are suffering from flood. I do not understand 
the logic why my State was deprived while allocating flood 
relief fund recently. It may be a technical mistake: I do not 
know. Northern Karnataka was very much affected by the 
flood menace. River Sheema has caused a lot of problems 
in northern Karnataka. I urge upon the Government to 
release more funds to address the problems created by 
the flood menace in Karnataka. 

I urge upon the Finance Minister to strengthen the 
cooperative banks. Only cooperative banks were 
encouraging and addrenlng the needs of the farmers in 
the rural areas of the country. These banks were not 
getting enough concessions by the Government. I would 
like to request our Prime Minister and our Finance Minister 
to pay attention to this sector also. We should strive to 
develop the hilly areas like North-Eastern States; coastal 
belts like Kerala, Mangalore and Tamil Nadu. Also, rural 
and urban imbalance should be reduced. Otherwise, one 
day we may see more criminals, more beggars and more 
orphans in our independent India. So, we must strive to 
reduce this Inequality by adopting a good policy which 
should be rural oriented. It Is because the people In rural 
areas are more In number and they are deprived of this. If 
they stop producing food, what would we eat? Already 
many of them have left farming because It II no more 
viable and profitable. We cannot eat money: only we need 

food to eat. So, we must protect our annadata and the 
children of our farmers: we must protect the poor people 
through our pro-poor people policies. 

With these words, I would like to support the resolution 
moved by Shrl Sarbananda Sonowal. My Government is 
already doing it, and my Government is pro-people. I am 
hundred per cent confident that my Government will 
address to these problems. 

With these words, I conclude. 

{Translation] 

SHRI KAILASH MEGHWAL (Tonk): Mr. Chairman, 
Sir, the resolution which Is being dlsculled today is very 
Important and we should consider It very seriously. I read 
out the resolution and. I am reading this because under 
the Constitution the same mandate had been given to the 
rulers of the COl.:ltry on January 26, 1950. The resolution 
Is:-

-This House expresses Its concern over the regional 
Imbalances created by the lack of development of 
different parts of the country and urges the 
Government to take urgent steps for the balanced 
and equitable growth of different parts of the country, 
particularly the remote areas, in order to strengthen 
the federal structure of the country. 

Mr. Chairman, Sir, we have adopted the constitution 
and in the constitution, the word on which I would like to 
give maximum emphasis, Is citizen, citizen has been made 
the basis. There is a reference of justice in the preamble 
of the constitution. It has been said that we will secure 
social, economic and political justice and liberty of worship 
to all its citizens. Endeavours will be made to secure 
justice to all its citizens in a democratic republic. It has 
also been mentioned that we will secure loclal, economic 
and political justice and liberty of worship to all ita citizens. 
Endeavours will be made to secure equality of states and 
of opportunity to all its citizens. Further It has also been 
said that we will work towards promoting fraternity assuring 
the dignity of Individuals and the unity and Integrity of the 
nation. This was the objective of the adoption of the 
Constitution. To achieve this objective article 395 has been 
put in schedule 12. I would like to urge here that fade ..... 
character of our policy Is not that which Is reflected in 
political service. 

Mr. Chairman, Sir, if we take an example of America, 
there II dual citizenship of federal state In America, one Is 
citizenship of the USA and another II citizenship of the 
ltate. In respect of some subjects they have surrendered • 
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bit of their supreme sovereignty to the facieral state and 
autonomy of all the states is also maintained. Here we 
have formed a union of states but it has been imposed. 
We have fought for our freedom. The history of our country 
is thousands of years old. And history shows that the state 
is also a unit of govemance. We have said that we would 
form new states. India shall be union of states and states 
would be formed in that union. We can alter boundaries of 
states. We can increase and diminish the areas of states. 
Article 1, 2 and 3 show that we would establish states for 
administration of India and after the establishment of states 
we would demarcate their boundaries and increase or 
diminish their areas. There shall be single citizenship in 
India. The federal structure of India is different from the 
federal structure adopted in various countries of the world. 
Our federal structure Is unique. 

Mr. Chairman, Sir, article 38 of ~ur Constitution 
dealing with Directive Principles of State Policy, states: 

(1) The State shall strive to promote the welfare of 
the people by securing and protecting as effectively as it 
maya social order in which justice, social, economic and 
political, shall inform all the institutions of the national lifa. 
The State shall, in particular, strike to minimize the 
inequalities in income, and endeavour to eliminate 
inequalities in status, facilities and opportunities, not only 
amongst individuals but also amongst groups of people 
residing in different areas or engaged in different 
vacations·. Provisions in the Constitution were made in 
1950 in pursuance of the said objective. Article 39 says: 
securing - that the 

"The State shall, in particular, direct its policy towards 
citizen, men and women equally, have the right to an 
adequate means of livelihood"; 

Mr. Chairman, Sir. the thing I would like to draw your 
anention. to is that: 

·that the ownership and control of the material 
resources of the community are so distributed as best to 
subaerve the common good; that the operation of the 
economic system does not result in the concentration of 
wealth and means of production to the common detriment.· 

These were the directions of the Consti.ution. 
Unfortunately. the kind of political set up we have evolved 
has worked against achieving these objectives. 

Sir. I want to submit that we created states as units, 
but In my opinion, we committed a blunder when we 

created states on the basis of language which'haa resulted 
in two historical mistakes. Whenever historianl will aasell 
it. they will find that India has been standing al united for 
a long time during the fn.adom struggle. That kept the 
Indianness and nationality of the country Intact. We lost 
that spirit during the fifty years of post-independence. Today, 
Indianne" has taken a backseat and re.;ionalism haa 
come to fore. 

Sir. alongwith it, the principle of politics of the country 
have changed. We have many political thoughts. Politics 
Is there world-over and it Is based on different political 
philosophy but it is our misfortune that we could not sustain 
the politics of principles. Owing to that nationalilm Is 
replaced by regionalism and In absence of politiea of 
principles. castelsm came as a replacement. If we take a 
holistic view of the country, today's politics Is based on 
casteism. It will hava disasterous results. 

Sir, the direction we are moving on is not the right 
one. Therefore, we see regionalism across the country. If 
you go to Tamilnadu, there is Tamil language for Tamilians. 
If you go to Assam, Assamese language Is there for the 
people of Assam. If you go to Maharashtra, Marathi 
language Is there for Marathl people, in Punjab there II 
Punjab! language of Sikhs, in Andhra Pradesh there Is 
Telugu tanguage of people of Andhra Pradesh. As a result 
of that the regional parties which evolved became stronger. 
Their strengthening has resulted in gradual weakening of 
our Central Government leading to political compromises 
owing to which today no problem of any state Is resolved. 
The physical resources of the country which should have 
been property of the country, are today in the custody of 
states. Unfortunately. such a situation has arose today that 
the state which has more political presence and pressure 
groups within the Government exercises more and more 
regional political bias. 

Sir, I wa!)t to say that today Punjab has stopped 
water of Rajasthan. The division of water was decided 
upon in the year 1984. but Punjab is not ready to accept it. 
The Union Government had facilitated that decision. The 
decisions regarding power across the country were made 
much earlier but they are not being adhered to. There 
have been disputes over water, Including interstate river 
disputes and that of electricity related in the whole country. 
Today Bihar has become owner of coal. Assam has become 
owner of oil. This situation is very dangerous.' If this 
continues emboldening this way and If this Is not controlled, 
I want to say that, the situation In the country will turn 
extremely bad. 

Sir. this situation Is not leen there where the politics 
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of principles has worked. I want to congratulate our 
communist brothers who have sustained the politics of 
principles in at least Kerala. Tripura and West Bengal. 
Therefore, no fundamentalist movement has arisen there. 
Hindi speaking states have also not witnessed any 
fundamentalist movement. Therefore, I want to submit that 
this ongoing caste based and region based politics is very 
dangerous. 

18:00 hrs. 

Sir. Literacy rate in India is 64.8 per cent. Literacy 
rate amongst males and females is 75.3% and 53.7% 
respectively in Kerala. Maximum literacy is in Kerala which 
Is 90.90/0. Literacy amongst males and females is 93.2% 
and 87.7% respectively. Bihar has the iowest literacy of 47 
per cent, where 49.70/0 per cent males and 33% females 
are literate. The yawning gap in literacy between states 
should be an eye opener. Everybody has a right tQ 
education. One state is at the bottom of the table in respect 
of education and other states are in middle. I do not want 
to go into its details. Maximum rate of literacy amongst 
males is 75.3%, 23 states have this rate and 11 states are 
below this average. Maximum rate of literacy amongst 
female. is 53%, 23 states have this rate and 11 states are 
lagging behind. The disparity between upper and lower 
level has been taken care of in this Aesolution. 

Sir, for survival, food, clothing and housing. education 
and health care one needs to have sound economic 
condition. India's per capita income is As.11799 as per 
figures of the year 2003-04. Lowest per capita income is 
of Bihar state which is As. 3557. Uttar Pradesh comes 
next with As. 5975, Assam with As. 6466, and Orissa with 
As. 6885. Goa has the maximum per capita income or As. 
30506. Next comes Gujarat with As. 16770. So, 15 states 
are above the national average of income whereas 14 
states are below that average. If we had evolved policies 
properly, this would not have happened. Economic policies 
are enshrined in Directive Principles and Preamble. If the 
development of the country had been guided accordingly, 
per capita income would have been equal. As long as per 
capita income is not equal. these things will keep on 
raising. The sum and substance of all this is that if we 
want to make this country developed, you will have to 
make everybody prosperous and provide them economic 
justice. 

Sir, what are the reasons of these inequalities? Our 
politics has been evolved in such a way that those who 
are powerful, for example the most powerful at the centre 
is the Prime Minister, If he is more generous towards state 
or a leader, that person or state succeeds In getting 

m.lXimum fUllds from the centre. Gadgil formula Is in favour 
of rich states and against poor states. There has been 
continuous demand for bringing out change In this formula. 

The developed states maintain that funds should be 
allocated according to their performance and income 
whereas the backward states demand funds In view of 
their backwardness, therefore, GadgiJ formula should be 
changed. Secondly, a new trend is being followed •. 
... (Interruptions) 

MR. CHAiAMAN: Now conclude please. I donot have 
enough time to allow everybody to speak. 

SHAI KAILASH MEGHWAL: The centrally sponsored 
scheme of the states are becoming a big reason behind 
discrimination and I would like to submit about the matching 
grant under centrally sponsored se.lemes. Those states, 
which have reS"lurces, can provide matching grants for 
developmental schemes as while the rest can't get their 
share in centrally sponsored schemes they do not have 
resources which is a dangerous thing. I request that the 
Union Government shouid provide the entire funds 'or the 
development schemes and the rules framed for the 
matching grant should be done away with immediately. 
The condition of every state is poor. It has different 
categories, Scheduled Castes, Scheduled Tribes, nomadic 
tribes, other tribes and other poor classes. An average 
has been drawn on this basis but a millionaire and a 
rickshaw puller both have been included in it. This disparity 
in every state has also assumed alarming proportions. 
Therefore the policy and programmes of every state should 
be such that the poorest of the poor may get benefit and 
there should be some check and balances on the people 
beionging to such class. 

There is paucity of time or else I would have placed 
data of all the states before you. The maximum number of 
Scheduled Tribes live in your state and it should get the 
maximum benefit and economic support but a step-motherly 
treatment is being given to it. The position of Aajasthan Is 
almost the same. In some areas the number of Scheduled 
Castes is more whereas in some areas the number of 
Scheduled Tribes and poor people is more. Apart from 
that lome areas are hilly. To provide development 
infrastructure in hilly areas requires a lot of funda, The 
density of population in desert and hilly areas Is lesL. 
Where the density of population is less, more people are 
benefited with less funds while less people are benefited 
with more funds in areas having less denalty. The,. Is a 
need to remove the inherent flaws and contradiction of our 
scheme and therefore the proposal given by the hon'ble 
Member Shri Sonowal is an important one and Parliament 
should express Ita views after dwelling over It seriously. 
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[Shri Kailash MeghwalJ 

With these words I express my gratitude for giving 
me time to speak. 

[English} 

SHRI PRASANNAACHARYA (Sambalpur): Thank you, 
Mr. Chairman. This is a very important issue that this 
House is discussing. India, in the last 60 years of our 
Independence, has, no doubt, recorded remarkable growth 
in many sectors. But, as you know, India is a country of 
diversities. It has many languages. many cultures and it 
has different climates In different parts of the country. It 
has different geographi"cal situations and different 
economic conditions at different places. So, a country like 
this, with so much of diversity. cannot be said to have 
properly. grown without the fruits of growth being equally 
tasted by all the States of the country, by all the regions of 
the country and by all the people of this country, as this is 
a vast country. 

There is no denying the fact that in India there are 
large regional variations in the level of development which, 
no doubt, pose a danger to our national unity. You know 
that on the basis of our per capita Net Domestic Product, 
India has been divided Into three categories of States, 
namely the higher income States. the middle income States, 
and the lower income States. Thus, all the 30 States in our 
Union have been divided into three categories as per their 
development. The most important question is that thero is 
a regional variation in the country. 

There is variation in development between different 
States. It is also a fact that there is rcpional imbalance 
within the State. That is also another ir",;ortant thing that 
we should not and cannot ignore. 

Sir, during the last 60 years of our Independence. a 
number of schemes has been formulated and many of 
those schemes are now under implementation. Most of 
the schemes are poverty alleviation schemes, but stili, we 
have not been able to completely eradicate the regional 
imbalance. We have not been able to completely remove 
the Imbalance in development, the imbalance in economic 
growth, and the imbalance in per capita income. There 
are many reasons for this, like defective Implementation of 
schemes. Maybe, the schemes are good, the intention Is 
good, but the Implementation Is defective. 

The second reason Is the wrong selection of an a~a 
for Its Implerrtentation. There are many good schemes, but 
when we are selecting areas, when we are deciding the 
States, when we are finalising the regions where the good 
schemes are to be Implemented, we are making mistakes. 

I think. that is one of the various reasons which It helping 
growing gap between States, so far as economic 
development Is concerned. 

Another Important thl;lg with which we mayor may 
not agree is that there II political Interference In the 
announcement of packages for the underdeveloped States 
or underdeveloped regions. Even now, we talk of Ideall, 
we talk of uniform growth of economy all over the country, 
but whoever may be in the Govemment, whoever II the 
leader, whichever political party Is there. there are 
occasions when the decision-makers are not able to free 
themselves from political interference and Influence. Thai 
is one of the reasons why the regional Imbalance In this 
country has been growing. 

Sir, selection of wrong parameters in allocating 
Central assistance to different States Is also one of the 
reasons. The previous speaker referred to the Gadgll 
Formula. There has been a consistent demand to make 
necessary changes in that Formula, but 80 far, we have 
not been able to do that. The application of wrong 
parameters in allocation of Central assistance is, no doubt, 
one of the major reasons for the regional imbalance. 

These are the reasons for which the regional 
imbalance is widening. and the gap between Slate. and 
regions. so far as economic development Is concerned. Is 
growing. I will cite one example. After Independence, no 
doubt, we have to admit 'hat there has been Industrial 
growth In this country. Industry has grown. OUr Income 
from Industrial growth Is very substantial, and there Is no 
doubt about It. However, this growth is not uniform. There 
has been a total imbalance in this Industrial growth. A 
particular region or particular States have tremendously 
developed, so far as Industrial growth Is concerned. But 
there are States in this country, there are regions In this 
country, and there are areas in this country, which are far, 
far away, as far as industrial growth is concerned. AI you 
know. there are underdeveloped regions in different States 
of the country where not even a single Industry is located. 
How do we expect that there will be uniform economic 
growth In this country? 

The Economic Census of 2005 has exposed this 
skewed nature of Industrialisation In our country with only 
five States accounting for nearly 50 per cent of total 
enterprises in the country. 

I will not hesltale to name those States. " am not 
envious of any State. I do not say that Industries should 
not grow in a particular State. I Just would like to make a 
potnt that fifty per cent of industries are concentrated In 
only five States out of 30 State. of the Country. Which are 
those States? They are: Tamil Nadu. Maharashtra, West 
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Bengal, Andhra Pradesh and Uttar Pradesh. This Is not a 
story that I am making up. It is a report of a survey that 
says 50 per cent of the industrial growth has been 
concentrated In five or six States in the country. What 
about the rest of India? Under these circumstances. 
regional imbalance will grow and nobody can check it 
unless we point out this problem and try to eradicate it, 
unless we try to distribute our economio growth uniformly 
allover the country In different regions. 

As I said at the outset, we have many good schemes. 
After Independence, Governments after Govemments have 
evolved many good schemes and there is no doubt about 
it. But the implementation of those schemes has been 
defective. Selection of the areas for implementation of 
those schemes has been wrong. That is one of the major 
reasons why there has been regional imbalance. I will cite 
an example, a recent one. There are two schemes called 
National Aural Employment Guarantee Programme 
(NREGP), a very widely known and a fresh scheme, and 
the Backward Aegions Grant Fund (BAGF). I welcome 
these schemes. There are many backward regions in the 
country which need development. The Govemment has 
promisect the country that a substantial amount of money 
will be earmarked and a corpus will be created to help the 
backward regions of the country. However, let us see how 
thes. two good schemes are being implemented which is 
resulting in creation of regional imbalance. Implementation 
of these schemes is creating a gap in the development of 
different r~ions and increasing regional imbalance. 

An allocation of As.300 crore has been made for 
NAEGP this year and for BAGF this year's allocation, if I 
am correct, is As.3,SOO crore. Two hundred Districts have 
been selected for implementing NAEGP and 250 Districts 
have been selected for implementation of BAGF. Out of 
these 450 Districts, there are 200 Districts which figure in 
both the lists. That means, these 200 Districts out of 450 
have been chosen to implement both these important 
schemes under which funds are allocated for development 
of the backward regions of the country. As a result of this, 
there is one District, whose name I do not want to mention, 
would get the benefit of both the schemes while the 
neighbouring District which is equally poor would be 
deprived of the benefit of either of the schemes. Is it 
justice? Are these Schemes aimed at removing the regional 
imbalance? Is this our plan to bring uniform economic 
development in all the backward regions of the country? 
So, the Schemes are good but the implementalion is wrong. 
That is the point I wanted to make. We have to analyse 
and rectify these defects. We have to plug the loopholes. 
Unless we do It, In spite i)f our sincere efforts, In spite of 

good schemes prevailing in the country, regional imbalance 
cannot be removed. 

Which are the most neglected areas of the country? 
Which are the most underdeveloped regions in the country? 
The irony of the situation is. the most underdeveloped 
regions of the country are those which are fuU of natural 
resources. God has not done injustice to them. God has 
done sufficient justice to them. God has gifted those regions 
or States with plenty of natural resources. 

But the Government is doing injustice. I would cite 
the names of a few States - my own State, Orissa; my 
neighbouring States, Chhattisgarh and Bihar. There are 
some States like Jharkhand and North-Eastern States 
where plenty of natural resources are there but we have 
not been able to develop necessary infrastructure and 
make sufficient Investment to create Infrastructure to exploit 
those natural resources even after 60 years of Indepen-
denee. Therefore, those States are still called poorer States. 
As I said, these mineral rich States like Orissa, even West 
Bengal, Madhya Pradesh, Bihar, Jharkhand, Chhattisgarh 
and North-Eastern States are relatively most backward 
States. Surprisingly, those States are tribal dominated 
States. Most of the tribal population in this country live in 
these under-developed States are full of natural resources 
but they are stiM under-developed and are reeling under 
poverty, starvation. There is stili migration taking place 
from those States. There are reported starvation deaths in 
those States which are rich in natural resources. Where 
lies the defect? God has not done injustice; we are doing 
injustice to ali those under-developed areas. Lateral 
transfer is taking place from the backward States to the 
rest of the country. I was mentioning about the natural 
resources and minerals. I would like to give an example -
coal. Coal-bearing States because of the defective coal 
royalty policy of the Central Government are suffering the 
most. Those there is a provision that every three years, 
coal royalty policy has to be revised, Government has 
been refusing to do so. Thus, depriving the coal bearing 
States of their natural claim. How those under-developed 
States would develop? ... (Interruptlons) 

[Translation) 

MR. CHAIRMAN: Mr. Prasanna Acharya ji, another 
member of your party is about to speak and he will get • I 

less time in this way. 

{English] 

SHRI PRASANNA ACHARYA: The Chief Minister of 
my State has sent a proposal to the Central Govemment 
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requesting that a SpecIal Corpus Fund should be created 
for such States for infrutructure development, to expedite 
the projects of rail, 1'OIId, port construction, etc. OUr proposal 
Is, let there be a minimum of Rs.3,OOO crore Corpus Fund 
for development In Ihe under-developed areas In those 
States. 

Railways playa major role in development. If we go 
through the history of Railways, after Independence, how 
many kilometers Of new railway line have been constructed 
In the, uncler-developed States? We are refusing to creat6 
infrastructur.. How can we dream of bringing regional 
balance and economic development in this country? 

This morning, In the form of Calling Attention, we 
were discussing Kalahandl-Bolangir-Koraput (KBK), which 
are the most under-d4tveloped areas of the country. Shri 
Tripathy was citing atl the data in his speech this morning. 
I do not want to repeat it. Illiteracy is the highest there; 
percentage of people living below the poverty line Is the 
highest there; SC population is the highest there; migration 
is there; starvation Is there in spite of natural resources. To 
redeem those ant .. from poverty, there was a scheme, 
which is called KBK Scheme. Cabinet Committee of 
Economic Affairs hu decided to withdraw that Scheme. 
When such Is the policy of the Govemment of India, how 
do you expect that regional imbalance would be removed? 
I would give an example of Telengana . ... (Interruptions) 

[Tran$lation} 

MR. CHAJRMAN: The time allotted for this Resolution 
il over. Ten mont Members have to speak yet. If the House 
agrees, the time tor the discussion on the Resolution may 
be extended by an hour. 

SEVERAL HON'BLE MEMBERS: All right. 

MA. CHAIRMAN: Acharya jl, now you conclude. 

SHRI PRASANNA ACHARYA: I am concluding by 
saying two more points . ... (Interruptions) 

PROF. RASA SINGH RAWAT (Ajmer): Mr. Chairman, 
Sir. please try to get the next matter presented today. 

MA. CHAIRMAN: Of course, I will try. 

{English} 

SHRI PRASANNA ACHARYA: As I said at the outset, 
regional balance is there between State and State; it is 

there within the State. There has been a demand from 
many of the States for the creation of new States. Why Is 
this happening? Why is the mindset growing like this? 
Why do people demand creation of more Statn? In my 
own State of OrIssa, thent la a demand for a new ~ate of 
Koshal. Why Is there such a demand? Unless regional 
imbalance within the State Is removed, this demand will 
go on. Has not the Central Govemment a role to play? 
Poor States like OrIssa; Chhattisgarh and Jharkhand cannot 
meet the growing demands. 

MR. CHAIRMAN: Okay; you have made very good 
points. Ptease conclude. 

SHAt PRASANNA ACHARYA: Thentfore, it is the 
utmost duty of the Central Government to come out with a 
corpus to assist such poor States to remove regional 
Imbalance within the State. 

My last point is this. Language plays a major role in 
one's life and In a country's life allo. 

[Translation} 

MR. CHAIRMAN: Shri Prasanna Acharyaji, ano1her 
hon'ble Member of your party has to speak, now no time 
left for him. 

(EngHsh) 

SHRI PRASANNA ACHARYA: Therefore, there Is a 
demand for many States. As you know, language created 
Bangladesh. There is a demand for 8hojpurl to be included. 
'" (Interruptions) 

MR. CHAIRMAN: Okay, you have very well lpoken; 
please conclude. 

... (Interruptions) 

SHRI PRASANNA ACHARYA: There Is a demand 
that Koshali language In Orissa should find a place In the 
Eighth Schedule of the Constitution. So, if you soothe the 
feelings of the people, the grOwing resentment, discontent-
ment, etc. will come down. 

Therefore, the Centre has to take into consideration 
all these factors. The Centre has a vital role to play to 
remove regional Imbalance. 

(Trans/ation) 

MR. CHAIRMAN: Shri Pralanna Acharya jl, there Is 
lesl time left for another Member of your party to speak. 
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[English] 

SHRI KIAI? CHALIHA (Guwahati): Sir, I thank my 
colleague, Shrl Sarbananda Sonowal for bringing a very 
important topic for discussion in this House. This is a 
Resolution regarding balanced and equitable development 
of all parts of the country. It reads, in short, like this: This 
House expresses Its concern over the regional imbalance 
and it is in order to strengthen the federal structure of the 
country. 

A number of speakers have highlighted a number of 
significant aspects regarding the prevalent regional 
disparities in this country. Very few tend to realize that this 
country was not really a united country till we attained 
Independence. 

16.28 hr •• 

(SHRI ARJUN SETHI in the Chair) 

When we talk about the concept of India, very few 
understand that India perhaps was really born, in its true 
sense of the term, in its present form with Its present 
ethos, only because of the struggle of . Independence, led 
by the Congress Party and of course, with Mahatma 
Gandhi's legacy. 

There was India before that. There was a mytholo-
gicallndia; there was an India during the times of Moghuls; 
there was a golden India during the golden Hindu period, 
as you read in the history of ancient Indian Hindu period. 
But India as it exists today is really the creation of Gandhi's 
Independence movement and the British scheme of 
partition. 

These are two very important aspects which we have 
to take into account when we talk about regional disparity, 
when we talk about regional imbalance, when we talk 
about the problems relating to that and when we think of 
going ahead with all these problems. Let us not be very 
defamatory against one another; let us not blame 
goyemance of any particular party; but let us accept the 
fact that when India was born in 1947 In its present form, 
India was a land of diverse - not only language, not only 
religion - levels of development, because of historical, 
because of geographical and because of psychological 
reasons of isolation. There were huge gaps between parts 
and parts, regions and regions and what you now. 

Even the concept of State came as per the linguistic 
formation of States_ The States were formed not on the 
basis of the kingdoms that had been there during Mughal 

or old Hindu period but on the basis of language. At the 
time 01 Independence, the concept of Indian unity was In 
its very nascent stage. Parities were bound to be there, 
But, there were disparities between regions, States, cities, 
the rural India and the urban India. We all remember very 
well how Mahatma Gandhi used to talk about Sharat, the 
rural India and the urban India. There are regions like 
Northeast, from where I come. There wu the South, where 
people did nCJt like to speak Hindi. Then, we had the 
Hindi-belt. which felt that since majority of the people 
speak Hindi so, it was the real India. There was the West, 
which thought that it was prosperous and it contributed to 
India's economy, and hence it had perhaps the biggest 
claim for India's economic resurgence. So, we had different 
kinds of people with all kinds of pride and prejudices. 

There is a regional imbalance because of different 
geographical divides and because of different psycholo-
gical and mental make ups. The Indian civilisation has 
suffered for ages from several other Ills, like cute, religion, 
ethnic divide and so on. Ali these Ills were there when this 
country came into being. Fortunately or unfortunately, the 
priority at that time was not really to address the regional 
imbalances but to keep india united. That is how our 
Constitution was framed in 1950. 

Our Constitution did not adopt the American Federal 
structure. It rather went for a combination of unitary and 
federal structure. It became somewhat unitary In nature. I 
am referring to it because the Resolution speaks about 
the federai structure and says that we have to go for 
removal of regional imbalance to strengthen tho federal 
structure of the country. I would suggest that instead of 
saying, 'strengthening the fed9ral structure of the country' 
it should say 'to strengthen the unity and integrity of this 
country'. 

I have gone through some of the speeches made by 
the earlier speakers. Various Constitutional changes In 
the poI/tical system have been suggested. According to 
me the more important thing now is to go for economic 
measures with a lot of caution and time-bound framework 
and to see that different regions remain united and 
progress equally. We have to see that the backlogs are 
taken care of and the country starts progressing unitedly 
to the beslextent possible. How could that be done? 

One of my friends has referred to the Constitution of 
1950 and said how Fathers of our Constitution had given 
importance to regional disparities. The Tenth Five Year 
Plan has also referred to regional disparities in a very 
emphatic term. It says: 
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"Economic and social development of a country must 
also take fuJI cogntzance of the prowlng regional 
imbalance. In practically all indicators." 

These indicators are: per capita income, develop-
ment, industry. Infrutructure, etc. Then it says: 

"Not only had the per capita income in the various 
State. of the UnIon started diverging rapidly during 
the past decades, the disparities in social attainments 
al80 appear to be persistent as brought out by the 
National Human Development Report 2001." 

It is very serious. Now, the Tenth Five Year Plan -
Strategic Concerns says: 

"These trends indicate a growing polarisation of the 
country which can have an extremely damaging effect 
on national untty. However, there is also evidence 
that protectioniats and beggar-thy-neighbour beha-
viour is becoming increasingly more prevalent among 
the States. In the context of a country as a whole, it is 
in tha process of fostering greater integration with 
the rest of the world. Such behaviour is fraught with 
serious dangers.· 

Han. President of India had also drawn the attention 
to the regional imbalance. when he said: 

"Regional Imbalances have been accentuated not 
only by historical neglect but also by distortions in 
plan allocation." 

This has come from the President of the country. I 
remember my great leader with whom I had the privilege 
of working. He was a great visionary. the former Prime 
Minister, late Rajlv Gandhi. Whenever he visited the North-
East or any of the backward regions like Orissa or 
Jharkhand or any other tribal area. he always paid 
attention to the different levels of development In different 
regions. He said: 

"There is a need for the creation of parities between 
regions and regions and States and States." 

During the last Budget Speech at han. Finance 
Minister when he was going eloquent on the great ctivide 
between rural and urban India. I had asked him to talk not 
only about the great divide between rural and urban India 
but also about the advanced and less advanced Indian 
regions. and the regions like East, North·East,etc. 

I do not exactly remember where I read it but there 
was one prediction made by a great economist that 20 
years from now perhaps the prosperous India would be In 
the coastal region and the big cities and the poorest india 
somewhere in the eastern side. It may be Orissa barring 
the coastal districts, the top part of· the West Bengal, 
northern part of Bihar and perhaps the whole northern lot 
up to Kashmir. If a man has to develop, his whole body 
has to develop together. You cannot have very good hands 
without a brain. You cannot have very good eyes If you 
have a limb in your legs. Have our economists given due 
Importance to this aspect or not1 Have the various 
Committees and Commissions that have been formed 
taken it Into account like the Sarkaria Commission which 
looked at the political aspect or the Gadgll Formula which 
looked at the economic aspect? Have these been able to 
deliver the goods or not? 

I would like to know whether a new mechanism is 
now needed. especially after the liberalisation. When 
IIberalisation came and when we were talking about 
bringing In foreign investment to this country with a lot of 
hope to build a resurgent India, I was a young Member at 
that time. I had expressed my apprehension that the foreign 
investment will come only to the best of the places like 
Bangalore, Mumbal, Deihl and Kolkata. Will a foreign 
investor come to a place like Guwahati or to my home 
town? Will they come to a remote village In Kerala or 
perhaps in Orissa? The foreign Investment will not come 
there. They do not have a five star hotel there to attract 
foreigners. So what will happen? I said that maybe 
Bangalore. Delhi and Mumbal would grow but other cities 
or the sma"er States will become the dumping ground of 
Indian civilisation. 

MR. CHAIRMAN: Please conclude now. 

SHRI KIRIP CHALlHA: Sir, I am Just concluding my 
speech in a minute or two. 

I come from a State. I will not go into the psychological. 
aspect. which my friends have said, Is a mineral rich .$late 
and Is a State where oil was first struck. Do you iulOw that 
as a student I had to agitate to build a refinery in Assam? 
Do you know that as a young student I had to agitate to 
have a bridge over the river Brahmaputra? With that kind 
of a background I became a nationalist but there are many 
others who took to gun asking for Independ&nce. Non-
development and regional disparity is becoming the 
breeding ground for insurgency and terrorism. Let me tell 
this august House that If we do not arrest this process 
right now, then maybe. after 20 to 30 years we would not 
have an India that GandhlJi dreamt of; we would not have 
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an India which is a symbol today of unity in diversity to the 
rest of the world. We cannot afford to ignore regional 
imbalances any further. 

I would just make one or two more points and then 
conclude. I would not take much time of the House. We 
must not forget that the North-East Is bound to India by a 
very small piece of land and In Bengal It Is called the 
Chicken Neck. Let that Chicken Neck not be a psychological 
neck also. Areas like the North-East and States like Orissa, 
Jharkhand - it may not be proper to say this, but it is a 
facHre suffering because of rich neighbours. When you 
have rich culture on one side and a poor culture on the 
other; when you have a rich State on the one hand and a 
poor State on the other, then that rich State with a rich 
culture dominates the poor State with a poor culture. This 
domination has to stop. Everybody has to be given things 
on par. In fact, the weaker ones would have to be propped 
up by the great Indian machinery. If we try to bully, if we try 
to show muscle power and if we try to show dominance 
because of strength of population, then it is not going to 
help our cause. I wanted to make a point on this aspect of 
population. 

Why should development be based only on 
population? On the one hand we say that we need to go 
in foc family planning in order that our population does not 
grow, on the other hand we make population the only 
criteria for allocation of funds. Can that take place all the 
while? A more populous State gets more funds and a less 
populous State gets less funds. A tribal dominated States 
would not have much population. Can we continue to 
deprive them of their dues because they have less 
population? Are we pushing them towards a stage where 
we are indirectly asking them to go in for mass production 
of children? Will that help us? Will these incongruencles 
and these contradictions and these concepts which are no 
longer legitimate today and may become redundant in the 
creation of a resurgent India help our cause? Do these 
policies not require a new look? I hope, the House will 
endorse my point. 

MR. CHAIRMAN: You have taken 15 minutes. You 
are making a good speech, but now, you may please 
conclude. 

SHRI KIRIP CHALlHA: Sir, I am a very disciplined 
Member. I have full respect for you. Please be considerate 
to me for another two to three minutes. 

Sir, my last point is that recently we have leen some 
kind of a dilution of some of the special measures that are 

being taken to remove regional disparities. Some of the 
special schemes that have been evolved over the years 
for development of acutely backward, these are now being 
given to almost all other States. every State il demanding 
that and because of that the States for whom those were 
meant are suffering. It il a dilution of the special measures 
to remove regional disparities. The specJaJ packages. their 
import should never be diluted and Government should 
be aware of the probIeml of those acutely backward Statel. 

I suggest that. inltead of palling a resolution for 
changing the political structure, we should urge the 
Government unitedly laying that the time has come for the 
House as a whole to perhaps recommend for the formation 
of a new economic or political committee or commission to 
look into the probltm of regional disparities in the country. 
We should go in for a Commlsalon like the GadgiJ 
Commission. I hope you will give your ruling on this. We 
should go in for the formation of a commiaslon which will 
look into all the aspects of regional disparities. of differences 
between States and Statel and of differences between 
rural and urban areal. It will come with a solution so that 
we can go ahead with·. tlme-bound programme. 

[Translation} 

SHRI KIREN RIJIJU(Arunachai West): Mr. Chairman, 
Sir. I thank you for giving me a chance to speak. Neither 
do I want to tum over the pagel of Constitution nor do I 
want to make any theoretical arguments. My speech will 
be on practicel things only. I agree to the views expressed 
by many hon'ble Members and I would like to express my 
views by supporting the Resolution moved in the House 
by hon'ble Member Shrl Sarbananda Sonowal. Being a 
Member If I have to go to London or Germany from Deihl. I 
reach the airport comfortably and it takes me 6-7 hours to 
reach the deltination. But for reaching to my village from 
Deihl, I have to reach Guwahatl first and then further 
joumey by train for two days and on foot for four days, to 
reach my destination. This is the picture of India even after 
60 years of independence. And if our Prime Minister and 
Finance Minilter say with proud that our country is making 
progre .. , it il tantamount to insulting lakhs of people who 
do not have a vehicle. no roads to walk and houses to live 
in. After Heing all this we do not feel proud over being an 
Indian. The House should try to understand my feeling. I 
am upr •• sing my grief here. Several hon'ble Members' I 

have mentioned that we compare ourselves with the East 
and Wftt. It i. an irony that the .tates who are rich and 
have natural resources and mineral resources are poor 
her •. Why there II so much poverty in thole areas which 
are endowed with natural resources. I give you an example 
of Arunachal Pradesh. The 50 percent of the total 
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hydropower capacity of India is in my state. We have the 
largest forest area and the nature has endowed us with 
everything. But the Government of India have not paid its 
attention towards it. It's great pity. We have been requesting 
time and again to pay attention towards us. We talk about 
nationalism. I have been sayino in the House that If you 
want to 88e nationalism, you go to the forests and villages 
of Arunachal Pradesh. Even today if somebody goes there 
from outside, he Is welcomed with the slogan 'Jai Hind'. 
Why donot we have the same feeling. When we say that 
we are facing a lot of problems, it is said that yours is a 
poor and remote area. 

Sir, there is a need to feel these problema by heart 
and only then they can be solved. Some officers boast 
proudly that they have given so many schemes for Assam, 
Arunachal Pradesh and North East, I would like to know 
are we begging? We are the citizens of this country and 
this is our right. How do you say that you have given us 80 
many schemes and have also given so much in 
comparison to other remaining states? if you look upon it 
from national point of view, no one asks when a single 
person is not living in Kargil as to why the Govt. of India is 
spending ten crores of rupees per day there. But this has 
to be spent in the interest of the country and for the sake 
of its security. 

Mr. Chairman, Sir, Arunachal Pradesh has been 
under China in 1962 for two months . ... (lnterruptions) 

SHRI RAMDAS ATHAWALE (Pandharpur): If you join 
us, we shall give you a 101. 

SHRI KIREN RIJIJU: Shri Athawale Ii Is inviting me. 

I am saying that though we have been under China 
for two ~hs. But if you open up the pages of chronology 
or history of till date, you will not find a single man in 
Arunachal Pradesh who says that he wants his state to be 
separated from India. The name of terrorism is being heard, 
but let me know the name of that young man from Arunachal 
Pradesh who says that he wants to be separated from 
India. If you want to have a glimpse of nationalism, I would 
like to invite all the hon'ble Members to accompany me in 
my state where you will find the blood gusting around the 
veins and arteries of everyone towards the nation. I invite 
all the hon'ble Members to come. I am a Membe~ of 
Parliament and I go to my village on foot. Even for a 
smallest scheme I have to go from pillar to post but nobody 
listens to me. The Minister of Rural Development said 
during the last Budget that the Government had a special 

view to North-East. What happened to that promise? 
Nothing has been done. For example, the Rural 
Employment Guarantee Bill was passed unanimously in 
the House and according to the Rural Employment Act, 
200 districts were to be covered under the scheme, but 
only one district out of 16 districts of my state was included. 
The present Government has been in power for more than 
two years and only five per cent target has been fixed 
under the said scheme. When two per cent target has not 
been achieved so far, then how can the said target be 
achieved in the coming two years? Kapil Sibbal Ji, you 
are in the Cabinet. Shri Bijoy Handique from our area is 
also in the Cabinet. Hence, let this point be raised there 
by both of you saying that only one small district among 
the 16 districts of the state has been included. What sort of 
justice is it? Why do not you say that we shall not look 
after the North-East? But do not say that I want to look 
after it, you do differently whatever you say. Just think 
yourself about It that how much it hurts. You talk of national 
unity and want to keep this region backward. Which is 
already backward. You are adopting the similar policy in 
this affair. Why do you not understand the point? We, 
being the Member of Parliament are aware of our duties 
and people from treasury benches are also aware of their 
duties. But in spite of It if your programme does not reach 
the people, it is of no avail. I am constrained to say with 
heavy heart whatever has been in power' in Government 
of India, no work has be~n done there with true spirit. 

Who formulate plans? Plans are formulated in closed 
air-conditioned rooms. For example, it rains In our region 
for six months a year and it remains covered with snow for 
remaining six months. It rains in low-lying areas and work 
can be done there during three-four months. But when 
poliCies are formulated the cost of construction of a house 
under Indira Awas Yojana is evaluated and estimated Rs. 
27,500/-. I would like to say the Prime Minister whether he 
will try to get a house constructed with the cost of 
Rs.27,500/- in my region. Let this House be informed if he 
could do the same. Why do you frame such policies, 
which are meaningless? It will be meaningful if you make 
planning on papers after considering the points connected 
with villages. When the programmes for road construction 
are chalked out, the funds for them are released in the 
month of February in my region and this work has to be 
completed in the month of March. When it rains or falls 
snow there during that period as to where the time saves 
to complete them. Here, you can construct two km. road 
with Rs. One crore but in my region sometimes It becomes 
difficult to construct even twenty meters road with rupee. 
ten crores. This is a fact. If YOIl do not make planning by 
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considering the relevant facts, the plans on paper do not 
have any meaning. If you want to keep the integrity of 
India intact, you will have to pay attention to each and 
every region which Is backward. I want to say about North-
Eutern States. The Government has said that these are 
special category states. A state Is called a special category 
state when we provide liberal funding for its development. 
But what was done by the Govemment of India? Bodoland 
Territorial Council was set up. The Government of India 
said that they would provide money. But later on, the 
Prime Minister and the Minister of Finance say that rupees 
1 00 crore from Central Pool of Resources were spent for 
Bodoland Territorial Council. Sarva Shiksha Abhiyan Is 
such a scheme of Government of India for which we give 
our full support. Rupees 92 crores were given for this 
scheme. What does it mean, what type of policy is this? If 
you do not want to give money to North-Eastern States 
you should say that we cannot give. Only then we shall 
not say anything to you. If these states have been declared 
as special category states, they should be treated as special 
states. 

Mr. Chairman, Sir, I have many points but due to 
shortage of time I am curtailing them because you have 
been ringing the bell again and again. An industrial policy 
regarding Tax Holiday in North Eastern States will have to 
be introduced because these states need support. In regard 
to hilly areas like Uttaranchai and Himachal Prade.h, 
which are more advance than these states, the same Tax 
Holiday policy has been adopted there but who will go 
and set up industries in North Eastern States? 

MR. CHAIRMAN: Now, conclude, please. 

SHRI KIREN RIJIJU: Mr. Chairman, Sir, I am 
concluding. I would . like to know from the Government as 
to what kind of treatment is this. This Govemment will 
have to change its outlook and its way of thinking. The 
bureaucratic set up you made gives money to North-
Eastern States like alms, It should be stopped. 

Mr. Chairman, Sir, we have told the Government time 
and again that works should be done in Himalayan belt In 
a special way. Our Himalayan belt is adjacent to China. 
We have seen McMohan Une at other place also. As we 
cross the international border of China, the Infrastructure 
there is first class whereas our army marches to the border. 
We are forbidden to go there. The British government had 
made this policy that our relation should not be with China 
and Infrastructure should not be there. Whether be it an 
NDA Government or a UPA Government, every Govemment 
hal made Its policy that development of Arunachal Pradesh 
should not take place. The Prime Minister knows all this. 

In which file It has been written that road will not be 
constructed there otherwise It will be used by China. We 
shall have to change this kind of negative attitude. Today 
it is said that MPs cannot go ther., but even now when we 
are watching all this on satellite you say that we CaMot go 
there. Whether an Indian needs a pass to visit Arunachal 
Pradesh. How a foreigner has to go from pillar to post In 
Arunachal Pradesh. He has to go to the MInlltry of Home 
Affairs to gel RAP. In modern times especially In 21st 
Century, which is the era of high technology and even 
satellite technology. the Government says that they will 
develop tourism in Arunachal Pradesh. On the other hand, 
a tourist has to knock at every door. la this your policy? 
The Government will have to adopt right and uniform 
policy ao that people may get aasured that the Govemment 
really Intends to do something and implement It. 

Mr. Chairman, Sir, I had so many points but due to 
shortage of time, I conclude my speech with these words 
and thank you for giving me opportunity to speak. 

17.00 hrs. 

·SHRIMATI PARAMJIT KAUR GULSHAN (Bhatinda): 
Thank you, Sir, for giving me the opportunity to apeak on 
the Important subject of -Lack of development of backward 
areas· in my mother-tongue Punjabi. Sir. we celebrated 
the 59th anniversary of Independence a few days ago. On 
such an occallon, the Govemment In power usually wax.a 
eloquent on Its achievements. However the ground reality 
la far removed from the claims made regarding these 
achievements. The backward regions of our country have 
not yet tasted these so-called achievements. 

In this august House, we make tall claims regarding 
the rate of growth of our economy. The Governmenl claims 
that our economy Is • growing at • healthy rate of 7 to 8%. 
But the people of remote and backward ar •• a do not 
understand the data and statistics. Tha stark rea/lty Is that 
we have failed to provide evan baalc amenities to these 
people. 

We all claim that Punjab ia a prosperous atate. 
However, there are backward and remote areaa in Punjab 
too that can not be tumed prosperous. In such araas In 
Punjab, primary education to children haa remained .. 
plpe-dream. In auch ar.u In Punjab, there are no schools. ' 
If schools are there, the POlts of teachers are vacant. 
Infrutructure la In ahamblea. Drop-out rate of school 
children Is on the higher side. I am lorry to lay that there 
is no concrete primary education policy In the country. 

.EngIiIh """"Dn of IN Ipeeah originally deIlY_ad In Punjab!. 
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With the change In Governments, our education policy 
also keeps on changing. As a result. 70% children in our 
country are outside the ambit of primary education. No 
children from such neglected areas grow up to become 
doctors. engineers, I.A.S. officers or even teachers. This Is 
the sad state of affairs of the backward regions of our 
country. 

The health service in these backward areas is in a 
mess. There are no medicines in dispensaries in these 
areas. Posts of doctors are lying vacant. The health-service 
in these areas Is virtually non-existent. 

In Punjab. there are many backward areaathat have 
not been connected by bus-service. People from these 
areas have to trudge long distances if they want to come 
to the nearest town. In such areas in Punjab, there is no 
electricity connection. Even in areas where electricity 
connection has been provided, there are power-cuts for a 
long duration. In these backward regions of Punjab, in the 
absence of electricity, mosquitoes have a field day and 
the suffering of the people is compounded. As a result. the 
people in these areas are plagued by various diseases. 

In these backward areas, a vast majority of people 
do not have a place of shelter. Many of them are forced to 
live in houses that are makeshift and temporary In nature. 
The Govemment grants them a paltry sum of Rs. 25,0001-
for construction of a permanent house. It is a cruel joke 
played on these people. 

The sanitary condition In these areas ara very bad. 
There is no flush-system or toilets in these houses. A 
measly amount of Rs.600/- is granted by the Government 
for the purpose of construction of a toilet. It is a farce. 

There is no one to take care of our old people in 
these backward areas. We have no policies for the welfar. 
of our elders. The old people are leading a life of misery 
in these areas. 

Unemployment is on the rise in such backward areas. 
There are no schools in these areas. Even if someone 
gets educated. he has no future as there are no jobs. As a 
result, the unemployed youths take to social evils. Suicides 
are on the rise. Hence, the Government must launch a 
campaign to generate employment for the youths of these 
areas. Only then can we dream of development of these 
areas. 

Sir. there are no drinking-water facilities for the people 
of these areas. We have miserably failed in our duty to 
provide potable water to these people. Women of thele 

areas have to trudge long distances In search of drinking 
water, with pitchers balanced precariously on their heads. 

There are many villages in Punjab that have seen 
no development work since ages. They are completely 
cut-off from the nearest towns. No Government official 
ever visits such villages. They are devoid o.f even basic 
facilities. 

The farmers of these backward areas are in a 
miserable condition. The farmers cannot take their produce 
to the city. These poor and hapless farmers have no 
purchasing power either. So. I appeal to this august House 
that efforts must be made to bail out our farmers. The 
Government must chalk out concrete schemes and come 
to the rescue of the people of these backward areas. 
When the people of these remote and backward areas 
make real progress, only then can we realize the dreams 
of the founding fathers of our country. 

MR. CHAIRMAN: Han. Members, I have a list of 12 
Members who want to speak on this Resolution. We have 
to wind up this discussion today. That is the request I have 
received from the han. Minister. So, I would reQuest all 
hon. Members who will be speaking hereafter to confine 
their speeches to only five minutes each. Please help me 
in controlling the proceedings of the House. 

SHRI W. WANGYUH KONYAK (Nagaland): Mr. 
Chairman, Sir, I thank you for giving me time to participate 
in the Resolution moved by my colleague Shrl Sarbananda 
Sonowal regarding balanced and equitable development 
of all parts of the country. This is a very important subject. 

Sir, we have many extremist groups and underground 
groups in our country like naxalites and other extremist 
forces. Why are such groups coming up in our country? 
What Is the reason? Tha Government of India should think 
about it very seriously. There are naxalites in different 
parts of our country. In some States. proper treatment has 
not been given to these people by State Governments and 
in some States proper treatment has not been given to 
them by the Central Government. These extremist groups 
are demanding autonomous regions have come up only 
due to regional Imbalance. Therefore, I fully support the 
Resolution moved by my friend Shrl Sarbananda Sonowal. 
Two 6f my han. friends from the North-East Shri Kirip 
Chaliha and Shri Kiren Rijiju have already spoken on this 
Resolution. 

The Department of Development of North-East 
Region was created in September, 2001 and It started 
functioning on 11t November, 2001. It was accorded the 
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status of the Ministry vide a Gazette Notification 01 the 
Government of India issued on 27tl"' May, 2004. As my 
friend from. Arunachal Pradesh Shri Kiren Rijiju said, the 
NDA Government took a decision that all the Ministries of 
the Government of India should make a contribution of 10 
per cent from their budgetary allocation to a Non-
Lapseable Common Pool for the development of the Nofth. 
East. That was the decision taken by the Government of 
India, but 18 Ministries have been exempt"d from making 
that 1 0 per cent contribution for the development of the 
North East. Even now, many Ministries are trying to get 
exemption from making 1 0 per cent contribution. 

Sir, a special accord was made with regard to 
Bodoland called Bodoland Territorial Accord and Bodoland 
Territorial Councii was created. The Government of India 
has committed to give Rs. 100 crore every year for five 
years to Bodoland for infrastructure development Then, 
an amount of Rs. 700 crore was earmaf'1(ed to be given for 
the development of the entire North East. Out of this 
amount, Rs. 100 crore has been allocated to Bodoland 
Territorial Council (BTC). 

The HRD Ministry has sufficient funds and all the 
States are not getting from HRD and they are taking out 
Rs. 90 lacs from NLCP for Sarva Shlksha Abhlyan. This is 
the injustice meted out to the people of North-East. On 
this, the Parliamentary Standing Committee on Home 
Affairs has recommended that special amount should be 
given separately from the Central Government and that no 
amount should be managed from the DONOR Ministry. 
That was the recommendation given by the Parliamentary 
Standing Committee on Home Affairs. 

Sir, the North-Eastern Council was created and the 
North-Eastern Council had demanded a sum of Rs.1,337 
crors for the year 2006-07 and that was the projection 
made by the NBC. Against the sum of Rs.1,337 crore, only 
a sum of Rs.BOO crore has been given. What has happened 
is that the amount of border fencing with Bangladesh has 
been done from the amount of that Rs.BOO crore. This 
imbalance has been created greatly by the Ministry and 
the Government of India. 

We talk about justice, but we are not giving justice to 
the people of India, particularly, to the backward regions. 
Why are the people in Andhra Pradesh demanding a 
separate Telangana State? Why are they making a demand 
for an Autonomous Council? It is because of Imbalance 
that has been created in some parts of the country. 

Sir, in Nagaland, in 1927, one Railway station was 
established at Nagantmora. After India got Independence, 
this Railway station was dismanded. Instead of taking up 

new projects, this Railway station was dismantled. The 
Government of Nagaland and I have taken up this matter 
with the Railway Ministry several limes, but there is no 
response from the Railway Ministry. 

Sir, in our country, there are three States without any 
medical colleges. They are Arunachal Pradesh, Mlzoram 
and Nagaland. The Parliamentary Standing Committee on 
Home Affairs has recommended that each State should 
have a medical college. Then, they have included 
Bodoland Territorial Council because in Upper Assam, 
there are three medical colleges. The Government Is not 
taking any interest in this regard. So, where is the Justice 
and where is the regional balance? 

Sir, I now come to tax holiday on industries. Nagaland 
is a State where there is no industry. We have only one 
sick unit. We have written thousands of times to the NDA 
Government and to the UPA Government but we have got 
nothing. The Government is talking about tax holiday on 
industries, but if there is no industry in the region, how can 
we avail the facility of tax holiday. 

17.14 hre. 

(DR. lAxMtNARAYAN PANDEY in the Chair) 

Lastly, the discrimination Is there even among the 
elected Members in the Lok Sabha. Let me cite one 
example. There are more than one MP in all the States, 
except States like Nagaland, Mizoram, etc. Sir, I come 
from Nagaland and there are about 11 districts in the 
State. I have to look after 11 districts and the entire State. I 
am getting a sum of Rs.2 crore from the MPLAD Fund as 
the other hon. Members. in Delhi, which has seven MPs, 
one Member is getting the same amount for one or two 
districts. In one district of ~ig States, there are two-three 
MPs. They are also getting a sum of Rs.2 crore. So, the 
injustice has started from this House only. Can I alone 
look after my whole State with a meagre sum of Rs.2 
crore? There are 80 MPs from Uttar Pradesh. In one 
district, there are five to six MPs. So, we have written a 
letter to the hon. Prime Minister States that have one MP 
should be given special priOrity. 

We tOld, at least, to enhance our quota but there was 
no response. This is the discrimination, and discrimination ' I 

is starting from here. from this House. Unlike other States 
who are having more UPs, we are suffering as smaller 
and single-MP Slate. This Is the discrimination. 

My last submission Is this. There Is regional 
imbalance In the country because any Government of the 
State or the Central Government Is not doing justice to the 
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people. So, they form a separatist group maybe this group 
or that group, and we are not talking about them. We are 
very glad that we are looking after weaker section of the 
people, but we are not doing that. Therefore, I would like 
to suggest that the Government should form a Committee 
to have an in depth study State-wise and find out why 
people have gone In the other side and how we can have 
balance. The Committee should submit a Report to this 
House and it should be taken up in a serious manner. Any 
scheme announced by the Central Government against 
any State or region should be implemented properly. Then 
only we can talk about balanced and equitable develop-
ment of all parts of the country. 

[Translation} 

DR. KARAN SINGH YADAV (A1war): Sir, I would like 
to thank Shri Sarb!lnanda Sonowal who has presented a 
very important issue as a Resolution before the House. 
The whole House is unanimous on the issue that there is 
still too much imbalance in our country, whatever the 
reasons behind it, be it the reasons before the indepen-
dence or be it historical reasons, be It reasons linked with 
Princely States. We can see that high-rise buildings are 
coming up in the towns and cities are developing day by 
day. We can see that all the amenities, means of education 
and health are available in the towns. Remote villages 
stay deprived of development. If we look at all the states of 
India, we find that some states have developed due to 
their geographical location, due to their good production 
capacity and due to facility of good educational institutions 
before the Independence. In the Southern States battle for 
reservation was fought before independence. Depressed 
classes were provided education there and were made 
able to visit overseas on the basis of education and they 
earned and developed their regions. If we see the South 
Indian States of Kerala, Karnataka and Tamil Nadu on any 
criterion, be It the criterion of education, be It the criterion 
of population stabilization, be it the criterion of availability 
of employment, be it the number of people getting 
employment overseas, all these things verify It. A large 
number of people in North India considered themselves 
learned persons and are against reservation, this· Is an 
example before them how the people of Kerala, Karnataka 
and Tamil Nadu have advanced In these 50 years by 
means of education. 

Sir, I hail from Rajasthan. This is more backward in 
comparison to many other states of the country. this state 
Is backward on all the parameters of development. There 
is not a single large-seale industry in Rajasthan. There is 

neither any oil refinery nor any premier educational 
institution. Now there is talk of All India Institute being 
opened there. Even if we look at Rajasthan in parts, we 
find that areas adjoining Delhi like Alwar, Bharatpur, 
Jhunjhunu have more education facilities, the condition of 
agriculture is good there. Therefore, this region of 
Rajasthan is somewhat developed. But on the other hand 
if we look at Jaisalmer, Barmer, Nagaur, Churu, Bikaner, 
we find desert far and wide. There is sand, there 'Is no 
sight of greenery. These areas are very backward even 
today in the fields of education, health, road transport, 
schools and colleges, medical and engineering colleges, 
industries and this Imbalance is having its impact on social 
harmony. It is fortunate that thefe is no terrorism or 
insurgency in those areas of Rajasthan, but people are 
frustrated over the fact that whenever any jobs are given, 
the urban educated class captures the whole of it and if 
they are asked to teach in bordering area of Barmer or in 
bordering village of Jaisalmer, they are not ready to work 
in those backward areas, even after getting selected 
through R.P.S. on the very next day they make plea to us 
that there is forest, there Is no living place, there Is no 
potable water, there is no hospital around in those areas, 
we have to cover a long distance on foot, how can they 
keep their children in those areas and request us for 
transfer to Jaipur or Alwar. In the previous Congress 
Government tenure, the then government made an effort 
to give reservation to the regional people living in the 
backward areas. The priority should be given to the local 
people in employment, some such bonus points should 
be given to those people so that son of the soil can teach 
there, the people living in those areas get selected as 
teacher, as compounder, as patwari and in government 
jobs. Today the situation is such that a gentleman from 
Deihl was transferred to Leh and he approached me, thus, 
nobody wants to go to Leh. I asked if there is any Engineer 
from Lah side who can work In Doordarshan. If somebody 
transferred to Barmer he says that he has been transferred 
to Kalapanl. There is no engineer from Barmer side who 
can be deployed there. Therefore, If we plead for giving 
special package and more economic resources for 
backward areas, we will have to ponder over that .... 

[English) 

some kind of regional reservation has to be given for 
the people of that area. If people from North India or South 
India do not want to go and work In the Manipur Radio 
Station or Manipur Central Government services, then we 
must find certain method by which local and regional 
people can be adjusted there. 
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(Translation) 

Mr. Chalnnan. Sir, I will conclude my point in just one 
minute. Rajasthan has a very large area, it is the largest 
state of the country. area of Jaisalmer alone is bigger than 
the whole area of England. but whenever there Is talk of 
distributing funds the same Gadgll formula applies. It 
doesn't take care of the density of that area. population 
thereof. what distance has to be covered to t.ake services 
there. Hilly areas are being given special pack'1ges. special 
grants. then in financial devolution Rajasthan should also 
be taken care of where the entire area covered with sand. 
These should be considered and economic resources 
should be raised in view of the proportion of scheduled 
castes, scheduled tribes and the poor people in the total 
population of Rajasthan and conSidering that the whole 
area of Rajasthan is covered with sand. 

I would like to conclude here and take my seat with 
thanks to you. 

{English} 

MR. CHAIRMAN: Hon. Members. the extended time 
for this Resolution Is over now. Stili I have a list of seven 
more Members to speak on this Resolution. If the House 
agrees. then we may extend the time for this Resolution 
by one more hour. 

SEVERAL HON. MEMBERS: Ves. 

MR. CHAIRMAN: Okay, the time for this Resolution is 
extended by one more hour. 

Now, Dr. H.T. Sangljana. 

DR. H.T. SANG LIANA (Bangalore North): Respected 
Presiding Officer. having come from a disciplined 
background. I would not violate the time that would be 
allotted to me, but I hope, you would be reasonable enough 
so as to enable me to finish some of the crucial points. 
which I want to raise today in support of the Resolution 
moved by our hon. colleague, Shri Sarbananda Sonowal. 

Though I come from Bangalore North Constituency. I 
could Identify the seriousness of the SOS raised by way of 
this particular Resolution, because I am originally from the 
North-East; I have experience. I have gone through, I have 
shared all the feelings - ill feelings or the sad feelings - of 
the people of the North-East for the past 64 years. 

Well, our problem today is more of Imbalanced growth 
Inside Imbalanced growth. Generally speaking, wherever 
...... have not been proper development, we have had 

problems like insurgency. naxalism and other types of 
crime. In States. where there are imbalances. where certain 
regions have not properly developed, we have naxalism, 
like in West Bengal. Orissa. Andhra Pradesh, also today in 
Karnataka, Madhya Pradesh and some other States. 

Sir. it is important for the Government to constantly 
monitor development in various areas so as to ensure 
equal development for the people of the country. Now, for 
my State 01 Karnataka. the State Government had sent the 
proposals to the Government of India for Its development. 
Even right now. as many as more than 200 proposals are 
pending with the Government of India. I think, a specific 
time should be fixed for disposal of cases. Vou reject it or 
you grant it. But making the States to wait for clearance at 
the Centre is also causing heartburn, which would result 
in disharmony. 

If development is going to take place on the basis of 
volume of shouting done in Parliament. the North-Eastern 
people are the most unfortunate people because by nature 
we are shy, we are timid, we do nat want to shout or 
indulge In any odd behaviour and our number si lesl. If 
democrflcy Is by numbers. our population Is small and we 
are nowhere as you have been seeing UI all the.e years. 

Today, the voices raised by the earlier speak8fS, 
more so by the young MPs like our Arunachal Pradesh 
MP, Shri Kiren RijiJu, were the outcome of experience at 
the grass-root level. They had raised their voices In a 
limited way, but it demands for immediate response with 
wisdom. If the Government would not see the seriousne.s 
of this kind of SOS raised by our people In the North-East, 
I cannot guarantee you cent per cent peace. Vou know us 
very well that we need more anention, better understanding 
and quicker Implementation of developmental projects. 
We talk about NEC. Our friend from the Nagaland had 
mentioned the failure of certain Ministries when it comes 
to the question of contributing some percentage for 
developing the North-East. What is the mechanism you 
have to force them to contribute? These are very important 
points, and you have to reply them with wisdom. 

I recommend for the creation of a Committee of 
Experts, a Committee which should include economists 
and management experts, as their findings will be mont • 
acceptable and meaningful. So, it will be good if such a 
Committee could be formed. It can go round and verify, on 
the spot. the different stages of development 1n a/l the 
States in the country. and more So in the North-East. 

As you are aware, North-Eutem States are having 
limitless potential for developing hydel power. Thi' too i • 
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neglected. Till today even the Tipaimukh hydel project, 
which was sanctioned and started some time in 1984, has 
not seen the light of the day. What are the reasons? We do 
nol know. If there are good reasons, let us know them so 
that we will be able to appreciate causes of the delay. 

Our imbalanced growth is so bad that in certain 
States they can even distribute TVs and cycles freely to 
their people. Whereas in the North-East, we have people 
who are not even sure of having two square meals a- day. 
Not only TVs and cycle that they a,e distributing but also 
good quality rice, at the rate of only Rs.2 per kilogram. 
Such is the imbalance in our country. It has been expressed 
by the Finance Minister also that free distribution of TVs, 
cycles and rice is a possibility in the State of Tamil Nadu. 
Where are we? How imbalanced is our growth and 
development? 

I sincerely request the Govemment of India to look 
into the imbalanced growth which has been taking place 
all over the country. Please remember that if you are 
going to decide grants on the basis of population, we are 
nowhere in the North-East. If you are going to depend on 
the amount of shouting we do in the Parliament or 
elsewhere or writing even in the newspapers, then also 
we are nowhere because our number is small. Therefore, 
let us not continue to neglect this important of imbalanced 
growth, more so in the context of the North-East so that 
insurgency will not continue, people will not take the law 
into their own hands and peace will prevail everywhere in 
the country. 

SHRIMATI ARCHANA NAYAK (Kendrapara): Hon. 
Chairman, Sir, thank you for giving me an opportunity to 
participate In the 'Resolution on steps for balanced and 
equitable development of all parts of the country' moved 
by hon. Member, Shrl Sarbananda Sonowal. 

Article 1 of the Constitution of India says that "India 
shall be a union of States". Like the organs of a human 
body, a nation can become stronger only if its all constituent 
parts are equally developed economically. From Kashmir 
to Kanyakumarl and from Gujarat to Arunachal Pradesh, 
India is one. Imbalanced growth and parochial development 
only lead to discontentment and divisive tertdencies among 
the people. All round development of all parts of the 
country can make it economically stronger to compete 
with the economic giants of the world. . 

There are hundreds of villages in our country, which 
do not have proper roads and rail Infrastructure to connect 
with the rest of the country. 

I come from Orissa which is frequently affected by 
natural calamities. Droughts and floods visit the State 
frequently. Sir, 47.13 per cent of the people of the State 
live below the poverty line. Even though there are abundant 
deposits of minerals, thick forest, natural resources, Orissa 
languishes in poverty. The State does not get the credit 
which it should deserve. It does not get proper share in 
the coal royalty from the Centre. 

The long pending demand to .. declare Special 
Category status to the State is still a dream. In our country, 
the farming community do not get low interest loans, have 
no access to irrigation faCilities, safe drinking water or 
modern agricultural implements. 

They live in perpetual miseries and abject poverty. 
Their crop failures lead them to suicide. The demand of 
Orissa for a National Institute of Science is denied by the 
Central Government through delaying tactics. It is most 
unfortunate that the Central Government proposed the 
discontinuation of revised long-term action plan for KBK 
districts of Orissa. The scheme should continue for those 
people who live in poverty and misery. 

Salination destroys thousands of hectares of land 
regularly and makes them infertile on the coastal belt like 
in Kendrapara in Orissa. My humble appeal is that Orissa 
should not be neglected and the projects should be 
implemented on top priority basis. The country is so vast 
that while one part reels under drought, the other part 
faces flood. We have people living in lUXUry and at the 
same time people die of hunger. 

Different parts of the country have different types of 
natural and human pot~ntial. The Govemment must identify 
the different potentials available in the country and tap 
them properly. Industries should be set up accordingly. 
Vast human potential should be fully utilised. There is a 
need to set up a National Commission to monitor the 
balanced and equitable development of all parts of the 
country which should be entrusted with the job. 

Sir, once again I thank you for giving me an 
opportunity to partiCipate in the discussion. 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY 
(Kokrajhar): Respected Chairperson, Sir, I am thankful to 
you for giving me time to speak on this most important and 
serious Resolution which has bean moved by Shrl 
Sarbananda SonowaJ. 

I rise to support Shri Sonowal's Private Member's 
Resolution. I come from Bodoland territory which ia oneot 
the most backward and neglected areas of the State of 
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Assam. I belong to a tribe called Bodo. Bodo Is one of the 
most ancient and most indigenous or real autochthons of 
the State of Assam. Throughout the whole country, the 
total population of the Bodos would be around ten million. 
Within the State of Assam itself, the total population of the 
Bodo tribal people win be more than 50 lakh. Within the 
Bodoland Territorial Areas District, we are having 30 lakh 
population and out of this figure of three million, the 
Indigenous Bodo tribal population is around 70 per cent. 

For this most neglected and backward area, the 
Government of India has committed to give only Rs. 100 
crore per year for five years for the creation of some 
developmental infrastructure which is a very, very meagre 
amount of money. With· this mere amount of Rs. 100 crore 
per year, it Is not at all possible to create a lot of required 
Infrastructure. 

I will give an example of the clear discrimination and 
disparity as well which is taking place within the Bodoland 
area. We, the Bodoland people, do not have a single 
university. We do not have a single medical college. We 
do not have a single engineering college. We do not have 
even a single poly1echnic institute. We do not have even a 
domestic airport~ We do not have any Management 
Institute. 

We do not have good road infrastructure. We do not 
have required health and medical service facilities and 
good hospitals. There is insufficient power supply in the 
villages. There are no good educational institutions. There 
is no industrialisation. There is no good infrastructure for 
development of agriculture sector also. Over the last more 
than 59 years since Independence, the most indigenous 
tribal people of the country, the Bodo people, have been 
deprived of what was due to them. Whatever commitments 
had been made by different leaders of this great nation 
since Independence and whatever provisions have been 
enshrined in the Constitution of India have not yet been 
implemented in· toto. Because of the obstinate minds.t, 
because of the parochial attitude, because of the 
discriminatory policy approach adopted by the people and 
parties in power against the indigenous tribal people, this 
regional imbalance is rising high. So, I would like to appeal 
to the Government to set up a high-level national 
commission to inquire into all these regionai imbalances 
that are taking place in all the spheres of deveiopment 
and growth on all sectors in different regions and areas 
across the country. As a measure of solution to the regional 
imbalances, all the backward and neglected regions and 
sub-regions of the respective States and of the whole 
country should be re-organised on a real federal plan Into 
viable and worKable autonomous States or sub-States 
and into autonomous territories or autonomous regions 

on the pattern of China's Tibet Autonomous Region and 
Inner Mongolia Autonomous Region and so on and so 
forth within the existing provincial States and Union 
Territories. 

All the tribal people should be given adequate 
political power. In this regard, I would quote Dr. Ambedkar 
who said: ·Political power is the main key by which you 
can open either a big or. small lock." We, the tribal people 
of this country India, have not been given adequate political 
power. Because of this disparity, the tribal people of India· 
have been deprived of equitabie justice in the matter of 
development of tribal areas in each and every sphere. So, 
I would like to appeal to the Government of India to set up 
a high-level inquiry commission to inquire Inlo all these 
things and to make such viable recommendations to re-
organise all the backward and neglected regions and 
sub-regions of the respective States of the country into 
autonomous States, sub-States, autonomous territories or 
autonomous regions on a real federal plan. Then only, we 
can expect the people of each and every region to have 
equitable justice. 

Why has the young generation of the North-Eastern 
India and State of Assam gone underground? The basic 
reason is negligence, discriminatory policy approach and 
regional imbalance. if India has to be kept Intact, these 
disparities shall have to be removed at the earliest 
possible. Otherwise, you will miss the train. You cannot 
buy the hearts and minds and sentiments of the people of 
North-Eastern region by money only, and by mere populist 
slogans that you have been given more than Rs. 1,000 
crore per year as a special package. The implementation 
part too Is not up to the marK. So, I would like to appeal to 
the Government of India and to the nation aa a whole that 

[Translation] 

we should be treated whole heartldly but mere worda 
won't serve the purpose. Money can't buy the people of 
north east. If we want to stay in India in union, we will 
have to be helped openheartedly. 

[English] 

We have been trying to bring all the militant groups 
of the North Eastern States to the national mainstream, 
but we need adequate support from the Government of 
India with positive political wisdom. 

I would like to appeal to the Government of IDdi. to 
sanction at least one Central University for the Bodoland 
territory; one engineering college for the Bodoland territory; 
one Central Agricultural University for the Bodoland 
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territory; one "T for the Bodoland territory; and one "M for 
the Bodoland territory. These are the pre-requisite factors 
to help develop the Bodoland territory. 

MR. CHAIRMAN: Hon. Member, please conclude your 
speech. 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARV: 
The Government should also take complete action plan 
for the development of the Indo-Bhutan border as it has 
been very much neglected. Is It not a part of our free 
India? What about the developmental projects and policies 
in relation to the Indo-China border? 

MR. CHAIRMAN: Hon. Member. please conclude your 
speech. 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARV: 
Sir, I am not able to talk much about all the Issues because 
of lack of time. I want that the Government of India should 
definitely respond to all that we have spoken in this House. 

Last but not least, I strongly support the Resolution 
moved by my colleague Shri Sarbananda Sonowal. 

17.47 hr.. 

ASSENT TO BILL 

(English) 

SECRETARY GENERAL: Sir, I lay on the Table the 
Parliament (Prevention of Disqualification) Amendment Bill, 
2006, passed again by the Houses of Parliament during 
the current Session and assented to by the President 
. since a report was last made to the House on the 25th 
July, 2006. 

17.4ni1 hr.. 

PRIVATE MEMBER'S RESOLUTION - Contrl. 

Re: Step. for balanced and equitable development 
of all part. of the country 

(English) 

SHRI P.S. GADHAVI (Kutch): Sir. thank you very much 
for giving me this opportunity to speak. I rise to support the 
Resolution moved by our hon. colleague Shri Sarbananda 
Sonowal. This Resolution has much importance from the 
point of view of strengthening our federal structure. 

Many regions of the country are much developed, 
and many other regions are still lagging behind with regard 
to development even after completion of 59 years of our 
Independence. The southern areas, particularly, the urban 
areas and big cities are much developed, as they have 
almost all types of infrastructure facilities, namely, 
education, water, electricity, good roads, transportation,. 
and chances of vast opportunities to earn their livelihood, 
and do other jobs. On the other hand, we do not have 
even basic amenities like electricity, road connectivity, 
transport. etc. In certain areas even today. 

It is a very imbalanced development in even certain 
parts of developed States like Gujarat. We consider Gujarat 
as a developed State, and it is a very forward State. But if 
we take into account the entire State of Gujarat, many 
parts of that State' are still lagging behind in the field of 
development. For example. my friends here from the North 
East States mentioned that they are on the eastern border 
of the country. and they are not having many of the basic 
infrastructure facilities. Similar is the case with the western 
end. particula,·ly, my constituency, namely, Kutch. Kutch Is 
much under developed in all ways. that is. socially, 
educationally, economically, etc. Kutch forms 24 per cent 
area of the whole of Gularat State. but unfortunately its 
population is merely 3 per cent. The allocation of funds Is 
made on the basis of per capita. Naturally. this big area 
cannot get adequate funds even though it forms 24 per 
cent of the Gujarat State because the population there is 
merely three per cent. 

It is very unfortunate that nature has not been very 
kind to this area. In the last 50 years, we have faced more 
than 35 famines. In every five-year cycle, we had drought 
continuously for three years and rain in one year. Even 
when there was rain. the rainfall is only 10" or 12" per 
year. That area also faced two worst cyclones - one in 
1998 and another in 1999. In the 1998 cyclone. we have 
10lt more than three lakh fruit bearing trees, which were 
nursed by the farmers for the last 40 years. All of them 
perished in one cyclone. and we have lost more than 
3,000 precious human lives. The 1999 cyclone had hit the 
western part of Kutch. In 2001, we faced the worst 
earthquake ever occurred In the worid in which we have 
lost 18,000 human beings; we have lost more than two 
lakh residential houses, and almost the entire property in 
that area has been destroyed. 

This unfortunate region is alsg _having 'a good 
potentiality for development. Nature. has given much for 
the development to this area. We have got abundant 
mineral wealth, like bauxite, bentonite, lignite, and china 
clay etc. However. it has to be utilised in a proper way. 
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For the development of our Kutch region, the NDA 
Government had given some tax benefits and as a result, 
some industries have come up in that part. My point is that 
it has covered only a little part of that area. 

If we go to the western end of the Kutch, there is a 
big potentiality for development. There is one Jakhau Port 
there. If you can provide little infrastructure there, it will 
then cater to the needs of that area to a large extent. In the 
northern end of Kutch, there is an abundant potentiality 
available In the form of non-edible salt. We have got more 
than 10,000 square kilometres of marshy land, and there 
is abundant salt there. That can be utilised in so many 
things. My only request to the hon. Minister here, who is 
looking after Science and Technology, is that science and 
technology should come to the help of this area. The 
Rann of Kutch has got minerals like potash, calcium and 
so many other things which can be used in chemical 
manufacturing. In order to utilise these resources, we have 
to provide only 1 00 kl!ometre railway line from Bhuj to 
Khavda. In the past, we were Importing bromine from 
outside. Recently, two factories have come up there and 
they are producing enough bromine to meet the needs of 
our country. Therefore, these types of things should be 
taken care of. 

Our honourable and visionary President has 
envisaged a development plan for that area. When he 
was staying in the Rann of Rajasthan, Pokhran, at that 
time, he had a vision that If the Rann of Rajasthan can be 
developed, then Rann of Kutch can also be developed in 
a similar fashion. Kutch has a different kind of Rann. That 
Rann is not desert or sandy area; that Rann is a marshy 
land, and it hu got abundant potentiality for development 
My only request is that science and technology should be 
made use of for the development of that area. When this 
type of natural potentiality is there, it should be made use 
of. The question of how to make use of It can be taken 
care of by science and technology. 

As stated by the hon. Member from the North-Eastern 
States, the Government should pay more attention because 
only then and there these potentialities can be developed. 

There is enough potentiality. In spite of having the 
potentiality, such regions are not yet developed. Similar Is 
the case of Scheduled Tribes belt In the State. At the 
eastern borders of Gujarat, many Scheduled Tribes live in 
Panchrnahal and Dahod. There is also a great potentiality 
for development. But this requires the Government's 
attention. It should not be said that since Gujarat is a 
developed State, development of these regions could not 
be undertaken by the Centre. My humble request to the 

Government is that if there is an under developed area 
within a developed Slate, the Government must pay 
attention to that area also. 

THE MINISTER OF SCIENCE AND TECHNOLOGY 
AND MINISTER OF EARTH SCIENCES (SHRI KAPIL 
SISAL): Mr. Chairman, Sir, I want to make a request. 

I believe - it is my personal belief, many may not 
share it - that science and technology is at the heart of 
economic development. No nation can move forward 
without investments in science and technology. But, while 
I have been a Minister in this Government, I have not had 
the advantage of any proposals from Members of 
Parliament on how we in this Ministry can help a specific 
State. Whether it is Arunachal Pradesh in the North-East -
Kiren made a wonderful intervention today - or whether it 
is Orissa or any other State. It Is you who have to give me 
proposals. I can assure you that without reference to any 
politics - because it is at the heart of economic 
developmenl- I will come forward and do what I can. 

I have one small request to make to Ihe Members of 
this House and I take I advantage of this time. Please, In 
the next Session have a full day's discussion as to how 
science and technology can take this country forward. In 
the course of that discussion many things will emerge 
which will benefit the common man of this country. It is 
only science and technology that can reach the benefits of 
whatever environmental and mineral resources we have 
10 the common man. This is my request to you. You help 
me and I will never hesitate to help you. 

SHRI P.5. GADHAVI (Kutch): We express our thanks 
to the hon. Minister for this. 

SHRI KHARABELA SWAIN (Balasore): Sir, In the 
Business Advisory Committee last time I had appealed for 
a discussion on this In the Demands for Grants and the 
hon. Speaker had agreed to that. Unfortunately this could 
not take place. We will do it. 

SHRI MANI CHARENAMEI (Outer Manipur): Mr. 
Chairman, Sir, first of aM I would like to thank Shrl 
Sarbananda Sonowal for moving this important Resolution. 

All over India, whether It is in the South, North, East 
or West, the areas inhabited by the tribals are the most 
backward areas, in spite of those areas being rich in 
natural resources. It would not be wrong to say that the. 
social conditions and economic conditions of the tribals in 
the States reflect the quality of governance and 
administration of those States In particular and the country 
as a Whole. No officer from the Centre would like to serve 
in the interior and remote areas. 
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Today we are speaking about regional imbalances 
in matters of development In the country. North-East region 
of our country is one region which is predominantly 
inhabited by tribals of various ethnic groups. The country 
has L..1ken initiative to bring about equality in development 
in the North-East by creating as many as four pure tribal-
owned States. This, in fact, is a noble step to infuse 
confidence and dignity in the minds of the indigenous 
tribal people. But then, more needs to be done. Creation 
of States in the North-East has been done without the 
knowledge and consent of the indigenous tribal people 
who have been living in the region since time immemorial. 
As such, today we are experiencing a lot of turmoil in the 
North-East region people crying for recognition of their 
rights, identity, justice and permanent peace. 

18.00 hrs. 

North-Eastern Region is well-known for its natural 
beauty and rich natural resources. However, due to poor 
and faulty planning in the past, people are becoming 
poorer and poorer. It seems that planners have failed to 
understand the intricate and typical situation of the North-
Eastern Region. Today, we are talking of globalisation. 
... (Interruption.) 

MR. CHAIRMAN: Kindly stop your speech. It is 6 0' 

clock now. You can continue your speech when this is 
taken up next time. 

We are now taking up 'Zero Hour'. 

... (Interruptions) 

SHRI KHARABELA SWAIN: Sir, what will happen to 
the Motion of Prof. Rasa Singh Rawat? ... (lnterruptlons) 

[Translation] 

MR. CHAIRMAN: This resolution has not been 
concluded as yet. Thereafter the resolution of Shri Rawat 
can be moved. Now, it will be moved In the next session. 

{English] 

As per rules, It would be decided. 

[Translation] 

SHRI KHARABELA SWAIN: His Resolution has not 
been moved for the last three times. 

MR. CHAIRMAN: The resolution which was going on 
has not been completed as yet. 

SHRI KHARABELA SWAIN: It has been going on in 
the same way since February. 

PROF. RASA SINGH RAWAT (Ajmer): Discussion has 
been going on about This matter for seven hours. 

SHRI KHARABELA SWAIN: Get the discussion started 
on Shri Rawat's resolution right now please. 

(English] 

MR. CHAIRMAN: There are five more speakers and 
the hon. Minister has to reply also. Moreover, how is it 
possible to take up his Motion when the debate is not 
concluded on this? 

... (Interruptions) 

[English] 

SHRI T.K. HAMZA (Manjeri): Sir, the Pravasis, that is, 
Non-Resident Indians, who are going and working abroad 
have to deposit an amount to get emigration clearance. 
For the last 30 years, lakhs of people had gone abroad. 
There is a rule that they would get back the amount 
deposited when they returned. But they are not keeping 
the receipts and documents of deposit and 8S such 
amounts would not be disbursed . 

Now, it has accumulated as a huge amount. I 
understand that it would be more than As.5000 crore In 
the treasury of the Government of India as dead money. I 
would like to suggest that we can have beneficial projects 
for the progress of Pravasis, especially when they return 
from abroad unemployed . 

Hence, I would request that the Minister for Overseas 
Affairs may kindly look into the matter. 

SHAI LONAPPAN NAMBADAN (Mukundapuram): Sir, 
I rise to bring to the notice of the House, the sufferings, 
agony and misery of the people, in general, and 
youngsters, including students, in particular, due to the 
liberal and uncontrolled manufacture and sale of harmful 
Pan Masalas in the country. 

Youngsters and construction workers are generally 
trapped in this habit. The ingredients ot Pan Masalas are 
highly dangerous and they are leading to serious diseases 
like Cancer. In a small State like Kerala, about 370 quintals 
of Pan Masalas are sold every month. It is alarming. 

Pan Masala is treated as food Item. The' emblem of 
'Green Dor is allowed to be used on biscuit packet as well 
as Pan Masala packets. 

I would request the Government to take immediate 
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action to stop the manufacture and distribution of Pan 
Masala in the country. 

[Translation] 

SHRI GANESH SINGH (Satna): Mr. Chairman, Sir, I 
am glad to infonn this House that Baansagar Multl-Purpose-
Project was inaugurated 28 years ago. It was inaugurated 
by the then Prime Minister Hon'ble Mora~1 Shal Desai. 
Now, that project has been completed. I am giving this 
information to the House and demand that this circle should 
be Included In the tourist circuit. 

Sir, Baansagar Multi-Purpose Project which was 
inaugurated on 14th May, 1978 by the then Prime Minister, 
Shrl Mora~i Bhai Desai on some River In the border area 
of Satna and Shahdole district of Madhaya' Pradesh has 
been completed after 28 years with the cost of Rs. 1265 
hundred crore. The said project will generate 425 
Megawatt of power and irrigate 1,54,887 Hectares of land. 
The work on this project has been completed with the 
concerted efforts of UP, Bihar' and Madhya Pradesh and 
these three states will get benefit of this multi-purpose 
Baansagar Project. 336 villages have been affected by 
this project out of which 79 villages have been submerged 
fully and 36421 families have been affected by this project. 
98408 hectare land is submerged In this project where 
waters logging is there. In this project 175 villages of my 
parliamentary constituency, Satna are submerged In which 
48 villages are fully submerged. 55 villages of Katni district 
are submerged in which six villages are fully submerged. 
The remaining 69 villages are of Shahdole district in which 
22 villages are fully submerged 37 village are of Umeria 
district in which 3 village are fully submerged. Under this 
project 21714 hectares of land of Sidhi district, 26370 
hectares of land of Satna and 1 02556 hectares of land of 
Rewa district will be irrigated. 

The above area can be developed into a tourist spot. 
Baansagar water has been dammed by the mountains 
from all four sides and there are many hillocks in the midst 
of all this which look very attractive. Through this House I 
appeal to all the tourist agencies and tourist departments 
of Government of India to inspect this spot and try to add it 
to the tourist map. The above spot Is situated on this dam 
at Devlond on Rewa Shahdole Road which Is 58 kms 
from Rewa National Highway No.7, 100 kms from Satna 
and 105 kms from Shahdole. Here, Bandhavgarh Is the 
only habitat of white tigers in the world and this all from 
Bandhavgarh Banaras via KhaJuraho, Chltrakut, Satna, 
Bharhut, Panna, Mehar National Park, Gldhkot Ramnagar, 
Ramvan, Baansagar, Amarkantak can be developed into a 
tourist circuit. 

I would like to congratulate Madhya Pradesh 
Government through you that they have contributed to 
complete the above project in add circumstances. I 
congratulate the Chief Minister of MP for that. 

18.08 hr.. 

SUBMISSIONS BY MEMBERS - Contd. 

(v) Re: Need to Implement one I1Ink one peneion 
policy to Ex-eoldl ..... 

SHRI KISHAN SINGH SANGWAN (Sonepat): Mr. 
Chairman, Sir, I thank you for giving me an opportunity to 
speak. I would like to draw the attention of the House to a 
very old demand of one rank one pension which Is related 
to lacs of ex-service men. Hon'ble Minister Is sitting In 
front of me. He declared in this House that the decision 
had been taken. Prior to that, he also gave an assurance 
during the session that committee had been conltituted 
for the same. He declared In the last selslon that thil had 
been decided. 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI B.K. HANDIQUE) : Decision hal been taken. 

SHRI KISHAN SINGH SANGWAN: But I say with a 
heavy heart that it has not been Implemented so far delplte 
your assurance to the Parliament in this regard. lacs of 
Ex-servicemen are waiting for it. This hal been a long 
pending demand In this Houso for twenty years. I am also 
demanding it in every session but it has been imple-
mented. Nowhere, it seems to me that there is some 
powerful officer In the Ministry of Defence, which has 
become a hurdle In Its implementation. The Standing 
Committee on Defence had allo taken decision on this 
issue In this House that there Ihould be one rank one 
pension. Hon'ble Supreme Court gave a Judgment about 
their pension In civil appeal No. 5346 of 1997 that 
whenever someone becomes eligible to pensIon and If It 
is stepped up, it should be applicable to these people and 
the same should be given to them. After that In Appeal No. 
3048 in 1968 a Judgment was given that If anyone is 
eligible to pension and If it Is revised, the same should be 
applicable to those persons. Committee on Defence have 
also okayed it. But despite all this and an assurance by 
the Minister In the House, it has not been Implemented In • I 

practical In the field so far. 

I request the Hon'ble Minister that the decision taken 
with regard to one rank one penSion should be 
implemented w.e.f. 01-01-1996 Immediately. 



443 Submialona by Members AUGUST 18, 2006 444 

[English} 

MR. CHAIRMAN: You can raise only one matter. 

[Translation} 

SHRI KISHAN SINGH SANGWAN: Sir, the second 
one also relatel to martyrs. I would like to say that there 
should be no discrimination in regard to martyrs attaining 
martyrdom irreapec1ive of whether they have achieved iO 

during Kargll struggle or in any other struggle after Kargil 
or in any other struggle involving para-military forces. The 
facilities which were given to the martyrs of Karoll should 
also be given to the martyrs of para-military forces. A 
martyr i8 a martyr whether he belongs to para-military 
forces or police because they all sacrifice their lives for 
the sake of the country and the persons losing their lives 
in the terrorists incidents are also martyrs because they 
have laid their lives for the sake of the country. Therefore, 
they must be treated as martyr and be given same facilities 
and their wards must be given jobs under ex-gratia. No 
ward has been employed so far. An announcement was 
made durino the struggle of Kargn that jobs would be 
given to the wards. But let me know in details as to how 
many wards will be given jobs. Similar situation is with the 
Central Govt. and I would like to seek details in this regard 
from the Hon'ble Minister. 

[English} 

SHRI B.K. HANOIQUE: Chairman, Sir, I would like to 
give a clarification. So far as one-rank-one-pension is 
concerned, already a decision has been taken by the 
GaM and I had informed about the same in the House. i 
had said it with authority. After that, it was informed to the 
Services officers. Now, probably the matter is in the 
process. It involves a huge number of ex-Servicemen. I do 
not remember the details now because I have left that 
Ministry. It takes some time to process. The decision had 
been announced to them and they had celebrated and 
congratulated themselves also. 

[Translation} 

SHAI KISHAN SINGH SANGWAN: So may years 
have passed. Whether anything would be done for them 
when they leave for heavenly adobe. 

{English} 

SHAt B.K. HANOIQUE: It involves a huge number of 
ex-Servicemen and, therefore, It Is taking time. 

18.13 hra. 

(SHRI ARJUN SETHI In the Chair) 

[Translation} 

SHRI HARIBHAU RATHOO (Yavatmal): Mr, Chairman, 
Sir, on 5th August it rained h __ avlly in Maharashtra. Ther. 
were floods and in the meantime 108 villages of my area 
were washed away in the floods. This has not happened 
only because of floods. People were not informed about 
the release of water from the Dam. People were asleep in 
the midnight. In these circumstances all the 108 villages 
of my area submerged in water. Why people were not 
informed in advance about the rlillease of water from the 
dam? Who are the persons responsible for thi*? People, 
their agrlculturai equipments, electronic pipes, motor pipes, 
all the material used in agriculture were washed away in 
the floods. Hon. Prime Minister visited Maharashtra and 
the Chief Minister of Maharashtra also visited the area, 
but compensation has not been given to flood affected 
persons as yet. The Government has taken a good step in 
respect of management of natural calamities. But. those 
doing calamity management have stili not reached 
Maharashtra. 

MR. CHAIRMAN: Just let me know what is your 
demand. Your time is limited. 

SHAI HARIBHAU RATHOO: There has been dema-
nds for helicopters and steamers but they did not reach 
there even after two days. By the grace of God and due to 
the lower Intensity of rains, these people managed to 
survive. My demand is that it Is merely providing homes to 
the people under the ongoing resettlement work, people 
of 108 villages have fear in their minds that wtlter could 
be released from the dam anytime. So, people should be 
resettled In such areas where people are resettled at the 
time of some projects. They should be resettled under the 
resettlement laws. 

{English} 

MR. CHAIRMAN: Shri Hansraj G. Ahir and Shrf 
Ramelas Athawale associated themselves with the matter 
raised by Shri Harlbhau Rathod. 

[Translation} 

SHRI BHANU PRATAP SINGH VeAMA (Jalaun): Mr. 
Chairman, Sir, there are heavy traffic jams for hours occurs 
between Bara and Jhansi in Uttar Pradesh on National 
Highway No. 25 connecting Kanpur to Mumbal beCiWH 
there are patholea In between on the road, Traffic jam 
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lasting 8-1 0 hours occurs whenever the vehicles start 
plying on this road. When we approached to the Govt. of 
Uttar Pradesh, they told us that as the Govt. of India has 
taken over the work under the Golden Quadrilateral 
Scheme, so It will be maintained by the Govl. of India. I 
would like to give one more example, stretch between 
Jolupur to Bhognlpur is 20 kilometers long, two and a half 
to three hours are required to cross it because area of 
Betwa river is rocky, and sand is transported from here. At 
least 500-700 trucks pass from here daily causing jams on 
the road . ... (Interruptions) 

MR. CHAIRMAN: What is your demand? 

SHRI BHANU PRATAP SINGH VERMA: Mr. Chairman, 
. Sir, I demand that road, which is In dilapidated condition, 

and comes under the purview of Union Government should 
be repaired soon as transporters, traders, people's 
representatives in Jalaun and Kalpi are ready to launch 
an aggressive agitation. I request the Union Government 
to immediately build this road before any such agitations 
begins so that the vehicles bound for Mumbai could reach 
on time. 

[English] 

SHRI MANJUNATH KUNNUR (Dharwad South): Mr. 
Chairman, Sir, I would like to draw the attention of the 
Ministry of Agriculture to the matter regarding Inclusion of 
Haveri district in Karnataka in the Horticulture Mission. 
The Haveri district has not been included In the Horticulture 
Mission and only 13 districts of Karnataka have been 
identified. Haveri district is situated on NH-4 in between 
Pune-Bangaiore road, abutting Western Ghats. There are 
seven Talukas in Haveri district, out of which four talukas 
have been included in Malanad Area Development Board 
(MADB) of Karnataka where mango is grown in abun-
dance. Chilli crop ia alao grown in abundance in this area. 
Byadgi chillia, which is grown in Haveri district, hu got 
international market. People from other countries of the 
world come to Byadgi to purchase the chilliea. Even MDH 
Masala is getting chlllls from Byadgi to prepare spices 
and the same are exported. People from Kerala have put 
up Oleo Resin Oil Factory in Kerata as well as in Haveri 
district of Karnataka as it has got good demand not only 
within the country but also outside. The farmers of this 
area are growing coconut, arecanut, coffee, grapes, all 
the vegetables etc. 

Therefore, under the circumstances. It hal become 
absolutely necellary to Include Haveri district In 
Horticulture Mission by giving top priority. 

[Translation] 

DR. KARAN SINGH YADAV (Alwar): Hon. Mr. 
Chairman, around two years back permission was granted 
to small passenger vehicles owners to run their vehicles 
by using LPG with a view to protect the environment 'rom 
poHution. Under this, owner of the vehicle gets permission 
to run the vehicle by using LPG after in'tailing LPG kits of 
companies authorised by the Government and after getting 
the registration certificate from the competent transport 
officer. After this several motor vehicle manufacturing 
companies have started to sell such LPG operated vehicles 
of their own make. In thft state of Rajasthan, LPG operated 
vehicles are being registered in all the transport offices, in 
my own Lok Sabha Constituency Alwar, several such 
vehicles have been registered. But, there Is not even a 
single LPG refilling centre in the entire city. In such a 
situation, vehicle owners operate their vehicles by refilling 
domestic gas cylinders In their gas kits. In such a situation, 
it not only results in shortage of cooking gas cylinders but 
also in revenue loss to the Government. 

I 
The.-ore, I request the han. Petroleum Minister 

through life House to immediately make the arrangements 
for opening LPG refilling pump and CNG refilling stations 
in district Alwar particularly In Alwar city, industrial city 
Bhlwadi and in Bahrod on National Highway No.8. District 
Alwar is a part of National Capital Region and here same 
rules are applicable to vehicles as in Delhi. Therefore, 
pumps of LPG and CNG should be allotted soon. 

SHRI SHAILENDRA KUMAR (Chail): Mr. Chairman, 
Sir, through you I would like to draw the attention 0' the 
Government towards the deteriorating law and order 
situation In the Capital Deihl. Forty to Fifty peopl. are 
reported missing in Delhi every day. Every year 15000 
people are reported missing. I am quoting the said figure 
as per the missing persons reports registered in police 
stations. A look at the 'igures of lut three years, will reveal 
that there is no trace 0' 20000 missing persons. In the 
year 2003, 11231 people went missing, In 2004, 13062 
people went mlsling, in 2005,14983 people went millsing, 
out of these 4222 were children and 5827 were women 
and 3300 persons have been traced and 9772 people are 
missing in Delhi according to the police record till August 
this year. Most of them are children. Every year 3000 
unclaimed dead bodies are found in Delhi. I am just • 
mentioning the figures of police stations. Delhi is the Capital 
of India. This is proving to be a tough task for Delhi Police. 
The Government should find out whether human. trafficking 
or some criminal activities are caule of their disappearance 
and also try to find the facts in this regard. It is a matter of 
SerioUi concem. 
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MR. CHAIRMAN: What is your demand? 

SHRI SHAILENDRA KUMAR: I would like to demand 
from the Govemment to find out tl'le whereabouts of those 
persons who are missing and whose missing reports are 
being registered In police records. This is a matter of 
concem. The govemment should particularly pay attention 
in this regard. 

SHRI ANIRUDH PRASAD ALIAS SADHU YADAV 
(Gopalganj): Mr. Chairman, Sir, through you, I would like 
to raiae a public matter of utmost importance In the House. 
Every year, there is a heavy rain in the Coastal States of 
India like Kerala, Tamil Nadu, Andhra Pradesh, Orissa etc. 
due to occurrence of cyclones in the Bay of Bengal. The 
people face trouble due to flooding of the coastal regions. 
The most afflicted under these circumstances is the fishing 
community. Unless, the storm tones down and calm prevails 
over the bay, the fishermen cannot go back on their jobs. 
That means no work no earning and no food without 
earning. The people have to suffer from the waterborne 
diseases also because of the flooding of nearby areas. 

Mr. Chairman, Sir, through you, I would like to request 
the Govemment of India to formulate certain schemes in 
order to make the fishermen tackle the problems of hunger 
and diseases under the circumstances so that they can be 
rid of the problems arising due to bad weather which 
affect their lives. 

SHRI PUNNU LAL MOHALE (Bilaspur): Mr. Chairman, 
Sir, a new Chakarbhatha air strip has come up in the 
Bllaspur district of Chhattisgarh. I would like to demand 
from the Union Government to start new air services using 
the Chakarbhata air strip in the Bilaspur district. In this 
matter, I would like to say that Bilaspur is my Parliamentary 
constituency and an NTPC station is also located there. A 
High Court is there in Bilaspur and it is also an industrial 
town. Bilaspur is an area adjacent to the capital which has 
coal mines headquarters and where a zonal Railways 
Office is also located. Korbo has a Thermal Power Station. 
In view of all this and keeping in view the access facility, 
there is a need for starting air services. The people have 
been demanding this for a long time. A 16 seater Vayudoot 
Service had been started eight or ten years back which 
was discontinued abruptly. There is an overcrowding of 
passengers. The aircraft service is on in the Raipur capitals, 
where two aeroplanes fly-one at eight o'clock and another 
one an airlines plane at 8:65. Air Deccan is also flying 
there, but the air services in Bllaspur is still to take off. A 
complete air strip has come up in Bilaspur and many 
aircrafts land there and take off whether be its Prime , 
Mini.aer. Governor or the President or some one else. It is 

requested to start air services from the Chakarbhatha alr 
strip in Bilaspur in view of business prospects. 

Mr. Chairman, Sir, I would like to demand from the 
Union Government to carry out this task at the earliest. 
One of the two flights taking off at an interval of one hour, 
comes via Bhubaneshwar and the second one goes via 
Vishakapatnam and Bombay. Both these links can be 
connected by starting to air services from Bila!':pur .also. 
This way they will be fully utilizing the air service which Is 
turn will provide to and fro air facility to the people living 
there. I would like to demand from the Union Government 
to start air service from the Chakarbhata air strip In Bilaspur. 

{English] 

DR. C. KRISHNAN (Pollachi): Sir. I am speaking on 
behalf of Marumalarchl Dravida Munnetra Kazhagam 
headed by Shri Vaiko. the beloved leader of Tamilians. 

The subject about which I am speaking is the Sri 
Lankan Air rorce bombing on innocent Tamilian school 
children in Sri Lanka on 14th August. 2006. The Sri Lankan 
Air Force bombed on school buiidings in Mullai Theevu 
area where innocent school children were undergoing a 
two-day course in first aid. Due to the bombing on this 
school, about 61 students, girls and boys, in the age 
group of 15 to 18 years were killed and about 150 persons 
were Injured. This is based on reports available through 
the media and the press, namely. The Hindu dated the 
16th August. 2006. This in humanitarian violent activity of 
the Sri Lankan Government has been condemned by the 
UNICEF and also by the Sri Lankan Government Monitoring 
Mission which has rejected the statement of the Sri Lankan 
Government. It stated that military facilities were present 
and military training was being given in the school campus. 

This has been denied by the UNICEF as well as by 
the Sri Lanka Monitoring Mission. The UNICEF Executive 
Director says that these children are the innocent victims 
of violence. 

MR. CHAIRMAN: What is your demand? 

DR. C. KRISHNAN: On behalf of Marumalarchi 
Dravida Munnetra Kazhagam. I would request that our 
Government should take the initiative to press the Sri 
Lankan Govemment to respect humanitarian law and to 
protect the children in places where they play. live and 
study. 

I would request the Govemment of India to take all 
necessary steps to protect the Tamillan. In Sri Lanka and 
prevent the genocide killing. They kill our people 



449 SRAVANA 27, 1928 (SAKA) 450 

indiscriminately and do not allow the Tamllians to live 
there peacefuUy. Thousands of Tamllians are coming back 
to India as refugees. 

Any sort of help, in the form of (I) going for escort 
duty for their warships; and (ii) giving training for their 
military personnel In India as it happened in Coimbatc,.. 
ten days ago should be stropped forthwith . ... (Interruptions) 
These are against the interests of Tamilians at large. Thank 
you very much. 

(Translation) 

SHAI AAMDAS ATHAWALE (Pandharpur): Mr. 
Chairman, Sir, the present day population of our country is 
approx. 11 0 crore. The census work took place in the year 
1931, 1951, 1961 and the final one got completed in the 
year 2001. the census in our country is usually done to 
find out the number of scheduled castes and scheduled 
tribes. The census in the year 2001 took place on the 
same basis. As per the census of year 2001 the number of 
scheduled castes have been found to be 16.02% and that 
of scheduled tribes to be 8.020/0 and consequently the 
total population of these castes in our country has come to 
approx. 24.02%. 

Sir, what is the number of any caste in the country, Its 
assessment does not take place in our census. Therefore, 
I would like to demand from the Government of India to 
arrange for gathering the Information regarding the number 
of any caste in the next census going to take place in the 
year 2011 so that the census can be done on the basis of 
castes and the information regarding the number of people 
of any caste living in the country can be gathered. The 
Minister for Parliamentary Affairs is present here. I would 
like him to issue directions to make arrangement in this 
regard .. 

·SHAI P. MOHAN (Madurai): Hon'ble Chairman, Sir, 
Madurai city is one of the ancient historical cities in India 
which is also known as the Athens of South. It has a vast 
potential and resources to emerge as an important hub of 
commercial, pilgrimage, tourist and induslrial activities. It 
has got important hili resorts and wild-life sanctuaries like 
Kodalkanal and Thekkady that will attract tourists towards 
nature. Kodaikanal Is situated about 75 kms. from Madurai 
city. Thekkady is situated at about 150 kms. from this city. 
Palanl, the important shrine of Lord Murugan among the 
famous six shrines of the deity attracts hundreds of pilgrims 
towards it. Thousands of pilgrims from allover the country 
throng Aameshvaram, the pilgrim town that is there fl"OD'l 

the puranlc times. This town is situated 150· miles from 
Madurai city. Hence, Madurai city continues to remain an 
important centre attracting tourists of various hues from a" 
over the world. Hence, I urge upon the Civil Aviation 
Ministry and the Tourism Ministry to provide enhanced 
infrastructural facility like Helicopter service to link aU these 
tourist centres in and around Madurai city. In Jammu & 
Kashmir, we find Helicopter service taking pilgrims to 
Vaishnodavi Shrine. In the same pattern, Madurai must 
have Helicopter service to link all these places of tourism 
importance. This would greatly help those who can afford 
spending to save three to six hours in traveling to these 
places by road. Helicopter service would help the tourist 
both from across the country and from the different parts of 
the world to reach these destinations within an hour from 
Madurai city. This would greatly help the Madurai city to 
improve its economy thereby giving a pep to the foreign 
exchange eaming to the country. Hence, I urge upon the 
Union Tourism Ministry and Civil Aviation Ministry to look 
into this aspect of promoting tourism making Madural city 
an important tourist destination. Thank you. 

SHAI GUHAAAM AJGALLE (Sarangarh): Mr. Chair-
man, Sir, there is shortage of mobile SIM cards of BSNL in 
Chhattisgarh. Due to non-availability of these cards people 
are constrained to purchase SIM cards of private mobile 
companies for which they have to pay more money. 

Sir, I feel that top ranking officers of BSNL are 
promoting the mobile services of private companies. Due 
to this, SIM cards of BSNL are not being made available in 
sufficient number deliberately, thereby leaving no option 
with the people except purchasing the SIM cards of private 
companies. As soon as the mobile services of private 
companies are introduced in any town or city, there are 
some faults in the lines and network of BSNL, thereby 
making people constrained to take mobile services of 
private companies. By way of such unfair means, these 
are being promoted. 

Sir, I wouid like to request the Minister of communi-
cations and Information Technology, through you, that top 
officers of BSNL should specifically be controlled and be 
instructed clearly In this regard so that more and more 
people in Chhattisgarh can avail benefit of BSNL mobile 
service. 

SHAI VIAENDAA KUMAA (Sagar): Sir. in National 
Hydro-electrOnic Power Corporation Limited, which II a' , 
public sector undertaking under the miniStry of Power, no 
promotionl to the post of Assistant Manager have been 
given to almost 300 engineera of 2001 batch as per rules 
from 1 April. 2006 whereal all the engineers from all 
batchn have been given promotion to the post of Auiatant 
Manage, within five yea,s of lervice. This time a 
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dlacrimlnatory treatment Is being given to almost 300 
engineers who had joined their service tiK 30th of June, 
2001. They are also being denied promotion. CMD of 
NHPC does not have any positive approach In this regard. 

When all the engineers of the same company have 
been given promotion to the POlt of Assistant Manager 80 
far prior to 1 st April, 2008 as to why the engineera of 2001 
batch are not being giwn promotion from April, 2008. 

The above said entire Information is available with 
NHPC under the Right to Information Act which proves 
that all engineers before 2001 batch have been given 
promotion and promotions to the batch of 2001 are due 
and thus, the englneera of 2001 batch are being harassed 
by violating the rules. 

The timely promotions are being given in the other 
companies like NTPC, Power grid falling under the Ministry 
of Power. 

Therefore, the Union Government is requested 
through you that immediate action should be taken for 
promotion of engineers of year 2001 batch in NHPC. 

PROF. RASA SINGH RAWAT (Ajmer): Sir, there is an 
urgent need to give special economic package to the state 
of Rajasthan like other states due to its odd geographical 
condition, limited natural resources, limited potential of 
Industrialization, economic backwardness, heavy rainfall 
in some parts and drastic drought in some other parts, 
crisis arising out of perpetual drought and famine for the 
last five six years and its being a border and the biggest 
state from area point of view and in view of the efficient 
financial management by the present govt. There is an 
urgent need to extend special economic package to 
Ra;asthan immediately for lessening the increasing burden 
of debt of the peasants, developing livestocks and checking 
the increasing Thar desert, for exploiting the minerals to 
be found In Aravali, seeking 8OIution to the ever inereasing 
problem of potable water, checking the power crisis and 
for augmenting the resources. 

Therefore, Government of India is requested that the 
Special Economic Package should be provided to 
Rajasthan, the land of brave soldiers without any delay, 
while rising above, above political considerations the all 
round development of the nation. 

[English] 

SHRIMATI TEJASWINI SEERAMESH (Kanakpura): 
Sir, I would like to draw the attention of the Govemment 
towards the need to build countrywide 'Sthree Shakti 

Shawans' In each village at the cost of RI. 5 lakh to 
empower the Indian women folk including my State 
Karnataka. 

I know that the women empowerment Is the priority 
agenda In this UPA Govemment It II our duty to provide 
basic infrastructure like an office building to the Setf Help 
Groups in this country. Self Help Groups are doing silent 
revolution In the rural economy through their honel~ and 
disciplined economic, social and developmental actlvftlel. 

In my State of Karnataka, these Self Help Groupe 
saved more than Rs.400 erore. They also prevent the 
middlemen from exploiting the rural farmers who are 
charging heavy interest while lending money. They are 
also fighting against the social problem like liquor menace. 
So, we would like to strengthen the Self Help Groups with 
proper care. 

Presently, they are suffering from lack of their own 
office to sit and organise their activities. Many times, they 
are depending on schools, Anganwadi and Panchayat 
buildings to conduct their meetings. Many times, they are 
unavailable due to the own activities of the schools and 
the Anganwadis. So, I urge upon the Govemment to build 
a full-fledged office with all the facilities called Sthree 
Shakti Shavan at the cost of Rs.5 lakh In each village, 
country-wide which will boost their self respect and morale 
in the public life. There is an urgent need to do this. So, I 
hope my hon. Prime Minister will consider this request. If it 
is done, the whole country, particularly, the rural women 
will remember this Govemment for ever. They will also pay 
their respectful thanks to our leader Shrimati Sonia Gandhi. 

SHRIMATI ARCHANA NAYAK (Kendrapara); Hon. 
Chairman, Sir, I would like to draw the attention of the hon. 
Minister of Water Resources about a serious issue of my 
constituency. 

The Mahakalpada area of my conltituency Kendra-
para in Orissa is directly exposed to sea water Inundation 
as it lies on the coastal line of the Bay of Sengal. Even 
though there is an old embankment, It became weak due 
to constant lea erosion. The sluice gate at Akhadasall 
(Barkanda G.P.) of MahakaJpada Slock has been damaged 
completely. As a result, the saHne sea water entara the 
agricultural land during the high tide. Consequently, the 
crops In about 15,000 acre. of land are destroyed due to 
salinity and Inundation. More over, the lallnl1y destroys 
the fertility of land. 

I would, therefore, urge upon the Central Govemment 
that a new lluice gate should be constructed urgently to 
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secure the crops. Further, the embankment itseH, which 
has become very weak due to constant erosion, should be 
strengthened at the earUeat to save the agricultural land of 
15000 acres from salinity and inundation. 

DR. K.S. MANOJ (AUeppey): Sir, Christian Institutions 
and Christian religious groups are doing a yeomen 
services in the field of rural health, education, destitute 
care and care of HIV/AIDS patients. The late Mother Teresa 
was awarded the Nobel Prize for her services among the 
destitutes. She was the founder of one religious 
congregation called the Missionaries of Charities. Ukewise, 
several Catholic and Non-Catholic Institutions are there in 
the country. But, Sir, persecution of Christian Missionaries 
is alarmingly increasing in the country. Pastor V.P. Paulos 
and his family members were attacked on the Easter 
Sunday in Kamataka, and the Mangalore Church was 
ransacked. Jimindra Oigal of Orissa had to pay his life for 
accepting the Christian faith. Rev. Rana was attacked In 
Rajasthan. The functioning of the Emmanuel Mission, which 
is running 103 orphanages, 140 schools and a hospital 
nation-wide, is being disturbed and distorted in Rajasthan. 
Only by the intervention of the hon. Supreme Court of 
India serenity is restored. Still they are under the threat of 
attack. 

Article 25 of the Constitution guarantees every citizen 
the right to freedom of religion. It states that all persons 
are equally entitled to freedom of conscience, and the 
right to freely profess, practice and propagate religion. 
this constitutional right is denied in all these cases. 

So. I urge upon the Govemment to ensure this 
constitutional right to the members of the Christian minority 
community so that a sense of safety and security may be 
created in them. 

[Translation] 

SHRIMATI P. SATHEEDEVI (Badagara): Mr. Chair-
man, Sir, I draw the kind attention of the Ministry of Civil 
Aviation regarding the unscrupulous methods adopted by 
Indian Airlines and Air India during summer holidays of 
Gulf countries. 

Indian Airlines and Air India are charging about Rs. 
3,000 more per ticket during summer vacations of Gulf 
countries. It is during theae holidays workers of Gulf 
countries are able to meet their families. The increased 
price is more than affordable to the poor families travelling 
to and fro usually In the summer holidays. In away, this 
policy of airlines Is squeezing all the hard-eamed money 
of the poor labourers. 

Moreover', during this seuon, all the flights from 
Calleut Airport for Gulf countries are overbooked resulting 
in the offloadlng of passengers on many days. 

Many passengers have been stranded facing the 
risk of losing jobs as they would not be able to report for 
duty before the expiry 0' visa. Hence, I urge upon the hon. 
Minister of Civil Aviation to look into the Issue and take 
immediate action to curtail the burden of travelle... by 
reducing the airfare and by pro'liding more aircraft to and 
from Calicut to the Gulf sector. 

Thank you. 

'SHRI S. MALLIKARJUNIAH (Tumkur): Mr. Chainnan, 
Sir. I thank you for giving me this opportunity to apeak. 
Tumkur is facing the problem of unemployment of educated 
youth. There is a medical college. engineering college 
and many other educational Institutions. But those who 
come out of these educational institutions are not finding 
any placement. Hence, the Centre should find out a way 
to solve this unemployment problem In Tumkur district. 

The roads In Tumkur city are very narrow. Hence, all 
the roads have to be widened and two double roads have 
to be constructed immediately. Regarding this I have 
already given my demands before the Govemment of 
India. 

I hope that the Centre would take keen Interest In 
this regard and provide sufficient funds for widening the 
roads and also to construct double roads in Turnkur City. I 
thank you once again for giving me this opportunity and 
with these words I conclude my speech. 

SHRI ASHOK ARGAL (Morena): Sir, I would like to 
speak about the flood playing havoc with twenty districts 
in Madhya Pradesh. It has come to my notice through the 
preliminary Investigation conducted by the Government 
that 1375 cattle have died due to floodl In twenty districts 
of Madhy Pradesh and nearly 1 00 people have 10lt their 
IIvel and 30717 houles have been damaged. 38695 
persons have been kept in the relief camps. 179 persons 
have been rescued from Shora village In Guna district by 
the army helicopter. Madhya Pradesh has suffered heavy 
losl. The Govemment of Madhya Pradesh has demanded 
Rs. 650 erore on the priority basis. I would like to request 
the Central Govemment through you that Madhya Pradesh' , 
should allo be provided the funds liberally like Andhra 
Pradesh and Maharashtra, 80 that the flood victlrna of 
Madhya Pradesh can get relief. In my area Chambal, 
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there is a situation of drought. I would like that my area 
should be surveyed because at some places the people 
are in trouble over flood and at other place, people are in 
trouble over drought. The people have to luHar a lot due 
to drought. I again request through you, that the Union 
Government should assess the loss and the demanded 
amount should be provided to the Madhya Pradesh so 
that the relief may be provided to the people in the relief 
camps. 

'ii;,' 

(English) 

MR. CHAIRMAN: The House stands adjourned till 
11.00 a.m. on Monday. 
18.49 hra. 
The Lok Sabha then adjourned till Eleven of the Clack on 

Monday, August 21, 2006/Sravana 30, 1928 (Saka). 
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